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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 11, 1992/ Sravana 20,
1914(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the chair|

ORAL ANSWERS TO QUESTIONS
[English)

Surcharge On Superfast Trains

*491 MAJ. GEN. (RETD.)
BHUWAN CHANDRA
KHANDURI:

SHRI VIJOY KUMAR

YADAV:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the railways are charging a
special surcharge for travel by supertast
trains;

(b) if so, the number of such trains
presently operating;

{c) when this levy was introduced and
the basis for its charging particularly with
reference 10 speed for train and number of
halts at the time of starting this levy;

(d) the revenue earned from this
surcharge during 1991-92, and the special
allowance paid to drivers elc. for operating
these trains during this period;

(e) whether the norms, set initially have
since been charged;

(f) if so, the details thereof; and

(g) the present norms to categories a
train as superfast?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (g). A statement is
laid on the table of the Sabha.

STATEMENT
(a) Yes, Sir.

(b) the number of supertast trains on
which suppiementary charge is levied, as at
present, is 75.

(c) the supplementary charge on
superfast trains was introduced w.e.f. 01-

.04-1973 on the following considerations:-

()  that the superfast trains are
comparatively faster on the route;

(ii) that they are more convenient in
respect of timings etc.;

(i) that most of the berths/seats in
these trains are reserved, bringing
much-needed relief to the long
distance traveling public.

(d) the revenue earned from this
surcharge during 1991-92 (up to February)
is Rs.1131.61 lakhs(approx.). No special
allowanceis paidto the driverstothe superfast
trains.

(e) 1o (g). The nerms as initially set in
1973-74 are by and large being followed.
howaever, in relaxation to the earlier norms,
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unreserved accommodation in |l class Is
provided In all the superfast trains for the
beneft of those passengers who have to
undertake their journey on short notice and
are not In a position to secure reserved
accommodation

[ Translation]

MAJ GEN (RETD) BHUVAN
CHANDRA KHANDURI Mr Speaker, sir,
facts have deliberately been concealed in
the replay givento my question Forinstance
the concept of superfast adopted in 1970
andthe speedof it atthattime was morethan
100km per hour the train had adequate
facilities including an attendant and even a
library havebeenchanged the reply givento
tis-

[Enghsh)

By andlarge, the same norms are being
followed

{Translation]

In my opinion the use of words by and
large’ in the reply do rot convey the proper
answer to my question It would have been
better if the hon minister had clearly stated
whatthe norms were at thattime Underthe
present norms, as the hon minister has just
said, the speed of the trains 1s comparatively
fast thereplay reflects thatthetrains running
At the speed of 30 km per hour on a track
which is not In a good shape would aiso be
considered as superfast trains, and this not
Justified

Part (a) of my question 1s whether it is
notafactthatthe speed of the superfasttrain
at the initial stage was more than 80 km per
hour and had many facilities but now the
speedhas beenrestrictedto 50 kmperhour
part (b) is whether it is not a fact that the
speed has been reduced due to the burden
of heavy expenses thus more and more
coaches are attached to a train at slow
speed because the government want to
earn more revenue Are both these things
true? if they are not true, the hon minister
may clarify the matter
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SHRI MALLIKARJUN . Mr Speaker,
Sir, whateverthe hon Member has stated s
true to some extent When the concept of
superfast trains was introduced in 1973, the
speed of such trains was enhanced from 80
kmto 100 km per hour now the speed has
beenreduced the reason is that the halts at
the initial stages were very few but now the
number of halts has been increased manifold
A single halt reduces the running time of a
train by 20 to 25 minutes because the train
has to be stopped at zero speed, and it takes
time to increase the speed from zero to 80
km per hour

So far as the eaming Is concerned,
rallways can notrunwithoutearnings earning
should also be given importance also with
the time limit in view of the welfare of the
people

MAJ GEN (RETD) BHUWAN
CHANDRA KHANDURI Mr Speaker, Srr, |
do agree that the railways should earn
revenue but through proper means the
government Is earning money by improper
means as the concept of superfast trains
was Introduced for the sake of public
convenience andnotjustforearning revenue
the hon Minister has not given replay to my
question |'had asked whether the motive of
reducing the speed of the train was to attach
more coaches Earlier when the speed was
80 km per hour only 14 coaches were
attached But now the number of coaches 1s
being Increased considerably in order to
carry more passengers and earn more
revenue In my opinion, 1t is wrong, the hon
Minister may kindly think over it

SHRIMALLIKARJUN Mr speaker, Str,
it1s not wrong Sir, In view of the continuos
Increase in the passenger traffic, it is difficult
to get reservation many difficulties have to
be faced and pressures are also there The
number of coaches are increased according
to the track capacity, hauling capacity
etc and not just from revenue earing
points of views Arallway enquiry committee
had been formed in 1977 to decida the
matter ooncerning the supplementary
surcharge levied the committee, after much
consideration recommendedto continue the
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levy—(interruptions)
[English]
MAJ. GEN.(RETD.) BHUWAN

CHANDRA KHANDURI: | have not asked
my second supplementary.

MR. SPEAKER: That was your second
supplementary.

(Interruptions)

MAJ. GEN.(RETD.) BHUWAN
CHANDRA KHANDURI: Please allow me,
Sir,

MR. SPEAKER: your train-should not
halt at too many please.

(Interruptions)
[Translation]

MAJ. GEN.(RETD.) BHUWAN
CHANDRA KHANDURI: Mr. Speaker, Sir, all
overthe worldthe Superfasttrains are running
at a speed of 300 to 400 km per hour. but
Indian railways has its own problems. willthe
speed of Superfast trains be increased from
40-50 km to 80 per hour or a little less than
that?some othertrains shouldbe introduced
to pick up the passengers. My submission is
that either levy should be fixed at least at 80
km per hour. wil the government do this?

SHRIMALLIKARJUN: Mr. Speaker, Sir,
the government would make every effort to
take the passengers to their destination in
the train running at the same speed.

SHRI VIJOY KUMAR YADAV: Mr.
speaker, Sir, the railway department has
been exploiting the passengers in the same
way as the landlords exploited the poor or
the big capitalists used to exploit the poor or
the big capitalists used to exploit the
labourers. thegovernment has made several
excuses——(interruptions)

MR.SPEAKER: You are supposed to
ask question and not to deliver a speach.

SRAVANA 20, 1914 (SAKA)
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there are many members who have to ask
question...

(Interruptions)

SHRI VIUJOY KUMAR YADAV: My
submission isthatthe passengers boardthe
supertfast train with an assumption that they
would reach their destination in time andthat

-they would have the benefit of the facilities

provided in those trains. But in the long root
trains which take two or more days to reach
the destination, people do not get any facility,
not even water. Of course in few trains the
passengers got coid water only on ghe first
day—(interruption)

MR. SPEAKER: You ask the question.

SHR!I VWOY KUMAR YADAV: | am
asking the question | do not talk of vague
things. Pantry -car or other facilities in the
train, because passengers like to travel by
train due to these facilities? will the hon.
Minister make the provision to retum the
money taken at surcharge against which an
agitation is being launched in
south..(Interruptions)

SHRI MALLIKARJUN: Sir, it is the duty
of the railway department to provide adequate
faciltiestothe passengerstothe government
to make every effort to do the same. But
there is no question of retuming the money
it a superfast train gets late due to certain

‘reasons.

[English]

SHRI PAWAN KUMAR BANSAL: Mr.
speaker, Sir, the introduction of shatabdi
exprass train from New Delhi to certain
importantcities, sometimeback, | would say
was abig leap forward in the march of Indian
Railways in providing better services to the
passengers. But, of late, we have found that
thereis a marked deteriorationinthe services
there also, whether it is in food, or it is in
providing any reading materiel ke news
papers etc. Sir, lwould like to know fromthe
hon. Minister whether there is any standing
committee or would he undertake some sort
of monitoring to see that the services for
which the passengers because they do not
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have any association to air their claims and
also because an individual cannot yearly
approach consumer from for that
purpose.What steps would the minister take
to ensure that the members of the public
traveling In thus trains do not face hassels

SHRIMALLIKARJUN Mr Speaker, sir,
as [ have informed eariier also to his august
houses, and now also | would like to inform
that so far as facilities to the traveling
passengers are concerned, it is obligatory
on the party of the railways to see how west
they could be provided And we have given
necessary instruction also in the recent past
the concerned staft

[Translation)

SHRI RAJNATH SONKAR SHASTRI |
would like to ask a very simple question

MR SPEAKER It is to be seen how
soon your train reaches the destination

SHRIRAJNATH SONKAR SHASTRI It
has been observed that generally the
superfast train remain just fast train after
operating for about one or two months, and
then to fast passengertrains after another 2-
3months, thoughthe fare remains the same
1 would like to know from the hon Minister
whether the railway ministry propose to
reduce the fares of trains when they become
passenger trains and whether the norms
referred to in this connection 1n the reply
would be adhered strictly After 2 3 months
the halts of such trains are increased under
poltical orotherpressures Hencethe norms

' shouldbe observedstrictly inordertoachieve
the motive of running the superfast trains
the hon Minister has pointed out in his reply
that agitations take place My submussion is
that the guards and dnvers of trains should
be given special allowances and facilties
they are agitating Has the hon Minister paid
any attention to t?

[English]
SHRI MALLIKARJUN Sir, there 1s

nothing as such as Superfast Drivers The
same dnvers who run tha Mail and exoress
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trains, also run the Superfasttrains. There is
a running allowance of Rs 36.10 far every
100 Kms that he covers We are conscious
of this fact and we are taking necessary
steps in this direction

[ Translation)
Rables Vaccine

*492 SHRI ARJUN SINGH YADAV
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) the specific activities of the world
Health Organisation collaborating centre for
training In rabies vaccine production and
quality control since its inception,

(b) whether any newer rabies vaccine
and newer techriques 1n diagnosis of rabies
have been developed by the institutes
manutacturing anti-rabies vaccine, and

(c) if so, the details thereof?
[Enghsh)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM L FOTEDAR)

(a) to (c) A statement s laid on the table of
the house

STATEMENT
(a) Pasteur Institute of India, Coonoor
has the following specific activities asa WHO
Collaborating centre

1 development of newer rabies
vaccines

2 Rabiesdiagnosticwork and evaluation
of newer technique In diagnosis

3 Epidemiological data gathering

4 Quality control testing of rabies
vaccines produced by other institutions n
the country

5 Training of scientist from within the
countrv as well as WHO fellows from the
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countries, of the region in the field of rabies
vaccine production, quality control and
diagnostic work.

6. Field trials of the VERO adjuvanated
rabies vaccine in dogs.

(p)and (c). A tissue culture Rabies
vaccine using Vero cell Technology has
been developed by the pasteur Institute of
India, coonoor, for use in animals and
released in 1988. A Vero cell rabies vaccine
for human use has now been developed and
the first few batches have been sent to the
national Control laboratory at the central
Research Institute, Kasaul, for quality control
testing Necessary licence for producing the
new vaccine has alreadybeen obtained from
the Drugs Controller (India)

A Rapid Fluorescent focus Inhibition
Test(REFIT) has alsobeen developedatthis
Institute for detection of neutralising rabies
antibodies in the serum samples of humans
and animals. The rapid Detection method of
rablesvirus inthe tissue specimens of suspect
rabid animals and human cases I1s also
developed In cell culture systems.

[Translation]

SHRI ARJUN SINGH YADAV: Mr.
Speaker, Sir, even after being administered
14 anti-rables vaccines a person dies This
may be because of lower quantity of vaccine
content, use after expiry date or inferior
qualtty of vaccine | would like to know from
the hon Minister the reasons of
ineffectiveness of these vaccines Would he
be kind enough to hold an enquiry about it?
It is happening not only in uttar pradesh, but
all over the country

SHRIM L FOTEDAR Mr Speaker, Srr,
_keeping in viewthese very side effects anew
anti-rabies vaccires Is being developed and
field tnals are betng under taken at the
moment | presume that it will be put to use
only after human testing At present itis the
latest technology In the pasteur institute of
India,coonoor. Atpresentone hastotake 10
to 15 does of the anti rabies vaccine. The
latest vaccine which is being developed in
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coonoor will be equally effective in 5 or 6
doses. The target of this project is to
manufacture one million doses and it will
start its production within one or two years.

SHRI ARJUN SINGH YADAV: Mr.
Speaker, Sir, it is found that this vaccine is
given once a week In every district head
quarters only, which causes a lot of
inconvenience to the people. besides, there
1s shortage of this vaccine. Would hon.
munistertry to make arrangements to ensure
that this vaccine is provided at least once a
week i notdaily,in Primary Health centres at
block level in every district?

SHRIM.L FOTEDAR: Iwouldliketotell
the hon.Member that if the vaccine is
administered in ime, the victim will perhaps
never die but .

SHRI ARJUN SINGH YADAV: Sir, my
simple question is that. ..

SHRI M.L. FOTEDAR: | will not say
perhaps, It vaccine is administered in time,
the victim will never die. | hope you will be
satisfied with this reply but one thing is sure
that dogs are to be found every where and
they bit e also..(/nterruptions)

SHRIRAM VILAS PASWAN. Sir, L have
an objection, dogs are note very where,they
are In certain places....

SHRIM.L.FOTEDAR: Andthis s forthe
municipalities to look after. Itis forthe village
panchayat to see ff there is a try dog in the
area andincases thereis such adogto make
arrangements for treatment and medical
aid. But so far as our duties concerned, we
provide these vaccines free of cost every
where and | assure you thatthe new verocell
vaccine, which is being developed, will also
be provided free of cost in every government
hospital.

[Enghsh]

DR. KRUPASINDHU BHOI: With the
collaboration of the World Health
Origanisation, the Pasteur institute of India,
coonoorhas developed averocelltechnology
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for developing the new type of vaccine. Has
this vaccine been already cleared by the
world Health organisation Technical experts
committee? Has the ICMR given the
clearance or not?

My second pointis mest important.. Are
the human deployed vaccines available in
our country or are we importing? Has the
pasteur Institute examined the feasibility of
indigenisation of this Particularvaccine before
these VERO celltissue type vaccines, which
areundertest are clearedby the WHO? Has
the pasteur Institute developedindigenisation
of the human deployed vaccine?

Atthe sametime, Iwantto newfromthe
hon. Ministerweatherthese are for preventive
purpose or for curative purpose. The AlIMS
has already spend more then Rs.1 crore on
medical research for curative purpose in the
department of ahaesthesiology. What is the
stage of investigation at the AlIMS?

SHR! M.L. FOTEDAR: Sir, so far as
permission for human trials is concerned, |
may tellwe hon. member as also the houses
through you that no permission from the
WHO is necessary or called for. Any
permission that is to be given in this regard
is fromthe drug controller of India. The drug
controller of India has clear the project. He
has also that human trials should be
conducted immidiatly.

[Translation)

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, through you | would like to
know from the hon. minister weather it is a
fact that the Vero cell rabies vaccine has not
been tested thought | would like to know by
when these lestes wiil be combieted and
clearance given that it will be use full for
humans? Onthe hand it has been stated by
the hon. minister that neccessary licence for
produsing the new vaccine has been
obtained. Where as on the other hand tests
confirming usefulness for human weare yet
tobe compleated. Was it properissue licence
in advance? I1s there any defference bet
ween the imported vaccines and the
indigenous once?
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SHRI M.L. FOTEDAR: The permission
ofthe drug controller of Indiato produce this
vaccine was very essential and it has been
granted. This company iin the public sector.
Now we where importing it, but now we have
developed technclogy in this field.

[English)

Pasteur company is in one of the forign
company. The drug controller of India is
satisfied that this is a safe vaccine. But we
are not introducing it tile we have the finel
human trials .

[ Translation)

DR. G.L. KANAUJIA: Mr.Speaker, Sir,
Iwanttosubmit two things inthis regard. One
is about preventiOn, because the person
who develops this dicease doese notsurvive.
Therefore, preventive and curalive measures
should be taken. As a precautionary

" measures previouslythemunicipalities used

to catch hold of rabid and stray dogs and
administer them vaccines. therefore, | want
inform the hon.Minister that it is because of
stray dogs who are not administered vaccines
that this disease spreads. The pet dogs are
generally aaministered vaccines from time
to time. The munisipality used to adopt this
preventive measure eariar. (Interruption)

[English)

MR.SPEAKER: Beyoned a certainlimit,
don't insultthe dogs also.

[Translation]

DR. G.L. KANAUJIA: The second part
of my supplementary questioniswhether tha
govrnment has any control over the
production of anti-rabies vaccines andwether
anychartis maintainedregardingthe vaccine
does, that administered to stray dogs. What .
arrengements are made to ensure that the

_vaccines administered are of adequate dose

or full potency? | am apprechensive about
these things'because | am speaking fommy
37 year personel experience.

Iwould like to request the government to
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supply the vaccine to people at least once a
week at such centres (depots) Wherever |
viosited these centres were few and far the
distance bet ween two centres being at least
70 to 90 Kms and there was no adequate
supply of medicines too Consequently, the
people have to face a lot of incoveniace
when they are bitten by stay dogs | am
speaking abuot Bihar

MR SPEAKER Only two questions
have been asked Please be brief and ask
them quikly

[Enghsh)

SHRIM L FOTEDAR I agree with the
hon member that he himself bad been the
Directors of the medical health services in
ore of the important states of the country |
would lke to inform him that 1t 1s not the
fupction cf the Health Department to kill the
dogs but tis the function of the municipality
and the panchayats So far as Health
department i1s concerned 1t 1s concerned
with human beings and we are providing the
neccessary anti rabies vaccines in all the
hospttals through out the country

[Translation)

SHRI SATYA PAL SINGH YADAV
Mr speaker sir, | want to ask a very small
question the ron min ster has said just now
that a new vaccine is being developed and t
may take one or two years before it Is
launched There afier, as Dr Kanaujia has
asked

MR SPEAKER You should not go
through questions of othermembers please
ask your own question

A ]

SHRISATYA PAL SINGH YADAV Sir,
I am concluding | am not in the habtt of
speaking too much when a stray dog bites
aman and in cace he fails to get anti rabies
vaccine he falls Il The doctors cannot save
him if he has not got himself vaccinated in
time He s sure to die,, you are the minister
of Health and Family welfare and there fore
I want to know from you whether the
government is taking any action in this field
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so that human lives can be saved

SHRI ML FOTEDAR | would like to
inform the hon Member that it every
developed country this new vaccine is being
used Sofaras the cases of a stray dog bite
are cocerned, it I1s not the duty of the Health
Department to trace him and atterd to him
but it is forthe patient to go to a hospital and
gettreatment Eventhen if the hon member
has a specific complaint, | will certainlly look
In to the matter (Interruptions)

SHRI TARA CHAND KHANDELWAL
Thisisavery senuos issue Inmyconsttuency
rabid and stary dogs have bitten 22 children
dunng the last 15 days (Interruption)

MR SPEAKER Half anhour has been
spent on two questions Th:s question is not
relatedto one constituency, buttothe supply
of medicines and rabies vaccine Please go
through the question Please sit down Shn
Nitish Kumar

(interruptions)
Wheat from Canada
+
SHRI NITISH KUMAR

DR MAHADEEPAK SINGH
SHAKYA

*493

Willthe Minister of FOOD be pleasedto
state

(a) the quantity of wheat so far received
fromCanadaas perthe agreementsignedin
June 1992,

(b) the phased programme for receiving
the remaining quantity of imported wheat,
and

(c) the approximate proposed
marketable rate for ts supply under the
Public Distribution System?

[Enghish]
THE MINISTER OF STATE IN THE

MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
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DISTRIBUTION (SHRI KAMALUDDIN
AHMED)" (a) No quantity of wheat from
Canda has been received at Indian Ports so
far. However, 5 vessels carrying 1.84 lac
tonnes of wheat have sailed and are on the
high seas and the first vessel Is expected to
ammive here In the last week of August, 1992.

(b) According to the tentative plan of
Food Corporation of India, the imported
wheat will be received in India during August
to November, 1992

(c) Importedwheatas wellas indigenous
wheat are issued at the same central i1ssue
pnces by FCI (Ex-FCI's godowns) to the
States and Union Territories for the Public
distribution System Thecurrentcentralissue
pnce of wheatis Rs 280/- perquintalforPDC
and Rs 230/- per quintal for areas covered
under the revamped PDS

[Translation]

SHRI NITISH KUMAR Mr Speaker,
Sir, with your permission | would like to say
that in the month of April, the then Minister of
Commerce Shn P Chidambaram had said
that ifthe procurement this yearis more than
85 lakh tonnes there would be no need to
importwheat Lastyearthetotalprocurement
was 111 lakh tonnes, Mr Speaker, Sir the
procurement was less because the
procurementprice was less the procurement
has been compelied to import what form
abroad

According to a report published In
newspaper Mr Speaker Sir, whentheglobal
tender was Invited for import of wheat the
pnice of wheat in the international market
was between Rs 351 per quintalto Rs, 453
perquyttal, but accordingtothe recent reports
In newspaper, wheat Is being imported from
Canada at tghe rate of Rs 526 per quintal
Mr Speaker, Sir, through you I would like to
know from the Government that when the
globaltender was invited what was the price
of wheat at that time and now at what price
1s it being iImported from Canada?

SHRI KAMALUDDIN AHMED
(Hanamkonda) Sir, | would like to reply in
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detail. Procurement was less in 1992-93 and
the two proceeding years. This year, the
procurementwas 6.37 milliontonnes less as
compared to last year. it was 3.3 million
tonnes less compared to the previous year.
Asfarasthe question of price was concemed,
as compared to last year this year the price
has been increased Bonus has also been
given and due to this, iIn comparison with last
year, F.C| had to give Rs 55 per quintal
more. As far as the matter of import price Is
concemed, | would like to inform that in the
month of January a decision was taken to
importwheat Afterthattenders were invited
There were many tenders, whichdid not fulfill
one condition on the tender and were not
worth considerafion

Secondly 1t Is not correct that the price
ofthe kind of wheat whichis being distributed
through P D S and the price which is being
paid for it i1s not less This Is correct that
certainfirms had quoted 130 and 131 dollars
for the wheat to be imported but we do not
generally supply thatthroughtP D S Thisis
soft wheat, which only bought for milling
purpose The price we have paid is most
competitive

The wheat which 1s being distributed
through P D S and is acceptable was atthe
rate of 147 78 dollars It1s most competitive
price Secondly, this contract has not been
made with any private party This contract
has been made with the Canadian wheat
Board of the Government of Canada

It 1s correct that utmost efforts were
made to procure American wheat at the
least possible price, and a team went to
America from here, with this intention that
under the export enhancement programme
if we get the subsidy, the price of wheatto be
imported wouldbe reduced, butthe American
Government did not agree to it Even
otherwise, the quotation was too much and
that 1s why by negotiation we brought wheat
from the Canadian Wheat at Board,at the
rate of 147 78 dollars

SHRI! NITISH KUMAR Mr Speaker,
Sir, Just now, while gicing the reply the hon
minister saidthat we are giving Rs. 50to Rs
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55more perquintalas comparedto lastyear.
The price of manure has increased, the price
of inputs has increased, i.e, the cost of
production of farmers has increased but in
proportion to that no increase has been
made in the procurement price and the
supportprice. The result was thatthefarmers
bumt wheat in the Boat club in Delhi while
demanding more prices. This vary

Government in the beginning of this year, -

exported 8 lakh tonnes of wheat and after
that it was imported. God knows what was
behind this? | do.not know whether kick back
was received or not. That is a separate
matter. lhadaskedinpart ‘C’ ofthe question.

[English)

The approximate proposed marketable
rate for its supply under the Public Distribution
System".

[ Translation)

The reply is correct that imported wheat
and indigenous wheat are issued at the
same central issue price. We would like to
know that when the issue price is fixed, how
much subsidy will have to be granted to
supply ten lakh tonnes of wheat through the
PDS.

SHRI KAMALUDDIN AHMED: First |
would like to reply to your concluding
point...(Interruptions).... The decision to
export was taken by the Government in
which of ShriNitish Kumar was a Minister. In
August 1990., the decision to export 10 Lakh
metric tonnes was taken to meet the
requirement of foreign exchange. But that
year, only 2 lakh tonnes were exported. After
that, in April 1991, a decision was again
taken to export 10 lakh metric tonnes of
wheazt. Out of that, 6.97 lakh metric tonnes
were exported. After that, in September,
1991 this Government reviewed the entire
gamut of availability of wheat. As aresultthe
procurement declined. permissionwhichwas
earliergivenfor 10 lakhtonnes, was reduced
t 0 eighth lakh tonnes. After that a decision
was taken in January which stipulated...that
no export should be allowed.
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[ Translation)

| would like to clarify that this export
contracthas notbeen awardedto any private

party
[English]

Entire export has been done by STC
and MMTC.

( Tranélation]

Both of these are Government

organisations. They have exported wheat.

Secondly you have asked how much
subsidy is involved in this if the wheat is
distributed through P.D.S. The hon. member
might be awarded that the subsidy provided
inbudge this year, is Rs. 2500 crores and Rs.
250 crores is for revamping . So we have a
subsidy of Rs. 2750 crorbs. If there is need
of granting more subsidy after the supply

-through P.D.S. the Government would do so

and you need not worry about it.

DR. MAHADEEPAK SINGH SHAKYA
(Etah): Mr. Speaker, Sir, it has been stated
in the reply that the current central issue
price of wheat for PDS is Rs. 280 per quintal
and Rs. 230/- per quintal for areas covered
under the revamped P.D.S. This is very
good but | would like to draw your attention
to the statement made by the hon. Minister
in 1991 that we are self-reliant in the matter
of foodgrains and we need not import. But
inspite of this, they exported 10 lakh quintals.
And almost 5-6 billionworth of goodsincluding

rice and sugar was imported.

On one- hand you tak of self-reliance
while on the other you ask for loans from the
foreign countries. Iwould like to know as why
there is a difference between the policy and
intentions of the Government?

You have stated that the Government
would distribute the imported wheat at Rs.
230 per quintal through public distribution
system. Distribution is done through two
agencies. Firstitcomes to Food Corporation
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of India then it comes to Central Supply
centres Underthis systemnodoubt, youare
able to distnbute properly incities and towns
but you are not able to distribute proper.y 'n
hilly and Tarat areas properly

MR SPEAKER Thisisnotaquestionof
distribution, 1t i1s a question of import and
export

DR MAHADEEPAK SINGHSHAKYA |
am coming to the same point what are the
steps being taken by the Government to
ensure proper Is tribution to all parts of the
country? | have already submitted that the
intention of the Government 1s not clear
Would the Government con. ilute some
agency to go into this scandal?

[English]

MR SPEAKER You need not reply to
the distribution part If you want, you can
reply 1o the tirst pant

\Translation)

SHRI KAMALUDDIN AHMED First of
all, | must make one thing clear that neither
we have gone nor we will go to any country
to beg If at all any contingency arises, we
can arford to buy But itis wrong to say that
we beg from anybody Sometimes we need
to iImport because of climatic variations and
failure of monsoon and some untoward
situation that arises in wheat and rice
producing areas | e, which damages crops
These all factors together affect the
availability of foodgrains in the country We
try to find other way outs to make up this

* shortage

SHRIDATTAMEGHE Mr Speaker Sir,
Iwouldliketo submittothe hon Ministerthat
even this year the rainfall has been very low
at many places The Government always
states that the country is self reliant and it
would not beg from foreign countries but we
still go in for import that too on higher rates
Our farmers are toiling hard but even then
they do not get enough to meet their cost of
production Would you pay more price to
them instead of importing at higher rates?
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Government procures wheat etc from
farmers at low rates while itimports at higher
rates Thesamethingisgoingtoberepeated
this year also Would the Government give
more price tothe farmers instead of importing
at higher rates?

SHRIKAMALUDDINAHMED Asfaras
the question of import is concerned,
Goevernment does not feel happy to import
We are importing under the compulsion of
circumstaices, we can not quote it here as
an precedent

[English)

MR SPEAKER To avoid imports are
you going to pay more to the farmers

[Translation)

SHRI KAMALUDDIN AHMED The
import Is

{English\

It 1s only to make up the total availability
of grains in the country

[ Translation)

So far as the production of wheat in the
countryisconcemed it was 176 milliontonnes
last year This year there would not be good
crop of coarse grains First listen to me fully
The production of coarse foodgrains has
been twenty seven million tonnes as against
thirty three million tonnes last year The
production has gone downby 6 milliontonnes
It pressure moves on the wheat

[Enghsh)

The total availability of wheat and other
foodgrains hascomedown This yearweare
expecting only 170 million tonnes

[Translation}

SHRI MADAN LAL KHURANA The
Government has i1ssued contradictory
statements duning the last 5-6 months Ithas
stated that it has exported six and half lakh
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tonnes of wheat at the rate of Rs 526 per
quintal in June, 1992 | was just now talking
about the contradictory statements

You were saying a shot while ago that
this decision was taken by previous
Govemment, Butone of your Minsterissued
a statement on Its January furma five State
Hotel, | quote

[Enghsh}

The stock position of foodgrains in the
Central Pool is quite comfortable "

[Translations)

MR SPEAKER Please listen to me
first, he has said that they had imported
wheat because procurement hadgone down

SHRI MADAN LAL KHURANA this is
whatlwanttosay he has statedthat recurrent
has gone down While a statement is issued
on Yis Jam 1992 saying

[English]

“The stock position of foodgrains in the
Central Pool Is quite comfortable

“For the first time, we have allowed FCI
to deliver sabot 8 lakh tonnes of wheat for
export ”

[Translations)

On first of January government exports
wheat and on 16th january # ass that
Government would have to import ten lakhs,
tonnes of wheat Then in March ‘Tender
Notice For wheat Import’ is i1ssued | would
like to ask how is it spousal that in January
wheat Is exported at a rate of Rs 2450 and
then within the months period during the
same August session Government had steed
1t has imported wheat at arat of Rs, 525 per
quintal | would like to know if there was any
urgent need to import wheat? why was t not
imported 1n the month of March when the
International pnce was very low

MR SPEAKER This question has too
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been answered That quality was different

SHRI MADAN LAL KHURANA | have
heardthe reply |would like to know fromthe
hon Minister whether he would like to bet it
investigated though a Parliamentary
Committee as a number of regulars have
been committed (/nterruptions)

SHRI KAMALUDDIN AHED Mr
Speaker Sn get firsthand when the Hon
Member speaks in a very high ¢.d forceful
voice Nothing of the sort has happened that
would require parliamentary committee
probe Every thing is clear No contradictory
statements havebeenissued lhaveclarfieu
the whole situation in detall

MR SPEAKER Every thing nas begn
clarfied 1n the previous reply

SHRIKAMALUDDIN AHMED teclar y
the prove situation would like to tell the hon
memberthat it was not true that the prces of
wheat were verv low in the month of march
if the member wants | can give him the copy
of international pries quoted every month
(Interruptions)

SHRI MADAN LAL KHURANA At lest
he should clarfy th's much, whether the
wheat has been bought form those form
whom tenders were Invited

MR SPEAEKR Youhave notheardthe
full reply, that 1s why you are asking this
question

(Interruptions)
SHRI KAMALUDDIN AHMED The
tenders you are talking about were not
acceptable

MR SPEAKER They did not fulfil the
condition

[Enghsh)
cvery th ng 1s explained

PROF UMMAREDDY VENKATE-
SHWARLU While Answering the guestion,
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the hon. Minister has said this.

MR. SPEKAER: Now, plese ddirectly
come to the question because we hve
covered only three to four questions.

PROF. UMMAREDDY
VENKATESWARLU: While answering the
qeustion,the hon. Minister has said that USA
has not come forward to give subsidy; and
thatis one ofthe reasons whytheprocurement
cost outsdie the country is very high..|would
like to know from the hon. Minister whether
withdrawing subsidy by USA is part of the
present strategy that the USA is expensing
on the Indian Government to accept the
Dunked proposal.

MR. SPEAKER: No, no, this kind of a
question will be answered either by the
Ministry of Commerce or by the Foreign
Ministry. You ask a question which can be
replied to by the Food Ministry or Agriculture
Ministry.

PROF. UMMAREDDY VENKATE-
SWARLU: What was the subsidy that had
been extended by the USA earlier; and
how much has been withdrawan, as far as
USA is concemed?

MR. SPEAKER: O.K. Do you have the
figures?

SHRIKAMALUDDIN AHMED: ltisnota
general rule. they do not give subsidy as a
matter of general rule. Only in selective
cases if hey so decide, then he subsidy is
given. It is not a subsidy; it is export
enhancement programme under which they
give some sort of assistance.

Electrification of Railway Line between
New Delhi and Trivandrum

*494. SHRI P.C. THOMAS: Will the
Minister of RAILWAYS be pleased to state:

. (a) whether there is any scheme fir
doubting and electrification ot railway line
betwoen f<ew Delhi and Trivandrum;

(b) it so, the details thereof including
sections which ever aiready been doubled
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and electrified;

(c) the details of the progress made in
this regard;

(d) whetherthere is any proposal to start
more feast rains on this route; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (e). A statement is
laid on the Table of he House.

STATEMENT
(a) to (c). the position in respect of

doubling and electrification of railway line
between New Delhi and Trivandrum is as

under:

(i) DOUBLING

The distance between New Delhi-
Trivandrumvia Kerala Express route is 3055
Km. Out of this 2645 km is already doubled.

On Eranakulam-Kayamkulam (15 km
viaKottayam), an alternative 100 kmBG line
via'Alleppey has already been taken up. On
completion; 2 single lines wouldbe available-
one via Alleppy and the other via Kottayam
the existing one.

doubling of 108 km in patches GT route
and 106 km on Kayamkulam-Trivandrumm
route is in progress.

Gifur-renigunta (83 Kms.) is the single
line section on this route and traffic on this
section does not justify doubling.

(i) ELECTRIFICATION

New Delhi to Erode (2588 Rams) has

" already been electrified. Electrification of

Erode-Eranakulam has been included in the
budget for 1992-93. there is no proposal at
presentto electrity Eranakulam -Trivandrum
section.

(d) and (e). Introduction of more fast
trains is an ongoing exercise, depending on
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the traffic needs and the avilability of stock
andlocomotive alongwith line capacity. There
is no specific proposal under active
consideration at present.

SHRI P.C. THOMAS: The journey to
Keralais almost a nightmare. Itis not a pious
wish that there must be one more train to
Kerala. At present, thorugh ther are eight
jakh Keralites iving in Delhi, the only regular
daily trains the Kerala Express. The journey
in that is almost impossible because in one
boggy where 72 persons can travel, almost
3 or 4 imes more people are traveling.

| would like to ask you that taking Into
consideration the dire need to the situation,
willthe hon. Minister for Rallways be pleased
to agree that one more train Is absolutely
necessary and will the hon. Minister grant
one more there Into Kerala in the interest of
such large number of persons living in Delhi.

MR. SPEAKER. I do not think, it 1s a
relevant supplementary

SHRI MALLIKARJUN" Apart from the
Kerala Express, at present there are two
Perrier to trains between Delhi and Kerala
However the demand for the introduction of
a new tin from New Delhi to Kerala at this
momentis not possible forthe simple reason
that there are no facilties at New Delhi and
Nizamuddin Stations

MR. SPEAKER" At lest, we expect a soft
answer trom)ou

SHRI MALLIKARJUN Howecver, at
the end of 1993 when the Nizamuddin
Complex 1s commissioned then we can think
terms of introducing another train to Kerala

SHRI P C THOMAS | think hon shr
Jaffer Shrive supposed to give by about 10,
000 people in Kerala

MR. SPEAKER this Is about
electrification of trains going to Kerala.

_ SHRI P.C. THOMAS: It 1s an actual
necessity. Hon Minister has answeredthat a
new train will be considered only i there Is
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sufficient traffic

MR.SPEAKER:Pleaseleave that aside.
Thisis questionrelatingtothe eletrification of
the trains.

If there 1s any supplementary on this,
you can ask.

SHRI P.C. THOMAS: Sir, part (d) and
(e) relate to it. It is a specific question
regarding another trains to Kerala. | would
planed with the hon. Minister for Railways
that an assurance may be given that in view
ofthe strongtrustand real need of the people
a new train may be allowed to Kerala.

MR SPEAKER. this does not come
from this question

THE MINISTER OF RAILWAYS (SHRI
C.K JAFFER SHARIEF): So far as the
doubling and electrification are concerned,
the work is Ingress | amgladto say that the
link between the north and the south is well
established by the railway net-work.

As far as the question of introduction of
one mortaring, In addition to what we have
today, I1s concerned, the hon. Member of
Pariiament has coalesced number of
signatures and presented the othe day the
documentation giving the demand. At the
time of introducing the next Time-Table, we
will consider meeting such demand by
mobilizing our resources.

SHRI CHANDRA SHEKHAR: Mr.
Speaker Sir, the hon. Minister of State for
Railways gave an excuse, which is hardly
acceptable Tosaythatthere are heady any
faculties available in  Delhi and Hazarat
Nizamuddinforanewtraintobe startedfrom
there, it not correct. there are many trains, |
do notwantto mention any, which have been
introduced recently and they were not as
important as essential as the taint to
Trivandrum. why do not you curtail one of
these train and provide one extra Toronto
Trivandrum? Because facilties can be given
there andthe Railway Board andthe Railway
Minister can always find some
accommodation in Nizamuddin and also in
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Trivandrum and introduce a new train. this is
hardly a justification.

SHRI MALLIKARJUN: Our hon. senior
Member as reformed o the faculties art New
Delhi station. These faculties have become
saturaed| the work is in progress. In
Nizamuddin, further terminal facilties are
going to be completed. In that light | have
mentioned about it. It is not that one train
should be cut and another should be
introduced. It is nit done like that. It is equally
important for all routes and for all the people
of he country. Therefore, Hon'ble Shri
Chandra Shekahar will bear with the me that
the line capacity is also saturated, but still we
take certain things into account and we try to
meet the pope's demands. That is how, in
the next time-table, as our senior colleague
has mentioned, we will consider it. Even at
Trivandrum and Cochin terminal facilities
are not adequate. We have to take
censonance of it when we do certain things.

SHRI V. DHANANJAYA KUMAR:
Though the question is regarding doubling of
the tack and also electrification of the line,
the demand for the introduction of a new
transfuse fustified. There is reasons for this.

formerly in 1977 a new tan was
introduced between Hazard Nizamuddin and
Mangalore serving the needs of he people of
the northern part of Kerala as well as
Mangalore, by name Jayanti-JanataExpress.
Probablythe Congress Govemmentis allergic
to the word ‘Janata’ and so that train was
stopped. The Jayanti-Janata Express and
the than Kerala Express were combined and
nowit is Kerala Managalaur Express, a daily
serviec being opeeated between New Delhi
and Trivandrum. Abut six bogies are
detachedat Plagatandthey gotoMangalore.
So, there is a justifiable need for the
introduction of a new train.

Regarding doubling if he tack, there is
so much of congestion between Shoranur
and Mangalore and there is a need for
doubling this track. | want to know form the
hon. Minister whether the doubling work
between Shoiranur and Mangalore will be
taken up shortly.
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MR. SPEAKER: Every station on the
route will be connected by the train.

SHRI V. DHANANJAYA KUMAR: the
name of the train is Kerala Express. From
Palaghat one section goes to the north and
reaches Mangalore. So, will the doubling
work be taken up soon, as also electrification
of he section?

SHRIMALLIKARJUN: Sofaras doubling
is concerned, from New Delhito Trivandrum

- viathe Kerala Express route it is 3053 route

kilometers and out out of these 3053 repute
kilometers 2645 route kilometers are already
doubled and only 408 route kilometers- a
stitch which Is on t he G.T. traffic route
remains to bee doubled for which work in
progress. Work along another 196 kilo tress
between Kayamkulam and Trivandrum also
is in progess, shomur to Mangalore we are
not contompatting toi take up at this time.

MR.SPEAKER: Sir Tej Singh Bonsai,
Nagpur will become by this train.

[Translations)

SHRI TEJSINGHRAO BHONSLE: MR.
Speakersirquestionhasbeen raisedgrading
the introduction of Superheats trains. At
preens Rajdhani Spiffiest taina re running
between Delhi and Bombay and Delhi and
Calcutta. Rajdhani Express have not been
run for Fourcapital cities of Southern States.
Rajdhani Express have no been introduced
for Madras the capital of Tamilnadu

"Hyderabad the capital of Andhra Pradesh,

Bangalore the capital of Karnataka and
Thurnant pura the capital of Kerala | would
like to know if the Goverrnment is
contemplating to intrude a new Superneats
train for South via Nagaur (/nterruptions)

MR.SPEAKER: This question relates to
rains between Delhi Trivandrum
[English)

MR. SPEAKER: this is about the train

between Delhi and Rrivandrum Briefly you
can reply.
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SHRI MALLIKARJUN : The main
question dons ntpertain to this. However, |
may say, that we are contemplating to
introduce a Rajdhani Express between Delhi
and Bangalore andalsothinking of extending
a similar severe to Madras and Trivandrum
as and whom it is possible at a lather stage.

SHRI E. AHAMED: Sir, what the hon.
MemberfromMangalore has saidwascorrect
andvery relevant. The Keralatains are going
to Trivandrum. These also go to Mangalore
via Plight between Mangalore and Shoranur
has not been doubled. This proposals is
there with the Government. But still this has
not been competed. The reply given by the
Minister of State in the Minstry of Railways is
not correct according to me because this is
now under process.

As far as introduction of another tain to
Kerala is concemed, it is quite justifiable. the
only difficulty for the people of Kerala is to
reach Delhi and go back by train. | want a
positive reply from the hon. Cabinet Minster
with regard ot introduction of one more new
train to Kerala How many tans have you
been introducing in different parts of the
country? Why not one for Kerala?

SHRI MALLIKARJUN: Sir, already the
Cabinet Minister has replied that introduction
of newtrainto Keralawilbe considered atthe
introduction of new tie-treble.

WRITTEN ANSWERS TO QUESTIONS
[English]
Nehru Yuva Kendras
*495 SHRI G. MADEGOWDA: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
(a) the number of, new Nehru Yuva

Kendras proposedto be openedduring 1992-
93 in the country, State-wise;
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(b) whetherthe filed of operations of the
Kendras are being expanded;

(c) if so, the details thereof;

(d)the amount allocatedtothese Kendra
and expenditure incurred during the last
three years, State-wise; and

(e) the amount proposed to be spent on
these Kendras during 1992-93 ineach State?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (e). A statement is
laid on the Table of the House.

STATEMENT

part (a): 15 new Kendras are expected
1o be opened during the year 1992-93. The
opening of these Kendras, however, will be
subject to availability of funds.

part(b)and(c). The Nehru YuvaKendra
Sangathan was set up to provide for
development of non-student ruralyouth. The

"Kendras have, however, withthe passage of

time undertaken additional developmental
activities considering the local needs, desires
and aspirations of the people and availability
of local resources. The Kendras have been
conducting vocationaltraining programmes,
organising National Integration Camps,
propagating local arts and culture through
festivals. conducting National Literacy
Mission projects and also other campaigns
for creating awareness amongst youth.

part (d). The figuros for 191-92 are
under audit and will be placed on the Table
of the House as soon as they are ready.
Fundsreleased and expenditure incurred for
1989-90 and 190-91 are as follows:
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Part (e) Amount proposed to be spent during 1992-93 for programmes
State Budget

1 2
Andhra Pradesh 54,16,800.00
Arunachal Pradesh 3.48,769.00
Assam 8,50,497.00
Bihar 72,54,152.00
Goa 3,76,800.00
Gujarat 34,48,350.00
Haryana 25,23,700.00
Himachal Pradesh 27,61,750.00
Jammu & Kashmir 23,02,650.00
Karnataka 30,80,850.00
Kerala 30,27,400.00
Madhya Pradesh .90,04.060.00
Maharashtra 50,33,575.00
Manipur 14,65,225.00
Meghalaya 5,02,000.00
Mizoram 1,71,475.00
Nagaland 3,67,475.00
Orissa 27,84,475.00
Punjab 28,01,700.00
Rajasthan 63,77,075.00
Sikkim 63,77,075.00
Tamil Nadu 42,14,100.00
Tripura 6.59,475.00
Uttar Pradesh 1,64,37,600.00

42



43 Written Answers AUGUST 11, 1992 Written Answers 44
State Budget
1 2
Waest Bengal 58,86,423.00
A & N Island 2,48,000.00
Chandigarh 2,72,225.00
Delhi 5,05.,425.00
Dadra & Nagar Haveli 2,29,225.00
Lakshadweep 1,70,050.00
Pondicherry 2,38,850.00
Replacement of Steam Engines by THE MINISTER OF STATE IN THE
Diesel Engines MINISTRY OF RAILWAYS (SHRI

*496. SHRI RAM CHANDRA DOME:
Will the Minister of RAILWAYS be pleased
to state:

(a) whetherthe Govemment propose to
replace steam engines by diesel engines in
certain trains during 1992-93; and

(b) ¥ so, the names of such trains
alongwith their routes?

MALLIKARJUN): (a) and (b), Replacement
of steam locomotives by diesel locomotives
is an ongoing process subject to availabllity
of diesel locomotives and importance of the
train. This is done normally once a year at
the time of revision of Time-table or at the
time of closure of steam loco-sheds.
Occasionallytrains based on individual merit
are dieselised to improve running,, During
the current year i.e. 1992-93, 72 trains have
been dieselised (upto July ‘ 92) as per
statement enclosed.

STATEMENT

List of trains dieselised during 1992-93 (Upto July'92)

1. 1505/1506
415/416
139/140
1377138
1KG/2KG
3KG/4KG

N o 0 A~ w N

141/142

Bina-Katni Mixed Passenger.
Jamalpur-Gaya
qamalpur—Gaya
Jamalpur-Gaya

Kiul-Gaya

Kiul-Gaya

Danapur-Varanasi
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8.

9.
10.
1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29,
30.

31.

32.

133/134
3071/3072
351/356

1 JM/14M
1KG/6KG
150/650
135/136
389/390
414/409
430/427
4719/4720
1RD/2RD
561/556
555/556
5207/5208
5013/5014
563/564
321/326
524
521/522
527/528
544/543
3307329

71/72

5541/5542
4545/4546

Danapur-Varanasi
Burdhwan-Jamalpur
Burdhwan-Rampurhat
Jamalpur-Monghyr
Kajra~Jamalpur
Jamalpur-Sultanganj
kiul-MughaIsaral
Kiul-Mughalsarai
Kiul-Mughalsarai
Kiul-Mughalsarai

Delhi-Sirsa Haryana EXpress
Rewari-Delhi Passenger
Basti-Gorakhpur Passenger
Basti-Gorkhpur Passenger
Amritsar-Baranui Express
Gorakhpur-Varanasi Express
Katihar-Samastipur Passenger
Jaynagar-Darbhanga
Sonepur-Muzaffarpur
Sonepu;-Muzaﬁarpur
Muzaffarpur-Siwan passenger
Gorakhpur-Siwan Passenger
Howarh-Muzaffarpur Passenger

Allahabad-Sonepur
fast passenger

Katihar~Jaynagar
Delhi-Saharanpur
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34,
35.
36.
37.
38.
39.

40.

41,

42.

45.

46.

47.

48.

49.

51.

52.

2AJ/3AJ
1AJ/2AJ
4SL/1SL
141/142
349/350
337/338

9165/9166

21/22

191/192

195/196

407/408
334A/334

333/33A

1JS/3JS

3JS/4JS

77/78
75/76
113/114

141/142

189/190

41/42

Jaunpur-Allahabad Passenger
Jaunpur-Allahabad Passenger
Lucknow-Sultanpur
Partapgarh-Mughalsari
Hardwar-Amritsar Passenger
Delhi-Jalandhar City Passenger

Varanasi-Ahmedabad Exp. on
Faizabad-Varanasi

Katihar-Siliguri

Chaparmukh-Siighat Town
Mixed passenger

Chaparmukh-Silghat Town
Mixed Passenger

Chirimiri-Katni Passenger
Kantabaniji-Titlagarh Shuttle

Jharsuguda-Titlagarh
Passenger

Jharsuguda-Sambalpur
Passenger

Jharsuguda-Sambalpur
Passenger

Surat-Bhusawal fast Passenger
Surat-Bhusawal Passenger
Surat-Bhusawal Passenger

Ujjain/Guna (Nadga-Guna
Passenger)

Kota-Bammo Passenger

Ahmedabad-Viramgam
Passenger
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55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.
67.
68.

69.

70.

71.

72.

87/88

89/90

207/208

2037204

201/202

209/210

464

329/330

359/360

347/348

581/582

545/546

527/528

293/294

349/350

465/520

7591/7692

513/496

Indore-Nagda passenger on
Indore-Ujjain etc.

Indore-Bhopal Passenger on
Indore-Ujjain Sec.

Viramgam-Okhafast Passenger

Viramgam-Okha mixed
passenger

Rajkot-Khambhaliya fast,
Passenger on
Viramgam-Ahmedabad Section.

-do-

Rajamundry-Bhimavaram
Passenger

Hyderabad-Wadi Passenger
Hyderabad-Wadi passenger

Hyderbad-Secunderabad
Passenger.

Ajmer-Kacheguda fast
Passenger on
Purnea-Secunderabad Sec.

Wadi-Raichur Passenger
Raichur-Guntakal Passenger
Londa-Castle Rock mixed

Parlivaijnaath-Hyderabad
Passenger

Narsapur-Rajahmundry
Sacunderabad-Pumea Exp. on
Nizamabad-

Purnea

Narsapur-Vijayawada
Passenger.
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Reimbursement of Expenditure on

Family Welfare Schemes
*497. SHRI RAJENDRA KUMAR
SHARMA:
SHRI ASHTBHUJA PRASAD
SHUKLA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe expenditure incurred by
the State Governments on Family Welfare
Schemes is reimbursed by the Union
Government;

(b) if so, whether any arrears for
reimbursement against the expenditure
incurred buy the U.P. Government on such
programmes are pending clearance withthe
Union Government;

(c) if so, the details thereof; and

(d) the time by which it is likely to be
cleared?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) to (d). A statement is laid on the Table of
the House.

STATEMENT

The Family Welfare Programme has
been a cent percent Centrally Sponsored
Programmes since its inception in 1951-52.
The entire expenditure incurred by the State
Governments for implementation of this
Programme, in conformity with the approved
pattem/norms, is reimbursable bythe Central
Government. The provisions available in the
Central Budget are released to the State
Governments as grants-in-aid during the
course of a financial year. The expenditure
incured by the State Govemments is audited
bythe Accountant Generals concemned. The
reimbursement claims are filed by the State

AUGUST 11, 1992
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Governments based on the Statements of
" Expenditure duly certified by the Accountant
Generals.

Based on the claims received from
different State Governments, including the
State Government of Uttar Pradesh, and
examination of the audited Statements of
Expenditure, an amountof Rs. 300.55 crores
has become available as arrears under the
Family Welfare Prograrnme upto the period
ending March 31, 1991. This includes Rs.
78.92 crores in respect of Uttar Pradesh.

During the current financial year, there
is a provision of Rs. 100.00 crores for part
settlement of the arrears payable to the
States. The said amount has already been
released to different State Governments on
2nd July, 1992. Rupees 28 corers has been
released to Uttar Pradesh.

Taking into account Rs. 28.00 crores

" released to the Uttar Pradesh Governments

onthe 2nd July, 1992, as much as Rs. 50.92

crores is still payable as arrears for the
period ending March, 1991.

The balance amount of arrears payable
tothe States, including Uttar Pradesh, willbe
settled as and when additional funds become
available for which purpose all out efforts are
being made.

Over-Crowding in Suburban Trains In
Sealdash Division
*498. DR. ASIM BALA:
SHRITARITBARAN TOPDAR:

Will the Minister of
pleased to state:

RAILWAYS be

(a)the stepstaken to minimise the over-
crowding in the Suburban trains in Sealdah
- Division of Eastern Railways;

(b) whether the Government are
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considering to introduce a new additional
peak-hour train in Sealdah Division;

(c) if so, the detalls thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Inthe last 6 years, 72
additional suburban trains have been
provided in Sealdah Division and the load ot
all rakes has been increased to 9 cars.

(b) No, Sir.
(b) Does not arise.

(c) Lack of resources inclucing EMU
coaches.

Village Health Guide Scheme
*499 SHRIMATIMAHENDRA KUMARI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a)the number of districts not yet covered
by the Village Health Guide Scheme, State-
wise;

(b) the criteria of selection of Village
Health Guides and the remuneration paidto
them;

(c) whether any assessment has been
made about the commensurable
achievement of the scheme against the
expenditure incurred since its inception; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) to (d). A statement is laid on the Table of
the House.

SRAVANA 20, 1914 (SAKA)
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STATEMENT

The Village Health Guide (VHG) Scheme
is being implemented in all States and Union
Territories, except Arunachal Pradesh, Delhi,
Goa, Daman & Diu, Jammu and Kashmir,
Kerala and Tamil Nadu. The Central
Govermnment does not maintain district-wise

“records of V.H.Gs.

The VHG is a voluntary worker selected
by the village community. He/she should
preferably be about 30 years of age, He/she
must be literate and preferably have formal
education upto class VI. The VHC is paid an
honorarium of Rs. 50/- per month.

No study has been undertaken with a
view to assessing the achievement of the
scheme commensurate with the expenditure
incurred on the scheme from the date of its
inception. However, thhe last evaluation of
the scheme was undertaken in 1984. The
evaluation revealed that the scheme was
largely accpeted by the comunity and was
found to be essentially sound.

Computer Facllities in Colleges

*500 SHRI HARADHAN ROY: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the University Grants
Commission has formulated any plans for
development of computer facilities in
universities/colleges;

(b) it so, the details thereof and estimated
expenditure to be incurred on its
implementation;

(c)whether universities/colleges in West
Bengal arelikely to be coveredbythe scheme;

(d) if so, the details thereof; and
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(e) the names of universities where
computer centres are being set up?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). According to
information furnished by the UGC, the
Commission is implementing a scheme of
providing computers to universities mainly
for use in Research, teaching of computer
science courses and for management.

Under the scheme universities are
provided financial assistance for installation
of computers on the recommendation of a
Committee of Experts, keeping in view the
requirement of the universities and the
resources available with the Commission. A
scheme was also initiated in 1986-87 for
providing computers incolleges forpromoting
awareness of use of computers and for
management purposes.

During the 7th Pian period, the
Commission incurred an expenditure of Rs.
11.60 crores for provision of computers in
universities and Rs. 3.03 crores for provision
of computers colleges

(c) and (d). So far the Commission has
provided computers 7 universities and 76
colleges in the state of West Bengal.

(e) The UGC has so tar provided
computerfacilities to 109 universities as per
list attached as statement.

STATEMENT

Listof Universities Provided with Computers
under UGC Scheme

Name of the University/Deemed
University

ANDHRA PRADESH

1. Andhra Pradesh Open University

AUGUST 11, 1992 -
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3.
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Andhra University

Central Instt. of English & Foreign
Languages

Hyderabad University

Jawaharal Nehru Technological
University

Kakkatiya University
Nagarjuna University
Osmania University

Sri' Sathya Sai Instt. of Higher
Learning

Sri Krishna Devaraya
University

Sri Padmavati Mabhila

Vishwavidalya

Sri Venkateswara University
ASSAM

Dibrugarh University
Gauhati University

BIHAR

Bhagalpur University
Bihar University

Indian School of Minies
K.S. Darbhanga University
Magadh University

Patna University

Ranchi University
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GUJARAT
1.  Bhavnagar University
2. Gujarat University
3. Gujarat Vidyapith
4. M.S. University of Baroda
5. Saradar Patel University
6. Saurashtra University

7. South Guijarat University

HARYANA

1. Kurukshetra University

2. Mabharishi Dayanand University
HIMACHAL PRADESH

1. Himachal Pradesh University
JAMMU AND KASHMIR

1. Jammu University

2. Kashmir University

KARNATAKA
1 Bangalore University
2. Indian Instt. of Science
3. Karnataka University
4. Mangalore University
5.  Mysore University

6.  Gulbarga University

KERALA
Calicut University

Cochin University of Sc. and Tech.

- Kerala University

Mahatma Gandhi University
MADHYA PRADESH

Awadesh Pratap Singh University
Barkattullah University

Devi Ahilya Vishwavidyalaya

DR. Hari Singh Gaur
Vishwavidyalaya

Guru Ghasi Das University
Jiwaji University

Rani Durgavati University
Ravi Shankar University

Vikram University

MAHARASHTRA

Bombay University
Marathwada University
Nagpur University

Posna University

S.N.D.T. Women's University
Shivaji University

Tata Instt. of Social Sciences
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MANIPUR 7
1. Manipur University 8.
MEGHALAYA 9.
1 North Eastern Hill University 10.
ORISSA 1.
1. Berhampur University
2.  Sambalpur University
3. Utkal University
PUNJAB 1.
1. Guru Nanak Dev University
2. Punjabl University 1.
3. Punjab University (UT- 2.
Chandhigarh)
RAJASTHAN >
1. Birla Instt. of Tech. & Science *
2.  Jodhpur University >
3.  Mohan Lal Sukhadia University >
4.  Rajasthan University "
TAMIL NADU >
1. Allagappa University >
2. Anna University °
3.  Annamalaih University "
4.  Bharathidasan University "
S. Bharathiar University e
6.  Gandhigrama Rural Instt. 14.

Wikten Answers 6
Madras University

Madurai Kamaraj University
Tamil University

Mother Terasa University
Avinashlingam Instt. of Home
Science & Higher Education for
Women

TRIPURA

Tripura University

UTTAR PRADESH

Agra University

Aligarh Muslim University
Allahabad University

Banaras Hindu University
Dayalbagh Educational Institute
Gorakhpur University

Gurkul Kangri Vishwavidyalaya
H.N. Bahuguna Vishwavidyalaya
Kanpur University

Kumaon University

Lucknow Univeristy

Meerut University

Roorkee Univeristy

Sampurnanand Sanskrit

Vishwavidyalaya
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WEST BENGAL

Burdwan University
Calcutta University
Jadavpur University

Kalyani University

North Bengal University
Rabindra Bharati University
Visva Bharati University
DELHI

Delhi University

Jamia Millia Islamaia University
Jawaharlal Nehru University
GOA

Goa University
PONDICHERRY

Pondicherry University

SRAVANA 20, 1914 (SAKA)

Written Answers 2

(a) whether the Senior Consultant
- appointed to study the causes of low
performance of Secondary and Senior
Secondary School students in the 1990-91
examinations in Delhihas submittedits report;

(b) if so, the findings thereof;

(c) the measures suggested for
qualitative improvement of school education
including the performance of the teachers;
and

{d) the action taken by the Government
thereon?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir. The Senior
Consultant has submitted the report to the
Delhi Administration on 7th July, 1992.

‘(b) and (c). A statement is laid on the
Table of the Sabha.

(d) Some measures have already been
inttiated, viz. common examination at Class
VIIl; revision of pupil promotion rules;
measures to improve coordination between
Directorate of education and SCERT in
inservice training; advance planning for the
following; year; filling of vacant posts; lottery

Total number of Universities to whom
Computers have been provided = 109

system for admission in composite model
schools; coaching classes; recruitment of
TCTsonsubjectbasis ratherthan forculsters
of subjects; etc. As the problems are deep-
“rooted, measures to improve the quality of
schools have to be acontinuous, cumulative

[Translation)

Improvement of School Education in

Delhi process.

*501. SHRI VILASRAO STATEMENT
NAGNATHRAO R
GUNDEWAR: Some of the significant findings listed in

DR. RAVI MALLU: the study report on Govt. Schools in Delhiare
as below:
Wilithe Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state: 1. Thepasspercentageatsecondary/
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senior secondary level has gone
down in 1991 in all the districts
separately as wellastakentogether.

The pass percentage in English,
Maths, Hindi, Social Science,
Science and Sanskrit subjects has
gone down in the year 1991 at the
secondary level except in a few
zoneswhich have shownamarginal
improvement 1990.

The pass percentage in Physics,
Biology, Mathematics, Geography,
Pol. Science, Economics,
Commerce, Hindi (core), Sanskrit
and Chemistry subjects has gone
down in 1991 at the senior
secondary level in aimost all the
zones except in a few zones which
have shown a marginal
improvement over 1990.

In the subjects of Mathematics and
English atthe secondary stage the
performance was the poorest.

Lack of awareness about the latest
changes in the syllabus on the part
of the teachers, non-availability of
text books and supplementary
reading materials have led to the
poor performance of the students
in Mathematics at the secondary
stage.

Lack of familiarity with the latest
pattern of CBSE question papers
on the part of the teachers and
insufficient practice in the subject
of Science.

30% of the teachers took remedial
classes in the subjects of
Mathematics, English and Science.
No teacher took remedial classes
for Social Studies and languages;

AUGUST 11, 1992
8.

10.

11.

12

13.

14.

15.

16.

17.
18.

19.
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The students coming from MCD
schools, Jhuggi-Jhompri clusters
andre-settlementcolonies arevery
weak so far as attainments in
different subjects are concemed;

Non detention policy of the
department;

Inadequacy of staff positionin some
of the schools; most of the newly
upgraded schools were foundtobe
without Principals and Vice-
principals;

Over-crowded classes;

Teachers are not devoted to their
profession;

38.46% of the students come from
firstgeneration of educated persons
whereas 61.54% from the second
generation;

Lack of physicalfacilities for studies
at home;

Lack of needed infrastructure,
physical facilities, equipments,
laboratories, libraries and adequate
staff to the subject requirements;

Changed pattern of question
papers at the tag end of the
academic session and lack of
awareness of these among the
teachers;

Making 5 subjects compulsory in
1991 instead of 4 subjects;

Dependence on cheap books and
guides;

Practical in Science subjects were
not conducted as per rules;



g5 Written Answers

THE MAIN SUGGESTING GIVEN IN THE
' STUDY REPORT ARE AS BELOW:

1.

Study comer schemes should be
undertaken for students living in
Jhuggi Jhonpri clusers, slums and
resettlement colonies.

Common examination at least at
the end of 8th class should be
conducted. Thereis also aneed for
periodical monitoring andevaluation
regarding syllabus coverage.

Moderation Committees may be
set up at Zonal/School cluster level
to improve the quality of question
paperssoastoenablethe students
to have sufficient practice before
appearing in the final public
examinations.

Promotionrules should be reviewed
bythe Deptt. so that weak students
could be retained in lower classes.

There should be etfective
coordination between training
colleges, SCERT, NCERT, DIETs
and the Directorate of Education.

Properplan forfuture requirements
of the schools be prepared.

Orientation programmes
conducted by SCERT and DIETs
should be continuously examined
and ass8ssed in great depth and
detail.

There is a need to prepare teacher
who would function as a facilitator
of learning, curriculum developer,
investigator, evaluatorandresource
person for community.

Allithe sanctioned posts of teachers

SRAVANA 20, 1914 (SAKA)

10.

12

13.

14.

" 15,

16.

17.
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in the schools should be filled up.

There should be no external
interference in admission and
promotion of students,

Home Exam. papers should be
prepared on the style and pattern of
the Board.

The competencies, skills, attitudes,
values and levels of required
knowledge of those desirous of
becoming teachers will have to be
assessedatthe time of recruitment
and selection of teachers.

The SCERT and DIETs should pay
attention to the need for constant
updating of curriculum, training
materials, media software and
availability of necessary
infrastructure support.

Use of educational technology
wherever possible and feasible,
should be encouraged.

Evaluation should be continuous
and comprehensive. It should be
spread over the total span of
instructionaltime, both in scholastric
and non-scholastic aspects of
education;

Coaching classes for meritorious
students belonging to poor and
scheduled castes and scheduled
tribes should be conducted for
preparing them for competitive
examinations;

Adisqueting trend in the last year's
results was that most students had
failedin Sciences and Mathematics.
Efforts should be made to improve
the teaching of Science and
Mathematics.
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Control of Filaria

*502. SHRIN. DENNIS: Willthe Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the number of Research Centres
engaged in the Filaria Control Programme,
location-wise;

(b) whether the Government
propose to set up more such centres to
constrain the disease especially in Filaria
prone areas; and

(c) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) to (c). A Statement is laid on the Table of
the House.

STATEMENT

(a) to (c). The Research Centres,
institution-wise and location-wise, engaged
in research in different aspect of filariasis
that would help in more effective
implementation of the Filaria Programme
are:-

(A) Indian Council of Medical Research,

1. Vactor Control Research Centre,
Pondicherry (Pondicherry)

2. Regional Medical Research

Centre,

Bhubaneswar (Orissa)

3. Regional Medical Research Centre,
Jabalpur (Madhya Pradesh)

4. RegionalMedicalResearch Centre,
Port Blair (A & N Islands)

AUGUST 11, 1992
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5. Tuberculosis research Centre,
Madras (Tamil Nadu)

(B) National Institute of Communicable
Diseases

1.  Regional Filaria Training and
Research
Center
Calicut (Kerala)

2. Regional Filer Training and
Research
Centre
Rajahmundary (A.P)

3. Reglonal Filaria Tralning and
Research
Centre.
- Varanasi (U.P.)

(C) Indian Council of Medical Research
is at present supporting research
projects in filarasis in the following
institutions:-

L.S D. College,
Muzaffarpur (Bihar)

2. SSL Jain College,
Vidisha (Madhya Pradesh)

3. T.D. Medical College & Hospital
Alleppey (Kerala)

4. PostGréduate Institute,
Chandigarh (Chandigarh)

5. Thanjavur Medical College,
Thanjavur (Tamil Nadu)

6. . Central Drug Research Institute
Lucknow (U.P)

Besides the above, the Central Drug
Research Institute, Lucknow (U.P) Schoolof
Tropical Medicine, Calcutta (Gowvt. of West
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Bengal ) and Mahatma Ghandi Institute of
Medical Research, Wardha (Maharashtra)
are also engaged in research activities
relating to filaria.

The above network of Research Centres
is considered adequate for region specific
and subject related research on filaria and,
therefrom there is no proposal at present for
establishing any more Centres.

Selection of Hindl Vidyalayas

*503. SHRI UDDHAB BARMAN: Will
the Minister of HUMAN RESOURCES
DEVELOPMENT be pleased to state:

(a) whether some anomalies in the
selection of Hindi Vidyalayas for propagation
of Hindi in Assam come 1o the notice of the
Government during the last three years;

(b) i so, the details thereof;

(c) whether any inquiry has been
conducted during the above period; and

(d) if so, the outcome thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a)to (d). Complaints have
been received in May, 1992 from two Hindi
Vidyalayas in Assam alleging discrimination
by Asom Rashtrabhasha Prachar Samiti,
Guwati, a voluntary agency, in selection of
institutions for giving grants. These
complaints are being looked into.

Chlid Weifare Programmes
“504. SHRIDHARMANNA MONDAYYA

SADUL: Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state:

(a) whether any of the schemes
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submitted by the welfare Bodies and
approved by the state Governments
regarding child welfare programmes are
pending for consideration and approval of
the Union Government;

(b) if so, the details thereof, state-wise;
and

(c)the steps taken for speedy clearance
of thdse schemes?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) There is no new proposal
for scheme regarding child submitted by any
welfare body and approved by the state
Governments pending for Clearance with

.the Government.

(b) and (c). Does not arise.
Resource Mobllisation

*505. SHRI SANAT KUMAR MANDAL:
Wili the Minister of RAILWAYS be pleased
to state:

(a) whether the Railways propose to
mobiles and gear up their resources position
to implement its annual plan for the current
year in view of their inability to raise market
borrowings;

(b) if so, details of the steps proposedto
be taken in this regard;

(c) the estimaied capital outlay involved
in the Railway ' current year's annual plan,
its important components and the extent to
which it falls short of the Railways ‘ present
resources; and

(d) the manner in which the Railways
propose to meet this shortfall without
Jeopardising the reliability of fleet and

equipment?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):

STATEMENT

(a) and (b). The current market position
isnotconduciveto raising bondsimmediately.
it is hoped that the position will improve in
near future and the Railways will be able to
mobiles resources from the market.
Nevertheless, an Action Plan has been
launchedonallthe zonalrailwaysto augment
eamings and reduce working expenses so
astogenerate additional resourcesinternally.

(c) and (d). Out of the annual plan size
of Rs. 5, 700 cr, the estimated Capital outlay
is Rs. 3,125cr. andits major components are
Rolling Stock, Gauge Conversion,
Electrification and Workshops. The Railways
hope to meet their annual plan targets.

Destruction of Corals

*506. SHRIB. AKBER PASHA: Will the
Ministerof ENVIRONMENT ANDFORESTS
be pleased to state:

(a) whether corals are being-
indiscriminately destroyed in Andaman &
NicobarIslands and coral pieces transported
to the mainland:

(b) the number of bags of red corals
seized recently by the Wild Life Officers in
Great Nicobar Island;

(c) the actiontaken against the persons
found guilty;

(d) the reasons for not checking such
annihilation of marine fauna; and

(e) the steps taken by the Government
.o prepare management action plan andto
constitute setting committee at the Union
Territory level to ensure conservation of
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corals fromoverexploration and preservation
of fauna of marine eco-system?

THE MINISTER OF STATE OF THE
MINISTRY. OF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH): (a) Under
the Andaman & Nicobar Islands Fisheries
Regulations read withthe Andaman & Nicobar
Islands Shell Fishing Rules, 1978, there is a
total ban on the collection and destruction of
corals in the islands.

(b) to (d). About 200 kilogrammes of
RedCorals were seized by Forest Department
officials on 7.4.92 and 8.6.92. No action
could be taken againstthe of fenders as they
couldnot be identified. With a view to prevent
and check recurrence of such incidents in
future, patrolling in the coral-rich areas has
been intensified and check posts have been
set up.

(e) Management action plan for the
conservation and effective management of
corals in the islands is being finalised and a

.Stearing Committee has also been

constituted.
New Loco Workshops

*507. SHRIRAMSINGHKASHWAN:
PROF. RITA VERMA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal to
establish new loco workshops during the
Eighth Plan;

(b) if so, the names of places. nature of
workshops and funds allocated for the
purpose; and

(c) the details of workshops likely to be
completed and commissioned during 1992-
93?7



73 Written Answers

THE MINISTER OF STATE IN THE.
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) and (c). Do not arise.

Pollution Control Norms for
Automobile Manufacturers

*508. SHRI GEORGE FERNANDES:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether guidelines on the pollution
control norms are being defied by the
recalcitrant automobile manufactures;

(b) whether such vehicle producers are
pressing the Government to accept its own
emission standard;

(c) if so, details thereof; and

(d) the reactionmot e Governgnent
thereto? )

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): ( a) No,
Sir. All the automobile manufacturers are
complying with the mass emission standards
both for conformity of production any type
approval; for petrol-vehicles from April,
1,1991 and for diesel-driven vehicles from
April 1,1992.

(b) and (c). Do not arise.

(d) The policy statement for the
abatement of pollution states that
progressively, more strictemission standards
will be evolved to deal with environmental
hazards caused by vehicular traffic.

Promotion of Naturopathy

*509. SHRI MANORANJAN
BHAKTA:

SHRI PRATAPRAO B.
BHONSLE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether the National Institute of
Naturopathy held ts first awareness training
programme at New Delhirecently to educate
the people for curing various ailments;

(b) if so, the details thereof;

(c) whetherthe Government propose to
holdsimilar awarenesstraining programmes
at other places in future; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTIDARY):

STATEMENT

(a) and (b). National Institute of
Naturopathy (NIN), Pune had arranged its
first training programme in Naturopathy at
New Delhi form 20th July to 4th August,
1992. The main objective of this programme
wasto educate people about basicconcepts
of Nturopathy and its potential for better
health management throughthe involvement
and understanding of the patient himself.
The programme was organised by enlisting
the support of practising Naturopaths in
Delhi.

(c)and(d). For 1992-93 the programme
has been planned in Delhi. Similar
programmes can be planned at other places
infuture in the light of the experience gained
in Delhi and subject to availability of funds.

Integrated Child Development
Schemes

* 510 SHRMATIVASUNDHARA RAJE:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
identified 180 districts where Integrated Child
Development Schemes are to be particularly
focused;
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(b) i so, the reasons therefor; and

(c)the names of those districts identified
therefor, State-wise?

THE MINISTEROF HUMAN RESOURE
DEVELOPMENT (SHRI ARJUN SINGH):
(a)to (c). A Statement is placed onthe Table
of the House.

STATEMENT

The Government have identified 180
districts in the country. The intention is to
focus on priority basis services given under
the Integrated Child development Services
(ICDS) Scheme in areas of greatest need.
The names of these districts (Statewise) are
as follows:-

S.No. Districts
ANDHRA PRADESH
1 Nellore
2. Rangareddi
3. Adilabad
4. Mahaboobnagar
5. Warangal
6. Nalgonda
7. Prakasam
8. Kurnool
9. Khamman
10. Krishna
11. Anantpurh
12. Cuddapah
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S.No. Districts

13. Hyderabad
ASSAM

14. Cachar

15. Nowgong

16. Kamrup

17. Goalpara
ARUNACHAL PRADESH

18. Upper Subansiri
BIHAR

19. . Gaya

20. Palamau

21. Nawada

22. Aurangabad

23. Vaishali

24. Nalanda

25. Hazaribag

26. Rohtas

27. Samasthipur

28. Saharsa

29. Monghyr

30. Muzafrarpur

31. Patna

32. Paschim Champaran
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S.No. Districts S.No. Districts -
33, Darbhaanga
JAMMU AND KASHMIR
34. Bhojpur
53. Jammu
35. Begusarai
KARNATAKA
36. Giridih
54. Kolar
37. Madhubani .
55. . Gulbaraga
38. Sitamarhi )
56. Chikmagalur
39. Purnia
57. Bellary
40. Gopalganj
58. Shimoga
41. Saran
59. Raichur
42, Bhagalpur
60. Dharwar
43. Siwan
61. Dakshin Kannada
44, Katihar
KERALA
45, Ranchai '
62. Palghat
HARYANA
63. Indukki
46. Sirsa
64. Malappuram
GUJARAT
65. Cannore
47. Kutch
66. Wynad
48. danaskhanta
MADHYA PRADESH
49. Ameri 67. Daita
50. Panch Mahala 68. Ujain
51. The Dangs 69. " Chhatarpur
HIMACHALL PRADESH 70. Shajapur

52. Solan 7. Tikamgarh
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S.No. Districts S.No. Districts
72. Bhind
94, Dhule
73. Sagar
95. Beed
74. Damoh
96. Raigarh
75. Gwalior
97. Bhandara
76. Pannaa
98. ’ Aurangabad
77. Vidisha
MANIPUR
78. Sehore -
99. Manipur South
J79. Morena
MEGHALAYA
80. Shivpuri .
100. Jaintia Hills
81. Guna
ORISSA
82. Raisen
101. Phulbhani -
83. Hoshangabad
102. Balasore
84. Jhauba
103. Cuttack
MAHARASHTRA
104. Dhanekanal
85. Osmanabad
105. Ganjam
86. Nanded ’
106. Koraput
87. Nagpur
o® 107. Puri
88. Chandrapur
108. Kenojhar
89. Nasik
90. Amravati PUNJAB
91. Jalgaon 109. Jalandhar
92. Akola RAJASTHAN

93. Yavatmal 110. Sri Ganga Nagar
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S.No. Districts S.No. Districts
111, Sawai Madhopur 132, Sitapur

112. Bharatpur 133. Unnao

113. Tonk 134, Hardoi

114, Churu 135. Uttar Kashi
115. Jalore 136. Rai Barelli
116. Jaipur 137. Jhansi

117. Bahswada 138. Bara Banki
118. Dungarpur -139. Jalau
TAMIL NADU 140. Banda

119. Chengalpet 141. Kheri

120. South Arcot 142, Etawah
121. Thanjavur 143, Azamgarh
122. Nilgiri 144. Hamirput
123. North Arcot 145. Allahabad
124. Ramanathapuram 146. Faizabad
125. Pudukkottai 147. Lucknow
126. Tirunelveli 148. Fatepur
127. Madurai 149, Sultampur
128. Dharamapuri .150. Agra

129. Kanyakumari 151. Saharanpur
UTTAR PRADESH 152 Pratapgarh
130. Lalitpur 153. Gorakhpur
131. Mi'iapur 154, Bulandshahr
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S.No. Districts S.No. Districts
155. Jaunpur
177. Midnapur
156. Ghazipur
178. Darjeeling
157. Almora
179. Murshidabad
158. Aligarh )
DELHI
159. Bijnor
180. Delhi
160. Basti
Rallway Land in Jamnagar
161. Moraadabad
5147. SHRICHANDRESH PATEL: Will
162. Badaun the Minister of RAILWAYS be pleased to
state:
163. Rampur
(a) whether the railway track land
164. Ghaziabad measuring about 17,72,993 sq. metre was
handed over to Jamnagar Municipal
WEST BENGAL Corporation, few years back;
165. Cooch Bihar (b) whether there is public demand to
handoverthe remalning portion (about 20756
166. Jalpaiguri sq. running metre) of the land to the
Corporation forbuilding ‘ IndiraGandhi Marg
167. Birbhum ’
168.. Bankura (c) if so, whether the Government have
accepted the demand;
169. Waest Dinajpur .
(d) if so, the details thereof; and
170. " Nadia
(e) if not, the reasons therefor?
171. Bursdhawan ’
THE MINISTER OF STATE IN THE
172. 24-Parganas MINISTRY OF RAILWAYS (SHRI
) MALLIKARJUN). (a) Surplus raitway land
173. Hugli measuring 1,77,299.30 Sq. metre was
relinquished in favour of Jamnagar Municipal
174. Purulia Corporation in 1986.
175. Malda (b) Yes, Sir.
176. Howrah (c) and (d). Railways have agreed to

consider relinquishment of a strip of land
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measuring 750 metre long and 15 meter
wide to Jamnagar Municipal Corporation at
market value of land as per extant rules.

(e) Does not arise.
Malaria in Delhl

5148. SHRI NAWAL KISHORE RAI:
Wiil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a number of complaints of
malaria cases have been received by the
Delhi Administration especially in Vacant
Kunj in particular;

(b) the reasons for continuous rise in

mosquito breeding even in posh colonies in
addition to settlement colonies of Delhi even
after spraying of D.D.T.

(c) the reasons for failure in curbing
mosquito menace despite spending huge
funds every year; and

(d) the number of times in various areas

of Delhi where the Government sprayed
D.D.T. during 1991 and since January, 1992
under Malaria Eradication Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI D.K. THARA DEVI
SIDDHARTHA): (a) According to the
information from Delhi Administration, two
complaints of malaria cases have been
received by them.

(b) There is no DDT spraying in the
Union Territory of Delhi. However, reasons
for increase in the mosquito breeding are
attributable to stagnant water in desert
soolers, discarded tyres, tins, water
containers, open over-head tanks, etc.

(¢) The malaria control programme is
mainly a disease control programme under
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which the main thrust is to contain malaria
and malaria vector. The mosquito menace is
only caused by post mosquito, namely,
Culex, which does not spread malaria. The
failure to.curb mosquito menace can be
attributed to water collection in storm water
drains and construction sites, insanitary
conditions and inadequate water/sewerage
disposals, etc.

(d) DDT spray is not undertaken in
Union Territory of Delhi. However, three
rounds of BHC were sprayed in rural areas
and in re-settlement colonies of Delhi during
1991 and one round of BHC spray has been
completed during 1992.

Malaria Eradication Programme

5149. SHRI ARJUN CHARAN SETHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state:

(a) whether the Malaria Eradication
Programme has suffered a set back in some
States;

(b) whether some States have shown
their inability to provide a matching share for
buying insecticides for this purpose; and

(c)ifso,the stepsthe Government have
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE: (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) No, since inception of
the Modified Plan of Operations under
National Malaria Eradication Programme in
1977,the malariaincidence has been brought
down from 6.47 million cases in 1976 to
about 2 million cases during 1990. However,
the number of malaria cases in the country
has been ranging between 1.6 millionto 2.0
million for the last few years. In the States of
Assam and Orissa, the malaria cases are
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maintaining increasing trend for three last
three years

(b) and (c¢) The National Malaria
Eradication Programme s being
implemented as a Centrally Sponsored
Category Il Scheme in 50 50 cost sharing
basis between the Central and the State
Governments

[Translation]

Establishment of National Lung
Institute of Industrial Disaster

5150 DR LAXMINARAYAN PANDEY
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether the Union Government has
givendirection to the Government of Madhya
Pradesh to set up a * National Lung Institute
of Industnial Disaster Management ‘in Bhopal
keeping in view the Bhopal gas tragedy,

(b) if so, whether the Committee of
Secretary set up under the auspices of
Indian Council of Health Reservation has
also recommended the name of Bhopal for
this purpose, and

(c) if so, the action taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K. THARA DEVI
SIDDHARTHA) (a)to(c) The Indian Council
of Medical Research (ICMR) had formulated
a proposal for the establishment of National
Lung Institute tor Industrial Disaster at Delhy
withthree satellite Regionalcentres atBhopal,
Ahamadabad and Pune In However, Rs
5 00 crores has been allocated to the ICMR
for conbiruiing studies related to the Bhopal
Gas Disaster
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Old Libraries
5151 SHRI RAM NARAIN BERWA:-
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whether Government have received

‘any representation for taking over the old

libraries inview of the deteriorating condition
of these librares,

(b) if so, the details thereof and
(c) the time by which 1t 1s likely to be
taken over by the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA) (a) No, Sir

(b) and (c) Do not arise
Physical Education Teachers

5152, SHRI SANOTSH KUMAR
GANGWAR Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state

(a) whether uniformpolicy had not been
followed by the Directorate of education,
Delhi, while absorbing Instructors of formerly
NFC Drrectorate of the Union Government in
November, 1972 as Junior Physical
Education Teachers,

(b)whether some of themwere absorbed
in higher scale, and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a)No, Sir
it 1s not a fact
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(b) No, Sir. Allthe NDS instructors were
granted the replacement scales of pay with
effect from the various date indicated in
Deptt. of Youth Affairs & Sports letterNo. 21-
3/86-YS. IV dated 4.8.1988.

(c) Does not arise.
Rehabilitation of Children of Devdasis

5153. SHRI PRAKASH V. PATIL: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have any
scheme to rehabilitate the children of
Devdasis in Maharashtra and other parts of
the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT (KUMARI MAMATA
BANERJEE): (a)and (b). Informationis being
collected and will be laid on tHe Table of the
House.

[Translation)

Assistance for Child Welfare
Schemes

5154. SHRI N.J. RATHVA: Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)the details of the financial aid provided
bythe Governmenttothe State Governments
andvoluntary organisationsforchild Welfare
during the last three years and during the
current year, State-wise;

(b) the amount and the purposes for
which it has been spent by the State
Governments and such organisations and
the number of children benefited therefrom;

(c) whether some cases of misuse of
funds by these organisations have come to
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the notice of the Government;

(d) if so, the details thereof; and

(e) the concrete steps proposed to be
taken by the Government to check such
irregularities and to promote child welfare?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT (KUMARI MAMATA
BANARJEE): (a) and (b) There are various
schemewhichfinancial assistanceis provided
by the Government to State Governments
andvoluntary organisations for child welfare.
The major schemes are Integrated Child
Development Service, Wheat Based Nutrition
Programme, Balwadi, Nutrition Programme,
Early Childhood Education, Creches for
children of working and ailing mothers. The
details of the financial assistance during the

_last three years and current year, alongwith

the number of children benefitted under
these schemes are in the statement.

(c)to (e). Acomplaint regarding misuse
of funds by Mobile Creches, New Delhi, who
are implementing the schemes of Creches,
hadbeenrecveivedby CBI. Afterenquiry the
CBlinits reports has statedthatthe allegations
could not be proved. However, the CBI has
recommended that the grarnts to the
organisation may not be released till audit of
the accounts of the organisation isconducted
by the Ministry.

Similarly, State Government of Himachal
Pradesh has conducted a vigilance enquiry
into alleged misutilisation of grant under the
Scheme of Assistance to Organisations for
Disabled by Himachal Pradesh State Council
for Child Weltare Schemes. Grants have
been withheld in these cases. The
Government also insist upon the utilisation
certificates and statement of Accounts betore

.considering release of grants-in-aid in next

financial year to the State Governments or
Non-Governmental Organisations.
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[English)

ANM Training Centres in Hill Districts
of Assam

5155. DR.JAYANTARONGPI: Willthe
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Auxiliary Nurse Midwife
training centreinthe hilldistricts of Assamfor
the tribal candidates has been closed; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHIRMATI! D.K. THARA DEVI
SIDDHARTHA): (2) and (b). The information
isbeing collected and willbe laid onthe Tabie
of the House.

[Translation)

Construction Work in Indian School of
Mines, Dhanbad

5156. SHRI LALIT ORAON:
SHRI RAMDEW RAM:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount spent on construction
workinthe Indian School of Mines, Dhanbad,
during each of the last three years;

(b) whether the Government have
received any complaints of alleged
irregularities in the construction work;

(c) if so. details thereof; and

(d) the action taken/proposed to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
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DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI. SELJA): (a) Indian
School of Mines, Dhanbad is funded by
University Grants Commission who released
grants for construction purposes to the School
during the last three years as follows:

Year Rs. in lakhs

1989-90 56.00
1990-91 5.00
1991-92 NIL

(o) to (d). No complaint has been
received about any irregularity in the
construction projects in the School.

[English]

Family Welfare Insurance Scheme

5157. SHRIPARASRAM BHARDWAJ:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government have
formulated any proposal to introduce Family
Welfare Insurance Scheme and Old Age

. Social Security Scheme to promote small

norms in the country; and

(b) if so, the details thereof and when
they are likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). No such proposal
to promote small family norms in the country
has so far finalised.
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Production of Electric Locomotlves at
CLW

5158 SHRIPURNA CHANDRAMALIK
Will the Minister of RAILWAYS be pleased
to state*

(a) whether Chittaranjan Locomotive
Works has manufacturedelectriclocomotives
of 5000 H P with electronic control system,

(b) whether those electnc locomotives
are being successfully operated,

(c) whether those locomotives can haul
super fast e«press trains and the heavy
haulage goods rakes,

(d) if so, whether the Government are

considering to produce such locomotives to
save foreign exchange,

(e) if so, the detalls thereof and

) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) No Sir

(b) to (f) Do not arise

Widelife Population

5159 SHRIPARASRAM BHARDWAJ
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state

(a) whether the number of animals and
birds has decreased in certain wildlife
sanctuaries and national parks during the
last three years,

(b) if so, the reascns therefore and

(c) the names of such Sanctuaries’
National Parks?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIKAMALNATH) (a) to(c)
Wild life conservation machinery of almost
all protected areas close to human
settlements are under stress due to disturbed
conditions, increasedbiotic interference and
poaching However, there are no reports
form protected areas of any general decline
In the population of birds and animals as
such

[ Translation)

Bahghibardiha Station (Gaya-Quil
Section)

5160 SHRI PREM CHAND RAM Will
the Minister of RAILWAYS be pleased to
state

(a) whether there is no platform at the
Baghibardiha Station on Gaya-Quil line and
there Is on facility of water and electricity at
the station

(b) whetherthe Government propose to
constructaplatforminnearfuture andprovide
water and electricily facilities for the
passengers and

(c)ifso the detailsthereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a)to (c) Baghibardiha
station 1s provided with a rall level platform
122 metre long and a hand pump for water
supply The Station was electrified in 1969
Power supply has been disconnected to this
station due to theft of BSEB's overhead
electric supply lines Matter has already
been taken up with BSEB for restoration of

supply
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[English)

Land for Konkan Railway Corporation

5161. DR. D. VENKATESWARA
RAO:

SHRI R. SURENDER REDDY:

Will the Minister of
pleased to state:

RAILWAYS be

(a) whether the Government have
acquired aspeciallandforthe Konkan Railway
Corporation;

(b) if so, the total area thereof;

(c) whetherthe funds were disbursedby
the Indian Railway Finance Corporation; and

(d) by what time this land is likely to be
put to use?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No. Sir.

(b) to (d). Do not arise.
[Translation)
Habibganj Station

5162. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of RAILWAYS be
pleased to state:

(a) the details of the works proposed to
be undertaken for the development of
Habibganj Railway Station during 1992-93
and the financial provision made therefor,

(b) the various works which have been
completed so far and the amount spent
thereon; and

(c) the time by which the development
work of the station is likely to be completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):  (a) During 1992-93,
improvementto station building andprovision
of various passenger amenity works are
planned to be carried out at Habibganj. An
outlay of Rs. 5.21 crores has been made
during 1992-93 for these works.

(b) None of the works have so far been
completed. Amount spent upto 30th June,
1992 is Rs. 2.95 crores.

(c) June, 1994,

[English)
Pirtala Hait Station

5163, SHRI ZAINAL ABEDIN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to
convertthe PirtalaHalt Station inthe Sealdah-
Lalgolla station of Eastern Railway into aflag
station;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir

{b) Does not arise.

(c) The proposal was examined and not
found financially justified.

[ Translation]
Konkan Railways Bonds
5164, -SHRIMATI PRATIBHA DEVI

SINGHPATIL: Willthe Ministerof RAILWAYS
be pleased to state:
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(a) whether the Government are
contemplating to increase the interest rate of
Konkan Railways Bond;

(b)if so, the existing rate thereof andthe
rate by which the Govemment propose to
increase It; :

(c) whetherthe Government propose to
give benefit of new rate to those who have
purchased the said Bonds earlier;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Aproposal is pending
before the Government to raise the interest
rate of tax-free bonds.

(b) the existing 1ates are 9% tax-free
and 13% taxable. No decision has yet been
taken about any increase.

(c) No, Sir.
(d) and (e). Do not arise.
[English}
Double line form Tarakeswar to
Sheoraphuli (ER)

5165. SHRIANIL BAUS: Willthe Minister
of RAILWAYS be pleased to state:

(a) whethe: there is a long standing
demand of the people of West Bengal for a
double line between Tarakeswar and
Sheoraphuli of Eastern Railway; and

(b) if so, the action taken or proposed to
be taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Doubling of the existing single line
sections is taken up when the carrying
capacity is saturated freight-intensive
sections being given priority. The level
of traffic in Sheoraphuli-Tarakeshwar
branch line does not justify doubling at
present.

Improvement in Education
5166. SHRIRAMNAIK: Willthe Minister
of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether parents forumin the Capital
have represented for an improvement in

" education;

(b) i so, the details of their demands;
and

(c) the action taken thereon?
THE DEPUTY MINISTER IN THE

MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF

" EDUCATION AND DEPARTMENT OF

CULTURE) (KUMARI . SELJA): (a) The
Government have received a Memorandum
from an organisation with the name of *
Parents * Forum for Meaningful Education *

.giving some suggestions forimprovementof

teaching-leaming process and examination
system in the schools.

(b) The dbtails of suggestions are given
in the statement attached.

(c) The suggestions are being regardto
the CBSE for examination and advice, after
hearing the representatives of the Forum, if
considered necessary.
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STATEMENT

The Memorandum received from
Parents * Forums for Meaningful Education
* contains following suggestions:-

(i) Improvement of external
examinations at school stage.

(a)  Giving due credits for c}eatively in
language subjects.

(b) Careful evaluation is Science
subjects and Mathematics.

(c) More originality in paper setting.

(d) Doing away with word restrictions
in answer scripts but giving credit
for ability to concise.

(e) Rechecking of answer scripts by a
special panel of examiners in
presence of representatives ot
concerned schools., the students
of which have appliedforscrutiny of
marks.

) review of the decisionto experiment
with the multiple sets of question
papers only for the class Xli
students of Delhiand making crucial
decisions like this afterconsultation
with teachers, parents and
students.

(9) Returning answer scripts to the
concermedschools afterevaluation
to make the students learn from
their misiakes and the examiners
accountable and more careful.

(h) Stricter invigiltion and absolute
secrecy of question papers.

(i)  Suggestions on improvement of
teaching-learning process in
schools.
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(a) Thorough review of textbooks to
eliminate factual errors.

(b)  Discouraging use of guide books
and encouraging self-thinking and
analysis.

(c) Autonomy to schools and giving
weightage to internal assessment.

(d) Periodic orientation programme for
teachers compulsoraly in all
subjects.

[ Translation)

CABE Committee on Gnanam
Committee Report

5167. SHRIVILASMUTTEMWAR: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to the
-eply giventoo Unstarred Question No. 7240
on April 21, 1992 and state;

(a) whether the CABE Committee to
examine the Gnanam Committee report has

" been constituted;

(b) if so, the details thereof; and

(c) thetime by which its reportis likely to
be submitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
yes, Sir, In pursuance of the devision taken
by the Central Advisory Board of Education
(CABE)in its meeting held on 8th-9th March,
1991, the Minister of Human Resource
Development, in his capacity as Chairman of
the CABE constituteda CABE Committee on
9th December, 1991 underthe Chairmanship
of Dr. Karshandas Soneri, Minister of
Education, Gujarat, inter-alia, to consider
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the recommendations of the Gnana
Committee taking into account the views of
the State Governments, the UGC and in the
light of the NPE - 1986 and other
developments, since the formulation of the
Policy; and to suggest for consideration of
CABE the modalities for implementation of
the recommendations.

(c) The CABE Committee has since
submitted its Report.

[English)
Modernisation of Sugar Mills

5168. SHRI RAMACHANDRA
VEERAPPA: Will the Minister of FOOD be
pleased to state:

(a) whether modemisation of sugar mills
have been undertaken in the country; and

(b) if so, the states covered under this
programme and funds allocated therefor
during 1992-93, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). Modernisation is to be
undertaken by sugar mills themselves.
Government of India Financial assistance
fromthe Sugar Development Fund for sauté
modernisation schemes submitted by the
sugar mills. A provision of Rs. 70.00 crores
has been made in the Budget Estimates for
1992-93 for grant of loans from the sugar
Development Funds for rehabilitation/
modernisation of sugar undertakings State-
wise allocation is not made in the Budget for
this purpose.

Suicide Gene

5169. SHRIMATI DIL KUMARI
BHANDARI: Will the Minister of HEALTH
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ANDFAMILY WELFAREbepleasedtostate:

(a) whetherthe researchers formlreland
and U.S.A. have identified a ‘ suicide gene *
which could help doctors to fight against
AIDS and Cancer;

(b) it so, the details thereof;

(c) whether Govemnment propose to
utilise these research works forits application

in the eradication of AIDS and Cancer; and

(d) if so; the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE( SHRIMATI D.K. THARA DEVI
SIDDHARTHA) (a) to (d). It is understand
that two papers regarding * Programmed
Cell Death’ or Cell Suicide * were_presented
inthe Vlll International Conference on AIDS,
held in Amsterdam during July, 1992.
Requisite details have been sought for to
consider the issue.

[Translation)
Facilities to Green Card Holders

5170. SHRI BHEEM SINGH PATEL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the facilities provided to green card
holders by the Union and State Govemments;
and

(b) the number of green holders who
have been provided jobs duringthelastthree
years?

THE MINISTER OF STATE IN THE
MINISTRY- OF HEALTH AND FAMILY
WELFARE( SHRIMAT! D.K. THARA DEVI
SIDDHARTHA)(a)and (b). States like Orissa,
Gujarat,, Kamataka, U.P., M.P., Himachal
Pradesh, Punjab etc. have introduced the
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Green Card Scheme under which cards are
issuedto the acceptors of terminal methods,
having one or tow living children, as a mark
of recognition to them. The Card enables
these acceptors to be accorded preferential
treatment inthe areas decided by the States
Government concermned. Some of the areas
where such preferential treatment could be
feasible are sanction of loans, grants and
subsides, house allotment, educational
benefits, etc. The Union Govt. does nor give
any benefit to the hoders of these Cards.

[English)

CCHS Dispensaries in Delhi

5171. SHRI K.V.R. CHOWDARY: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetherthe Government propose to
open more Allopathic, Ayurvedic and
Homeopathic dispensaries under CGHS in
Delhi, especially in east and north-east
(ShalimarBagh, Pitampura, etc.) Delhiinthe
year 1992-93;

(b) if so, the names of places where
these are to be opened; and

(c) the details of the facilities likely to be
provided to in these dispensaries?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE( SHRIMAT! D.K. THARA DEV!
SIDDHARTHA) (a)to(c). There is aproposal
to set up a CGHS Allopathic Dispensary in
Dilshad Garden, Delhiduring the year 1992-
93 subject to availability of resources, There
is no proposal to set up any Ayurvedic/
Homoeopathic dispensary in Delhi during
1992-93. The areas of Shalimar Bagh and
Pitampura etc. are already covered under
the Jurisdiction of CGHS Dispensary Pitam
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Pura (No. 81).

The facilities likely to bee provided in
Dilshad Garden dispensary include OPD
patient care, Domicilary visit, family welfare
and maternity and Child Services etc.

[ Transiation)]

Mortality Rate of Infants in Delhi

5172. SHRI BRIJ BHUSHAN SHARAN
SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the mortality rate of infants
in the slums of Delhi is the highest in the
country;

(b) if so, whether any survey has been
conductedto ascertainthe reasons therefor;
and

(c) if so, the findings thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE( SHRIMATI D.K. THARA DEVI
SIDDHARTHA) (a) to (c). The sample
Registration System (SRS) of the Registrar
General of India does nor provide separate

" estimates of Infant Mortality Rate (IMR) for

Urban a slums of Delhi. However, a survey
conducted by the Maulana Azad in Medical
College in September, 1991 in 150 Jhuggi
Jhonpari (JJ) Clusters of Delhi, covering a
sample of 22,000 households., cocluded
that the Infant Mortality rate for these JJ
Clusters was 100 per thousand live British.
The study also concluded that there is an
evidence of decline in both infact and unde.
five mortality in these areas.

According to Delhi Administration, the
major initiatives taken to reduce the Infact
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Mortality Rate in the J.J. Clusters include:-

Control of diarrheal diseases (gastro-
enteritis) through provision of oral
rehuydration Salt (ORS) packets to prevent
dehydration due to diarrhoes, augmentation
of safe drinking water supply, construction of
Sulabh Shauchalayas to improve
environmental sanitation, regular cleaning
of lanes and construction of drains and
dustbins and distribution of chlorines tablets.

Provision of Family Weltare and Material
bad Child Health Services by ensuring proper
ante-natal and per-natal care of pregnant
women through Mobile Health Scheme,,
Immunization of pregnant women and
children, distribution of Iron & Folic Acid
tablets to pregnant women and Vitamin * A’
to Children.

In addition, health education is
propogated through mass media, inter-
personal meetings, through workers of the
Urban Basic Services (UBS), Integrated Child
Development Services (ICDS) and through
mobile health clinics.

[English)
Green Delhl

5173. SHRI SHASHI PRAKASH: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether his Ministry are working in
coordination with the Ministry of Urban
Development forenaking Delhi green;

(b) it so, whether CPWD have issued
notices in Government colonies of Delhi,
especially R.K. Puram(Sector 12)to remove
potted plants although no damages are
caused on floors by them,

(c) if so, the reasons therefor;
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(d) whether to encourage natural
surrounding and make children
environmental conscious, his Ministry

. purpose to take up the matter to ensure that

aesthetic peauty and greenery are
encouraged in Delhi; and

(e) the steps taken to make Delhigreen
by encouraging potted flowering plants in
this regard by withdrawing the circularalready
issued?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Delhi
Administration is coordinating with the
concerned Central Ministries/Departments,
including the Ministry of Urban Development
forimplementing the Green Delhi Campaign
launched at the instance of the Ministry of
Environment and Forest.

(b) and(c). Notice have besn served by
the Central Public Works Department
(CPWD) to those allottees who have made

flower and vegetable beds on the terraces of

houses causing damage to the roofs of
buildings andalso makingthe structure weak.
No resident has been asked to remove
potted plants.

(d) and (e). The Ministry has brought out
abooklet “ A Cleaner and Greener Delhi* as
apart of the campaignto creates concem for
the environment and for beautification which
inter alia includes growing terrac/balcony
gardens with potted plants, use of window
boxes for flowering plants etc.

In view of reply at (b) and (c) above the
question of withdrawing the circular does not
arise.

Golden Jubllee of Tamllpatra National
Government

5174. SHRISATYAGOPAL MISRA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government have
chalked out any programme for celebration
of the golden jubilee of the establishment of
theTamilpatra National Government
(Tamluk, Midnapore, District, West Bengal);

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
The Government have constituted aNational
anda Steering Committee forthe Celebration
of the Golden Jubilee of the Quit India
Movement. All State Governments, including
the Government of West Bengal have been
requested to set up State Level Organising
Committees with the Chief Minister as
Chairman and Governor as patron to flaw up
and implement suitable programmes/
functions during the Golden Jubilee Year.
They have also been requested to organise
suitable programmes/tunctions at the very
places and on the very dates, albitduring the
Golden Jubilee Year, where various events
of the Quit Indian Movement took place.

(c) Does not arise.

Change in name of Naugarh
Station

5175. SHRI RAM PAL SINGH: Wil the
Minister of RAILWAYS be pleased to state:

(a)whether Union Government received
any proposalfromUttarpradesh Government
in August 1989 to change the name of
Naugarh Station of North Eastern Railway as
‘Siddharth Nagar’ ;

(b) whetherthereis also any proposalto
beautify the station on the line of Sarnath;
and
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(c) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) A proposalto change
the name of naugarh Station as * Siddharth
Nagar ‘ was received in March, 1990 from
Shri Mulayam Singh Yadav, the then Chief
Minister of Uttar Pradesh Government. The
proposal was examined in consultation with
the Ministry of Home affairs who have not
agreed to this suggestion.

(b) Naugarh railway station is already
being maintained regularly and is kept is a
clean andtidy condition. There is no proposal
for its further beautification.

(c) Does not arise.

District Blood Banks

5176.SHRISYED SHAHABUDDIN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of districts in the country
which do net have a district hospital,

(b) the number of district hospitals inthe
country which do not have a blood bank;

(c) the number of districts in the country
which do not have a blood bank in the public
or the private sector;

(d) whetherthe Govemment have set a
dead line of the establishment of a fully
equipped blood bank, with adequate capacity
to meetthe requirements of the people of the
district; and

(e) if so, the programme for the
establishment of blood banks in districts,
district hospitals?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE( SHRIMATI DK THARA DEVI
SIDDHARTHA) (a) According to the
information available, there are 451 districts
In the country and all of them have a district
hospital each.

(b) A total of 86 district heepitals in the
oountry do not have biood banks.

(c) There are atotal of 47 districts in the
county which do not have abloodbank inthe
public or private sector

(d)anae) The Government has started
modernisation of blood banks in a phased
manner In the first phase 138 Blood Banks
have already been provided assistance for
modernisation 90 blood banks would be
modernised with assistance fromthe World
Bank dunng 1992-93 The remaining Blood
Banks, in the public sector, especially the

* District level, would be upgraded durng the
next five years

Environmental Management Plans for
Coastal Areas

5177 SHRIGOPINATH GAJAPATHI
Will the Minuster of ENVIRONMENT AND
FORESTS be pleased to state

(a) whether Government have
conducted studies relating to Environmental
Management Plans for the coastal areas ot
the country,

(b) if so, the objectives thereof, and
(c) the findings thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a) The
Ministry had sponsored studies relating to
preparation of Environmental Management

. Plansforfourcoastalstretches ofthecountry,
namely -

(1) Pun-Konar in Orissa

SRAVANA 20, 1914 (SAKA)

Written Answers 130
(n)Dwaraka-Jodiya in Gujarat

(m) Digha in West Bengal and
(v) Madras-Mahabalipuram 1
Tamil Nadu

(b) The main objectives of these studies
included -

(1) analysis of the environmental
problems in coastal stretches,

(n)identification of ecologtcal sensitive
areas, areas for preservation, conservation
and development along the coast, and

(m) Preparation of Environmental,
Management Plan for the above stretches

(c) The studies have identifiedthe major
environmental impacts in the respective
coastal stretches A strategy for preparation
of environmental Management, Plans
indicating the basic methodology and
approach relevant to specific local all
environs Inthese areas havebeenprovided
The findings can be used by the State
Governments in preparing the status report
and Environmental Management Plans for
their coastal areas

Incentives to Employees in Private
Sector Under FPP

5178 SHRISURYANARAYANYADAV
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whetherthe Government proposeto
provide incentives to the acceptors of the
family planning methods in the private sector
on the analogy of benefits provided to the
Government servants under the new Family
Planning Programme, and

(b) if so, the details of steps being taken
to implement it more efiectively?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE( SHRIMATI D.K. THARA DEVI
SIDDHARTHA) (a) and'(b). There is no
proposal at presenttoo provide incentivesto
the acceptors of Family Planning methods in
the private sector on the analogy of benefits
provided to the Government servants under
the Family Welfare Programme.

Upper Indravati Multipurpose
Project

5179. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether environmental clearance
has been accorded to the upper Indravati
multipurpose project of Orissa;

(b)if so, the conditions prescribed atthe
time of granting clearance and how far they
have been implemented;

{c) whether any environmental impact
study has been conducted recently by the
Government in this regard; and

{d) if so, the out come thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS SHRI KAMAL NATH): (a) and
(b). Yes, Sir. The Upper Indravati
Multipurpose' Project was accorded
environmental clearance in January, $979
subject to formulation and effective
implementation of such action plans as
Rehabilitation Master Plan, Compensatory
Afforestation Scheme, anti-poaching
measures etc.

(c) and (d). The project authorities have
taken u; studies and surveys on various
environmental aspects for evolving
comprehensive Environmental Management
Plan.
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[Translation)
Gandhi Peace Foundation
5180. DR. RAMESH CHAND
TOMAR:
SHRI DEVI BUX SINGH:

SHRI RAMKRISHNA
KUSMARIA:

Willthe Minister of HUMAN RESOURCE

- DEVELOPMENT be pleased to state:

(a) the total amount given tothe Gandhi
Peace Foundationduring the lastthree years;

(b) whether it has come to the notice of
the Government about the alleged financial
irregularities and the malfunctioning of the
foundation;

(c) if so, the steps taken or are being
taken by the Government to check the
administrative and financial irregularities in
the foundation; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE

‘MINISTRY OF HUMAN RESOURCE

DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (d).
Theinformationis being collected and willbe

. laid on the Table of the House.

[English]
World Development Report, 1992

5181. SHRI SHARAVAN KUMAR
PATEL:Willthe Ministerof ENVIRONMENT
AND FORESTS be pleased to state:

(a)whether attention of the Government
has been drawn to the World Development
Report 1992 ofthe World Bank, stressing the
need 1o integrate environmental
considerations into development policy-
making; and
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(b) it so, the specific steps contemplated
under the Eighth Plan for such integration of
environmental considerations into

development policy?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir.

(b) The Government have already
announced the ‘' National Conservation
Strategy and Policy Statement on
Environment and Department”, which lays
down the guidelines for weaving
environmental considerations into the fabric
of national life and the development process
and for formulating development policy from
environmental perspectives specially in
sectors like agriculture animal husbandry,
energy, industry, mining and quarrying,
tourism and human settlements. The

approach of the Eighth Five Year underlines -

the need for decentralised approach to
incorporate environmental considerations in
project/programme formulation in all
development sectors.

[ Translation]
Legislation of Export or Minor Girls
5182. SHRI CHINMAYANAND
SWAMI:
SHRI DEVI 'BUX SINGH:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government are
contemplating to formulate any legislation to
check the export of the minor girls to the gult
countries after marrying in India;

(b) if so, the details thereof; and

(c)if notthe other steps the Government
propose to check such unethical practice?

SRAVANA 20, 1914 (SAKA)

Written Answers 134

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
(DEPARTMENT OF YOUTHAFFAIRS AND
SPORTS AND WOMEN AND CHILD
DEVELOPMENT (KUMARI MAMATA
BANARJEE): (a) to (c). The Government
regards the incidence of marrying minor girls
and taking them out of India bay foreigners
with grave concemn. The economic, social
and cultural upliftment of women is considered
to be a basic requirement for preventing
such Incidents. Towards this end, the
Government has beenimplementing several
schemes for their economic empowerment,
education and awareness generation. The
Ministry of Home Affairs has altered the
irigation officials atthe exit points to exercise
more vigilance while scrutinising the travel
documents of girls so as to note nay false

“entry on their passports regarding their age

etc. As regards legislation to check the
incidence of marrying minur girls and taking
them out of India by foreigners, there is no
such proposal under consideration.

[English)

Thermal Power Project In Thane,
Bombay

5183. PROF. RAM KAPSE: Will the
Ministerof ENVIRONMENTANDFORESTS
be pleased to state:

(a) whether his Ministry had sent one of
its Advisers in May, 1991 to visit the site of
the 500 MW Thermal Power Project being
constructedbythe Bombay SuburbanElectric
Supply Co. in Dahanu Taluka of Thane
district (Maharashtra); ’

(b) it so, whether the report has been
submitted by the Adviser;

(c) if so, the details thereof; and

(d) the reaction of the Government
thereto?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). One of the Advisgrs of the Ministry
visited the site and submitted report.

(c) Thereportraisedtheissues regarding
likely impacts of the project.

(d) The issue have been examined in
consultation with the State Government.

Second Shift in Kendriya
Vidyalayas

5184. SHRIUPENDRA NATH
VERMA:

SHRI RAMASHRAY
PRASAD SINGH:

SHRI RAM NARESH
SINGH:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether Second shift has been
introduced in Kendriya Vidyalayas;

(b) if so, the reasons therefor,

(c) whetherthefirstand secondclasses
have been withdrawn from the second shift;
and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Second shift was started in Nine Kendriya
Vidyalayas in Delhi in 1990, on an
experimentalbasis, keepinginviewthe heavy
backlog of children of transferable Central
Government employees.
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(c)and (d). The second shift experiment
has notyet been withdrawn, butthe Kendriya
Vidyalaya Sangathan intimate that sofar no
admissions have been made in the second
shiftinclasses land I, this year, as a majority
of parents and sought transfer to the first
shift.

Complaints Reg. Malfunctioning of Dr.
R.M.L Hospital, New Delhi
5185. SHRI KALKA DAS:
SHR!I PRATAPRAO B.
BHONSLE:

Will the Minister of HEALTH ANL:
FAMILY WELFARE be pleased 1o state:

(a) the number of operation theatres ir.

. Dr.RamManohar Lohia Hospital, New Delhi

and the number of them which are ac'ually
working;

(b) the number of operations performed
during 1989, 1990, 1991 and upto June 15,
1992;

(c) whether any complaints of negligence
have been received and were inquired
into;

(d) whether there were also complaints
in November 1991 about the rats menace in
wards of the hospital; and

(e) if so, the steps taken in this regard
andthe action taken in regardto rat chewing
the patient's gadget in November, 1992
incident in particular?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

"WELFARE (SHRIMATI D.K. THARADEVI

SIDDHARTHA): (a) There are 13 Operation
Theatres/Tables in Dr. Ram Manohar Lohia
Hospital, 10 of them are functional at
present.
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(b)The operations performed year-wise
are as under:

Major Minor
1989 4737 42032
1990 5841 40674
1991 5376 42677
1992 2483 18687

(c) Two complaints were received.
However, on investigation, allegations were
not substantiated.

(d) and (e). Yes, Sir. The matter was
investigated by the Directorate General of
Health Services and it has been reported
that the rat bite caused to the patient was
adequately managed by the Hospital.

+ However, this was only a stray incident and
itis not true that the wards of the Hospital ar
full of rats. Adequate measures are regularly
being taken to ensure optimal hygienic
conditions in the Hospital which inter-alia
include regular deployment of Sanitary staff

and mangaementof aspecialised Pestcontrol

agency.

Creche Near All India Institute of
Medical Sciences -

5186. SHRI MOHAN SINGH
(DEORIA):Willthe Minister of HEALTH AND

SRAVANA 20, 1914 (SAKA)

Written Answers 138
FAMILY WELFARE be pleased to state:

(a) whether the Creche (Baby sitter )
running in the compound of All India Institute
of Medical Sciences is under the control of

.Government;

(b)the agency underwhose supervision
this Creche is being run within the compound
of All India Institute of Medical Sciences;

(c) whether the governing body of the
Institute has given permission to run the
Creche; and

(d)the details of the income/expenditure
made by the authority running the Creche;
during 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE(SHRIMAT! D.K. THARADEVI
SIDDHARTHA):(a)to (d). thasbeenreported
by the AlIMS, New Delhi that a creche/
Shishu Mandir is being run by the side of the

- Nursing Hostelin the compound of AlIMS, by

a committee under the auspices of the
Hospital Welfare Society as one of the its
welfare activities. The Hospital Welfare
Society is abody registered underthe Society
Registration Actandwas establishedin 1974
with the approval of the Governing Body of
the Institute. No money is sanctioned by the
AlIMS for the running of the creche. The
details of the income and expenditure during
1990-91 and 1991-92 are as under:

Period Income (Rupees)
Expenditure
3
1990-91 1,99, 330 1,95, 152.35
1991-92 2,45,850 2,46,130.00
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[Translation)

Deaths of Animals in NZP, DELHI

5187. SHRISURENDRA PAL PATHAK:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of animals died untimely
in the National Zoological Park, Delhi during
each of the last three years, species-wise;

(b) the reasons therefor;

(c) whether the Government have
conducted inquires from time to time in this

regard;

(d) if so, the findings of such inquires;
and

(e) the measures taken/being taken by
the Government to check untimely death of
animals?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). it is very difficult to determine in respect
of Zoo animals whether their death is timely
or untimely. However, the list of animals

AUGUST 11, 1992

Written Answers 140
which died in the National Zoological Park,
Delhi during 1989-90, 1990-91 and 1991-92
because of injury, wounds, predation and
drowning is given in the Statement
annexed.

(c) 1o (e). Deaths due to injuries of
infighting, predation and other accidents are
notuncommonin Zoos. Therefore, nodetailed
inquiry is ordered normally in such cases.
However, between 8th and 9th June, 1992,
stray dogs could manage to enter stealthily
into enclosures of Black Bucks as a result
stealthily into enclosures of Black Bucks as
result of which 21 Black Bucks died. Detailed
inquiry in the Park on the night of the incident
accentuated the extent of the mortality.
Disciplinary proceedings have been initiated
against the Security Staff for laxity in their
duties. Actiontakento prevent recurrence of
such incidents include-

(i) reinforcement of the boundary walls
of the Zoo andimprovement ofthe enclosures
barriers;

(i) elimination of stray dogs from the
campus of the Zoo; and

(iii) strengthening of the security in the
Zoo.
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[English)

SC/ST Members in U.G.C.

5188. SHRIM.V.V.S MURTHY: Willthe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any Scheduled Castes/
Scheduled Tribes persons have been
appointed as Members to the University
Grants Commission;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Appointment of UGC members is made in
accordance with the provisions of section 5
of the UGC Act, 1956. One of the present
members of the commission, namely, Prof.
D.R. Gadekar, Professor of Geology in M.S.
University of Baroda belongs to Scheduled
Caste.

(c) Does not arise.

Unauthorised Constructions at
Tollyganj

5189. SHRIMANABENDRA SHAH: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether unauthorised constructions
have been made at Tollyganj Railway Station
beside the track; and

(b) if so, the steps the Government
propose to take to clear the track of such
ancroachments?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI
MALLIKARJUNY): (a) Yes, Sir.

(b) The encroachers were removed a
number of times earlier, but they have re-
occupiedthe premises. The matterhasbeen
taken up with the State Government of West
Bengal for extending necessary Police help
for removal of encroachers.

F.C.l. Offices in West Bengal

5190. SHRI JITENDRA NATH DAS:
Will the Minister of FOOD be pleased to
state:

(a) the number of offices of the Food
Corporation of India at present in West
Bengal;

(b) whether there is any proposal to
close these offices; and

{c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) There are 25 District Offices of
the Food Corporation of india in West Bengal
region, including one District Office in Sikkim.

(b) and (c). The transfer of work of retail
distribution fromFood Corporation of Indiato
State Government has necessitated

'reonganisation of District Offices in West

Bengal which is under consideration of a
Committee of FCI officers. The question of
closure of any District Office would be decided
after receipt of report of the Committee.

Mobile Libraries
5191. SHRIMUMTAZ ANSARI: Wilithe

Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the total number of mobile libraries
being operated by the Government in Delhi;

(b) the places wherethese libraries visit;
and

(c) the reasons for not operating these
libraries in South Avenue North Avenue and
other VVIP areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA): (a) The Delhi
public Library, Delhi runs in two shifts, five
mobile libraries for general readers and one
mobile library for the visually handicapped.
The Punjabi Academy, Delhi administration
also runs two mobile libraries.

(b) A statement is enclosed.

(c) Due to resources constraint these
areas could not be taken up earlier.

STATEMENT
Delhi Public Library:

Places visited by five mobile libraries for
general readers

Gandhi Nagar;
Krishlan Nagar;
Lakshmi Nagar;
Yojana Vihar;
Kingsway Camp;
Model Town;
Gujrawala Town;

Jawahar Nagar;
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Roop Nagar;
Ashok Nagar-3;
Ashok Nagar-1;
Greater Kailash;
Kalkaji;

Pushp Vihar;
Malviya Nagar;
Jangpura;
Lajpath Nagar-1;
L.ajpath Nagar-4
Amar Colony;

Subhag.h Nagar;.

Rajouri Garden Extn.;
Rajouri Garden;
Sadar Bazar,;
Pandara Road;

Inder Puri;

Narayana;

Tagore Garden;
Indian Airlines Colony;
Gautam Négar,
Princes Park Hostel;
Janakpuri D-Block;

Janakpuri C-3;

Written Answers
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Jia Sarai;

Gulmohar Park;

R.K. Puram, sector-4;

Ketwara;

Dariya Pur;

Bakhtawar Puri;
Burari;

Karala;

Muhammadpur Majari;

Pootkalan;

Libas Pur;

Siras Pur;

Old Police Lines;
Rajpur Road;
Timar Pur;

Rana Pratap Bagh;
Shakti Nagar;
Lajpat Nagar-3
Lajpat Nagar -2;
Bangah Market,

Sewa Nagar;

Tri Nagar;
Rampura;

Jai Dev Park;
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Shakur Basti;
Janakpuri C-2 B;
Janakpuri, B-1;

R.K. P;Jram, Sector-3;
Aya Nagar;

Ghitorni;

Fatehpur Beri;
Chattarpur;
P.T.S.;

Places/Institutions visitad by one mobile
library for the visually handicapped.

Bhartiya Blind Educational Cultural
Welfare Society, Telewara, Shahadra.

Blind Boys College Goving Hostel, Sewa
Kutir, Kingsway Camp.

Govt. Blind Boys Secondary School,
Sewa Kutir, Kingsway Camp.

R.V. A K. Primary School, New Rajinder
Nagar.

Institution forthe Blind, Panchkian Road.
Andh Maha vidyala Panchkuian Road.

Jyashtha Nand Training Centre for Blind
Women, Lajpat Nagar-lll.

Andh Vidyala Blind Boys, amar Colony,
" Lajpat Nagar-1V.

Blind School, K-Block, Kalkaji.
(Fortnightly).

dJanta Adrsh Vidyala Shiri fort Road,
Sadiq Nagar.
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National Industrial Institute forthe Blind,
Begam pur, Malviya Nagar.

Bharat Blind Technical Welfare Society,
Madangir.

india Confederation of the Blind, Rohini.

R.V. AKS.S. School, Vikas Puri.

Akhil Bharatiya Netraheen Sangh,
Raghuvir Nagar.

Il. Punjabi Academy

1. Govt. Press Colony

2. Meenakshi Garden

3. Shiv Nagar

4. Inder Puri

5. Maya Puri

6. Hari Nagar Clock Tower
7. Varinder Nagar

8. Pratap Nagar

9. Lajwanti Garden

10. Kiran Garden

11. Hastsal DDA Flats
12. Kachha Tihar

13. D.B. Block Hari Nagar
14. Vikas Puri AG-|

15. Rathen Park

16. Vikas Puri Side llI

17. Menon Garden

18. DESU Colony Najaf Garh
19. Nangloi JJ Colony

20. Nangloi Post Office

2;. Nagloi Syed

22. Fateh Nagar

23.°CC Block Hari Nagar

24. Subhash Nagar
25. Uttam Nagar

26 Janak Puri (P& T)
27. Janak Puri G-4D
28. Vikas Puri Extn.
29. Janak Puri B-|
30. Mukherji Park
31. Karam Pura

32. Sudershan Park
33.Vikas Kunj
34.J.G. ll Vikas Puri
35. Chand Nagar

36 Samay Pur
37. Nehra Vihar

38. Timar Pur

39. Modal Town il
40. Vijay Nagar (SS)

41. Vijay Nagar (DS)

Written Answers
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42. Bharat Nagar

43. Ashok Vihar (P.C.)
44. Lawarence Road
45. Shalimar Bagh (A.S)
46. Sangam Park

47. Ashok Vihar Il

48. Nirankari Colony

49. B. Paramanad Colony
50. MCD Dhaka Colony
51. Rohini Sec. 3

52. Rohini Sec. 7

53. Rohini Sec. 8
54.Nimari Colony

55. Lawrence Road B -4
56. Keshav Puram

57. Paschim Vihar

58. Rani Bagh Rly.Colony
59.Thana Sarswati Vihar
60. Awantika

61. Rohini Sec 6

62. Prashant Vihar

63. Shalimar Bagh
64. Pitam Pura

65. Income Tax Colony
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66. jahangir Puri K-Block
67. Jahangir Puri B-Block
68. Adarsh Nagar

69. Subhadra Colony

70. Gulabi Bagh

71. Inder Lok.

Godowr{s of Central Warehousing
Corporations in Andhra Pradesh

5192. SHRIDATTATRAYA BANDARU:
Will the Minister of FOOD be pleased to
state:

(a) whether the godowns of the Central
Warehousing Corporationin Andhrapradesh
are lying vacant since January this year;

(b) it so, the reasons therefor; and

(c) the ‘Storage Policy ' of the Union
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN

_AHMED): (a) and (b). The Godowns of the

Central Warehousing Corporation (CWC) in
Andhra pradesh are not lying vacnt since
January, 1992. However, the utilisation of
their storage capacity as on 1.6. 1992 was
64% which was below break-even utilisation
of 75%. The reasons for this undar utilisation
are due to less availability of stocks of Food
Corporation of India -(FCl), stoppage of
procurement by State Civil Supplies
Corporation and reduction in the utilisation of
space by Fertiliser manufacturing company
/marketing Agencies.

(c) Food Corporation of Indiaisthe main
agency which provides the Storage capacity
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for storage of foodgrains. Besides
constructing its own godowns, it hires storage
capacity from other sources such as CWC,
State Warehousing Corporations (SWCs),
State Governments and private parties, The
mainfunctions of CWC and SWCs are storage
of agricultural produce, fertilisers and cerain
other commodities The storage facilities at
taluka/blockNvillage level are provided by the
Cooperatives under the purview of the
Ministry of Agriculture and the State
Governments. The Government are alive ta
the need for Coordination in management of
storage requirements of public Sector at
particular locations and have set up Central
Storage Committee atthe Centre and Stage
Level Coordination Committees inthe States
to ensssure that there is no overlapping or
duplication of construction efforts atthe same
place by different agencies.

Change In Locatlon of sugar Factory in
Gujarat

5193. SHRI SOMJIBHAI DAMOR: Will
the Minister of FOOD be pleasedto referto
the reply given to USQ No. 5341 on March
31, 1992 regarding new sugar factory in
Guijarat and state:

(a) the present stage of the proposal for
change of location of new sugar factory in
Guijarat; and

(b)timeby whichitis likely to befinalised?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). The present stage
regarding the 6 proposals for change of
location of new sugarfactories in the State of
Gujarat referredtointhe reply givento USQ
No. 5341 on March 31, 1992 is as follows:-

Three (3) proposals for change of
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location of (i) M/s. Shree Khedut Sahakari
Khand Udyog mandli Ltd.., (ii) Shri Ukai
Vibhag Asargrast Sahakari Khand Udyog
Mandli Ltd.. and (iii) M/s. Vadodara District
Coop. Sugarcane Growers Union Ltd., have
been cleared by the Central Government. In
respect of two (2) proposals, viz; (i) M/s. Shri
Narmada Khand Udyog Sahakari Mandli
Ltd., and (i) M/s. Damanganga Sahakari
Khand Udyog Mandli Ltd., certaininformation
has been called for from the State
Government in receipt of which these
proposals would be preocessed further. As
regards the 6th proposal viz; M/s kaveri
Vibhag Sahakari Khand Udyog Mandli Lid.
it is under consideration.

Unauthorised Construction on Railway

Land in Punjab

5194. SHRI MOHAN SINGH
(FEROZEPUR): Will the Minister of
RAILWAYS be pleased to state:

(a) whether any survey has been made
in regard to unauthorised occupation of
railway land in Punjab;

(b) the number of unauthorised
constructions ontherailwaylandcometothe
notice during the last three years;

(c) the number of unauthorised
constructions removed so farandthe number
of those yet to be removed; and

(d)the time by which allthe unauthorised
constructions are likely to be removed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The number of unauthorised
constructions existing as on 1.4.90, 1.4.91
and 1.4.92 is 4227, 4040 and 3810,

respectively.
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(c) 964 encorachements were rempved
during the last three years including 547
fresh encroachments whichtook place during
this period. There are 3810 encroachments
yet to be removed.

(d) As removal of encroachments also
depends on various factors outside Railway’s
control such as assistance from local Civil
and Police authorities, disoposal of cases by
Civil Courts, etc., no time frame for removal
of all encroachments can be given.

Koraput-Rayagada Rallway Line

5195. SHRIRABIRAY: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether the Koraput-Rayagada
railway line has been completed and
commissioned for traffic;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay and
the steps being takenforits early completion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The line was targetted forcompletion
by June' 92. However, the work has been

delayed due to unforeseen geological .

collapse during the excaoation of tunnel No.
23 which has necessitated extensive soil
stabilisation treatment. It is expected to take
one more year for its completion. Full funds
and other assistance as required by the
Railway have been provided.

[ Translation)
Classical Music

5196. SHRIMATIGIRWA DEVI: Willthe
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Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the

- steps taken by the Government to protect,

develop and propagate classical music?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): A statement
is annexed.

STATEMENT

The Department of Culture has a number
of schemes which have been formulated for
the purpose of preservation propagation
and development of Indian classical music.
It has also established some autonomous
organisations like Sangeet Natak Akademi
Centre for Cultural Resources & Training ,
ZonalCultural Centres, etc., who are engaged
in the task preservation, propagation and
development of classical music.

Out of the Departmental Schemes, five
schemes are meant for promotion of talent
among the various age groups. the Centre
for Cultural Resoruces & Training operates
scheme of the Department entitled Cultural
Talent Search Scholarship Scheme for the
age group of 10 to 14 years. Under the
scheme of Award of Scholarships to Young
Workers in Different Cultural Fleids, financial
assistance is provided to young artists of
outstanding talent in the age group of 18
years for advanced training within India in
different cuttural fields including classical
music.

The Department has also a scheme for
awarding fellowships to outstanding artists in
thefiled of performing arts including classical
music. They are given to enable the
outstanding artists in the age group of 25 tol
65 years for very advanced training of
individual creative efforts.
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Emerltus Scholarship, is awarded to
those artists who have achieved a high
degree of excellence in their respective fleids
but who have since retired from the
profession.

Financial assistance to persons
distinguished in letters, arts etc., is awarded
o those who may be in indigent
sicumstances, for achieving the goal of
preservation and propagation of Indian art
forms, including classical music.

The Department of Culture has two
schemes under whichfinancial assistance is
given to well established performing arts
institutions which aregiving trainingin classical
music in the form of salaries to their gurus
and artistes to help thembecome national or
regional resource centres fortheir respective
fields. The objective of the second scheme
are to provide financial assistance to
professional groups and individuals for
specified performing arts projects indifferent
fields including classical music.

The Building Grants Scheme of the
Department of Culture helps cultural
institutions including the one in the fleid of
classical music to build their own buildings
for the activities. These institutions include
those run by local bodies municipalities,
corporations that work exclusively in the
cultural fields 6f dance, drama music, etc.

The All IndiaRadio andthe Doordarshan
are also active in propagation and
preservation of Indian classical music. All
India Radio has constructed substantailly
over the years to bring about an awareness
and appreciation of Indian music, including
classical music. Classical music gets special
partonge th'rough All India Radio’s network
programmes, like National Programme of
Music. Chain Concerts and the Annual
Akashvani Sangeet Sammelan, Akashvani
Sangeet Sammelain Hindustaniand Camatic
music are arranged every year and are
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subsequently broadcast by All India Radio.
All India Radio also conducts music
competitions to discover fresh talent among
young artistes,. All India Radio Is continuously
releasing archival material discs/cassettes
on an average of two releases per quarters.
The total number of releases done underthis
scheme till now is 32.

Sangeet Natak Akadami - the National
Academy of Music, Dance and Drama - was
founded in 1953 for the furtherance of the
performing arts of India, a task in which it

‘cooperates in the States and volutary

organisations all over the country. Through
sponsorship, research and dissemination it
seeks an enhanced public appreciation of
music dance and drama, together with a
rapid exchange of ideas and techniques for
the common gain of performing arts in India.

The important schemes for propagation,
development and protection of classical
music, being implemented by the Akademi
are as follows:

(1) Eminent artists inthefield of classical
music, Hindustani and Camatic (vocal and
instumental) are honoured with the Akademi
Awards and Fellowships.

(2) Documentation of eminent musicians
in another filed of its main activities. Sound
recordings video recordings, 16mm films of
all aspects of Indian classical music,

-interviews with veteran artistes are a

significant part of SNA's archives. Amongst
the antists of eminence some of the
prestigious holdings of Akademi's archives
are Allauddin Khan. Hafiz Ali Khan, Anjani
Bai Malpekar, B.R. Deodhar, Thakur Jaidev
Singh, Dabir Khan, PapanasamR. Sivan, P.
Sambamoorthy, M.S. Subbulakshmi,
Semmangudi R. Srinvasa lyer to name a
few. Archival holdings of Indian classical
music run to approximately 2000 hours of
audio recordings (tapes and wire), 300 hours
of U-matic video recordings and over 20000
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ft. 16 mm film material including two
docurhentary films produced by the Akademi
on Ustad Alladuddin Khan and Ustad Bade
Ghulam All Khan.

(3) The Akademi Under its scheme
Preservation and Promotion of Rare Forms
of Performing Arts provides financial
assistance to eminent gurus and trainees to
take up training programmes in Hindustani
and Camatic classical music keeping the
Guru-Shishya Parampara alive. Some of the
eminentgurus covered underthis programme
are S/Shri Mani Madhava Chakyar,
Ammannur Madhara Chakyar, Siya Ram
Tiwari, Purushottam Das, Ram Shankar Das
Pagal Das. Hafizullah Khan T.S. Latchappa
Pillai, Ghulam Mohd. Qalinbaf, Attan
Khan,Sabri Kha Inder Lal, etc.

(4) Financial grants to eminent
institutions engaged in imparting training in
classical music are also provided under its
another scheme Financial Assistance to
Cultural Institutions

(5) Holding Festivals of classical music
in various parts of the country is a major
activity going on aregularbasis. The festivals
under this programme are organised by the
Akademiitself andin collaboration with State
Akademies, Zonal cuitural Centres, State
Department Culture and other major cultural
instuions/organisations.

(6) The Akademi under its scheme of
Inter-State Cultural Exchange Programme
provides opportunities to classical musicians
from one State to perform in other States.

(7) The Akademi also organises music
festivals fesaturing eminent artistes as well
as upcoming artists under various
progrqammes and schemes. The festivals
featuring young artistes known as “Yuva
Utsavs™have introduced many young artistes
who gained recongnition on a nationial and
international level at a larger stage.
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(8) Alarge number of publications have
been brought out on classical music and
musicians of India covering various aspects
of Camatic and Hindustani musicby eminent
authors. The Akademi also provides
Publication Grants to various Publishers and
authars for bringing out and periodicals on
Indian classical music.

(9) Apart from a library which caters the
needs of students and research scholars on
classical music, Sangeet Natak Akademi
alsoprovides listeningfacilties forlistening to
classical music and also viewing of films free
of charge.

Further, over the years, the Zonal
Cuttural Centres, set up by the Government
of India. have held numerous festivals and

* programmes of classical music in different

parts of the country.

The Indian Councilfor Cultural Relations,
an autonomous organisation under the
Ministry of External Affairs is also sponsoring
classical musicians fortheir performances in
various foreign countries.

[English)
Tourism Facllities to Archaeological
Sites in Madhya Pradesh
5197.SHRIANAND AHIRWAR: Willthe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased 1o state:

(a)whethersome of archaeological sites
in Madhya Pradesh have not been provided

adequate tourism facilities;

(b) i so, the details thereof; and

(c) the steps being taken by the
Government to provide adequate tourism
facilities at those sites?



169 Written Answers

‘THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)( KUMARI SELJA):(a) to (c). At
important archaeological monuments under
central protection in Madhya Pradesh; which
are visited by large number of tourists,
essential facilties like drinking water, toilet,
historical/cultural notice boards, etc. are
available.

Grievances of Employees of Central
Council for Research in Ayurveda and
’ Siddha

5198. SHRI BASUDEB ACHARIA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether he has received a
representation from the Research
Employees’ Welfare Association regarding
the service matters of the employees of
Central Council for Research in Ayurveda
and Siddha;

(b) if so, the details thereof;

(c) the action taken by the Government
on their demands; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE'S (SHRIMATID.K. THARADEVI
SIDDHARTHA): (a) to (d). A number of
representations have been received from
Research Employees’ Welfare Association
fromtime totime. They are mostly connected
with service conditions and other personnel
matters of Group “C" and 'D’ employees.
Such representations are examined for
taking decision according to administrative
norms by government or Council as is
appropriate.
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Rall Link between New Delhi and
Santinlketan

170

5199.- SHRI 'RAMCHANDRA DOME:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whetherthe Govemment propose to
connect Santiniketan with New Delhi direct
by rail;

(b) if so, the details thereof and the time
by which it is likely to be connected; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Operational reasons and lack of
traffic.

Computerised Reservation
Facllity
5200. SHRI PROBIN DEKA:

KUMARI PUSHPA DEVi
SINGH:-

Will the Minister of RAILWAYS be
pleased to state:

(a) the names of stations, particularly in
Assam, where works for providing
computerised passenger reservation facility
are in progress;

(b) the stage at which these works/
projects stand at present and the time
by which these are likely to be completed;

_and

(c)the stations selectedforthis purpose
to be taken up during the next phase?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Computerised
passenger reservation facilty has already
been provided at Guwahati in Assam.
Currently no work is in progress in
Assam.

Works are in progress at Agra Cantt.,
Waltair, Vadodara, Surat and Nagpur.

{b) The Civil and System design works
havebeen taken up. Theworks in allrespects
will be completed by Dec’ 93.

(c) Twelve Stations havebeen selected
for provision of computerised reservation
facility in the next phase. These
are Mangalore, Tatanagar, Gwalior,
Indore, Ludhiana, Tirupathi, :Bilaspur,
Vijawada, Ranchi, Jabalpur, Simla and
Chandigarh.
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[ Translation)
Scholarships for Higher Education

5201. SHRIGAYA PRASAD KORI: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(2) the total number of scholarships
awardedby the Union Government forhigher
education during each of the last three years;

(b) the amount provided under each
scholarship; and

(c) the subjects for which scholarships
are granted?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA):(a) and (b).
The information is given in statements-|.

(c) The information isgiven in statement
-1l



SRAVANA 20, 1914 (SAKA) Written Answers 174

173 Written Answers

‘Apnis jo 8s1n0d
ey} uodn Bujpuedep 'sequ)
8ieje}SOH JO} Yluow peinpeyas ey} pue
Jed -/082 'sY 0} 8ISED P8NPeYdS
-/G} 1 'SY pue sJejoyos ey o} sdiys
(peredionue) Kep 1oy yluow Jed -1ej0YoS duleN
£Ee'0e's) 952'21'vh L21'12'2) -/S2} "SH 0} -/G9 "SH -1s0d J0 8Weyos ‘g
IPUIH U seipnis”
: Sulepy-1sod 10}
) ‘Apnis sejejg Bupjeeds
0 8s4n02 8y} uodn |PUIH-UON WoJj
Bujpuedep yiuow sed sjuepnis 0} sdiys
0052 0052 0052 -/G2} "SH 0} -/0S "SH ~Jejoyds jo sweyos g
Apnis
}0 881n09 ey} uodn
-puedep ‘s18)|81SOH Jo}
yiuow Jed -/00€ 'Sy O}
-/00} ‘Y pue siejoyds
Kep 10§ yuow sed eweyos sdiys
000'8€ 000'8E 000°€E -/021 '8y 0} -/09 ‘sH -JBjoyog [euolieN |
9 . S v € F3
26-1661 16-0664 06-6861
puediis ‘ON
Bupnp pejuesb sdjyssejoyds jo JequnN diyssejoyos Jo eey aweyos 8y} JosweN IS

IN3IN3LVIS



Written Answers 176

AUGUST 11, 1992

(V43 oct 144Y 0S8 'WWQA8/S88W 1sod SedlAes yyeeH
Jopyjuow Jed -/0G8 sy |ejeusn) 101001 'S
‘eouseyied
-x8 vodn Buipusdeq

‘Jeek )) 4oj 'w'd ggZey
-GZ1-00/€ "SH pue Jeek
11 Jo} ‘wrd 00LE-004
-00ZE 'SY ‘IedA | 104
‘wdo02e-001-00£2 "SH
.8je|00ssy yaeesey (i

‘1eek |||

10} "Wd/00S2Z "sH

% 1eek || 3 | 10}

‘wd/00p2 'sY-moj|e4
yoseesey Joues (i

‘175 Written Answers

Jee A
1l 40} ‘wd/0012 sy
B Jeek || 8 | 10} diys
‘W'd /0081 'SH-MO||8} -MOj|8} yoseesay
G61 29¢ €ee yoseesey Jojunp () JO [1oUn0D uelpY} ‘P
9 [ 14 £ 4 [}
c6-1661 16-0664 06-66864
pueding ‘ON
Buunp pejueib djyssejoyas jo Jequiny diyssejoyos jo eey eweyos ey) Jo sweN s




SRAVANA 20, 1914 (SAKA) Written Answers 178

177 Written Answers

“reeA Jed -/000S "SY J0
wesb webupuod e yym
sieek 2 - | Ixeu ay)

10} yluow Jed -/0012 sHY “|eAe] [e10100(
68 Gl ogt pue siee A oM} Isiij eyl 1e Apnis o}
Joj yiuow sed -/008 L ‘sy diysmojje Jojues
-1eek Jed ‘uojieonpe
-/000€ "sY 40 Jueib |8A8| s J8jseiy
Jusbunuod e yum 1e Apnis 1o}
LLE cce gLe yiuouusd -/000¢t sy diysmoyje sounp
. ‘Apnis
|eAe] ejenpe.B
e diysiejouos
0002 000¢ 0002 yuow Jed -/0/ | SH. SUBBN-WNO-IBN 9
'$8SIN0Y |BI0100(Q
1so0d 10} yiuow 1ed
-/000} "SH pue $8sinod eweyos a_;ﬂm_o:ow.
9 S v € 4
c6-16614 16-06614 06-6864
’ pueding '
buunp pejuesb diys.iejoyss jo JequinN diys.iejoyos jo ejey aweyos ey} Jo eweN




Written Answers 180

AUGUST 11, 1992

179 Wn‘t_:en Answers

(rebueyo Jepun suojje|nbey pue seiny 'IND Aq peacidde ueeq sey Seseesdul %01L)

(.) Jeio100Qq
Iin4 edose $SN "2'd000L $SN 1sod
selpn}s Jeybiy
(.) ealbag 10} sjepnis
Iind ‘e'dose $sN "e'd 0009 $SN sJeisepy 1S/0S 10} eweyds
pue Q'yd sdiyssejoyos
. SBOSIOAQ) [BUOllEN 2
Iind e'dore edgsiy "yeyi'g
’ yoeL'w
Iind e'doye edo2gy pue Q'Hd
‘fei000Q
iind edoye edzIys isod Ornw)
‘yoseesey
lin4 edoge $SN e'doo0Z $SN [eJooeQ
1sod
‘eaibe( (sejjuno) Jeyio
Iin3 e'doge $SN "2°doovs $ SN sJojeyoeg pue 'y's'n up)
‘eesBoa(q ‘peoiqe
sJeisepy Apnis 10} diys
1ind edose $SN s'd 0009$SN .pue s'ud -1e|0yos JOo BWeyds L -
9 [ 14 € F4 |
see4 SOUBOMO)IY QOUBOMO)Y Apms
uoping Auco.utacoo eouweuiepy JO SjeAe7
pued)is/dlysseloyos 0 eleY eweyos eyl Jo eweN ‘oN'IS

advosgy S3IanLs HOod SdIHSHYI0HOS



SRAVANA 20, 1914 (SAKA) Written Answers 182

181 Written Answers

(peonpo.d Bujeq spseme ey} jo uojeles)jeul)

o€ 14 Ge

00l sy 009 "sH

00} 'Sy 009 'sH

001 ‘s 009 ‘sH

00l 'sH 009 'sH

004 sy 009 ‘sH

00} 'sH 009 'sY

001 'sH 009 'sH

(16-0861 W10} PENUIIUOISIP SEM BWEYDS By])

00 00 : A 00} 'sH 009 "sH
Iy ]} 6 8 P4
eouemo|ly soueMo|ly
26-166} 16-0661 06-6861 Aeuinop Juswdinb3y

Bupnp pejuesB sdjysrejoyss jo oN




AUGUST 11, 1992 Written Answers 184

183 Written Answers

"yuow Jed -/0002 ‘sH
(sesuresy uepnis) 2
Aobeje) "yow sed
-/000Y 'SY (seouiel|

1804j0) | AiobBeren

"UoJepOW DR |81SoY
ylim pepiroid Jou Bie oYM
ywow Jed -/008 'Sy J0
©0UBMO||Y JUBH BSNOH
pue Apn}s jo ©Sin0J 8Y)
uodn Buipuedep Jeek 1ed
-/00SZ "sY 01 -/000€ 'sH
}0 Juesn Jusbupuos

v "Apnis jo esino2 ey}

‘sweyos
diysiejoyos

ue|d eqwojo)

JO 8Wa8YoS uone
-18d00) |esjuyse |

‘sdiysmojje4
/sdiysiejoyog
yljeem-uow'wo)
‘eweyos sdiys
-1elO0Yog [_INyND
Jessuey) ‘stwweiboid
ebueyoxe jeinynod

uodn Bujpuedep yiuow sed Jepun sjuepnis ub
68S 8.S 69¥ -/00S2 ‘SH 01-/00S | 'sH -18104 0} seweyods
9 [ 14 € 4
c6-16614 16-0661 06-6861
) puediis ‘ON
buynp pejuesb djys.iejoyos jo JequnN diyssejoyos jo ejey aweyos ay) Jo eweN S

BIpU| Ul ApN}s Joj s18uB}e.0) 104 SOJYSIBIOYOS



Written Answers 186

SRAVANA 20, 1914 (SAKA)

185 Written Answers

‘wsjjeunop ewojdig elenpesn-isod

(nx

‘8sIno) uojieoyddy Jeindwo) Jo Jeise (nx
‘Bupjueg u) ewoidiq elenpeiD-isod (1
“QIeOM [2190S JO IeiSEly (x
‘aJejjoM Jnoqe Jo Jeisep (xy
| ‘AyredoswoH u) ewojdig/esinod uswebeueyy |8loH u| ewoidiq (mA
‘wsyno| uj ewo|d|q elenpein-}sod (wA
” "VEWPIWIN TIPS WN'N (1
.om..:mo ‘'s'a'g (A
*8sJn02 o)yjedoeowoy u) eeibeq (Al
‘seipms
+ Bupeeujbu3 pue Jeuojssejoid ewoidid /PI &/8"TY/SABNMCEL'A/3'E (w
"sesin0d (1eek pic pue pug) e ABojosydiy ' gAL0D 8PS /W 8 (n
‘esunod
! 918/wo0 /95 8/V g sieeA € o 1eek 15195 /Y| ' esinod Aysieaun-eid (1 8WBeYSOS ST|YSIEIOYOS [eUOieN )
3 4 T
J8lgns eweyos ey} jo ewreN ONS
I -AN3W3LVLS



AUGUST 11, 1992 Written Answers 188

187 Written Answers

1S pue Og 10} diysiejoyos
‘Buusuujbuz/eopepy it OlJeW 1S0d JO 8WBYOS  E
v dnoin
‘avd (™
'8sJN0)
Bujures| sJeyoes| |pulH pue sesino) jusjeAinbe pue WT'W “V'W (m
) . ‘98IN0D )
eeifaqiee A 801y ] J0 JEOA PUY] PUB PUODES ‘(SINOUOH pUB SSBd) 'V g (
"IPUIH Ul seipnis oule
*$85IN0) JuejeA|nbe -1sod 10} seiels Bupeeds
pue esino) esibeq sueeh-eaiy] jo sieek IPUIIH-UOU W0} Juspnss 0}
1si14 ‘ejejpewiaiu] ‘AnsieAun-eld (( Sdiysiejoyds jo eweyos ¢
‘Buiiesu;bug ojIqOWOINY U} 8SIN0D 8jeNPERIO)-ISOd (mAx
‘suojjejes jeuisnpuj pue juewsefeuepy jeuosied u) Jejsepy (nax
‘Wewebeuep Jeindwog uj ewo|diq eienpein-jsod (1Ax
‘Jewsbeuep u} swweiboid eyenpelo-jsod (Ax
‘suojjesyddy Jeindwod | ewodiq ejenpeso-jsod (Aix
€ 4 3
wefans eweyos 8y) jo eweN ON’IS




Written Answers 190

SRAVANA 20 1914 (SAKA)

189 Yrilter Answers

*10elqns eousIog Ul S8SIN02 8leNPRID-1S0d ‘L
*Aouelunodoy SHIOMASOD Pue pelaueyd ‘luswabeueyy Jnoqe
‘uojjesisiujwpe sseuisnq u| sesinod ewoldip ejenpeib-jsodseeibeq ‘9
‘Bunum ‘Aejd-useios
‘Buyioe wyy ‘Buppe wiyy uonoesp wiy ‘Aydesboloyd ‘esnioid uoiow
Bupesujbue punos pue Bujpiosel punos ‘sioeiedo UOISIAB|B} PUE SSB|8IIM ‘G
‘Aoewieyd pue Bujsinu v} 8s1n09 ejenpelb-1sod pue eeibeg b
‘uoinu peldde-pue ABojouyos) buueies ‘Juswebeuepy
j8JoH Ul sesinod Jeybjy pue ewojdiq ‘eousedl] 10jid |eloIBWWOD '€
*10A8ANS ‘UBWIS)jBIP SE8SIBA0
10} sesunod pue ABojouyoe) Buluud uj sasinod |aAe| ewoidip ‘euldips
‘eanjoeyyase ‘ABojouyoe)} ‘Buuesuibug u)esinod ejqesedwoopue ewoldiq | 2
"auIoIpeW Jo welsAs
olyledoeowoH pue ejqqil/iueun ‘oipaanAy Ul sesinod ejqesedwod
pue S % W "v'g ‘UIDIpey UeIpU| Ul S8SIN09 jeAs] ewojdiq pue eaibeq
g dnoin
‘@oueiog Aieulalep pue jeinynouby uj sesinod ejenpeldb
-1sod pue eaibeq ey seipnis [BUOISS8)0.d ||e pue |ediuyde] JeybiH ‘€
(sesaysid)'0s'4'8/05°A'g (ubvy) o05°g 2 ‘sjuepnis
€ c L
elgns eweLos 8y} Jo eWweN ONS




Witten Answers 192

AT 11, 1992

191 Wiitten Answers

‘|oAs| ejenpeib oidn sesinod jeseusb jo
04 151§ pue §851n0J aje|PeLLLIBIU] WeSAS 2 + 01 U} |IX PUR |X S85Se|D

*(pJemuo pue Jeed pug) ‘jeae} elenpesp oidn $esin0o jeieuey)

"$108[QNS 08I0 PUR SR U| S8SIN0D Bjenpeir) 1s0d

‘Aoewleyd u) eesba( ejeioossy ‘Jueluebeurw podsuel|
JeBuessed ‘uciinN peyddy pue ABojouyoe) Buueien Juswebeuew
IOH Ul 8sIN0) 3lediyue) ‘esino) Bujuiel] SJOONASU YeID Me]
Pue suy sui ‘aisnyy uopieonp3 [ed1shyd pue esusejog Areiqi ‘Bulufes |
3Jeyoee| U} S8SIN0D BeNPRIY) SO Pue Bwoidig ejenpelB-1soq/ee.ibeq

‘00u8)og Aseiqp] ‘andBep ‘ebejjoD ediAles el [euolieN 8yl
e sesin0) ,1001H0-GNS ‘Wewdojereq Aunwiwo) pue uojesedoo)

'S82JAI8S |RINY J0} S8SIN0D ‘sesin0) s10108dsu) Aiejues ‘UijeeH
dlignd pue eueiBAH ‘yuswdojereq Alelq ‘selieysi4d Uejpu| ‘eduelos
Kreuygle ‘Aoewieyq ‘einynoyby u| sesinod ejeayued pue ewoidiq

‘BuIgIpeyy pue einjosyyLay ‘ABojouyse | Bupesu)Bu3 ujesinoosediyue)

}
3 dNOHO
b
a dNoYo
‘S

K/
b

O dNOHO

e

wefgns

8weyos ey} jo eweN

ONIS




Written Answers 194

SHAVANA 20, 1914 (SAKA)

193 Written Answers

HOM [B]20S oulelyoAsd/eoipW ‘ABojodoloyiyy [edipely :ABojoydhsd
[edlpeiy pue |eojulD ‘esejem Ajjwey ‘soisnels [edipe ABojoikD
Teoju)|o :ABojoocewreyd esju)) ‘ABojojwepidy up ewoidiq ‘Abisjy
% ABojounwiw) uj ewodig ‘uopesnp3 yyesH u) ewoldig ‘euldPeN
Jeindwo) 3 sonspelsolg Ul ewodig ‘euebAH [euisnpul U ewoidiq
‘uonelSiUBIPY yyeey ‘uopeliqeyey @ euldlpely [easAud ‘Asoide
‘seseesiq peljwsuel] .A|lenxes ‘eupipew [ejuswedxy ‘eujoipepy
-eodou | ‘YlieH pIlyD 3 AluIelep ‘auloipey UONEIAY ‘8UjoIpepy JESjoNN
‘sujoipe Aousbiew g |ejuep|ooy !SolleuED) [eIpeLL SOUIRLBY) ‘euloIpeyy
SHOdS :SOIWOU0D] [eolpeyy SousisId 3 UORUINN ‘BUDIPe|y [eIo0S

'S8sIn02 25'W/SAa/SBEW-1s0d

‘sesees|q SnIA ‘ABojoeisue) (josjuoD

2 ABojoig Jo1oeA ‘ABojoin) ‘seseesiq 1seyD pue s|sojnoisqn] ‘eujdipew
reuopipes} ‘Adeieylopey pue ABojoipey ‘ABojoisAuyd ‘ABojooeuueyd
{kBojoyied :ABojobBukie|jiuiyiolg ‘sopeedoyuo ‘Abojowieyido
{ABojoouQ ‘uopinN ‘eurdipsw JeednN ‘seouslog |edlbojoineN
-A60j0IQOIIIN SONISIIBIS [BOIPOW ‘Y BSH [BIUSI SIUB| [BUIDIPBL {YiEaY
PIIYD pue [ewseley ‘elelep ‘Asolde) Lieze-ejey) ABojounwwy) (so)jeuen
UBWNH :yoseesey seojnss yyeey ‘Abojojewwsey ‘ABojosslusolisen
‘s|seje||4 ‘A1ebing pue eujopepy [eluswiedxy ‘A60j0)AD
‘yyesy |euonednoop pue eusibAl |ejuswuosaul ‘ABojunoopul
‘uopidesesjuog ‘uopesunwwoy ‘seseesiq o18IU] B eI8l0yD
‘ABojoig sejnoejiy B Jejnje) ‘seseesip Jejnaseaoipey ‘Aisiweyoolg
‘ABojodouyluy :ABojojseyiseruy ‘Awojeuy ‘ABie|ly ‘uojenjigeyes
pue Ayiqes|q ‘siuepiooy

‘pweyog sdiysie|oyos seojnes

yleeH |eieusn Joeiiq

‘diysmojje4 yoseesey

[edfpepy JO |19uno) uejpu)

‘S

R4

c

wefqns

sweyss ey Jo eweN

ON'IS




AUGUST 11, 1992 Written Answers 196

195 Written Answers

Bunuid ul ealbep sJojayoeg

avoy8y S31aNLS HO4 SJIHSHVIOHOS

‘ainynaube o} pejejas
seoue|s oiseq pue Buuesuibue |einynoube ‘seusysy) ‘saousios awoy
‘seoue}os AreupeleA Bujpnjou ‘seousios peyjje pue ainynoube jo seuljdiosip

L€ 40} uanIb s| diysmoyje4 euL

‘ainynolibe o} pajejas
seouelos oiseq pue Bunesuibue jeinynoybe ‘seliays)) ‘eousios ewoy
‘seaus|os Aieupelan bujpnjou) seduelds payjje pue einynoube jo ssudiosip

6€ 40} UaAIb s| diysmo|je eyl

'S80U18]0S pajj|e pue ainynouby

-Kiebing ojjeusn) Huebing oujeipeed ‘ABojouoopul
‘sojjadnessy  ABojoseuueyd |eojul) (jeaibing) ABojoouQ {(eudipeiy)
ABojoouQ ‘ABojojewseeH |eoU)D ‘UOHEONPT [BOIPBW ‘SOlSliels-0Ig

$3SHN0J TvHO100d 1SOd

*ABojoualoeg/ABojoiqooln ABojoisAud ‘euloipei o1susi0- g ABojouuu)
‘soishyd-oig ‘Ansiweyo-o)g ‘Awoloqy ‘yyeeH Anunwwo) ‘ABojoyred
‘spiodsey [edlpapy Buipnioul uopessiuiwpy [eldsoH ‘yyeeH onand
'8UIIPeLU [e100S PUE BAUBABId ‘SO - S109[ans [elueq (N '8 001A)
seseas|(] Aiojesidsey 3 "g-| ‘ABojoipey ‘bupueg poojg/ABojojesweeH

b

‘peoiqe Apnis Joj diysiejoyos jo sweyds i

18A8| |e10}00(Q
1e Apnis Joj diysmoja4 Jolues

‘UoHeONPe |9A8} S J8)SBN
e Apnis Joj diysmojja Jojunp

‘Apnis |eAe| ejenpe.b
1e diysie|oyog suesw-wno-{uepy ‘9

€

c ]

welgns

eweyas eyj jo eweN ON'IS




SRAVANA 20, 1914 (SAKA) Written Answers 198

197 Written Answere

“wereyd'g 's'q'g‘o’sganN 39
“WOD'W “OS'W “V'IN “95'8 V'8

VIONI NI AGN1S 504 SHINOIFHO4 HO4 SdIHSEVYIOHOS

‘goualog pue ABojouyos | ‘Buueayiybuly

-ABojouyoe] Jese]
"Buuseuibu3l Ayjiqeley

‘SO110GOY pUE UOoleWOoINY

eaubeq sJeisepy ensind o} sdiysie|yos 10} papnjoul os|e siem sioelqns
Jupmoljojey) ‘06-686 | Buunp Bujuren pezieioeds/yaeesey [e101000-1s0d

"8IN108JYDIY |eARN Ul 8s8iBep s.leisepy

ey
"Q'ud 01 Buipes| selpnis ejenpein-isod

‘ABojouyoe}

{m

(n

‘swweiboid ebueyox3 jeinyno
lapun syuepn}s ubijeio4 o} eweyog

‘seipnis Jeybiy Joj

sjuepniS ‘018 15/0S 10} eweyds
sdiysiejocyos SBasIOAO [euoiieN

4

welgng

8weYos ey} Jo eweN

ON1S




Written Answers 200

AUGUST 11, 1992

199 Written Answers

‘019 SUY eul4
‘dISN ‘edue(Q u) ses21n0d Bujpnjou] 18 sesinod eledyyued ewoldiq
“Qud “a’'w "os°A'g ‘(14Bv) 25’8

"eweyog diysiejoyos

ue|d oquiojo) JO eweyos uojle

‘0|SNN ‘edue(] U] SesINod

Bujpnjoul-1edoo) jesjuyo3 ) pue sdiysmojied ‘0@ sesinod
8jeoyj|ueDewold|g/sdiusie|oyds Yeemuowiuoy ‘eweyos
sdjysJejoyos jeinjin) |eieuen

€

c 3

wefans

eweyas eyj Jo eweN ON1S




201 Written Answers
[English) ’

Production of diesel Locos at CLW

5202. SHRI TARIT BARAN TOPDAR:
Willthe Minister of RAILWAYSbe pleasedto
state:

(a) whetherthe government havataken
a.decision to phase out productian of diesel
lecomotives at he Chittaranjan locemotive
works;

(b) whether this will immediataly render
about 700 workmen surplus; and

(c) if so, the altetnatives proposed for
absorption of these workers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) Yes, Sir.

(b) and (c). No staff would be rendered
surplus as the siaff released, wouldbe suitably
utilized for augmenting the electric loco
production.

[Translation],

Students Selected for Research
Fellowship

5203. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the number of candidates appeared
in competitive examinations held by University
Grants Commission for Research fellowship
during each of the last three years, State-
wise; and

(b) the number of candidates qualified
therefrom during the above period, State-
wise?

SRAVANA 20, 1814 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
The information is being collected and will be
laid on the Table of the House.

[English)

Bridge Near Vapl (Western Rallway)
6204. SHR{ PRABHU DAYAL
KATHERIA:

SHRI CHHITUBHAI GAMIT:
SHRI KASHIRAM RANA:

SHRIMATI BHAVNA
CHIKHLIA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether thére is any proposal for
construction of an averbridge at Vapi Station
on Western Railway; and

() i so, the details thereof and the
action takan so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) and (b). Construction
of a Road overbridge in lieu of level crossing
No. 80 near Vapi is an approved work in
1992-93 Works Programme of Railway atan
estimatedcostof Rs. 171.60 lakhs (Railway’s
share), detailed estimate for which is under
scrutiny for sanction.

Molestation of Tribal women In Tripura

5205. PROF. MALINI
BHATTACHARAYA: Will the Minister of

_HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether the National-Women'’s
Commission visits Tripura recently to
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investigate charges of rape and moestation
of tribal women;

(b) if so, whether the Commission has
since submitted its report; and

(c) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) Members of the National
Commissionfor Women have visited Tripura
to investigate the allegations of rape and
molestation i tribal women.

(b) and (c). The report on the matter is
in the process of being finalised.

Regularisation of Forest Lands

5206. SHRITHAYILJOHNANJALOSE:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whetherthe Union Government have
received any representation from the State
Governments particularly from the
Government of Kerala regarding
regularisation of the forest lands occupied
prior to enactment of Forest (Conservation)
Act, 1980;

(b:) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
{(b). proposalfor diversion of 28588.159 ha
reserve forest for regularisation of
encroachmentstakenplacepriorto1.1.1977
onforestlandin Sdistricts of Keralahas been
received from Kerala State government

AUGUST 11, 1992
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under the Forest {Conservation) Act, 1980.

(c) Certain essential information has
been sought from the Kerala State
government on 2. 4.1992 which is yet to be
received.

[ Translation)

Scheme for Prevention of Pollution in
Betwa River

5207. SHRIMATISUMITRAMAHAJAN:
Will the Minister of ENVIRONMENT AND

- FORESTS be pieased to state:

(a) whether the Gevernment have
received any Scheme for making river Betwa
pollution free;

(b) if so, the details thereof; and

(c) the action taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR! KAMAL NATH): (a) Yes,
Sir.

(b) the Scheme is concerned with the
control of industrial pollution at Mandideep
and Vidisha anddomestic pollution at Vidisha,
Raisen Gangbasoda and Kurwal.

(c) The pollution stretches of this river is
notwithin thecritically pollutedriver stretches
identified by the Central Pollution Control
Board and has, therefore, not been included
in the proposed National River Action Plan.

{English]

Railway Enquiry Telephones

5208. SHRI RAJESH KUMAR: Will the
Minister of RAILWAYS be pleased to state:
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(a) whether the railway enquiry
telephones remain constantly engaged/or
kept engaged all the time depriving
passengerstoinquire aboutthe latest position
in the waiting list;

(b) if so, the steps proposed to be taken
to remove the hardship faced in this regard;

(c) whether there I1s any proposal to
open more centres in Delhi to Case
congestion at reservation counters;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). A very large
number of reservation enquiries ontelephone
is handled at important railway reservaticn
offices resulting in extensive use of the
telephones provided for this purpose. Steps
are taken to provide additional telephones
wherever justified

(c) and (d) Yes, Sir Two more
computerised Reservation Centres are
proposedtobe opened at Naya Azadpurand
Ghaziabad

(e) Does not arise

Building for Kendriya Vidyalaya
Palwal

5209. SHRI BHUBANESHWAR
PRASAD MEHTA. Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state.

(a) whether a Kendriya Vidyalaya at
Palwal I1s running in a rental building since
1986;

(b) f so, the total amount of rent paid so
far,

SRAVANA 20, 1914 (SAKA)
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(c) whatherthe Government propose to
construct a permanent building for this
Kendriya vidyalaya at Devlinear Palwalwhere
sufficient land was donated by the Gram
Panchayat for this purpose; and

(d) if so, the reasons for delay and the
time by which a permanent building is likely
to be constructed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA). (a) and (b).
Yes Sir. The amount of rent pard upto 31.7.92
fortemporary accommodation is Rs. 255939/
- including execution of the rent deed.

(c) and (d) The construction of the
school bullding can be taken up by the
Sangathan after the land Is transferred in
favour of Kendriya Vidyalaya Sangathan.

[Translation)
Claims for Short Delivery of Coal

5210 SHRIAVTAR SINGHBHADANA:
Willthe Minister of RAILWAYS be pleasedto
state

(a) the number of claims filed with the
Railways regarding short deiivery of coal
dunng 1991-92,

(b) the time taken to dispose of the
claims and the amount paidto the claimants;
and

(c) the number of such claims under
consideration as on June, 1992 andg the
efforts being made for early disposal of the
such claims?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 532 cases.
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(b) On an average 34 days were taken
in disposing of a case. A total amount of Rs.
17.29 lakhs was paid to the claimants during
the period.

(c) 35 cases as on June, 1992. Late
submission of original documents is the main
cause of delay in disposal of claim cases. As
such efforts are always made to get these
early from the claimants for expeditious
sattlement of claims.

[English)
Under-Bridge at Mehsana (Gujarat)

5211.DR. A.K. PATEL: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether there is any proposal for
construction of a railway under-bridge at
Mehsana in Gujarat (Western Railway);

(b) if so, the details thereof; and

(c) the action taken for early completion
of the bridge?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUNY: {a)to (c). Onthe request of

* the Municipal Authorities, the existing under
bridge at Mohsana is being widened at an
anticipated cost of Rs. 75 lakhs on Deposit
terms. A portion of the cost has been
deposited by the Municipality in July, 1992.
Work of preparation of tender papers and
plans has been taken up.

Accident claims
5212. SHRI ANANTRAO
DESHMUKH:
SHRI MOHAN RAWALE:

Will the Minister of RAILWAYS be
pleased to state:

AUGUST 11, 1992
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(a)the number of accident compensation
claimsfiledwiththe Railway Claims Tribunals
and the number of such cases settled during
the last three years;

(b) the average timetakenfor settiement
of these cases;

(c) the total amount of compensation
paid during the above period;

(d) whether there Is any proposal to
have separate insurance cover for the
security of railway passengers; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 1839 cases foraccident
compensation claims were filed with and
1284 cases were settled by Railway Claims
Tribunals during the last 3 years.

(b) Theaverage timetaken forsettlement
of a case is around 9 months.

(c) An amount of Rs. 261.16 lakhs was
paid as compensation during the above
period.

(d) No, Sir.

(e) Does not arise.

[Translation)

Grants to Voluntary organisations for
FPP
5213. DR.LAL BAHADUR RAWAT.
SHRI LALIT ORAON:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the voluntary organisations in each
State which were provided grants-in-aid by
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the Government for family planning
programmes during the lastthree years and
the current year,;

(b) the amount provided to each such
Organisation , State-wise;

(c) whether the Government keeps a
check on proper utilisation of the grants;

(d) i so, the detalils of measures followed
+in this regard;

(e) whether any irregularity or
misutilisation of the grants has come o the
notice of the Govemment; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (f). Information is
being collected and will be laid on the table of
the House.

Wheel and Axie Factory, Yelahanka

5214. SHRI SATYA DEO SINGH: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Government have
.formulated any scheme to increase
production inthe Wheel and Axle Factory at
Yelahanka (Bangalore)

(b) if so, the outlines of the scheme;

(c) whether the Government have
formulated any scheme for providing
incentives to the workers of the factory to
ensure increase in the production;

(d) if so, the details thereof;

(e) whether the factory is working

SRAVANA 20, 1914 (SAKA)
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towards making the country self reliant inthe
direction of manufacturing aexies andwheels;
and

(f) the total amount of foreign exchange
saved during last three years by import
substitution of wheel sets?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The output isplanned tobe increased
from the present target of 77,000 Wheels to
95000 wheels per year at a Cost of Rs. 31
Crores approximately. This work was
included in the works Programmes Of 1989-
90.

(c)and (d). Yes, Sir. aproductivity linked
group type of incentive scheme has been
introduced.

(e) Yes, Sir.

() Rs. 211. 71 CRores.

Committee on coastal Regulstions

SHRIMRUTYJAYANAYAK:
SHRI BARE LAL JATAV:

5215.

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Committee constituted

“for reviewing the present regulations and

nomms regarding setting up of tourism and
hotel facilties in the coastal areas has
submitted its report to the Government;

(b) if so, the main recommendations
made by the Commiittee; and

(c) the action taken by the Government
thereon?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a) No,
Sir. The Committee has not yst submitted its
report to the Government.

(b) and (c). Does not arise.
Phaphamau Junction

5216. SHRI RAM PUJAN PATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether he has received any
representation regarding the expansion of
Phaphaman Junction and providing a halt to
Ganga-Gomta inter-city (Allahabad-
Lucknow) train at Fatamau Station; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Expansion of a Railway Station is
considered based on the volume of traffic
dealt with and subject to availability of funds.
The station building at Phaphamau Junction
is ingood condition and is provided with two
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sufficient number of drinking water taps,
electric lights and fans platform shelters and
lavatoriesforladies andgents. The amenities
so available at the station are considered
adequate for the present level of traffic.
Stoppage of Ganga-Gomti Express at
Phaphamau is not justified.

Expenditure on Aerlal Seeding

5217. SHRIBARE LAL JATAV: Will the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state the expenditure incurred
on aerial seeding measures in afforestation
programmes during each of the last three
years State-wise particularly in Chambal
region?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): Aerial

_seeding for afforestation purpose has been

carriedoutinthe lastthree years inthe states
of Andhra Pradesh, Haryana, Karnataka,
Madhya Pradesh, Rajasthan, Tamil Nadu
and West Bengal. Thisincludes the Chambal
region in the states of Madhya Pradesh and
Rajasthan. The details of state-wise
expenditure on aerialseding during the last
three years is given in the statement.
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[English)

Eucalyptus Plantation

5218. SHRI SHYAMLAL KAMLAL: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Eucalyptus Forests lower
the ground water level;

(b) if so, the details thereof;

(c) whetherthe Government proposeto
impose ban on its plantation; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) No,
Sir.

(b) to (d). Do not arise.

Track between Alieppey -Kayamkulam

5219. SHRIK.P. UNNIKRISHNAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether attention of the Government
has been drawn to the press repors that
serious defects have been discoveredinthe
track of the new Alleppey-Kayamkulam
broad-gauge line on the Southem Railway;

(b)whetherslippages have beennoticed
recantly in certain sections of the track; and

(c) it so, the remedial measures taken
so far to set the track right?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes, Sir.

(c) Suftable remedial measures were
taken during the construction of the
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embankment. The work on embankment
has been completed and the track has been
linked.

[Translation)
Maintenance of Temples and Mosques

5220. ACHARYA VISHWANATH DAS
SHASTRI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

{(a) the amount spent on building of
national importance, temples and mosques
by the Archaeological Survey of India during
Seventh Five Year Plan and the amount
provided for this purpose in the Eighth Five
Year Plan; and

(b) the details of the amount spent on
the maintenance of historical buildings,
temples and mosques located in Mathura,
Vrindawan, Kashi, Delhi, Puri, Agra and
Ayodhya?

THE DEPUTY MINISTER IN THE
MINISTRY OFf HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE){KUMARI SELJA):(a) The
expenditure incurred on the conservation of
the Centrally protected Monuments/Sites
under plan during the Seventh Plan Period is
Rs. 144221 lakhs. The allocation proposed
for the Eighth Plan Period is Rs. 3200.00
lakhs.

(o) the expenditure incurred on the
Manitenance and structural Conservation of
the Centrally protected Monuments/sites,
located in the regions mentioned below,
during 1991-92, are as under-

(i) Mathura Rs.1, 15, 916/-

(ii) Vrindawan Rs. 1,20,754/-
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(iif) Kashi Rs. 6,81, 890/-
(iv) Delhi Rs. 115, 69, 666/-

(v) Puri

(vi) Agra

Rs. 5, 58, 479/-

Rs. 36, 01,686/

(viii) Ayodhya Rs.1 Nil
Grant-In -ald to Voluntary
organisations in Gujarat

5221. SHRIKASHIRAM RANA: Willthe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether recurring grants-in-aid is
not being proceided to any of the voluntary
organisations by the cultural Department in
Gujarat;

(b) if so, the reasons therefor; and

(c) the number of such applications
received during the last three years and the
action taken by the Union Gavernment
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA):(a) No, Sir.
Twovoluntary organisations namely Darpana
Academy of Performing Art, Ahmedabad
and Kadamb Centre for Dance and Music
have been provided grants towards salary of
their artists on recurring basis for the last few
years.

(b) Does not arise.
(c) Nil.

English)
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Production of Loco Wheels
5§222. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of RAILWAYS be
pleased to state:

(a) the target fixed for the praduction ot

- diesel/electric loco wheels during the Eighth

Plan;

(b) whether there has been a wide gap
between the demand and production of
wheels;

() if s0, the steps proposed to be taken
inthe Eighth Plan to bridge the gap between
the demand and availability;

(d) whether some private sectors are
interested to set up wheel and axle plants;

(e) if so, the details of the proposals -
under the consideration of the Govemment;
and

(f) the steps taken to clear those
proposals?

THE MINISTER OF STATE IN THE

.MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) Nilinthe Railway Sector.

(b) As there is at present no indigenous
producer of loco wheels, the entire
requirement is bring met by imports.

(c) The following steps are being taken
to bridge the gap between demand and
availability of loco wheels:

(i) Modemisation of Durgapur Steel Plant
to enhance their wheel production.

(ii) Setting up of new wheel
manufacturing facilities for loco and other
wheels in Private Sector.

(d) Yes, Sir.
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(e) and (f). A tender for procurement of
loco wheels was advertised in the month of
February 1992 with a view to help
development of indigenous manufacture of
loco wheels. A number of parties have
submitted their offers against this tender
which was opend on 15.7.92.

Loss Due to Unauthorised felling of
Trees and Forests Fires

5223. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
ENVIRONMENTAND FORESTSbepleased
to state thetotalfinancial lossincurredby the
State Governments due to unauthorised
felling of trees andforest fires during the last
three years, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): The

, information is being collected fromthe State
Govts. and the same will be laid on the table
of the Houses.

[ Translation]
Coach Factory in Rajasthan

5224. PROF. RASA SINGH RAWAT:
Willthe Minister of RAILWAYSbe pleasedto
state:

(a) whetherthe Government proposeto
set up a major coach factory in Rajasthanto
meet the necessity of broad gauge in the
State;

(b)if so, the details thereof andallocation
made therefor;

(€) whetherthe Government propose to
expandthe presentlocoandcarriage factories
at Ajmer to meet the need of broad gauge

" line; and

(d) if so, the detalls thereof?
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THE MINISTER OF ‘STATE IN THE

MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

Open Universities

5225. SHRI VIJOY KUMAR YADAYV:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
reviewed the achievements of the Open
Universities; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE

DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF

" CULTURE) (KUMARI SELJA): (a) No. Sir.

(b) Does not arise.
[English}

Report Presented by Commission on
developing countries and Giobal
Changes at Earth Summit

5226.  SHRIMATI BIBHU KUMARI
DEVL:

SHRI SHRAVAN KUMAR
PATEL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Commission on
Developing Countries and Gobal Changes
had presented a report entitled ‘For Earth’s
Sake’ at the recent UN Cenference on
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Environment and Development held at Rio,

(b) if so, the main observations and
suggestions made therein, and

(c) the response of the development
countries thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a) No
report it led “For Earth’'s Sake” by the
Commussion on Developing Countries and
Global Changes has come to notice

(b) and (c) Do not anise

Hospitals/Centres for mentally
Retarded children

5227 SHRIBAPUHARICHAURE Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) the number of hospitals/centres set
up for the treatment of mentally retardea
children in different States at present,

(b)the estimated number of such children
in different States at present,

(c) whether there Is any proposal to set
up more hospitals/centres for such children,
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a)to(d) Information wilibe
collected from the States and laid on the
table of the House

Bharat Bhavan Trust

5228 SHRIMATIGEETAMUKHERJEE
Will the Minister of HUMAN RESOURCE
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DEVELOPMENT be pleased to state

(a) the amount contributed by the
Governmentforthe cultural centre of Bharat
Bhavan Trust during 1992,

(b) whether the Government have
nominated representatives in the said trust,

(c)ifso, whetherthe said representatives
were Invited to take part in the proceedings
of the said trust during 1991-92, and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARISELJA) (a) Nogrants
were released or sanctioned to the Bharat
Bhavan Trust, Bhopal by the Department of
Culture during 1992

(b) the Government of India nominated
Smt Pupul Jayakar as its representative In
the said Trust with effect from November,
1987 She nas however since resigned

(¢) and (d) There is no record with this
Department of any invistation to a
representative of the Government of Indiato
attend any meeting of the Trust

Self-Financed Higher Education Policy
5229 SHRISHANKERSINHVAGHELA
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state
(a) whetherthe Government propose to
pursue the policy of self financed higher
education,

(b) if so, the detalls thereof,

(c) whetherthe Government propose to
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arrange soft loans from banks for the poor
and middie class meritorious students to
pursue their studies;

(d) if so, the details thereof;

(e) whether there is any provision of
concession in fees for girl students in the
policy; and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)( KUMARI SELJA):(a) and (b).
The government’s policy on financing of
Education by raising resources is spelt out in
the National Policy on Education 1986 (NPE)
which includes, among others, raising of
fees, effective use of facilities, mobilising
donations; levying of cess orcharge onthe
user agencies etc.

(c) and (d). Commercial banks are
already providing need based finance under
the “Educational Loans” systemto students
whowishto undertake anytype of Certificate/
Diploma/Graduate/Post-Graduate Courses
subject to guidelines issued by the Reserve
Bank of India.

(e)and (f). Elementary Educationisfree
in all Government and Government aided
schools. Inmost States Secondary Education
is free for girls in all Government and
Government aided schools.

[Translation)

New Indore-Dahod Railway line

5230. SHRI SURAJBHANU SOLANKI:
Willthe Minister of RAILWAYSbe pleasedto
state:
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(a) whether the Indore-Dahod rallway
line is an approved project;

(b)if sd. the details tharéof alongwith the
work completed so farand steps being taken
for its completion as per schedule; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and(c). Indore-Dahodis apart of the
new line project between Godhra-Dahod-
Indore via Sardarpur, Dhar and Jhabua and

"between Dewas and Maksi (316 kms. )

which had been approved and included in
the Railway Budget for 1989-90 at an
estimated cost of Rs. 297.14 crores. An
allocation of Rs. 1 crore has been made
during the year 1992-93. The work is in
progress on Dewas-Maksi section and the
progress is 18. 5%. Further progress of the
work will depend upon availability of funds in
the coming years.

[English]

Digha -Tamluk Railway line

5231. SHRI SUDHIR GIRI: Will the
Minister of RAILWAYS be pleased to state:

(a) the progress of construction as on
June 1992, of new railway line from Dighato
Tamluk in district Midnapore under South

- Eastern Railway;

(b)thetotalexpenditure incurredthereon
so far;

(c) whether any hurdle has appeared in
the way_ot the construction work;

(d)whetherlands requiredforthe railway
line have been acquired in full; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Overall progress upto
June '92 is 12. 25%.

(b) Rs. 17.64 crores upto June '92.
(c) Yes, Sir. Constraint of resources.
(d) No, Sir.

(e) Does not arise.

Science Museum at Vijayawada

5232. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of HUMAN
RESORUCE DEVELOPMENT be pleased
to state:

(a) whether the Government has
received representations for setting up of a
Science Musum/Centre At Vijayawada, in
Andhra Pradesh;

(b) if so, whetherthe proposal has been
approved; and

(c) if so, the time by which #¥s likely to
be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA):(a) The
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national Council of Scinece Museum
Calcuttaan autonomous Organisation under
the Department of Culture, had received a
proposal for setting up of a Science Centre
in Vijayawada from Andhra Pradesh Council
of Scinece, and Technology, an Andha
Pradesh government Institution.

(b) The proposal has been approved by
the goveming Body of National; Council of
Science Museums.

(c) Normally whithin a period of 18
months the Centre can be set up.

Railway Projects in Maharashtra

5233. SHRI ANKUSHRAO RAOSHEB
TOPE: Will the Minister of RAILWAYS be
pleased to state:

(a) details of railway projects taken up
during the Seventh Five Year Plan in
Maharashtra but not completed so far;

(b) the stage at which these projects
stands at present, project-wise details
thereof; and

(c) the steps proposed to be taken to
expedite the completion of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Following
Railway Projects were taken up during
Seventh Five Yearin Maharashtra,but have

. not completed so far:

Name of Year of Cost Pro- Target
Project Approval (in crs. gress

& . of Rs.)
Length
Doubling of 1989-90 40.90 - 75% 30.6.93
Metpanjra-
Bharatwada

(38.38 km)




227 Written Answers

AUGUST 11, 1992

Written Answers 228

Name of Year of Cost Pro- Target
Project Approval (in crs. gress
& of Rs.)
Length
Loubling of 1990-91 40.56 19% 31.10.93
Narkher-
Metpanjara
(34.34.km)

(c) Materials and funds required to
complete these projects by the target dates
have been made available to the Railway.

['Trans/ation]
State Education Institute

5234. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether State Education Institute a
branch ofthe SCERT of Delhi Administration
has been given on autonomous status;

(b) If so, the reasons therefor;

(o) whether the staff recruited for State
Education Institute through UPSC is
proposed to be shifted to the autonomous
body;

(d) whetherthetranster of employeesto
an autonomous body is likely to affect their
service conditiens; and

(e)if so, the remedial steps proposedto
be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF

CULTURE)KUMARI SELJA):(a) and (b).
Consequent on the setting up of SCERT as
an autonomous body, the activities of the
State Institute of Education (SIE) which was
a part of the Education Depariment of Delhi
Administration were transferred to this new
body.

(c)to (e). There is a procposalto send
such staff of State Institute of Education ,
who could bot be adjusted in ihe Directorate
of Education , on deputation to the SCERT.
Sincethey willbe on deputationtothe SCERT,
their service conditions will NOT BE affected.

[English]
Monuments in Karnataka

5235. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
o state:

(a)then number of historical monuments
under Archeaological Survey of India in
Karnataka;

(b)the amount spentforthe preservation
and protection of these monuments during
1991-92;

(c) the amount earmarked during 1992-
93fortherepairs, preservation andprotection
of historical monuments in Karnataka,;
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(d) whetherthese historical monuments
lack facilities due to Inadequate fund, and

(e) the steps being taken to provide
more funds and make them places of tourist
attraction by providing all facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA) (a) There are
505 centrally protected Momments and site
in Karnataka

(b) The expenditure incurred on the
maintenance and conservation of the
centrally protected monuments in Karantaka
dunng 1991-921s Rs 77, 79, 762 00

(c) The allocation made for these
purposes during the year 1992-93 1s Rs
74,56 786 ,00

(d) and (e) No Sir Baisc facilities like
drinking water, tollets, cultural notice boards,
etc, are provided at the important
momuments/sites by the Archaeological
Survey of India

Assistance to voluntary Agencies
under Grants-In-Aid Scheme

5236 SHRIV S VIJAYARAGHAVAN
Will the Minister of ENVIRONMENT AND
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FORESTS be pleased to state:

(a) whetherthe Union Government have
provided financial assistance to voluntary
agencies under the Grants-in-aid Scheme
for involving them in the process of
afforestation in Kerala, especially to the
‘Parkiritt Samrkashana Samithi

(b) if so, the details thereof during the
each of thelastthree years agency -wise and

(c)thedetails of the projects undertaken
by them?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH})" (a) to (c).
Some voluntary agencies In Kerala have
been provided financial assistance under
the Grants in-Aid Scheme for undertaking
tree pintaing and wastelands development
activities The detalls of the financial
assistance provided to these voluntary
agenciesduringthe period 1989-90to 1991-
92 i1s given In the statement attached.

No project has been sanctioned for the
voluntary agency known as “parkiriti
“Samrakshana Samthi”
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[Translation)

Export of Sugar and Foodgrains

5§237. SHRI HARIN PATHAK: Will the
Minister of FOOD be pleased to state:

(a) whetherthe Government proposeto
export sugar and Foodgrains during the
current year,

(b) if so, the quantity proposed to be
exported; and
o
(c) the details of negotiations being
carried out in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). As regards sugar, a
quantity of 5. 72 lakh tonnes has been
allocated till yet for commercial export mand
preferential quota to USA/EEC from 1991-
92 season's production .Further allocation
for export sugar would be considered after
assassing the likely production, requirement
etc., for the next seasons

Government itself does not propose to
export any foodgrains during the current
year.

(c) The commercial expont of sugar is
being handled by the Indlan Sugar and
General Industry Export import Corporation
as per their commercial judgement.
Government is not involved in the
negotiations. As regards foodgrains also,
the question of negotiations does not arise.
(English)

Madras Central Station
5238. DR. SHRIMATI K. S.

SOUNDARAM: Will the Minister of
RAILWAYS be pleased to state:
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(a) the detalils of the plan for
modemisation/renovation of Madras Central
Railway Station;

(b) the funds allocated for this purpose
during last three years, year-wise;

(c) the additional facilities provided
there so far during this period and the
expenditure incurred thereon; and

(d) the details of the works being
undertaken there during 1992-93 and the
expenditure likely to be incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The scheme for
modemisation/renovation of Madras Central
Station includes provision of a specious
concerns asecond class waiting hall andthe
work of bridging up of Buckingham Canalfor
alengthof 10.5metre. The workiis estimated
to cost Rs. 220.84 lakh.

(b) the yearwise allotment of funds during
the last three years is as under:-

Year Allotment (Figures in lakh of Rs.)

" 1989-90 95.41
1990-91 55.23
1991-92 47.70

(c) and (d). The work of provision of
waiting hall accommodation and concourse
has beentaken up andthe actual expenditure

. on the work was Rs. 121.16 lakh. During

1992-93 the remaining works will also be
taken up and the anticipated expenditure
during the year is Rs. 44.42 lakh.

Traln Accldent in Bombay

5239. SHRI K. PRADHANI:
SHRIK.P.REDDAIAHYADAV:
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Will the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of the
Government has been drawn to the news
itemcaptioned ‘Bumbaee me localtranonke
takker me 25 mare appeared in‘ Jansatta’
(Delhi) aated July 19, 1992;

(b) if so, the facts and details thereof;
snd

(c) the steps being taken to avert such
' edents?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

{b) On 18.7.92 K/75 Down EMU Local
+ain unning between Bombay V.T. and
Kalyan collided with A/56 Up Ambernath -
Bombay VT Local at Kalva station of Central
Railway In this collision, |person got killed
ahd 21 persons received injuries.

(c) some of the important steps taken to
teduce accidents are:

(i)  induction of technical devices to
aid human element;

(i)  monitoring the performance of
staff of critical safety categories
such as drivers, guards, station
masters etc.

(iii) intensive training of staff in
operational categories;

(iv) intensive and frequent
inspections of sensitive
installations;

(v)  provisionof whistle boards/speed
breakers and road signs at the
approaches of unmanned level
crossings andimproving visibility
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for road users and train drivers;
and

(vij  monitoring of maintenance of
assets.

[ Translation]

Alleged Misbehaviour with MPs in
Central Rallway

5240. SHRI SHIV RAJ SINGH
CHAUHAN: Willthe Minister of RAILWAYS
be pleased to state:

(a) whetherthe Government are aware
that some conductors of the passenger
trains of Central Railway division misbehave
with the ex-members of Parliament travelling
in upper classes;

(b) the number of comiplaints received
by his Ministry in this regard;

(c) whether any such complaint of
misbehavior at Bhopal Junction has been
received; and

(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). One complaint
of misbehaviour by a conductor of Central
Railway with an ex. M.P travelling from
Bhopa! to Bidisha on 14.5.1992 has been
received.

Disciplinary actionhas been initiated
agair st the concerned staff.

Ticketless Travelling

5241. SHRIPHOOL CHAND VERMA:

SHRI B.L. SHARMA PREM:

Will the Minister of RAILWAYS be
pleased to state:
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(a) the total number of persons
apprehended travelling without ticket on
each of the Railway-Station in Delhi during
1991 and 1992 so far; and

(b) the amount of fines recovered from
them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). A statement
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is attached.

STATEMENT

(a) and (b). The number of persons

.travelling without ticket or with improper

ticket apprehended by the Ticket Collectors
posted at Railway Stations in Delhi and the
railway dues realised from them during
1991 andfromJanuary 1992toJune, 1992,
were as under:-
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Streamlining of Reservation Bookings

5242. SHRI R. SURENDER REDDY:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the railways have planned
to streamline reservation of bookings through
its central computer system hooked to 350
terminal country wide;

(b)if so,the costinvolvedinthe scheme;

(c) whether this systems will help to
eliminate touts; and

(d)the time by which this systemis likely
to be introduced?

MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and(b). The passenger
reservations have been streamlined to a
large extent through the 5 passenger
reservation computer systems viz. Delhi,
Bombay, Calcutta, Madras ang
Secunderabad and therrterminalnumbering
about 100C, spread over the major
reservation booking points. The aforesaid
reservation system has been provided at a
cost of Rs. 160 crores approximate.

(c) The system has helped inieducing
the activities of the touts

(d) The system 1s already In progress.
[English)
Dravidian Culture

5243. SHRI M. G. REDDY: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

() whether the Government have
received any proposals to set up National
Institute of Dravidian Culture from Andhra
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Pradesh; and

(b) if so, the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI. SELJA): (a) One
Prof. B. Ramachandra Rao from Andhra
Pradesh has sent a proposal for Central
assistance for setting up an Indian Institute
of Dravdian studies stating that the State
Governments of Andhra Pradesh, Tamil
Nadu, Karnataka, and Kerala have also
agreed to assist the proposed Institute.

(b) The concerned State Governments
have been asked to send comments on the
proposal.

Saturation of Railway Routes

5244. SHRIVIJAY NAVAL PATIL: Will
the Minister of RAILWAYS be pleased to

state.

(a) whether the several major railway
routes are getting saturated,

(b) 1f so, the routes that have reached
saturation point,

(c) whether Government have
alternative plans to tackle the saturation in
major rallway routes, and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) A statement s attached,

(c) Yes, Sir.

(d) Problem of saturation of routes is
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plannedtobe tackled by construction of new
ines, deubling of routes and conversion of
alternative routes to broad Gauge Works
for construction of 1810 Kms of New Lines,
doubling of 1083 Kms andgauge conversion
of 5758 Km are in progress

STATEMENT

Major Railway Routes thathave reached
saturation poirt

1 Delhi-Mathura -Vadodra-Bombay
2 Vadodra -Ahmadabad
3 Delhi-Agra-Jhans! ltarsi-Bombay

4 Iltarsi - Nagpur
Vijayawada -Madras

-Kazipet

5 Madras ~Jolarpettai -Shoranur

6 Madras -Renigunta -Wadi - Daund-
Pune- Bombay

7 Bombay- Bhusawal Nagpur

& Delhi - Kanpur - Mughalsarai -
Dhanbad -Howarah

Admissions in NCERT School Mysore
5245 SHRIV SREENIVASA PRASAD
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state
(a) whether any irregularities In
admissionsinD M School of NCERT, Mysore
have come to the notice of the Government
dunng this academic year,

(b) if so, the details thereof,

(c) whether the teaching staff have also
pointed out the irregularties and

(d)if so, the corrective steps proposedto
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be taken in the mater?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARIM SELJA) (a) No
Sir

(b) Does not arise

(c) No, Sir
(d) Does not arise
Indian Council of Historical Research
5246 DR Y S RAJASEKHAR

REDDY
SHRI GURUDAS KAMAT

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) the latest posttion of Indian Council
of Historical Research Project “Towards
Freedom”, and

(b) the steps taken by the Government
for completion of the Project within the
schedule?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI. SELJA) (a) The
Government funding of the Project was
completed on 31st March, 1992 The first
volume came out in 1986 The manuscripts
for the remaining nine volumes aiready
preparedby the Editors are being process »d
for the press and the General Editor's
introductions are In preparation The
Government has given instructions that all
the volumes should be published by 31st
March, 1994 and in no case shall the
publication of any volurre be delayedbayond
31st March, 1997
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(b) An Advisory Committee composed
of representatives of the Government and
the Indian Council of Historical Research as
also eminent historians has been set up to
monitor the progress. Apart from this, the
progress is reviewed in every meeting of the
Council.

Retiring Room Facilities in Madhya
Pradesh

5247. KUMARIPUSHPADEVISINGH:
Wil the Minister of RAILWAYS be pleased
to state:

(2) whether Government have expanded
retiting room facilities in some stations of
Madhya Pradesh; and

{b) i so, the names of such stations
alongwith the 2zones under which those
stations fall?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Binaand Bhopalon Central Railways
and Dongargarh on South Eastern Railway.

Passenger Amenities Scheme In
Trains

5248. SHRI K. P. SINGHDEO: Willthe
Minister of RAILWAYS be pleasedto state:

(a) whether the Government have any
proposal to introduce *Zero missing
amenities fitting”schemeto ensure amenities
in certain trains; and

(b) If so, the details thereof enclosing
the names of those trains?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.
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(b) A statement is attached.

STATEMENT

In the pilot scheme the following trains
have been covered Zero Amenities Scheme:

1. 21132114 Bombay Pune

Indrayani Express.

2. 2133/2134 Bombay VT Lucknow
Pushpak Express.

3. 1449/1450 Jabalpur Nizamuddin
Mahakoshal Express.

4.  2301/2302 DelhiHowrah Rajdhani

Express.

5.  2381,2303/2382/2384 Delux
Express.

6. 3143/3144 Sealdah New

Jalpaiguri Darjeeling Mail.

7. 2001/2002 Shatabdi Express
Between New Delhi -Bhopal.

8. 2003/2004 Shatabdi Express
between new Delhi -Lucknow.

9.  2005/2006 Shatabdi Express
between New Delhi-Kalka.

10.  2621/2622 Tamil Nadu Express.
11.  2625/2626 Kerala Express.

12.  2627/2628 Kamataka Express.
13.  8013/8014 Steel Express.

14.  8011/8012 Ispat Express.

15.  9001/9002 Gujarat Mail.

16. 2951/2952 New Delhi Bombay
Raijdhani Express.
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17. 2905/2906 Ashram Express.

18. 2901/2902 Pink City Express.

Direct Traln Between Delhl and
Ramnagar

5249. MAJ. GEN (RETD.) BHUVAN
CHANDRA KHANDURI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government have
received a demandfor running a directtrain
between Delhi and Ramnagar,

(b) if so, the actior: taken thereon;

(c) whether complaints have been
received about inadeqaute arrangements in
trains destined for Ramnagar;

(d) whether unauthorised passengers
also travel in reserved sleeper coaches in
this train;

(e) if so, the reaction of the Govemment
thereto; and

(f) the remedial action taken or being
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Examinedbut notfound operationalty
feasible.

(c) complaints arise generally about
missing fittings due to theft pilterage which
are made good during scheduled
maintenance.

(d) Some cases of unauthorised entryin
reserved coach have come to notice.

(e) and (f). Surprise checks and drives
are conducted from time to time with the
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help of Government Railway Police and
unauthorised Passengersfoundtravelling in
reserved coach are detrained and fined
under the provision of the Railways Act,
Punishments are imposed on Conductors/
Coach Attendants/Travelling Ticket
Examiners found responsible for dereliction
of duty.

Arablan and Persian Manuscripts in
Librarles

5250. SHRI RAM NARAIN BERWA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
declare some of the libraries which have
richest collection of Arabian and Persian
manuscripts as institutions of national
importance; and

(b) if so, the details thereof alongwith
names of those libraries State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY O HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJE): (a) No, Sir.

(b) Does not arise.

[Translation)

Cutting of Trees in Delhi

5251. MAJ. GEN ( RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
ENVIRONMENTAND FORESTS be pleased
to state:

(a) whetherthetrees have been cutin
Delhi for widening of roads during the last
three years;
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(b) i so, the number of trees cut in Delhi
for construction of roads during each of the
last three years;

(c) the condition of which permission to
cut trees had been granted;

(d) whether those conditions have been
complied with; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir.

(b) Delhi Administration has informed
that no such record has been maintained.

(c) As perthe new system effective from
October 1991, permissionforcutting of trees
is accorded by the Lt. Governar of Delhi,
provided there is provision for planting of tall
seedlings atleastdoublethe numberoftress
required to be felled.

(d) Yes, Sir.
(e) Does not arise.
[English)

Doubling and Electrification of Line
from Katwa to Farakka

5252. SHRIZAINAL ABEDIN: Will the
Minister of RAILWAYS be pleasedto state:

(a) whether any programme has been
drawn out for electrification as alsa laying
double track from Katwa to Farakka via
Azinganj in the Eastern Railway;

(b) if so, when these works are likely to
be taken up; and
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(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Doubling of the existing single line
sections is taken up when the canying
capacity is saturated, frieght-intensive
sections being given priority. The level of
traffic of Katwa to Ferakka via Azimganj
section does nhot justify doubling at present.

Due to constraint of resources and
relative priorities for electrification of other
high density routes, there is, at present, no
proposaltoelectricity Katwa Farakkasection.

Financial Assistance to Voluntary
Organisatlons

5253. SHRIN. DENNIS: Willthe Minister
of ENVIRONMENT AND FORESTS be
pleased to state:

(a)whether Governmenthave extended
anyfinancial assistanceto various voluntary
organisations forthe prevention of poliution;
and

(b) if so, the number of such voluntary
organisations and the amount provided to
them during each of the last three years,
state-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). Financial Assistance is given by the
Government under several schemes to
ensure compliance of the prescribed
standards by the industries. No specific
assistanceto voluntary organisationsforthe
prevention of pollution has been given so
far.



253 Writlen Answers SRAVANA 20, 1914 (SAKA) Written Answers 254
asked to furnish bank guarantees of 50%;

Environment Clearance to Head
Quarters of the Fisheries Department in
Bombay

5254. SHRIRAMNAIK: Willthe Minister
of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whetherthe project for construction
of Head Quarters of the Fisheries Department
at New Sassoon Dock Fishing Harbour,
Bombay is pending with his Ministry for
environment clearance;

(b) if so, since when this project is
pending and the reasons for delay in
clearing it; and

(c) the steps taken to clear this project
early?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT & FORESTS
(SHRI KAMAL NATH): ( a) No, Sir. The
Proposalforconstruction of facilities requiring
waterfrontage by Fishery Survey of India
at Sassoon Fishery Harbour, Bombay has

. been accorded environmental clearance in
Octaober, 1991.

(b) and (c). Do not arise.
Pollution Causing Industries

5255. SHRISANATKUMARMANDAL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether attention of the government
has been drawn to the newsitem captioned
“500 polluting units may receive closure
notices by January 30" appearing in the
‘Economic Times’ New Delhi dated the
January 3, 1992;

(b) if so, the units which have decided to
setuptreatment plants and have been given
time till 31.12.1992 and who have been

and

(c) the units given time till 31.12.1993;

(d) the units given closure notice?

THE MINISTER OF STATE OF THE
.MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI KAMAL NATH): ( a) Yes,

Sir.

@

(i)

(b) and (c). The details inthis regard are:

An industry, operation or process

- which has commenced production

on or before 16th May, 1981 and
has shown adequate proof of at
least commencement of physical
work for establishment of facilities
to meet the specified standards
within atime-bound programme, to
the satistaction of the concerned
State Pollution Control Board,
shall comply with such standards
latest by December 31, 1993.

An industry, operation or process
which has commenced production
afterthe 16th day of May, 1981, but
before the 31st day of December,
1991, and has shown adequate
proof of atleastcommencement of
physical work for establishment of

. facilities to meet the specified

standards within a time-bound

- programmes, to the satisfaction of

the concerned State Pollution
Control Board, shall comply with
such standards latest by the 31st
day of December, 1992.

(d) Accordingtothe information provided

bythe Central Pollution Control Board, so far
legal action has been initiated against 7
units for not complying with the prescribed
standards.
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Kala Azar

5256. SHRI N. J. RATHVA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of persons died of Kala
Azar in the country during the last three
years, State-wise;

(b) the amount of assistance given by
+ the Union Government for the eradication
of Kala Azar during the last three years.
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state-wise; and

(c) the step proposedto be taken by the
Governmentforthe eradication of Kala Azar
from the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a) As per reports received
fromthe State Governments, the number of
persons who died of Kala-azarinthe country
during the last three years State-wise is as
under:-

State 1989 1990 1991
Bihar 477 589 865
Waest Bengal 20 16 03
Assam 0 - .

(b) Assistance given by the Union
Governmentforthe eradication of Kala-azar

during the last three years, State-wise is as
follows:

Bihar
Year Cash Kina Total (Rs. in lakhs)
1989-90 100 270.20 370.20
1990-91 - 389.49 389.49
1991-92 102.27 1423.72 1525.99
West Bengal
1989-90 - - -
1990-91 - 77.79 77.79
1991-92 DDT supplies made under NMEP were utilized by the State

for Kala -azar control also.
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The assistance in kind included
insecticides and anti-Kala-azar drugs.

(c) The following measures have been
taken/proposed to be taken for the
eradication of Kala-azar:-

(1) Regularmonitoring of the supply and
production of anti Kala-azar drugs, viz.,
Sodium Antimony Gluconate (SAG) by
Central and State Governments. It has been
impressed uponthe manufacturestoincrease
the production and M/s Indian Orugs and
Pharmaceutical Limited, a Public Sector
Undertaking has indicated that it will
endeavourto supply SAG initially atthe rate
of 20,000 vials per months.

(2) Government has allowed import of
» Gluconic Acid and Tartaric Acid- the two
important ingredients required for
manufacture of SAG to the indigenous
manufactures.

(3) Adequate quantities of both
indigenous Sodium stibo Gluconate and
imported Pentamidine Isothienate are a
bieng made available to the State
Government.

(4) Orientation and Training of Medical
and Paramedical Personnel for early
detection andtreatmentof Kala -azarcases.

(5) Intensification of Health Education
activities for disease prevention.

(6) Interruption of transmission through
vector control by undertaking residual
insecticidal spray in affected areas with with
two rounds of DDT.

Alleged Corruption Cases in the
Directorate of Commercial Publicity,
Northern Railway

5257. SHRI TARA CHAND
KHANDELWAL: Will the Minister of
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-RAILWAYS be pleased to state:

(a) whether his Ministry have made any
inquiry into the corruption cases in the
Directorate of Commercial Publicity, Northem
Railway New Delhiin regardto alleged huge
loss caused to Railways;

(b) if so, the details thereof;
(c) whether any responsibility has been
fixed in regard to a number of files taken for

scrutiny; and

(d) if so, the action taken or proposedto
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). Enquiry has disclosed

.some irregularities on the part of certain

non-gazetted and gazetted staff as well as
certain advenrtising agencies. Full rental
charges were notrealizedfromthe delinquent
agencies who indulged in display of over-
sized hoardings and their sub-letting.

(d) Advice of CVC has been obtained
and disciplinary action is contemplated
against the delinquent staff.

Use of Railway Land

5258. SHRI SYED SHAHABUDDIN:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to USQ No. 2050
on 21.7.1992 and state:

(a) the break -up of the total area of the
railway land by the mode of utilisation at
present;’

(b) the income derived the railway land
by the Railways, zone-wise, during 1991-

'92; and

(c) whether there is any proposal for
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utilisation of railway land on both sides ofthe THE MINISTER OF STATE IN THE
railway track where over possible for MINISTRY OF RAILWAYS (SHRI
agricultural production and/or development MALLIKARJUN): (a) to (c). A statement is

of forestry? attached.
STATEMENT
(a) Mode of Utilisation k Area of land (In hectares)
(i) Land under track and 2.97 lakh
structures including
Colonies.
(ii) Under commercial licensing : 0.04

including plots licensed
for loading/unloading of

goods carried by Rail.
(iii) Under licence for cultivation 0.19
under GMF Scheme.
(iv) Under afforestation. 0.35
(v) Under pisciculture and 0.01 *

other miscellaneous uses.

(vi) Under encroachment. 0.02 «
(vii) Land lying vacant. ' 0.61 *
4.19 lakh
(b) Railway Income from Railway land during

© 1991-92 (In Rs.)

Cenx(al 158.7 lakh
Eastern | 4250 “ .
Northern 267.75 *
North Eastern 208.44 *
Northeast Frontier 120.42 *

Southern 294.30 *




261 Written Answers

SRAVANA 20, 1914 (SAKA)

Written Answers 262

(b) Railway Income from Railway land during
1991-92 (In Rs.)
South Central 103.97 *«
South Eastern 56.51 *
Western 404.40 “
1657.26 lakh
(c) There is no proposal for utilisationof . [ Translation)

railway land for agricuftural production.
Railway have already taken up afforestation
on vacant railway land on massive scale.

Nutrition Security System

5259. PROF. RITA VERMA:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):
SHRI MOHAN RAWILE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have
proposed and action plan for building a
» sustainable nutrition security system for the
country;

(b) if so, the main features thereof; and

(c) the amount proposed to be spent
thereon during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (c). The Department
of Women and Child Development is
developing a nationat policy on nutrition.

Maternity Hospitals at Lodhi Colony,
New Delhli

5260. SHRI VILAS MUTTERMWAR:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
item captioned “Panch Saal Main Nursery
Chalu NahiHo Saki” appearing in “Rashtriya
Sahara’ dated May 19, 1992;

(b) if so, the reasons for not starting the
nursery so far; in the Maternity hospital at
Lodhi Colony;

(c) the value of equipments purchased
forthis purpose andthe time by whichthese
are likely to be used;

(d) whether the Government have
appointed someexperienced paediatricians
for care of infants in the said hospital; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K.THARA DEVI
SIDDHARTHA): (a) and (b). Yes, Sir.
However, N.D.M.C. have informed that the
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Nursery in Palik Maternity Hospital at Lodhi
Colony is working smoothly and normally.

(c) No extra equipment was purchased
forthe nursery. Equipmentsalready available
in other health unit of N.D.M.C. were made
available to this hospital and are utilised in
nursery and labour room of this hospital.

(d) and (e). Experienced Paeditrician is
already working in this hospital.

[English)

Complaints Against Staff on Western
Railway

5261. SHRICHANDRESH PATEL: Will
the Minister of RAILWAY be pleased to
state:

(a) whether his Ministry has received a
number of complaints against railway staff
of Jamnagar, Hapa and Rajkot stations;

. (b) if so, the details of such complaints
received during January 1, 1991to June 30,
1992;

(c) the details of the action taken against
the staff found guilty; and

(d) the remedial steps proposed to be
taken in future in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). 4 complaints of
rude behaviour against one staff each of
Jamnagar and Hapa Railway Station and 2
against staff of Rajkot station were received
during 1.1.91 to 30.6. 92. These complaints
were investigated and suitable disciplinary
action has been taken against the staff
concerned. Railway staff have been
instructed to be courteous while dealing with
the public.
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Advertisement of Cigarette In
Telephone Directory

5262. SHR! ARJUN CHARAN SETHL
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Mahanagar Telephone
Nigam Limited has published a full-page
colour advertisement for a particular brand

" of cigarette on the inside cover of its recently

published Delhi Telephone Directory, 1992;

(b) it so, the reaction of the Government
thereto; and

(c) the action taken or proposed to be
taken against the officers accepting such
advertisements against the established
Government policy?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) Yes, sir.

(b) and (c). The Dapartment of
Telecommunication has informed that the
DelhiTelephone Directory is printed through
contractors and as per the agreement they
are entitledto pnnt advertissments. However,
Mahanagar Telephone Nigam Limited has

* already advised the contractor not to publish

such advertisements which are against the
declared policy of the Government.

Payment for Levy Sugar to States

5263. SHRI CHINMAYANAND SWAMI:
Will the Minister of FOOD be pleased to
state:

(a) whether the payment for the levy
sugar procured from each State has been
made to the respective State Governments;
and

(b) if so, the details thereof, State-wise?
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THE MINISTER OF STATE IN THE

MINISTRY OF CIVIL SUPPLIES, .

CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHEMED): (a) and (b). The levy sugar for
distribution through PDS is procured from
the sugar factories directly and payment is
made to them when sugar is lifted.

Investment of Glucose Case by CBI

SHRI DATTATRAYA
BANDARU:

SHRI DEVI BUX SINGH:

PROF. RITA VERMA:

DR. REMESH CHAND
TOMAR:

SHR! CHITAN P.S.
CHAUHAN:

5264.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Central Bureau of
Investigation has submitted its report onthe
glucose case to his Ministry;

(b) if so, the action taken so farthereon;
and
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(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) to (c). Yes, Sir. Based
on the recommendations of the CB. |,
necessary action has been initiated against
the officers concerned.

Scientists

5265. SHRIJITENDRA NATH DAS:
MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state the
number of scientists in his Ministry and inthe
institutions/ organisations under his Ministry
separately?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): A
statement giving the number of Scientists in
the Ministry of Environment and Forests and
the instituticns/organisations under it is
annexed.
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[Translation)

New Education Policy, 1986

5266. SHRI NITISH KUMAR:
DR. MAHADEEPAK SINGH
SHAKYA:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether representation have been
received against implementation of the New
Educational Policy, 1986,

(b) if so, the details thereof including the
drawbacks highlighted, and

(c) the steps contemplated by the
Government to mprove upon the policy
basis of suggestions received?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
.DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a)to (c) A
memorandumfromAll India Save Education
Committee was received on 15th May, 1992
The memorandum, inter alia, criticized the
National Policy on Education (NPE), 1986 in
areas of universalisation of elementary
education, total literacy, vocationalisation of
education. Private initiatives etc The
Government, however, 1s of the viewthatthe
NPE, 1986 has stoodthe test oftime Based
on an in-depth review of the whole gamut of
the education situation and formulated on
the basis of a national consensus, it
contained a comprehensive framework to
guide development of education in its entirety
Thatframework continues tobe of relevance
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However, the developments during the last
few years and experience in the
implementation of the Policy necessitated
certain modifications. These modification
were tabled in the House on 7th May, 1992.

[English)
Labourers Working in FCI

5267. SHRI P.C. THOMAS: Will the
Minister of FOOD be pleased to state:

(a) the total number of employees,
category-wise, working In the Food
Corporation of India, State-wise; and

(b) the number of labourers engaged as
head load and manual workers connected
with the Food Corporation of India?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIERS,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHEMED) (a) As on 31st March, 1992, a
total number of 67,788 employees were
working inthe FCI Their category-wise and
State-wise breakup/detalls are given in the
Statement attached

(b) Number of labourers engaged inthe
FClfor handling foodgrains vanes from day
to day depending on the volume of work
involved Besides that, the Corporation has
no control over the number of labourers
engaged through the Mate/Workers
Management Committee, Cooperative
Society andContractsystems Exactnumber
of labourers engaged is, therefore, not
availlable However 1t I1s estimated that
presently about two lakh labourers are
engaged In the Food Corporation of India
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Computerised Reservation Faclility

5268. SHRIHARADHA ROY: Wil the
Minister of RAILWAYS be pleasedto state:

(a) whether there is any proposal for
connecting the Asansol Computer with that
in Howrah so that return reservation tickets
could be available there;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). the
Computerised reservation office at Asansol
is connected to Howrah Main computer and
has already become functionalfromFeb’ 92.

(c) Does not arise.

Swami Dayanand Hospital, Shahdra
Delhi

5269. SHRI VILASRAO NAG
NATHRAO GUNDEWAR: Wil the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Swami Dayanand
Hospital, Shahdara, Delhi has neurology
department;

(b)if not, whethera ‘Cat Scan’machines
has been installed in the hospital;

(c) if so, reasons for installing the
machine in advance;

(d) whether any case of alleged
irregularity in the purchase of said machine
has come to the notice of he Government;

(e) if so, the details thereof; and

(f) whether the Government proposed
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to investigate the alleged irregularity?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) No, Sir.

(b) and (c). ACat Scan machine is being
installed as Orthopedic, Medicine, Surgery,
Paediatrics and other clinical disciplines
require the help of C.T. Scan facilities for
diagnostic purposes of multipurpose
conditions.

(d) No, Sir.
(e) and (f). Do not arise.

Assistance Under World Bank Scheme
‘Education for All'

5270. SHRI DHARMANNA
MONDAYYA SADUL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(@) whether the World Bank provides
financial assistance under the scheme
‘Education for Al

(b) if so, whether any assistance was
provided to Maharashtra under the scheme
during last there years;

(c) if so, the total amount therefor; and

(d) if not, whether there is any proposal
to provide such assistance during 1992-937

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (d).
The World Bank does not have a Scheme
‘Education for All'. However, the World Bank
provides loans for different types of projects
including educational projects. A World



279 Written Answers
Bank assisted project for modernisation and
upgradation of Technician (Polytechnic)
Education is under implementation in the
State of Maharashtra which envisages an
outlay of Rs. 123 crores in Maharashtra for
the period 1990-99. The estimated outlay for
the projects forthe year 1992-93 is Rs. 12
crores.

Environmental Crises in Chandigarh

5271. SHRIRABIRAY: Wilithe Minister
of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the attention of the
Govemment has beendrawntothe newsitem
captioned “ City on Verge of environmental
crises” appeanng in the ‘Tribune’ dated July
20,1992;

(b) if so, the facts thereof; and

(c) the steps taken by the Govemment
in this regard? ’

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR! KAMAL NATH): (a) Yes,
Sir.

(b) and (c). The Government has taken
all measures to preserve the green city
concept in Chandigarh and plans of tree
planation have been initiated inthe wetlands
around Chandigarh. Further, steps ‘have
been initiated for rehabilitation of people
residing in labour colonies and to provide
basic amenities to them. Though the number
of vehicles have increased in the city, the air
quality, including noise, is well within the
prescribed ambient airquality standards laid
down by the Government. No farmer is
permitted to use semitreated untreated
sewage for irrigation.

Steps taken to control pollution by the
major smiluting industries, include the
following;
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(i)  Effluents and emission standards
have been prescribed under the
Environment (Protection) Act,
1986;

(i)  Anetworkof ambientairqualityand
water quality monitoring stations
have been set up;

(iii) Industries have been asked to
comply with consent requirements
ofthe State Pollution Control Boards
to keep the discharge ot effluents
andemissions within the stipulated
limits;

(iv) Fiscal incentives are provided for
installation of pollution control
equipment and shifting of polluting
industries from congested areas;

(v) A scheme is in effect to give
assistance to clusters of small
scale industrial units for setting up
common eftluent treatment
Facilities;

(v  Standards on water consumption
for Major poliuting categories of
industries have been notified under
the Water (Prevention and Control
of Pollution) Cess Act, 1977;

(vi)  Environmental audit for industries
have been made mandatory from
1993.

Bridge Over Brahmputra at Bogibil
(Dibrugarh)

5272. SHRI RAM SINGH KASHWAN:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether a survey for a bridge over
the Brahamputra at Bogibil near Dibraugarh
had been conducted;
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(b) if so, whetherthere is any planfor its
Construction; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b)and (c). The workis not yet approved.
It can be taken up after completion of 2nd
Brahmaputrabridge at Jogighopanow under
construction, which is expected to be
completed in 94-95, subject to availability of
resources.

Alleged Irregularity in the Purchase of
Boyles Apparatus

5273. SHRIBASUDEB ACHARIA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any case or irregularity in
the purchase of Boyles apparatus by the
Safdarjung Hospital has come to the notice
of the Government;

(b) if so, the details thereof; and

(c) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) No, Sir.

(b) and (c). Do not arise.

Halt of Panchvati and Deogiri
Expresses at Niphad

5274. PROF. RAM KAPSE: Will the
Minister of RAILWAYS be pleasedto state:

(a) whether representation has been
received to provide a halt of Panchvati and
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Deogiri Expresses atNiphad Station, Central
Railway; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Representation
have been receivedto provide the stoppage
of 1001/1002 Pahchvati Express at Niphad
and the same has been provided w.e.f.
1.7.92. There is no train by the name of
Deogiri Express.

[ Translation]

Environmerit Plan Forwarded by
Madhya Pradesh

5275. SHRIMATI
MAHAJAN:
SHRI  SATYANARAYAN
JATIYA:

SUMITRA

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherthe Government of Madhya
Pradesh has forwarded a plan for prevention

- of pollution in Kshiprariverand environmental

improvement of Indore city:
(b) if so, the details thereof; and

(c) the action taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) to (c).
A proposal for the pollution abatement of
river Kshipra at an estimated cost of Rs,
37,50 crores and for pollution abatement of
River Khan at an estimated cost of Rs. 8.46
crores including environmental improvement
of Indore city at an estimated cost of Rs.
2.63 crores has been received from the
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Madhya Pradesh Government in January,
1991. The State Government have been
informed that poliution abatatent of rivers
other than Ganga would be considered
under the proposed National River Action
Plan which is under formulation.

Contracts of Catering Services

5276. SHRIAVTAR SINGHBHADANA:
Will the Minister of RAILWAYS be pleased
to state:

(a) the number of new contracts of
railway catering service awarded during
1991-92; and

(b) the details ofthe improvement made
in the catering services during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 52.

(b) Railways strive to improve quality of
food and level of service. This is an on-going
and continuous process. Steps taken/
proposedto betaken include, introduction of
casserole service, modernisation of base
kitchens, use of modernkitchen appliances,
preparations of food of regional taste, training
tocatering statf, regular/surprise inspections,
automatic vending machines, etc.

[English)

Inclusion of Yoga as a Subject

5277. SHRIANANTRAO DESHMUKH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
introduce Yoga as a subject in * schools at

national level;

(b) whether NCERT propose tc prepare
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syllabus and courses of study for introducing
Yoga; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) The
National Council of Education Research and
Training has recommended components of
yoga as a part of health and physical
education at the school stage.

(b) and (c). The draft syllabus in yoga
fromclasses Ito XIl has been prepared by
NCERT and is in the process of being
finalised.

[ Translation)
Fake Tickets
5278. SHRI BRIJ BHUSHAN
SHARAN SINGH:

SHRI SATYA DEO SINGH:
DR. SUDHIR RAY:

Will the Minister of RAILWAYS be
pleased 1o state:

(a) the number of cases of bogus
reservations and sale Fake tickets detectec
during 1991-92, zone-wise;

(b) the actiontaken againstthe persons
apprehended in this regard; and

(c) the effective measures taken by the
Government to check such activities?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) A statement is
attached.

(b) Persons found travelling on
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transferred tickets are treated as without
properticketandpenalty is recovered. Sellers
of Fake tickets and touts are sent for trial
before the Court.

(c) (i) Surprise checks and raids are
conductedbythe Vigilance Organiation of all
Zonal Railways including Vigilance (Special
Squad), Railway Board, throughout the
Country to curb such activities.

(ii) Under the Railway Act, 1989, the
punishment for touts who illegally purchase
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tickets in bogus names and later on sell the
same to other persons, has been
substantially: increased.

(iiiy Public are educated through press, 4
T.V., Posters, efc. not to buy tickets from
unauthorised persons.

(iv) Special concerted drives to check
malpractices in the reservation offices are
intensified during summer rush and during
Durga Pooja/Dussehra/Deewali periods.



AUGUST 11, 1992 Written Answers 288

287 Written Answers

- 95p vL £5¢ ‘preog AemjieY ‘penbs

[e10eds 8ouR|BIA
- - €S 6SL uisiseM
- - Gl €2 ulalse3 ynos
- - 602 6€ES ._m:cwo yinos
- - 0822 9605 wsynos
- - (o] €51 Jelluoi4 1se3-yuoN
2 - - 8 uielse3 yuoN
- 2 evel 0101 uleypoN
- - 9ve w.wm Uisised
- .01 ¥1§ S8S [equad

S v 3 g i
(sunp 0)dn) 2661 1661 (sunr 0idn) 2664 1661
S18)911 8xe) Jo 'ON 19)0/) paiigjsuel) JooN Aemivy jeuoz

(26 ‘ounp 010n) 2661 pue 1661 S1B8A 8y} BuLNp Pejoslap S1eXOl oxed (2) PUE (s184Ol PaLIBJSUBL] ‘8'l) uoieAesas snbogq jo 16quiny (1)

INIWILVILS



289 Written Answers
Hindi Teaching Scheme

5279 SHRIRAM PUJAN PATEL Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whether there Is any scheme for
teaching Hindi in the non-Hindi speaking
States of the country,

(b) if so, the details thereof,
(c) if not the reasons therefor,

(d) whetherthe Government proposeto
constitute a committee to ensure the Hindi
teaching in the interest of the national
integration, and

(e) if so the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI M SELJA) (a) and
(b) Yes,Sir Thereis ascheme of assistance
to Voluntary Organisations for Promotion
and Propagation of Hindi, under which
financial assistance at the rate of 75% of the
approved expenditure I1s provided to the
Voluntary Organisations mainly in non Hinds
speaking States for undertaking various
activities such as running Hindi Teaching
Centres Librarles Hindi Shorthand and
Typing Classes, Training and appointment
of Hinditeachers, and Publication of Books
and Periodicals etc

In addition, the Central Government
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also provides financial assistance on 100%
basis to non-Hindi States/UTs {or
appointment and training of Hindi teachers

(c) Does not arise

(d) No, Sir

(e) Does not arise
[English]

Allocation of Funds for Museums

5280 DR LAXMINARAYANPANDEYA
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

the amount aliocatedfor archaeological
museums and monuments dunng 1992-93
in each State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) The
Archaeological Survey of India does not
allocate funds for the maintenance of the
Site-Myseums and the Centrally protected
monuments, Statewise

The allocations are made to the
Museums Branch and different Circles and
concerned Branches, as per the actual
requirements of the Site-Museums and
monuments respectively The details of
allocation for the year 1992-93 are as per
statement below

STATEMENT

| Conservation and preservation of Monuments dunng 1992-93

SI No Name of Circle

Rupees in Lakhs

1 Agra

56 50
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SL. No.  Name of Circle Rupees in Lakhs
2. Aurangabad 38.50
3. Coa ©10.00
4, Bangalore 56.25
5. Bhopal 46.25
6. Bhubaneswar 31.00
7. Calcutta 35.50
8. Chandigarh 39.00
9. Delhi 98.50

10. Gauhati 28.50
11. Hyderabad 32.00
12 Jaipur 33.00
13. Lucknow 35.50
14. Madras 46.00
15. Patna 27.50
16. Srinagar 27.00
17. Vadeodara 28.00
18. Director Science 35.00
19. Chief Horticulturist 91.00
795.00

Reserves 25.00

820.00

Il. Museums Brand (For 31 Site

Museums) Rs. 27.39 Lakhs
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[Translation)

Publication of Books by NCERT

5281. SHRIMAT! GIRWA DEVL: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT bhe pleased to state:

(a) whether there is any proposal to
publish all the books on various subjects
prescribed by Central Board of Secondary
Education through Council for Educational
Research and Training;

(b) if so, the details thereof and

(c) the time by which proposal is likely
to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No, Sir.

(b) and (c). Does not arise.
[English}

Yamuna Action Plan

5282. SHRI SRIBALLAV
PANIGRAHI:
SHRI N.J. RATHVA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government have
received any financialtechnical assistance
from other countries particularly from Japan
for Yamuna Action Plan; and

(b) i so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). No assistance has been received from
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my country for the Yamuna Action Plan so
far.

Atforestation In Rallways

5283. SHRI SANTOSH KUMAR
GANGWAR:
SHRI HARISH NARAYAN
PRABHU ZANTYE:

Will the Minister of RAILWAYS be
pleased to state:

(a) the salient features of the
afforestation programme of the Railways
andthe area of surplus railway land on which
plantation has been carried out;

(b) the amount spent thereon during
each of the last three years;

(c) whether fruit yielding and firewood
trees have also been planted under this
programme;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (e). A statementis
attached.

STATEMENT

(a) Afforestation on vacant railway land
in colonies, yards, near station workshops,
major level crossings, etc. is carried out by
Railways departmentally. Plantation on
railway land along the track in between
stations is also done by Forest Department
of State Govemment, to whom the land is
licensedforthis purpose at a nominal licence
fee. The area of railway land on which
plantation has been carried out is about
35,000 hectare, which is, however, required
for Railways' future use.
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(b) 1989-90 oo Rs. 9.57 crore.
1990-91 - Rs. 8.52 crore.
1991-92 - Rs. 8.78 crore.

(c) Yes, Sir.

(d) Fruits trees such as mango, guava,
jamun, tamarind and jackfruit and firewood
trees such as subabool, neem, kekar and
shisham have been planted.

(e) Does not arise.
Level Crossing Accidents

—

5284. SHRI MOHAN RAWALE: Wil
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the Minister of RAILWAYS be pleased to
state:

(a)the number of accidents occurred on
unmanned levelcrossings, zone-wise, during
last three years and upto July 31, 1992;

(b) the number of persons killed and
injured as a result thereof during the above
period in each railway zone; and

(c)thecompensationgivento the victims
of these accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). A statement is
attached.
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[ Translation)

Afforestation Programme Under 20 -
Point Programme

5285. ACHARIA VISHWANATH DAS
SHASTRI: Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Union Government propose
to substantially expand afforestation in new
areas during the Eighth Plan;

(b) if so, the details thereof, State-wise;
and

(c)theamount proposedtobe allocated
by the Union Government under 20 -points
Programmes forthe Eighth plan, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) to (c).
Afforestation andtree planting are continuing
activities under different on-going schemes
inthe Centrai and State Plans. It is proposed
to expand the coverage of these activities
during the Eighth Five Year Plan, which is
under fanalisation.

[English}
Indo-US Works.op on Genetic Drugs
5286. DR. RAMESH CHAND TOMAR:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether three-day Indo-US
workshop on genetic drugs ' was held inthe
Capital;

(b) it so, the details thereof;
(c) whether some recommendations

regardging genetic drugs have been made in
this workshop; and

AUGUST 11, 1992

Written Answers 300
(d) if so, the details thereol?

THE.MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) and (b). No Indo-U.S.
workshop on Genetic drug was held in new
Delhi. However, an Indo-U.S. workshop on
Genetic drugs bio -equivalence and
pharmaco-kinetics was organized by the
University College of Medical Sciences, New
Delhiin February 1988. This workshop had
been recommended by the 9th Meeting of
the Indo-U.S. Sub-Commission on Science
&Technology heldin New Delhiin Novermber
1987.

The workshop attempted to bring
together different viewpoints of drug
manufactures, regulating and enforcing
agencies concerned with the necessarity of
laying common ground.

(c) and (d). No recommendation on
genetic drugs emerged from this workshop.
The workshop essentially reviewed the
historical perspective and current laws ofthe
U.S. Food & Drugs Administration and as
also the enforcement of Drugs legislation in
India.

The basic requirement and regulatory
aspects of bio-equivalenceinthe U.S.A.and
Indian requirements for bio-availability study
were discussed. Other aspects considered
were the technique and evaluation of bio-
equivalence studies, pharmaokinetics of
drugs used in tropical diseases, effect of
food on drug bio-availability etc.

Children Suffering From Polio in Delhi

5287. SHRIMATI DIL. KUMARI
BHANDARI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether lakhs of children residing in
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fhuggibucty aieas of Delhiare suffering from
polio; and

(b) if so, the steps taken by the
Government to tackle this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) and (b). In the year
1991; 406 children residing in Delhi were
reportedto have sufferedformpolio. Facilities
have been provided in Delhi, including the
Jhuggi Jhopriclusteres, under the Universal
Immunisation Programme (UIP), toimmunise
all infants against poliomyelitis with 3 doses
of oral polio vaccine at 6, 10 and 14 weeks
of age followed by a booster dose between
15 to 18 of age. In addition, a dose of oral
polio vaccine (zero dose) is given at birth in
children born in medical/health institutions.
Special campaigns to immunise children
under 3 years age against poliomyelitis were
also launched on 26th April and 24th May,
92 in all Jhuggi Jhopri clusters of Delhi.

Project Elephant

5288. SHRI GOPI NATH
GAJAPATHI:

SHRI M.G. REDDY:

Willthe MINISTER O ENVIRONMENT
AND FORESTS be pleased to state the
amount earmarkedin Eighth Five YearPlan
under the Project Elephant scheme,
Statewise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH): The State-
wise allocation of Projects Elephant under
the Eighth Five Year Plan have not been
finalised so far.

SRAVANA 20, 1914 (SAKA)

Written Answers 302
Development of Oral Contraceptive

5289. SHRIMAT! BIBHU KUMARI
DEVI:
SHRI SHRAVAN KUMAR
PATEL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a scientists of Calcutta had
developed an oral contraceptive with 50%
success without side affects with matter dal;

(b) if so, the details thereof;

(c) whether any further research to
increase its efficiency has been conducted;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) The possible antifertility effect of
Pisum Sativum (the common pea) has been
the subject of various studies for several
decades. Most of the studies were carried
outby Dr. S.N. Sanyal and associates. They
isolated a chemical compound
metaxylohydroquinone (MXHQ)from the oil
of the plant which showed abroatifacient,
anti-progesterone and anti-implantation
activities in female rats and anti-
spermatogenic effects inmalerats. However,
results obtained by certain other group of
workers on the same plant were conflicting.
Clinical studies conducted by Sanyal and his
associates onthe contraceptive/abortifacient
activity of the essential oil ofthe plant as well
as MXHQ were preliminary in nature. In one
such human study (which was not controlied),
MXHQ was reported to cause 50 per cent
reduction in the number of spermatozoa the
count reverting to normal levels in about 4
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days. There are a number of plants natural
products claimed to have contraceptive
activity. While a large number of them do
revealsome positive results in animalstudies,
so far none of them have shown consistant
and convincing effect in human beings.

(c) and (d). Inview of the low efficiency
rate of extract from Pisum Sativum, the
necessity of conducting further trials was not
feltbythe Indian Council of Medical Research.

Sate Women Commissions

5290. SHRIMATI GEETA
MUKHERJEE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the States which have passed
legislation for establishment of State
Women’s Commission;

(b) the States in whichthe Commission
has come into existence; and

(c) the achievements made by these
commissions in their respective States,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) to (c). The information is
being collected and will be laid on the Table
of the House.

Congestion on Howrah-Kharagpur
Section

5291. SHRI SATYAGOPAL MISRA:
Will the Minister of RAILWAYS be pleased
to state the steps Government propose to
take to remove the problem of traffic
congestion on Howrah-Kharagpur Section
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of S.E. Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): At present there is no
congestion on the Howrah-Kharagpur
Section of S.E Railway.

Oral Tablet for Women
5292.

SHRIM.V.V.S. MURTHY:
SHRI ANNA JOSHI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the oral tablet Is more
favoured as a contraceptive bywomeninthe
country,

(b) if so, the estimated number of oral
tablets usedby womenduring 1991-92; and

(c) the steps taken to popularise the
tablet among the rural people?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA DEVI
SIDDHARTHA): (a) This is one of the
contraceptives offeredin the National Family
Welfare Programme and its acceptance is
gradually increasing.

(b) During 1991-32, about 43 million
cycles of oral pills are estimated to have
been distributed under the Free Distribution
as well as Social Marketing Schemes.

(¢) The Government have taken the
following steps to popularise the oral pills:

(i) Inorderto provide easy accessibility
to the users, Mala ‘D’ and Mala ‘N’
have been brought under
Scheduled K of the Drugs and
Cosmetics Rules, which enables
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the sale of these pills without a
doctor's prescription and outside
chemist shops,

(ii) Advertisement and publicity for oral
Contraceptive pills for birth-spacing
and Information, Education and
Communication efforts for the
purpose have been intensified,

(iii) Social marketing of oral
Contraceptive pill has been

expanded through marketing
companies and voluntary
organisations.

Kengeri Station in Bangalore

5293. SHRIMATICHANDRA PRABHA
URS: Will the Minister of RAILWAYS be
pleased to state:

(a) whether Kengeri Railway Stationa
suburb of Bangalore city is in a dilapidated
condition;

(b) whetherthe Railways have taken up
the construction of new railway station at
Kengeri; and

(c) if so, details thersof and the amount
spent sc far during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). No, Sir.

(c) Does not arise.

Museum in Palakkad Fort

5294. SHRI V.S. VWAYARAGHVAN:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthereis any proposal to set
up a museum in Palakkad Fort;
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(b) it so, the details thereof; and

(c) the measures taken/proposed to be

-taken by the Government forthe protection

of this ancient monument construction by
Tipu Sultan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
During the current financial year there is no
proposal to set up a museum in Palakkad
Fort (Kerala).

(c) Itis being maintained and conserved
by the Archaeological Survey cf India.

Anaparthy and Dwarapudi Stations

5295. SHRIK.V.R. CHOWDARY: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal for
expansion of Anaparthy and Dwarapudi
Station in South Central Railway;

(b) if so, the details thereot; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Expansion of
Stations is a continuous process and the
same is done when so warranted by traffic
requirements subject to availability of funds.
Accordingly, atDwarapudi awork comprising
construction of a new station building, a low
level platform and provision of cover over
platform has been sanctioned at a cost of
Rs. 51.68 lakh.

At Anaparti, the existing facilities are
commensurate with the traffic requirements.
Additional amenities will be provided when
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sowarranted by growth in passengertraffic.

[Translation)

Production of Sugar in Madhya
Pradesh

5296. SHRI SHIV RAJ SINGH
CHAUHAN: Will the Minister of FOOD be
pleased to state:

(a) the share of Madhya Pradesh in the
total production of sugarinthe countrytilithe
month of July this year; and

(b) the percentage of increase in
production thereof as compared to that of
last year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). During the current
1991-92seasons, the sugar factories located
in Madhya Pradesh produced 1.27 lakh
tonnes (Provisional) of sugar out of 131.41
lakh tonnes (Provisional) of sugar produced
in the country up to 15th July, 1992, which
was 0.97% of thetotal sugar production. The
sugar production in Madhya Pradesh upto
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15th July has increased by 23.30% during
the current 1991-92 season over the
corresponding period in the previous 1990-
91 season.

[English]
Diesel Workshop at Patiala

5297. SHRI SHASHI PRAKASH: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Diesel Component
Workshops, Patiala has shown considerable
improvement during 1991-92;

(b) if so, the details of improvements in
its production; and

(c) the steps taken to further improve/
increase production levels?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). The improvement made by
Diesel Component Works, Patiala during
1991-92 when compared with the previous
years is as follows:

1989-90 1990-91 1991-92
(i) Spare manufacture and
Components repairs
(Rs. in Crores) 23.48 34.04 49.27
(i) Loco rebuilding 26 53

Improvement in productivity is a
continues process and the production is

expected to improve further during 1992-93
to the following:

(i) Spare manufacture and Components repaires ....... Rs. 54.89 Cr.

(ii) Loco rebuilding
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Cosmetic Surgery

5298 DR SHRIMATI K S
SOUNDARAM Wiilthe Ministerof HEALTH
AND FAMILY WELFARE be pleased to
state

(a) the Medical Colleges/Institutions
which provide specialised course incosmetic
surgery, and

(b) the steps taken or proposed to be
taken by the Government to make available
courseinother Medical Colleges/Institutions
for ts application in the society?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID K THARA DEVI
SIDDHARTHA) (a) and (b) The Medical
Councll of India has notprescribed cosmetic
surgery as a speciality in tsrecommendations
on post-graduate medical education
However, cosmetic surgery is usually done
by plastic surgeons and the plastic surgery
course IS run 1in 23 Medical Colleges/
Institutions In india as per the statement
attached The Medical Council of India
considerthe requests made bythe Colleges/
Institutions through the Universities
concerned for starting these courses based
uponthe adequacy of thefacilifies provided

STATEMENT

S No Name of the Medical
Colleges/Institutions

1 Grant Medical College, Bombay

2 Seth G S Medical College,
Bombay

3 T N Medical College, Bombay

4 Medical College, Nagpur
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Armed Forces Medical College,
Poona

Christtan Medical College
Ludhiana

Postraduate Institute of Medical
Education and Research,
Chandigarh

Safdarjang Hospttal, New Delh:

Osmania Medical
Hyderabad

College,

Patna Medical College, Patna
Medical College, Baroda

Trivandrum Medical College,
Tnvandrum

Medical College, Calucut

Madras Medical College, Madras

Stanley Medical College, Madras
Chnistian Medical College Vellore
Kilpauk Medical College, Madras

Thanjavur Medical College
Tanjavur

MaduraiMedical College, Madura!
Medical College, Bangalore

Government Medical College,
Patiala

SM S Medical College, Jaipur

Institute of Medical Sciences,
Varanas!
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Ballyatra to Indonesla

5299. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
o state:

(a) whether the Government of Orissa
had requested to provide fund to undertake
Baliyatra to Indonesia; and

(b) if so, the amount sanctioned to
Government of Orissa therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) the quantum of financial assistance
to be extended is still under discussions with
the State Government.

Grant for Birth Annlversary of Dr. B.R.
Ambedkar

5300. SHRI K. PRADHANI. Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of amount of grants
sanctioned to orgarisations in Orissa for

celebrating the birth centenary of Dr. B.R..

Ambedkar;

(b) whether the Government have
inquired about the proper utilisation of the
grant; and

(c) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Ministry
of Weltare, the nodal Ministry for this
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celebration have informed that no amount
has been sanctioned to any organisation in
Orissa for celebrating the Birth Centenary of
Dr. B.R. Ambedkar.

(b) and (c). Does not arise.
Wagons for Hill Areas

5301 MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
RAILWAYS be pleased 10 state:

(a) the total number of wagons/rakes
provided by Railways for transportation of
foodgrains in hilly areas of Uttar Pradesh
during last year and how this transportation
had been made in each station;

(b) whether transportation service of
foodgrains has been regularised by Kotdwara
Railway Station;

(c) if so, since when; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) During 1991-92, 52
rakes equivalent to 3748 wagons of
foodgrains were loaded for Stations serving
hill areas of Uttar Pradesh as under:-

Wagons

(in 4-wheeler units)
Rushikeh - 1460
Dehradun - 1344
Haridwar - 881
Kotdwara - 663
Total: - 3748

(b) Yes, Sir.
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(c) Since 1989-90

(d) Does not arise

Difficulties of Train Passengers of
Kerala

5302 SHRI P C THOMAS Wil the
Minister of RAILWAYS be pleased to state

(a) whether he has received a
memorandumfromKeralites in Delhirelating
to difficulties being faced by them while
travelling by trains from Delhi to Kerala,

(b) if so, the details thereof, and

(c) the action taken or proposed to be
aken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) Yes, Sir

(b) The flowing demands have been
made in the memorandum -

() Introduction of additional superfast
train from New Delhi to Kerala

(1) Stoppage of 2626 Kerala-Mangala
Express at Farndabad

(m) Improvedfreight movements facilities
to Kerala

(v) Provision of well maintained
compartments and improved catering
facilities in Kerala-Mangala express

(c) Introduction of additional train to
Kerala 1s not feasible at present due to
operational and resource constraints
Stoppage of 2626 Kerala-Mangala Express
at Faridabad s also not justified

Freight movement demands for inward
and outward traffic for Kerala in block rakes
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are being met in full Demand of wagons for
piecemeal movement is met by clubbing of
Indents and by forming two/three point rakes

The coaches of the Kerala-Mangala
Express are maintained to the prescribed
standard, and scheduled maintenance is
carried out at Primary and Secondary Depot

Pantry car has been provided in Kerala
Express to met the catering requirements of
traveling public Meals are picked up from
the base kitches enroute Continuous efforts
are being made by the Railways to maintain
the standard of meals etc
[ Translation]

Environment Development Authority

5303 SHRI NJ RATHVA Wil the
Ministerof ENVIRONMENTANDFORESTS
be pleased to state

(a)whetherthe Government proposeto
constitute any environment development
authority for North- West Himalayan region,

(b) If so, the details thereof, and
(c) the objectives thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a) No,
Sir

(b) and (c) Do not anise

[Enghsh)
Chlorinated Water
5304 SHRI SANAT KUMAR
MANDAL
SHRIPANDURANG PUNDLIK
FUNDKAR

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state
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(a) whether the attention of the
Government has been drawn to the news-
items captioned *“Chlorinated water can
increase Cancer risk’ appearing in * THE
HINDU ‘ Madras edition dated 22 July, 1992;

(b) whether according to a new study
recently made people who drink chlorinated
water have an increased risk of developing
bladder orrectal cancer,comparedto people
who drink untreated water;

(c) if so, whether Government has seen
this study and looked into this aspect;
and

(d) the methods the Government are
looking for eliminating pathogens and
examine the process called chlorination to
minimise the formation of chlorine by-
products?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) and (c). The study referred to in the
news report from the American journal of
Public Health has given a summary analysis
of published work on association of
chlorinated water with development of
cancer. Since no such study has been
undertaken in our country, the linkage
between drinking of chlorinated water and
increased risk of Cancer in our conditions
cannot be considered to be conclusively
established.

(d) There are alternative methods like
boiling of water, ozanisation and ultra violet
rays exposure for destruction of pathogens
in water. However, these methods are very
expensive and not suitable for application to
public water supply systems.
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[ Transiation]

Production and Crushing of Sugarcane

5305. SHRICHINMAYANAND SWAMI:
Will the Minister of FOOD be pleased to
state the total quantity of Sugarcane produced
andthe quantity out of it crushedin the Sugar
mills during 1991-92 in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): Thetotal production of sugarcane
inthe country during 1991-92 is estimated to
be 244.9 million tonnes (Provisional) and out
of this quantity, sugar factories are reported
to have crushed about 130.5 millior: tonnes
(Provisional) upto 15th July, 1992 during the
current season.

[English)

Meetings Conferences on
Environment

5306. SHRI JITENDRA NATH DAS:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of invitations received by
the Government from Internatiorial
Organizations for attending its meetings/
conferences on environment during the last
three years; and

(b)the numberof generalist and scientist
delegates sent to each of the meetings/
conferences?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a) and
(b). Information is being collected and will be
laid on the Table of the House.
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[ Translation)

Expenditure on Education

5307. SHRI NITISH KUMAR
DR MAHADEEPAK SINGH
SHAKYA

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whether the attention of the
Government has been drawn to the news
report regarding per capita expenditure on
educationappeannginthe “Hindustan Times
*“ dated July 10, 1992,

(b) if so, the reaction of the Government
thereto,

(c) whether any conference with the
Universities has been convened recently,

(d) if so, the'details and the outcome
thereof, and

(e) the grants earmarked for the
Universities during the currentfinancial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a) and (b)
Yes, Sir Tha National Policy on Education
(NPE) 1986 (as modified in 1992), has noted
thatthe actuallevel of investment in education
has remained far short of the target of 6% of
the national Income laid down in NPE 1968.
ThePolicy has, therefore, envisagedthat the
outlay on education would be stepped up to
ensure that during the Eighth Five Year Plan
onwards it will uniformly exceed 6 per cent of
the national income

(c) and (d) The Minister of Human
Resource Development held consultations
on July 7-8, 1992 with Chairman UGC and
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Vice-Chancellors of Central Universities to
consider measure 1o mitigate the financial
difficulties being faced by them. On the basis
of these consultations, the UGC have
withdrawn the Commission’s earlier orders
in regard to freezing of the maintenance
grants of Central Universities DelhiColleges

(e) In the approved Budget Estimates
1992-93 of the Department of Education, a
sum of Rs 247.09 crores under Non-Plan
and Rs 124 crores under Plan has been
made for providing grants-in-aid to UGC for
meeting the Commission’s own expenditure
as well as disbursement to Universities.

Educationally Backward Districts of
Maharashtra

5308 SHRiVILASRAONAGNATHRAO
GUNDEWAR Wil the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state

(a) the names of the educationally
backward districts in Maharashtra whose
literacy average is beiow the average literacy
level of the State, and

(b) the steps being taken by the
Government tor removing therr
backwardness?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a) A
statement is laid on the table of the House.

(b) There are a numbaer of programmes
under implementation in the areas of
Elementary and Adult Education Further
underthe Centrally sponsoredschemes such
as Operation Blackward. Teacher's
Education. Non-Formal Education and Adult
Education programmes financial assistance
1s provided to the State Governments for
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educational development. The State Total Literacy Campaigns have been
Governments/UT Administrations havebeen  launched in three of the districts including in
advised to concentrate on backward  the Statement viz. Aurangabad, Nanded
districts. and Parbhani.

STATEMENT
Educationally Backward District of Maharashtra

List of Districts having Literacy Rate below the Average Literacy level of the State 47.18%
(All persons) as per 1981 census.

Name of State S.No. Name of Districts Literacy Rate
Maharashtra 1 Raigarh (Kulaba) 45.59
2. Nasik 44.36
3. Dhule 37.51
4. Ahmadnagar 43.16
5. Sangli 46.87
6. Solapur 40.68
7. Kolhapur 45.36
8. Aurangabad 35.80
9. Parbhani 30.33
10. Bid 31.79
11. Manded 29.78
12. Osmanabad 35.36
13. Buldana 44.64
14. Yavatmal 39.29
15. Bhandara 43.92

16. Chandrapur 34.69
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Research Project on Cancer

5309 SHRI RABI RAY
SHRIMATI DIL KUMARI
BHANDARI

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) whethr the AIIMS, National Cancer
Institute and National Institute of Health-
Bethesda, USA, are jointly carrying on a
project on cancer research,

(b) it so, the detalls thereot, and

(c) the application of the said research
work In the treatment of cancer in india?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARA DEVI
SIDDHARTHA) (a) to (c) It has been
reported by the All India Institute of Medical
Sciences New Delhi that an agreement for
‘Characterisation and Treatment of Lymphoid
Neoplasis, has been signed between the
National Institute of Health, USA and AlIMS,
New Delhi The totalgrantsanctionedforthe
projectis approximately Rs 177 lakh~and a
sumof Rs 43lakhs approximately has been
received by the AlIMS on 14 7 1992 as the
first instalment of the grant for the period
fromJune 1992to May 1993 The project
has beensanctionedfor researchinLymphoid
Maligancies and s fundedfromthe US held
Rupees Fund (PL 480) for a duration of five
years The project would lead to better
understanding of Lymphoid Neoplasia in the
Indian Sub-continent and improvement in
treatment modalities

Yavatmal-Pulgaon and Achalpur-
Murtzapur Sections

5310 PROF RAM KAPSE Wil the
Minister of RAILWAYS be pleased to state
(a) whether the Government are
operating Yuvatmal-Murtzapur-Arvi-Pulgaon
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and Achalpur-Murtzapur sections on lease
basis,

(b) f so, the details thereof and the
amountpaidto ownercompany (Killick Nixon
& Co ) during the last three years therefor,

(c) whether the tracks and coaches of
these sections are in dilapidated condition
andthe passengers are facing alotof difficulty
as a result thereof, and

(d) if so, the steps proposed to be taken
for renewal and modernisation of tracks/
coaches on these sections?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) and (b) These lines
are being operated by the Central Railway in
terms of an Agreement, the salient features
of which are given inthe statement attached
The payments made to the Company during
the last three years are as under -

Year Amount (Rs )
1988-89 7,65,534/-
1989-90 7,40,388/-
1990-91 9,04,643/-

(c) The coaches are around 35 years
old, and while all safety stipulations are met
the interiors are nto upto the mark

(d) The possibility of replacing the
coaches Is being explored

STATEMENT

Salient features of the Agreement
entered into betweenthe Central Government
and the Central Provisions Railways
Company Ltd , on 23-7-1916

1)  TheCentral Railwayretains 45% of
the gross earnings of these lines to
meet the working expenses
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ii) The left over balance (55%) of the

gross eamings is treated as net
earnings of the branch lines.

iii) If the netearnings are less than 5%
of the paid up share capital of the
Company, a rebate to make up an
amount equal to 5% of the paid up
share capital is paid to the
Company. In addition, Rs. 15,000/
- are paid towards office expenses
of the management.

iv) If the net earnings are more than
5% of the paid up share capital,
then out of the excess over and
above the 5% limit, an amount of
Rs.21,000/-is paidtothe Company
as office expenses and expenses
of management and the balance is
dividedequallybetweenthe Central
railway and the Company.

[ Translation]
Railway Claims

5311, SHRIAVTAR SINGH BHADANA:
Will the Minister of RAILWAYS be pleased
to state the total number of appeals filed in
the High-Courts and in the Supreme Court
against the decisions of the Railway Claims
Tribunals during the last three years?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): 297

[English)
National Sports talent Contest
5312. SHRIANANTRAO DESHMUKH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of children selected
under the National Sports Talent Contest
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scheme during the last two years; and

(b)thedisciplines inwhichthese students
are undergoing training?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTHAFFAIRSAND THE DEPARTMENT
OF SPORTS AND WOMEN AND CHILD
DEVELOPMENT (KUMARI MAMATA
BANARJEE): (a) The number of children
selectedunder NSTC Scheme are asunder:

Year of selection No. of students

1990 328

1991 199

(b) Following are the disciplines in which
the NSTC students are undergoing training:

0] Athletics
() Badminton
(i) Basketball
(1v) Football
(v) Gymnastics
(vi) Hockey
(vii) Swimming
(vur) Table Tennis
(1x) Volleyball
(x) Wrestling
[Translation)
Medical Centre of SAl

5313. SHRI BRIJ BHUSHAN
SHARAN SINGH:
SHRI SATYA DEO SINGH:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether there is any proposal to
provide modern facilities andto increase the
number of beds and staff in the physio-
therapy department of Sports Science
Medical Centre of the Sports Authority of
India in New Delhi for providing adequate
facilities of Physio-therapy to the Indian
Sportsmen; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTHAFFAIRS AND THE DEPARTMENT
OF SPORTS AND WOMEN AND CHILD
DEVELOPMENT) (KUMAR!I MAMATA
BANARJEE): (a) The Physiotherapy Unit
having modern facilities was established by
Sports Authority of India at J.N. Stadium,
New Delhi, in 1985-86. The staff and the
number of beds in the Unit are sufficient to
provide the requisite facility of Physiotherapy
to the sportspersons attending coaching/
training at Delhi. There is no planto increase
the staff and the beds in the Physiotherapy
Unit.

(b) Does not arise.

Kendriya Hindi Sansthanin A & N
Islands

5314.DR.LAXMINARAYANPANDEYA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased 1o state:

(a) whetherthere is any proposal to set
up a branch of Kendriya Hindi sansthan with
computer facilites in Andaman and Nicobar
Islands with a view to improve the standard
of teaching and training in Hindi language;

(b) if so, the deiails théreof; and

(c)the estimated expenditure is likely to
be incurred thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No, Sir.

(b) and (c). Do not arise.
[English]

Meeting Demands of Commoditles to
Critical and General Users

5315. SHRIRAMNAIK: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether attention of the Government
has been drawn to the newsitem captioned
“ Rail sector outlay low, says plan panel”
appearing in the ‘ Indian Express ' Bombay
dated May 29, 1992;

(b) whether it has been reported that
during Seventh Plan period the Railways fail
to meetthe demandin respect of commodities
to critical users and general users; and

(c)if so, the steps taken/proposed to be
taken to meet the above demand during
Eighth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b). Yes, Sir.
(b) The demand for freight traffic in the

Seventh Plan was originally assessed at 340
million tonnes; revised to 345-348 miillion

.tonnes in mid-term appraisal and finally

carried 334.3 million tonnes. Demands of all
sectors were by and large met; shortfall was
on account of the lack of offering from some
core sectors.

(c) Additional roling stock and associated



327 Written Answers

traffic facility works are planned to meet
target of the Eighth Plan.

Battery Powered Loco

5316. DR.RAMESHCHAND TOMAR-
SHRI BALRAJ PASSI:

Will the Minister ot
pleased to state:

(a)whetherthe Government have taken
atrialtest of the battery powered locomotive
designed by BHEL;

RAILWAYS be

(b) if so, the details thereof and the
comparative performance of this locomotive
against steam locomotives in terms ot
economy and efficiency;

(c) whether there 1s any proposal to
adopt this locomotivefor haliylage on narrow-
gauge tracks; and

(d) if so, the detalls thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.
(b) Locomotive did not meet the

performance requirements as specified in
the tribal order on BHEL, which has since
been cancelled. Under the circumstances,
the question of evaluating the comparative
performance ofthis locomotive againststeam
locomotives intermofeconomyandefficiency
does not arise.

(c) No. Sir.

(d) Does not arise.

Non-Government Organisations
involved in Ganga Action Plan

5317. SHRIMATI DIL KUMARI
BHANDARI: Will the Minister of
ENVIRONMENTAND FORESTSbepleased
to state:
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(a) whether the Government provides
financial assistance tothe Non-Government
Organisations involved in the Ganga Action
Plan;

(b) if so, the quantum of fund provided
tothese organisations during each of the last
three years and for 1992-93; and

(c) if not., the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR! KAMAL NATH): (a)
Financial assistance Is provided to the Non-
GovernmentOrganisations which participate
in Public Awareness Programmes underthe
Ganga Action Plan.

(b)and(c). Thetunds releasedto NGOs
in the last three years and for 1992-93 s
given below:-

Year

Amount Released
1989-90 Rs. 22,500.00
1990-91 Rs.  3,25,629.00
1991-92 Rs.  3.34,150.00
1292-93 upto
31.7.92 Rs.68,480.00

Credit Card for Purchase of Tickets

5318. SHRI M.V.V.S. MURTHY: Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthere is a scheme 1o accept
credit cards for purchase of reserved tickets
at railway stations;

(b) if so, the details thereof and the
zone-wise number of stations where such
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facility is available;

(c) whether it has been implemented in
Visakhapatnam, station also;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) A statement if attached.

(c) to (e). No nationalised bank has
come up with a request for acceptance of
their Credit Cadres for purchase of tickets at
Visakhapatnam station.



Written Answers 332

AUGUST 11, 1992

331 Written Answers

IN
N
"Blpul Jo yueg 9
“jueq eleue) °g
Hueg eAefin P
WUBQGMO €
‘epoJeq jo jueg 2
yieq ‘MeN
jueq eaypuy | ‘@210 uojeAIeseY Y O'H|

“e|nojen ‘edly uoleAlssey
‘epoleg jo yueg | pesjiesnue) 1eybejioy meN

821}J0 uoneAesey
"BIPU| JO Yueg [elueD | pesueindwo) ) A Aequog

Aemjiey
18{JU0J4 ISesyLoN

Kemjey
uiase] yuoN

Aemjiey uiayuoN

Aemjley ulejse3

Kemjiey jenue)d

K4

€ 4

3

yueg Jo sweN 8011J0 UOIIBAIOSEY UONRIS O OWeN

euoz Aemyiey

IN3IW3LVLS

:M0J6q pejielep se SAEMiBY [BUOZ JUBLELIP UO SEdIJO UONEAIBSOY/SUOIIEIS 0] JB paldesoe eJe SyUBq uieues Jo SPIBD JPaID



SRAVANA 20, 1914 (SAKA) Written Answers 334

333 Written Answers

‘BIPU| JO Yueg jenjus)d |lenue) Aequog Aemjiey uislsem ‘6
Aemjiey
IN uleise3 yinos ‘g
ueg eJeue)
epoJeg 0 yueg
‘peqiepundes Aemjiey
“jueg elypuy ‘xejdwo) uoljeniesey |lejued yinos 2
‘Blpuj jo yueg
“ueg elypuy
"jueg eleue)
e
yueg eAelin uonenissey AyD elojebueg
"Bipu| jo ueg
‘Blpul| JO jueq [eljued
‘eposeg jo yueg
ueg elypuy
‘ueg eljeue) selpepy ‘xe|dwo) 1exue 8J00W Aem|iey uieyinos 9
€ c b
yueg Jo elueN 8014J0 UOJIEAIOSBY LO)RIS JO SWEN euoz Aemjiey




AUGUST 11, 1992 Written Answers 336

335 Written Answers

“eposeg Jo yueg
"BIPU] JO Yueg [esuaD
‘epoleg Jo yueg
“epoleg jo yueg
ueg elypuy

"BIPU] JO Yueg [BAU8D
“epoleq jo jueq

"yueg eiypuy

elepopep

pegepswyy

aiebyoinyy Aequog

13

c ]

yueg Jo WEN

801440 UOIIEAIBSOY UOJIEIS JO SWEN 8u07 Aemjey



137 Written Answers

Bharathapuzha Station (Southern
Railway)

5319. SHRI V.S. VWAYARAGHAVAN:
Will the Minister of RAILWAYS be pleased
to state:

(a) whetherthe BharathapuzhaRailway
Station in the Palaghat division of Southern
Railway is run by a private contractor on
commission basis;

(b) if so, the reasons therefor and when
his contract is due to end;

(c) whether Government have taken
any decision to post regular railway staff to
run the station instead of giving it on lease to
private contractors,

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes, Sir. in
view of meager traffic and for reasons 10
economise Railway expenditure,
Bharathapuzha station was converted into a
contractor-operated halt with effect from
4.4.92, with currency of contract till 3.4.97.

(c)to (e). On 27.6.92 the halt contractor
desert the station without notice. Hence this
station is currently being manned by railway
staft tilla new contractor is appointed. There
is, however noproposalto deploy permanent
staff at this station for economy reasons.

Loss of Foodgrains in FCl Godowns
5320. SHRISYED SHAHABUDDIN:
SHRI UPENDRA NATH
VERMA:

Will the Minister of FOOD be pleasedto
state:

(a) the total quantity and value of
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foodgrains, grain-wise, lost in warehouses
and depots of the Food Corporation of India
during the last three years, year-wise and
zone-wise;

(b)thedepot where the loss, in quantity,
has been recorded highest for a pamcular
year, year-wise; and

(c) the reasons therefor and the steps
taken againstthe persons found responsible
for the loss?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) The total quantity and value of
foodgrains lost in storage (owned and hired)
duringthe lastthree years (1988-89to 1990-
91), Zone-wise and Commodity-wise are
indicatedinthe statements |, Il & lll attached.

(b) The depot-wise shortages are not
maintained at Headquarters/Zonal/Regional
level.

(c) The storage shortages occur due to
the reason detailed below:—

(i) Loss in moisture during storage.

(ii) Rodents and Birds trouble in
storage.

(iii) High Metabolic rate during storage.
(iv) Long period of storage.

(v) Use of Iron Hooks by Handling
Labourers resulting in difficulty for
retrieving spillages.

(vi) Multiple handling of bags.

(viij  CapStorageunderadverseclimatic
conditions etc. Disciplinary

proceedings where called for are.

initiated against the emngl
employees and penalty omposedi
depending upon the findings of the|
proceedings.
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taken theron; and

(d) the action being taken by the
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) The workshop was organised to
prepare a teachers’ Guide for teaching Hindi
as third language in class VIl. The details of
the participants are given in the statement
attached.

(c)and (d). Theworkshopdiscussedthe
framework for developing the Teachers ;
Guide. The first draft of the Teachers’ Guide
was also prepared for publication by the
NCERT.

STATEMENT
Details of Participants

* Dr. Suraj Bhan Singh,
Chairman,
Commission of Scientific and
Technical Terminology,
R .K. Puram, Delhi.

2. Dr. V. R. Jagannathan,
Professor (Humanities).
Indira Ghandi national Open
University,
Maidan Garhi, Delhi.

3. Dr. Mukand Dwivedi,
Reader,
Bhagat Singh College,
Delhi University, Delhi.

4. Dr (Km.) Vasumati Daga,
Reader, Calcutta University,
Calcutta.
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10.

11

12.

13.

14.
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Dr. G. Bal Subramanian,
Ex-Director, Central
Directorate,
776, Pocket 5, Phase-|,
Mayur Vihar, New Delhi - 58.

Hindi

Dr. R .P. Srivastava,
Professor, Jamia Millia Islamia,
Delhi.

Dr. K.C. Bhatia,

Ex-Director, Virandavan Shodh
Sansghan,

‘Nandan® Bharati Nagar, Marris
Road, Aligarh

Dr. (Mrs.) Manju Gupta,

Reader, Indira Ghandi National
Open University,

Delhi.

Dr. Miridula jagram,

Reader. H. N. Bhuguna Garhwal
University,

Srinagar, Garhwal (U.P.)

Dr. Kusum Aggarwal,

Reader, H. N. Bahuguna Garhwal
University,

garhwal (U.P.)

Dr. K. B. Budhori,

Professor, H. N. Bahhuguna
Garhwal University,

Garhwal (U.P.)

Dr. Hari Mohan,

Reader, H. N. Bahuguna Garhwal
University,

Garhwal (U.P.)

Dr. Poonam Sehgal,
Mansa, Madhya Pradeesh.

ShriV.S. Thakur,

" ADIA, Langi, Mahdya Pradesh.
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Dr. Suraj Bhan Singh was the only
Government official who took part in the
workshop. Two academic staff members of
the NCERT - Dr. H. L. Bachotiaand Dr. S. C.
Pandey organised the workshop.

[English]
Missing Keys of Asiatic Society

5323. SHRI SANAT KUMAR MANDAL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
received any proposal from Asiatic Society,
Calcutta for setting up heritage museum;

(b) if so, the reaction of the Government
in this regard;

(c) the amount being allocated for the
purpose;

(d) whether the “missing keys” to the
“treasure trove” of the Asiatic Society have
been found; and

(e) if not, action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA): (a) Although
no formal proposal has been received from
the Society, the matter has come to the
attention of the Government,

(b) The Government has already
requested the society to keep proposal in
abeyance in view of financial constraints.

(c) Does not arise.

(d) No, Sir.

(e) The Society has conducted an
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inspection in the presence of the police and
has ascertained that the seals on the iron
safe, one almirh and one wooden cabinet
where the valuable coins and plates have
been stored are intact, which means that
there is no loss of these valuables. The
Society has already replaced the existing
locks of the strong room to ensure that no
unauthorised persons (s) can get in.

Workshop on Science Writing in Hindi

5§324. PROF. RAM KAPSE: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Indian Institute of
Technology, Kanpur had organised a
workshop on science writing in Hindi;

(b)it so, the detailsthereof and the steps
suggested by this body to develop the art of
writing literature of science in Hindi;

(c) the details of training programme,
strength material training centres forteachers
and a subject at the graduate level in basic
sciences, engineering and medical sciences
oncommunication skills development in Hindi
or Indian languages; and

(d) in what respect the curriculum of
science texts in Hindi would be differentfrom
the course on “ communication skills
development” being offered in U. K. and
U.S.A?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
A seminar on Science writing in Hindi was
held on October 25 and 26, 1991 at this
Institute underthe joint auspices of centre for
Creative Writing and Publications of the
Instityte and National Books Trust, New
Delhi. No workshop was organised on
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Science writing The recommendations are
enclosed in the Statement

(c) and (d) The Seminar has pointed
out that quality-wise and quantity-wise
sufficientliterature is popular Science writing
inallthe Indian Languages including Hindi is
available No other details are available

STATEMENT

Recommendations made In the
seminar -

It was felt that for the allround
developmentof the National Popular Science
wnting would be helpful in developing a
Screntific outlook As far as our country Is
cencerned, qualtywise and quantitywise-
both ways we do not have sufficient | terature
in popular Science writing in all the Indian
languages including Hindi Besides, number
of problems are linked with Science writing
After a detailed discussion of all these
problems the following recommendations
were made

Maximum number of chapters on
Science should be incorporated 1n
the textbooks of languageteaching
atelementary andsecondaty level

2 Maximum matenal on Science
should be given a place In
newspapers and journals For this
purpose, regular columns con
Science related subjects could be
started

3 For encouraging talent in Science
writing, the following measures are
suggested

(a) On the pattern of IT Kanpur
creativewnitingcentres should
be set up in other technical
institutions also Journals on
Science and Literature should
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be brought out in Hindi and
other Indian Languages

(b) Teaching of the subject of
improvement of skills of
communication should be
incorporated at degree and
post-graduate levels sin
Engineering, medicine and
Basic Sciences

(c) In the syllabus of Fine Art
College, Paintings on Science
related subjects should also
be included,

(d) Workshop may be organised
for Science writers and Science
Artists

4 With a view to encouraging Sclence
writers and Translators, the following
suggestions arc made

(a) Greater financial assistance
should be provided to the
writers  for preparing,
manuscripts on Science
related subjects, undertaking
journies interviews, collection
of reference literature and
stationery, typing etc

(b) The rate of honorarnium for
Science  Writers  and
Translators should be uniform
in so far as Science Writing in
English and other Indian
languages is concerned

(c) There should be a provision
for honouring the expert who
gives guidance to writers for
Science winting on technical
subjecls

5 Research and Training Centres should
be setup forauthentic Science writing Such
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Centres shouldbe provided withthe following
facilities

(a) Science writers work stations
should be made available for
all Indian languages Such
stations should be equipped
with facilities like work
processing, data bank,
management Software for
improvement in the style
dictionaries for 1dioms,
Software of evaluation tor the
writings

Stoppages of Trains

5325 SHRI JITENDRA NATH DAS
Will the Minister of RAILWAYS be pleased
to state

(a) whether stoppages of centain trains
at various raillway stations in North Bengal
have been withdrawn, and

(b) If so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
MALLIKARJUN) (a)and (b) Stoppages of
North-East Express at Jalpaigurt Road and
Kamrup at New Maynaguri,
Hanshchandrapur, Samsiand Aluabarn Road
were withdrawn from 01 07 1992 due to poor
patronisation but restored from 02-07-1992
due to public demand

Study on Secondary Education by
NCERT and NIEP

5326 SHRIRABIRAY Willthe Minister
of HUMAN RESOURCE DEVELOPMENT
be pleased to state

(a) whether the National Council of
Educational Research and Training and the
National Institute of Educational Planning
have undertaken any study on secondary
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Education as reported in the Statesman
dated July 19, 1992, and

{b) if so. the detalls thereof and the
outcome thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a)and (b)
The NationalCouncil of EducationalResearch
and Training(NCERT) and the National
Institute of Educational Planning and
Administration (NIEPA) have been
conducting In-depth studies on various
aspects of Secondary Education from time
totime Se\condary Educationis avastarena
encompassing many issues and areas of
concern which have engaged the attention
ofthe above-mentioned autonomous bodies
for research and dissemination The details
and outcomes of such studies can be given
if specific areas of Secondary Education are
mentioned

Draksharma Bhimenwarna Temple

5327 DR LAXMINARAYAN PANDEY
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a)whether DraksharmaBhimeswarne
Temple' iIn Andhra Pradesh i1s under the
protection of Archaeological Department,

(b) whether itis In dilapidated condition,
ana

(c) if so, the sleps being taken for its
proper upkeep and maintenance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a) Shn
Bhimeshwara Swamy Temple at
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Draksharma in East Godawari District of
Andhra Pradesh is a Centrally Protected
Monument.

(b) and(c). No. Sir, Besides maintenance
structural repairs as per archaeological
norms, are carried out as per the actual
needs of the monument and the resources
available.

Extension of Nilambur-Shoranur Train
upto Palakkad

5328. SHRI V. S. VWAYARAGHAVAN:
Will the Minister of RAILWAYS be pleased
to state: N

(2) whether the Government have any
proposal for the extension of 544 Nilambur-
Shoranur passenger train upto Palakkad
Junction;

(b) if so, the details thereot; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Operational reasons and lack of
traffic.

[ Translation)
Kendriya Vidyalayas Running in Tents
5329. SHRIAVTAR SINGH BHADANA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be plaased to state:

(a) whether a number of Kendriya
Vidyalayas are being run in tents;

(b) if so, the details thereof, State-wise;
(c) the reasons therefor and the time by

which buildings are likely to be constructed
for those Vidyalayas?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
The information is not readily available and
is being collected.

Project Tiger

5330. SHRI N. J. RATHVA: Will the
Ministerof ENVIRONMENT ANDFORESTS
be pleased to state:

(a) whetherthe objectives of the Project
Tiger scheme have been achieved;

(b) if so, the details thereof;
(c) if not, the reasons therefor?

(d) the number of tigers in the country at
present, State-wise; and

(e) the total expenditure incurred on the
Project Tiger scheme during each of the last
three years, project-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENTAL AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). The broad objective of the Project Tiger
was to create condition which would lead to
conservation of tiger population at a viable
level and to conserve large areas of
biodiversity. This objective has been achieved
as can be seen from the fact that the total
tiger population in the country has risen from
the threatened level of less than 2000 in
1972 to more than 4300 in 1989 and that the
number of project tiger areas as repositories
of biodiversity has increased from 9, covering
an area of 14000 sq. kms. in 1973 to 18,
covering an area of 28,609 sq. kms. in 1991.

(c) Does not arise.
(d) The information s given in Staterment-|

(e) The information is given in statement -i
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STATEMENT-I

The population of Tigers state-wise as per latest all India Tiger Census carried outin 1989
are as under:

Name of the State/Union Territory No. of Tigers
Tamil Nadu 95
Maha(ashtra 417
Kerala 45
West Bengal 353
Orissa 243
Karnataka - 257
Bihar 157
Assam 376
Rajasthan 99
Madhya Pradesh o985
Uttar Pradesh 735
Andhra Pradesh 235
Meghalaya 34
Manipur 31
Mizoram 18
Nagaland 104
Arunachal Pradesh . 135
Sikkim 4
Gujarat 9
Goa Daman & Diu 2

Total: 4334
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[English)

Financial Autonomy of Railways

SHRI SANAT KUMAR
MANDAL:

SHRIR. SURENDER REDDY:

DR. D. VENKATESWARA
RAO:

5331.

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is a move to prune
Railways’ financial autonomy; and

(b) if so, the details thereof and the
rationale behind this move?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No. Sir.

{b) Does not arise.

[ Frnsiatior
Dictionaries on Various Subjects
5332. DR.LAXMINARAYANPANDEYA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the dictionaries and

terminological dictionaries on scientific and

technical subjects have been prepared;

(b)if so, the details thereof alongwith the
number and date of publication;

(c) whether such dictionaries are not
easily available to the students; and

(d) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) So far, 54 glossaries/dictionaries
have been published on scientific and
technical subjects, details published on
scientific and technical subjects, details of
which are given in the statement annexed.

(c) All these glossaries/dictionaries
except those marked as “ In Press/Out of

© Print “ in column 4 of the statement are

avaifable to students.

(d) Does not arise.
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Manufacturing Units Running in Loss

5333 SHRI SHIVENDRA BHADUR
SINGH Will the Minuster of RAILWAYS be
pleased to state

(a) the name of factories or units under
the Minustry of Rallways running in loss, and

(b) the details of loss/profit of sleeper,
carriage and coach manufacturing units?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) Nil Sir

(b) There are only two departmental
concrete sleeper manufactuning units at
Khalispur and Allahabad While the cost of
production at Khalispauris more competitive
compared to non railway units the cost of
production at Allahabad unit is marginally
higher due to imported technology and plant
and machinery

Coaches are transferred on
manufactured cost basis to the Railways
without any profit or loss The profits are
charged only when supplies are made to
non-railwaycustomers However, the cost of
manufacturer in Railway production units is
less than the cost of procurement form non-
railway sources

Greenary Over Dumped Ash

5334 SHRI KP REDDAIAH YADAV
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state

(a) whether the attention of the
Governmenthasbeendrawn tothe newsitem
captioned Rakh ke dher par ugegi hariyaly’
appearing In the Janasata dated July, 2,
1992,
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(b) if so, whether the Government are
aware of the expenments being made by the
Forest Departmentof U P for development
of greenary over dumped ash yards of the
thermal power plants,

(c) if so, the facts there, and

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENTAL AND
FORESTS (SHRI KAMAL NATH) (a) and
(b) Yes, Sir

(c) and (d) Experimental tnals for
altorestation on flyash dump-yards near
Panki Thermal Power Plant, Kanpur
conducted between 1989 and 1991 indicate
that with suitable treatment, flyash can be
used for tree plantation of certain species
lke Subabool, Deshi Babool, Kala Sirs,
Shisham, Vulayti Babool and Kanj The
findings on utilisation of flyash for tree
plantation have been communicated to
concerned agencies

Transfer of Wealth and Jewellery by
Ex-Rulers

5335 SHRI N K BALIYAN Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whether the ex-rulers of princely
States in India are permitted to transfer their
wealth and jewellery (including antiques) out
of India as well as their disposal,

(b) if so, the detalls thereof,

(c) whetherthe Government propose to
regulate such transfer in future, and

(d) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a) There
are no special nghts and privileges to former
rulers consequent uponthe Constitution (26th
Amendment) Act, 1971 The law of the land
is as much applicable to them as tothe other
citizens ofthecountry Sofarastheantiquites
are concerned, they are to be governed in
terms of the Antiquities and Art Treasures
Act, 1972

(b) to (d) Question does not arise

National Wasteland Development
Board

5336 SHRI UDAY PRATAP SINGH
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state

(a) whether it i1s fact that the
Sovernment s proposal to transfer the
National Wasteland Development Board from
the Environment and Forests Ministry to the
rural Development Ministry has attracted
shamp criticismfrom many environmentalists,

(b) whether 1t 1s also a fact that Pnme
Minister has received a letter from the
environmentalists urging the Government to
reconsider the proposed bifurcation and

(c) it so, the decision taken by the
Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH) (a) to(c)
Some environmentalists addressed a letter
to the Pnme Minister suggesting that it was
desirable to retain of National Wastelands
Development Board in the Ministry of
Environment and Forests The contents of
the letter have been considered and it has
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been decided not to change the decision to
transfer the National Wastelands
Development Board from the Ministry of
Environment and Forests to the Ministry of
Rural Development

[Translation)
Utilisation of Bagasse

5337 SHRIMATIGIRIJADEV! Wilithe
Minister of FOOD be pleased to state

(a)the approximate quantumof bagasse
left as residue from sugar mills inthe country,

(b) whetherthe Government propose to
use this bagasse for power generation or for
paper production, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED) (a) After utihisation of a portion of
the bagasse produced as fuel by the sugar
mills about 3 to 5% bagasse on sugarcane
crushed is left as residue

(b) and (¢) The Government is
encouraging the utilisation of surplus bagasse
for generation of power, manufacture of
paper, etc About 60 to 70 paper mills in the
country are already using agro-residues,
including bagasse

[Enghish)
Peacock Throne
5338 SHRIBAPU HARI CHAURE
SHRI PARASARAM
BHARDWAJ

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state
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(a) whether the Government have
approached iran for the return of ‘peacock
Throne ' which was taken away by Nadir
Shah,

(b) if so, the details thereof and the
response of Iran thereto, and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a) No Sir

(b) and (c) Question does not anse
Science Books

5339 PROF RAM KPSE Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) what 1s the mechanism to ensure
proper coordination of preparation,
publication and distribution of science books
in Hindi and other Indian languages

(b) the efforts being made to ensure
harmony in their pricing, and

(c) the detalls of the programmes to
bring out science videos and software
package in Indian languages?-

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA) (a)to(c) The
requisite information s given in he statement
attached

STATEMENT

The NCERT bnngs out sciencetextbooks
andsupplementary science readers in Hindt,
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English and Urdu for classes I-XII For other
Indian languages free copynght permission
1s given to State agencies to adopt/adapt/
translate the NCERT books

2 Where the science textbooks are first
developed In English, they are translated
into Hindiby persons competent inthe subject
of science as well as in Hindi The transiated
version s further reviewed with the help of
experienced teachers teaching in Hindi
medium Thus finalised, the manuscripts
are published and distributed through the
Publication Department of the NCER Some
science textbooks are prepared directly in
Hindi by competent scientists especially
commissioned by the NCERT for this
purpose They are reviewed and finalised by
subjectexports of the NCERT inconsultation
with the commissioned scientists Finally,
manuscripts are sent to the Publication
Department of the NCERT for publication
and distribution

3 Asapolicy,the NCERT brings outthe
translation s of the science textbooks in Urdu
also Thetransiation workis done by Taraqui
Urdu Board

4 For the sale and distribution of the
NCERT published science textbooks and
other books, 14 wholesale agents in Delh
and 24 wholesale agents in different States
have been appointed by the NCERT

5 The NCERT textbooks are priced at
no-profit-no-loss basis but all tems of
expenditure (both direct and indirect) are
taken into account while fixing the sale price

6 There is an educational television
service to the primary schools, five days a
week for fortyfive munutes daily in the
languages-Hindi, Gujarat, Marathi, Telugu,
Onya The subjects covered are
environmental science, languages and
maths, the service broadly aims to enrich
and support the existing curnculam In
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addrtion there Is a supporting services for
teachers on Saturdays From time to time
selected programme materials particularly
for teacher training are made available on
video in different languages

7 Apackage of 33 programmes in Hindi
and English i1s under preparation for
distribution to the District Institutes of
Educational technology, Language versions
wil be made available at a latter stage

8 According to University Grants
Commission (UG C) as far as higher
education 1s concerned, each University
through its Academic Bodies recommended
anumber of books astext Reference books
These books are published by the publishing
houses or by State Text Book Bureau or by
Granth Academies In regional languages

9 The Commussion Is preparing model
video lectures In 15 subjects of which 6 1e
Chemistry Mathematics Physics Zoology
Botany and Computer Science are in Science
subjects These are for further transmission
to and translation by Universities/State
Governments in regional languages

Sugarcane Juice

5340 SHRI GURUDAS KAMAT Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether sale of sugarcane juice has
been banned in Delhi, and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARA DEVI
SIDDHARTHA) (a) Yes, Sir

(b) Sale of sugarcane juice has been
banned both by Municipal Corporation of
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Delhi and New Delti Municipal Committee
for a imited period as a preventive measure
for the control of spread of gastroenteritis
and cholera in Delhi as the sugarcane juice
is mostly sold in unhygenic conditions

Export of Sawn Timber

5340-A SHRI NAWAL KISHORE RAI
Wili the Minister of ENVIRONMENT AND
FORESTS be pleased to state

(a) whether the timber industry has
urged the Government to encourage export
of sawn timeber on priority basis,

(b) if so the details thereof along with
the suggestions made by timber industry in
this regard and

(c) the action taken or proposed to be
taken by the Government in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a) and
(b) Representatives of the Timber Industnes
have suggested that they may be allowed to
export the Sawn timber processed from the
wood logs imported against advance licences,

(c) The suggestion is underexamination

12 00 hrs.
[ Transiation]

SHRI LAL K ADVANI (Gandhi Nagar)
Mr Speaker, Sir, daily we receive news from
Punjab, yesterday also there was a news
that 31 security personnel and their families
were killed But today in Delhi, for nearly two
hours inthe morfing bullets were exchanged
between terronsts and security personnel It
was In Paschim Vihar the constituency of
Khuranaji The Government should give us
theinformation aboutthe number of casualties
inthatarea A majorincidenthastaken place
which gives nse to the doubt that these
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terrorists from Punjab have been making
efforts for many days to expand the area of
their activity to the capital and strnke in abig
way here also | would Ike the Government
to give detailed information in this regard
The House should be informed whether any
remedial steps are beingtaken inthis regard

SHRI MADAN LAL KHURANA (South
Delhi) MrSpeaker, Siras permy information
the encounter lasted for two hours, one
police official has been wounded and one
lady and one gentleman were found dead in
a house Perhaps they consumed poison
The Government should take stnct action
againsttheterrorists who are stepping outside
Punjab as well As Advani has sad a
statement regarding this should be made
today itself My informationisthatthis problem
1s not confined to one State alone, this has
become a national problem It is my request
that the Home Minister Sahib should call a
meeting of the Chief Ministers and take
some firm steps to check terrorism

[English]

SHRI SOMNATH CHATTERJEE
(Bolpur) Sir, this 1s spreading everywhere
now In West Bengal, this has happened In
Pilibhit this has happened Now this has
happenedinthe capttal Thisisavery senous
matter |do not know what the Government
1s doing In this regard | do not know what is
their plan of action, which we have been
askingfor Merely sayingthatthereisa State
Government will not do It does not matter
now ltis no longer restricted there It is now
spreading all over the country This is a very
senous situation | do not know what the
Government s response to this i1s and what
they propose to do Let the Government
make a statement on this immediately

(Interruptions)

SHRIBASUDEB ACHARIA (Bankura)
There was a meeting of Chief Ministers
What was the outcome of that meeting?

(Interruptions)

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD) Sir,
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I will discuss this matter with the hon Home
Minister and come back to the House

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur) Sir, in the incident that has
taken place in Punjab, not only the, secunty
officers were killed but their family members
were also killed Killing the family members
of the secunty personnel i1s an important
feature That should be taken into
consideration This was intended to
demoralise our security forces This I1s
spreading now throughout the country, as
others have said Innocent people are being
killed | would, now, propose In view of the
fact that this has been done to demoralise
the securtty forces, the House shouldexpress
not only its concern but it should also mourn
the death of the persons and kith and kin of
the security persons We sympathise with
them twilibe inthe fitness of things that the
whole House expresses its condolence for
those who died, which demoralises the
security forces The House shouldextendits
confidence to the security forces and their
families

[ Translation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) Mr Speaker, Sir, | would like to
say one thing in this connection No one can
deny that the activities of terrornsts are
increasing Butitisalsotruethatthe pressure
onterrorists in Punjabisincreasing Dreaded
terronists have beenkilled andthe remaining
terronsts are trying to take reverse As my
friend said, the personnel of the secunty
forces and other workers have become their
target The circumstances in which they are
discharging their responsibiities in Punjab
and other areas should be mentioned inthis
House Those terrorists should be
condemned In this House and the firmness
withwhichthe security forces arefacing their
challenge should also be praised After all,
the family members of the personnel of the
security forces are being killed, they are not
worned about their jobs, rather they are
Partners in the effors being made to protect
the unity and integrity of the country | also
want that when massacres take place, the
House should not react in a routine manner



385 Written Answers

We should ask the Governmentto make
a statement and If there Is any laxity on the
part of Government in checking terrorism,
efforts should be made to remove 1t After
any incidence of murder committed by the
terrorists such an atmosphere Is created, in
which it appears that the Government 1s
being rendered feeble and it is unable to do
anything, then twillgive impetus toterrorism
This thing should not be done In this house
If the Security Forces are being unjust
somewhere, It Is a separate matter, about
which Chandra Shekharji 1s worried

SHRI CHANDRA SHEKHAR (Ballia) |
am not worried at all

SHRI ATAL BIHARI VAJPAYEE If
Chandrashekharji is not worried, then even
Gurudev 1s not worried  (Interruptions) the
houses will agree with the point which | am
tryingto make They have started murdering
people In large numbers, because In Punjab
the pressure on them has increased We
should make our patrolling more vigilant and
provide all asistance to States This should
not be made a matter of party politics This
message should go fromthis august House
It 1s our responsibiity to feel concerned
aboutthefuture ofthe officials and personnel
who are being killed and we should make
proper arrangements for their security t i1s
necessary to make arrangements 1o fully
compensate the families of Innocent citizens
who have been killed by terrorists

SHRI CHANDRA SHEKHAR (Ballia)
Mr Speaker, Sir, | would not like to say
anything on this issue But I want to give a
clanfication to what Atalji has said |amvery
much worned about everything which is
happening in Punjab and | am opposed to
terrorism | would also like to say that in the
last few years the secunty forces and the
police have been continuously striving to
curb terronsm This effort shall continue in
futurealso The result shalibe similartowhat
itis atpresent | repeatedly affirmthat death
Is death whether 1t results from the bullet
fired by the police or by aterronst and when
someone dies an Indian dies | am equally
worriedabout tasyou are lunderstandthat
the work done by the secuntty forces should
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be praised They are fulfilling their duties
This problem cannot be solved if efforts are
made to go to the root of the problem without
any policy formulation and relying only upon
our security forces | have said this earlier
and | say 1t today also

SHRI GEORGE FERNANDES
(Muzaffarpur) Mr Speaker, Sir, | would like
to raise an issue, which is before you Some
M Ps have left my party The nation does
not break up, perhap€ there iIs no party
(Interruptions)

MR SPEAKER You have given me a
notice under Rule 184 and if | admit this
notice, you may discuss it You should raise
this matter here and tell me first of all,
whether | can admit this notice or not

[English)

Iam having the Rules Book in my hand
You can also refer to the Rules Book and
then tell me whether | can admit this matter

[ Translation)

Itis to be seenhowthetime s tobe fixed
up | can say, for your information that you
may check the following provisions 186 (2),
186 (9), 186 (13), 186 (14) and 190

SHRI RAM VILAS PASWAN (Rosera)
They are requesting for admitting this

MR SPEAKER It is not like that

SHRI GEORGE FERNANDES 1 shall
remind you of the incident that happened on
6th of June, 1951 In this very House in a
Similar case in which a Member, struck a
deal with a stock exchange board and
received a cheque of Rs 10,000 Pandit
jawaharlal Nehru, whowas the Pnme Minister,
stood up and moved a motion in the House

MR SPEAKER You have given a
notice under Rule 184 whichreads as under

[English)

“ 1t shall not contain arguments,
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inferences, ironical expressions,
imputations or defamatory
statements;”

certainly some part of the statement
which is there is going to be defamatory
against some Members.

Rule 186 (ix) says:

“if it contains a statement, the
member shall make himself
responsible for the accuracy of
the statement;”

I do not find from the notice that you
have made yourself responsible for the
statement.

Rule 186 (xiii) says:

“ it shall not relate to a matter
whichiis not primarily the concern
of the Government of india.”

This is a statement against Members.
Then, Rule 186 (xiv) says:

“it shall not raise/matter under
the control of bodies or persons
not primarily responsible to the
Government of India.”

if you read Rule 190, it says:

“The Speaker may, after
considering the state of business
in the House and in consultation
with the Leader of the House or
on the recommendation of the
Business Advisory Committee,
allotaday ordays orpart of aday
for the discussion of any such
motion.”

Now, you have given me the notice and
| will consider it. | will put it in the Busines
Advisciv Committee and if the Business
Advisory Zommittee approves that there
chould Le adiscussion on this,  will certainly

o
2
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[Translation]

SHRI GEORGE FERNANDES: Kil
allow me to submit a few things.

SHRI MOHAN SINGH (Deoria):i
also given a notice.

[English]

MR. SPEAKER: The samethingap
to your notice also. | have no object
Business Advisory Committee says |
discuss it. 4

[ Translation)

SHRI GEORGE FERNANDES:
Speaker, Sir, this happens only incase:
motion although | admitt...... p

MR. SPEAKER: You are a po
Speaker. Once you start your speeci
force of your argument is so strong
becomes difficult for me to contain the
It becomes a matter of record. Then|
things have to be expunged. Thatiswh
telling You.

SHRIGEORGE FERNANDES:|:
going to read that, | have neither me
the name of any person in my resolut
made any defamatory statement a
anyone. | have said everything openly
and outside the House and everythi
been published in the newspape

people of this country have now
know the facts.....

MR. SPEAKER: There is a
between the statements made |
outside the House and the statemen
in the court. If you discuss anything
House you have to take the respoi
and if you discuss anything in the co:
areresponsibleforit. Butifyou saysol
outside the House, the procec
determining the responsibility is diff

SHRI GEORGE FERNANDES
moved this motion with full respons

MR. SPEAKER: There is a
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impediment for me that many members
would start levelling charges at each others
and there will be no end to tt

SHRI GEORGE FERNANDES lfthere
is any objection regarding the language of
the motion, you may change it

[Enghsh]

Let me consider this notice and let me
put it in the Business Advisory commitiee |
will discuss tt

[ Translation)

SHRI GEORGE FERNANDES If you
want to put it before the Business Advisory
Committee it is ainght

[Enghish)

MR SPEAKER | will certainly put it up
in the Business Advisory Committee

[Translation)

SHRILAL K ADVANI (Gandhi Nagar)
If the question is raised In a manner keeping
the Central Government in view the rules
and regulations would be a hindrance But
the suggestion which ShnGeorge Fernandes
wants to make through this motion | have
gone through his statement-is perhaps the
formation of an Ethics committee in the
House

MR SPEAKER We would consider tt

SHRI LAL K ADVANI In some
Parliaments of the worldthere is acommittee,
known as Interests of Members Committee
Today the Members are being denied the
matters which intereststhem Parliamentary
democracy is in a pitiable condition |do not
know for certain whether money power has
been used In this case but this is acommon
presumption that there has been misuse of
money power | would like that attention
shouldbe paidtothe usefulness of the ethics
Committee
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MR SPEAKER | would discuss the
matter of Ethics Committee with leaders of
all parties and see what can be done in this
regard

SHRI MOHAN SINGH Mr Speaker,
Sir, we had also given a notice that dignity
and decorum of the House should be
maintained The dignity of the House has
received a set back from this incident

SHRI GEORGE FERNANDES Mr
Speaker, Sir, | have put before you both the
aspects of the argument Although | would
not like to refer to the matter here yet | am
of the opinion that you would discuss it with
reference to Ethics Committee

[English)

MR SPEAKER | will consider it | will
discuss it

[ Translation)

SHRI MOHAN SINGH Mr Speaker,
Sir, this House and the Members of this
House are an ideal for people Therefore, a
cod of conduct should be evolved for them

MR SPEAKER Alnght

SHRI MOHAN SINGH This 1s the
question of the dignity of the whole House
My submission is that an Ethics Committee
should be constituted to evolve a code of
conduct for members within and outside the
House

MR SPEAKER | agree

SHRI HARI KEWAL PRASAD
(Salempur) Mr Speaker, Sir | demand
secunty for myself (Interruptions)

MR SPEAKER Listen, if you speak
there wouldbe noendtot Others wouldalso
join In You come and meet me in my
chamber | would provide you securty

SHR! HARI KEWAL PRASAD Mr
Speaker, Sir, | have a submission | have
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cometoknowthat my name s beingdragged
by a group of people in the incident 1gotthis
news yesterday night | would like these
people to be exposed | therefore, demand
protection

MR SPEAKER No, no not like that
(Interruptions)

SHRI HAR! KISHORE SINGH
Government should provide security to the
members whose life is in danger

SHRINITISHKUMAR (Barh) The life of
the member 1s in danger and therefore
securnty

[English)

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada) Sir, it 1s a serious
matter (Interruptions)

SHRI BASUDEB ACHARIA (Bankura)
The Members iife is in danger

[ Translation)

SHRI NITISH KUMAR The hon
Member has said specifically that his life 1s in
danger

SHRI RAM VILAS PASWAN If some
member says that he has exposed some
people who were involved in misuse of money
powerand his life s in danger would you not
feel worried?

MR SPEAKER You send it to me in
writing and | will make endorsement and
send tt to the police as well as the Ministry of
Home Affairs and secunty would be
provided (Interruptions)

SHR!I RAM VILAS PASWAN Mr
Speaker, Sir, he Is submitting in the House
that his life is in danger

SHRI NITISH KUMAR Mr Speaker,
Sir, When the hon Member is pleading for
security and you are holding the highest
office in the House 1t 1s your responsibilty to
provide him security
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MR SPEAKER Nitish ji, | have already
agreed Please listen to me | am trying to
make a point regarding the security
arrangements

SHRI RAM VILAS PASWAN Mr
Speaker, Sir, you are the guardian of the
House

MR SPEAKER Please listen to me |
amsubmitt:ng regarding the arrangement of
secunty to the Member Whatever you want
tosubmitkindlygive itinwriting |would send
it to the Minister of Home Affairs with my
endorsementand f he needs police protection
that too wouid be provided

(Interruptions)
MR SPEAKER Prof Prem Dhumal

SHRI NITISH KUMAR Mr Speaker,
Sir, Iwould like to submit one mote thing My
party supports th2 setting up of on an Ethics
Committee as suggested by Shn George
Fernandes and Shn Advani We urge you to
case a meeting of leaders of all parties in this
connection during this week so that the
process of constitution of such acommittee
1s expedited (Interruptions)Mr Speaker Sir,
please call a special meeting of Business
Advisory Committee and take up this matter
in that meeting today itself It I1s an urgent
situation (Interruptions)

PROF PREM DHUMAN (Hamrpur)
Mr Speaker, Sir, through you, | would like to
draw Government s attentiontowards avery
serious problem that has developed in the
education system As per UGC Act 1956,
every university hasto seek recognition from
the University Grants Commission Inthe list
issuedbythe UGC 27 Universities functioning
in the country have not been recognised
These Universities areinU P , Bihar, Kerala,
TamilNadu,M P andNagpur (Interruptions)

SHRI SURYA NARAYAN YADAV
(Saharasa} Please let me also speak

MR SPEAKER Look, in this way, it will
be an open discussion Don't complain later
that your topics have been left out if | allow
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every one to speak

SHRI SURYA NARAYAN YADAV Mr
Speaker, Sir, | support the matter which has
been raised by ShriGeorge anddemandthat
a committe should be constituted to
investigate whether the money has been
used or misused since 1991 Defection has
taken place firstfromthat side These people
commit all misdeeds and blame honest
people | shall welcome appointment of a
Parliamentary Committee from the core of
may hearnt and demandthat all the incidents
which have taken place up till now should be
investigated

Thisismy requesttoyou (Interruptions)
[English]
MR SPEAKER Okay Very good

[Translation)

SHRI NITISH KUMAR Please call a
meeting of the Business Advisory Commitiee
today (Interruptions)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur) Please constitutea Pariamentary
Committee today itself so that all these
cases could be investigated well In
time (Interruptions)

MR SPEAKER Please take your ceat
It seems that formation of a committee is
acceptable to all the hon Members This
committee cannot be constituted within a
day or two We will think over it and do the
needfull It 1s most welcome that there is a
demand for it from all of you (Interruptions)

SHRI SURYA NARAYAN YADAV A
committee must be constituted How many
people have been charged (/nterruptions)
What happened in Bihar First, efforts were
made to cause a splitinthe C P 1 Then the
BJP, RPF and Jharkhand Party were
split It has also been alleged that

(Interruptions)

MR SPEAKER What Shn Dhumal is
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saying 1s a very important matter Please
listen to that also

SHRISURYA NARAYAN YADAV |am
also raising a very important
matter (Interruptions)

PROF PREM DHUMAL As per UGC
Act, 1956 all the universities have 1o seek
recognition from the UG C In August the
UG C issued a list of 27 universities in the
country which are functioning without
recognition, they are issuing degrees up to
Ph D level Thousands of students take
admussion in them every year and are
suffering losses Neither the Ministry of
Human Resource Development nor the
Education Ministries of the States are taking
any action in this regard Mr Speaker, Sir,
you willbe surpnsedto knowthatuniversities
have been named after Maharana Pratap,
Sant Ravidas, Gandhiji, Subhash Chandra
Bose and Mahadevi Verma etc Innocent
students of the areas where education
tacilities are not available, are taking
admission In these universities and the
degrees they get do not provide them any
employment While bogus cenrtificates are
being issued by these univensities a Bill to
amend the U G C Act has been introduced
in Parliament It 1s still pending The Bill
provides that people who run such rackets
would be punished A penalty up to Rs 10
takh would also be imposed onthem Butthe
Bill has not so far been passed The hon
president is also an educationist | want that
the Government should issue an Ordinance
if this Bill 1s likely to be delayed so that such
unrecognised universities could be closed
down People who are playingwiththe career
of lakhs of students should be awarded
stringent punishment

MR SPEAKER Please lsten one
minute If there are 27 unrecogonised
universities, 1t Is In itself a very big thing
Please verify the fact and see what could be
done in this regard?

SHRI LAL K ADVANI It could be that
there are some benafide universities which
have started and are trying for a recognition
but delay s being caused by the UG C
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celebration of Aug
MR SPEAKER That 1s why | said that
facts should be venfied

RE GOLDEN JUBILEE CELEBRATIONS
OF "AUGUST REVOLUTION” OF 1942

[Translation]

SHRI RAM VILAS PASWAN Mr
Speaker, Sir, we are celebrating August
Revolution of 1942 in the entire country
Yesterday a light discussion took place on it
1 would like to tell you that though August
Revolution of 1942 was led by Congress
party, it was not a revolution of Congress (1)
Party Today there are leaders in both ruling
as well as opposition parties who took part in
thefreedomstruggle Buttodayapropaganda
is being made as if it was a branch of the
Congress (l) Party which lauched this
revolution | took it seriously with the hon
Minister of Information and Broadcasting in
today s Consultative Committee meeting
attached to his Ministry | felt proud of the
manner in which he conducted a function In
the Central hall of the pariament The hon
President addressed the nation in the
meeting The atmosphere was surcharged
with such a feeling reminding us the martyrs
of our freedom struggle and people who
participated init We rememberthe eventas
a national movement But it i1s unfortunate
that today it is not being remembered as a
nationialmovement Itisbeing politicalisedin
suchamanneras ifthis movementhadbeen
launched by the Congress (1) Party and now
alsothey are organising thiscelebrationas a
national movement and we h ave noconcern
with it

That is why, through you, | would like to
say that Parliament 1s Supreme There are
several other people who are more Patriotic
than those in the Congress Party So tt
should not be projected as a movement of
the Congress Party Instead, it should be
projected as a national movement This Is
what | wanted to submit through you

SHRIRAM NAIK (Bombay North) Mr
Speaker, Sir, a programme was also held in
Bombay Inthe programme, it was shown as
if t was Congress (1)'s own programme The
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falg which was flying there was the flag of
Congrees (l) party We people could not
know All that was done in the programme
was a propaganda of a single party

MR SPEAKER No, itis notthe question
as to which flag was flown in 1942

SHRI RAM NAIK Then, what
happened? It won't do like this

MR SPEAKER Whose flag was that
was held by Shrimati Aruna Asaf Ali

(Interruptions)

SHRI RAJVEER SINGH(Aonia) Mr
Speaker, Sir, National flag was not hoisted
there, rather it was the flag of Congress
Party (Interruptions)

SHRIRAM NAIK | wili not mislead But
it 1s true that the flag of the Congress Party
was hoisted while on such occassions
National flag should have been hoisted so
that it may symbolise national unity Mr
Speaker, Sir, due to it people were annoyed
there People who visited that place to pay
their homage, were lathicharged Persons
like Shrimati Mrinal Gore were lathi-charged
Later on the Chief Minister went there and
sought apology but you canrot ignore the
fact that attack was made on them Such
party-politics should not have been allowed

SHRI CHANDRA SHEKHAR Mr
Speaker, Sir, 1 do not want that there should
be any controversy on the occasston of
golden Jubilee celebration of the Quit India
Movement of 1942 Butthe way it all started
isvery unfortunate Onthatdaythe speeches
were made by dignitanes in the Central Hall
of the Pariamentto mark this occassion |do
not want to point out the speech of any
particular person But | beg your pardon for
saying that in the speeches made to mark
the occassion of 1942 revolution there was
no reference of Shri Jai prakash Narayan,
Dr Ram Manchar Lohia and Acharya
NarendraDev Quit India Movement of 1942

(Interruptions) O K you don't remember
ShnSubhash ChandraBose (Interruptions)
| do not mean to say that Subhash Chandra
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Bose should not be remembered Do not
mention his name But | say that in the
function at India Gate an hon Minister
addressed|ike this “The President of All India
Congress Committee and Hon Prime
Minister Shr Narasimha Raop " He turther
addressed "The members of All India
Congress Commitee ” Mr Speaker, Srr, |
was sitting beside you Atthat time | thought
ofleavingthatplace Ifitwould nothave been
the question of dignity of the martyrs of 1942
Iwould not have continued to sit over there
I would Iike to request you that no attempts
should be made to change the History on
such a big occassion No attempt should be
made to distort the history | would like to tell
those people who do not know the History of
1942 revolution that Shn Acharya Narendra
Dev was the man who had drafted the
resolution of 1942 and not the leaders who
are considered that they had drafted it
Therefore | would like to poinf out that the
way Hon ble President remembered Shn Jai
Prakash Narayan was very objectionable
He said ShridaiPrakash Narayan was lodged
inthe Hazaribaghjail, untithe did notabscond
from there This is how Hon'ble President
paid tributes to Shrt Jai prakash Narayan
while celebrating 1942 revolution Dr Ram
Manohar Lohia was not remembered
Fortunately name of Shri Subhash Babuwas
nottaken He was rememberedinthefunction
organised In the Lal Quila That was out of
thecompulsion The waywe have celebrated
the function shows our narrow-mindedness
and 1t is better not to celebrate the function
ofthe Quit India Movement than to celebrate
it with narrow indedness

| would like to know as to how the
programmes are chalked out | am also a
Member of that Committee

SHRI RAJVEER SINGH Some people
has opposed these August Kranti
celebrations

SHRI CHANDRA SHEKHAR | do not
want to go into that because many people
who oppose many things have reached
everywhere Leave thatthing aside |do not
want to go into that But, Mr Speaker, Sir,
when the Government asks us to attend
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suchfunctionsthen it is its duty to care forour
dignty Some persons may feel proud of
attending the meetingof A | C C but Ido not
feel so | was the memberof AICC ata
time when the persons occupying higher
officesin A1 C C at present could not think
of even reaching nearto it Therefore, | feel
sorry when we people are treated in such a
manner We attend such functions
considering the national functions but we
feel sorry when we hear such speeches
there You can fcrget the names of great
warriors of 1942 while making speeches but
you can'tremove theirnames fromthe pages
of History Through you lwould liketotell Shn
Ghulam Nabi Azaa that History i1s the most
cruel and the hardest judge The kind of
History you are creatingwill notbe consdered
as history History Is the narration of past
events based on truth

SHRI NITISH KUMAR Mr Speaker,
Sir, 50th anniversary of
August Kranti 1s being celebrated alongwith
it an attempt I1s being made to distort the
history That i1s deplorable Just now Shn
Chandra Shekhar has nghtly said that when
all the senior leaders of Congress, including
Gandhyy were In jal, at that ime young
leaders of the Congress Socialist Party had
taken the responsibility of leading the Qurt
IndiaMovementontothemselves We people
who have born after independence allege on
the basis of our knowledge of the History of
Quit India Movement of 1942 or that of the
Freedom Struggle, that discnmination has
been shown to Lok Nayak Jai Prakash
Narayan as no reference of his name has
been made in the speeches made on this
occassion MrSpeaker, Sir, atthattime Ibad
succeeded in controlling myself when the
speechwas beingdelivered Ibecame excited
when only passing reference of Lok Nayak
JaiPrakash Narayanwas made Atthattime
Lok Nayak Jai Prakash Narayan, Dr Ram
Manohar Lohia and serveral other people
had contributed a lot in the movement They
had led the movement remaining
underground They had also set up a secret
Radio station and kept the morale of the
people high There i1s no reference of any of
these things in the literature being published
onthis occassion And it is not good to show
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discnminationinthisway The whole country
1s taking it sénously People’s knowledge of
history i1s not imited to that what they are
trying to propagate through live telecast,
radioandadvertisements Theyknow history
andfacts 1tis avery cheap propaganda and
it seems that today’s Congress Party is the
real inheritor of the congress party of that
time IwouldlketosaytheexistingCongress
Party i1s not like the Congress of pre-
independence era Barring a few people all
those who are sitting there were the members
ofthat Congress Party butthe discrimination
which 1s being made by the media 1Is
condemenable

The Government claims to run the
country on basis of concensus | urge the
Governmenttogive upthe policy of distotring
the History Leave aside the policy of
concensus lest people may not start
boycotting your August Revolution
programmes and start their own parallel
programmes Such a situation may also
anse So If we want it to make a national
programme, History should not be distorted
and the contribution of allthose leaders who
took part in the August Revolution should be
highlighted When Lok Nayak Jai Prakash
Narayanwas releasedfromjail ttook him 12
hours to cover 10 km distance from Patna
city to Gandhi Maidan Can you forget this
thing? Andcan only make apassing reference
about 1t? The World knows 1t, History Is
witines to it so no more such an attempt be
made

The people know what was the
contribution of Dr Lohia This factcannot be
falsified if you try to do that We have been
witnessing that functions are organised by
Government to highlight the only one family
You have also forgotten Sardar Patel But
you don't know, these people cannot be
forgotten by the public even if you try to do
so BinthanniversanesofJ P Narayan, Lohia,
Sardar Patel and Ambedkar are not
celebratedbythe Government Perhaps you
do not know that public celebrates them and
not for one day but for 15 days continuously
So don't forget that the public can also
organise theseprogrammeson itsownlevel
We still want that the national programme
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should be celebrated as a national
programme and everyone shouldparticipate
in them So these programmes should be
organised with honesty andput pure intention

[English]

SHRI P C CHACKO (Trnichur) Sir, itis
most unfortunate that when we are
celebrating such a glonous Chapter of the
Indian History, that 1s, the Golden Jubilee of
the Quit India Movement which 1s taken up
by the Government with such great sincenty
and commitment, that 1s being distorted and
being criticised in this fashion |do not want
to wound the sentiments of anybody | am
not disagreeing with what Shn Chandra
Shekhar has said In this House, there are
some Parties which have got a pnck of
conscience when they are looking back to
1942 The Congress Party has the natural
and legitimate right to celebrate the Golden
Jubilee of the Quit India Movement because
we aretheinheritors, the Congress Party are
the inherttors of that great party which led
this country during the Freedom struggle |
am not saying that any other party or any
other leader or leaders do not have any role
inthis For Acharya Narendra Dev, Dr Lohia
orfor allthese great leaders we have got the
highestrespectandregard Inyourpresense,
in the Central Hall, when the speeches were
made, references were made to these great
leaders Inthe speech made by the President
andinthe other speeches, they were saluting
the memory of these great leaders The
Congress party, which ledthis countrydunng
the Freedom struggle, had conducted this
programme in Bombay as also Is other parts
of the country A number of programmes
have been chalked out by us (Interruptions)
Please here me | do not want to teach
patriotism to any body But Shn Ram Vilas
Paswan’s Party did not conduct a single
programme to celebrate this function
anywhere In India | want to ask a
question (/nterruptions)

[Translation)
SHRIRAM VILAS PASWAN (Rosera)

| am also saying that the Congress-| Is
conducting such programmes (/nterruptions)
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SHRI GEORGE FERNANDES:

(Muzaffarpur) Both MrinalGore and Pramila
Dandwate faced the lathis even then how it
1s said that the programmes are not
conducted (Interruptions) They conducted
such programmes and facedthe lathis Why
do they speak about a thing, which they do
not know (Interruptions)

[Enghsh]

SHRI P C CHACKO Please listen to
me The Congress Party is conducting this
programme to commemorate this occassion
as a one-year programme throughout the
country Which party 1s celebrating this
programme Many parties are criticising the
Congress Party inthis regard If you are also
really interested, then your party should
have a programme The function was
conducted In Bombay They should
understand that Mrs Aruna Asaf Allis not a
Party member, Mr Aruna Asaf Al 1s not a
Congress Party member Butshe participated
inthe Gwalior functiontoo |would like to say
here that we are proud and we are privileged
to celebrate this function |say that in every
function the Congress party is trying to
associate the heroes of our Independence
struggle There may be draw-backs in the
Organisation You cancriticise that But you
are criticising, you are insulting the history of
thiscountry You cannot write a new history!
History of India, history of India’s freedom
struggle is invaniably relatedto the Congress
Party's history You should not forget that
The Congress Party’s resolution or the quit
India Movement's resolution was passed
and on that date, a reference was made In
the speech Can you deny the history? Can
anyone without referring to that, remember
that occasion? You should understand that
The Congress party do not even have a
distantthinking of insulting ordenigrating the
memory of any national leaders We feel
proud of respecting the memory of all the
national leaders So, Sir, | wish that other
political parties who are allresponsible should
not have denigrated the actions of the
Congress Party to celebrate this golden
Jubilee celebration.
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SHRI RABI RAY (Kendrapada)' Mr.
Speaker, Sir, after listening to
Chandrashekhar |i the speaker preceding
me, it 1s obvious that he has started the
factual position | was under the impression
thatthe Congress party which is in power will
not indulge in politics in the celebrations of
the 1942 movement’s golden jubilee. As
Chandrashekhar has asserted thatthe way
speeches were delivered in the Central Hall
andthe way in which the History of the 1942
revolution was putforth in adeformed shape
before the youth of this country Is very sad.
I did not expect this thing from the party to
which the hon Pnme Minister belong but |
feelthatthey have leamt nothing fromhistory

Mr Speaker, Sir, | want to submit that
everyone knows and it has become a part of
the history of the world’s freedom movement
that after the arrest of Gandhiyji in August
1942 at Bombay, these four brave people,
JaiPrakash Narain, Dr Lohia, Aruna Asaf Ali
and Achyut Patwardhan went under ground
and took over the responsibiiity of ‘do or die’
movement | wantto submit that at that time
| was a student of high school and may be
Chandrashekar)i was also a student of high
school since both of us are of the same age
group and at that time we usedto study in a
village high school At that time these four’
brave persons alongwith Gandhi had won
the hearts of the youth and continued to rule
their hearts for 10-20 years |want to submnt
to all those who are sitting here, specially
Shn Reddy)i who Is present here and who
had been the Chief Minister of Andhra
Pradesh as to whether they can prove the
History wrong and if #was not like so | want
to mention the names of those persone who
are holding high positions. Eventhese people
have spoken but whether it was not
appropriate for them to mention the names
of alithese four persons intheir speech? May
be, these four persons had left Congress
afterindependence and startedan aggresive
movement against Congress butthose were
the freedom fighters and revolutionaies |
want to bnng on the record which is not
mentioned here that after the last revolution
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of our country under the leadership of
Gandhiyi, it was decided by hom before two
days of his death which | want to rmind all the
Congressmen and Chako Sahibshouldlisten
it carefuly, that the work of Congress, which
was formed for national revolution, 1s over
and Congress should be disband and a Lok

Sevak Sangh should be formed

He wanted to form Lok Sewak Sangh
with the help of those who wishedto work for
othe Development of nation Do the
Congressmen not know that it was the last
wish of the Farther of the Nation to disband
Congress?

Today, | want tc say somthing about
Netaji Subhash ChandraBose The words of
Netaji Subhash Chandra Bose's speech are
still echoing in my ears he was bringing
togetherallthe Indians in South East Asiafor
the revolution The national leaders should
have made areference of the words of Nataji
in their speech and Azad Hind Fauj should
have been mentioned along with the 1942
revolution but it was not mentioned at all, at
least no reference was made to t in the
Central Hall | hope that the Congress party
willbe more interested on heanng alithis and
will not deny the things unnecessanly in a
proudy manner The way in which the
observations of 1942 revolution shouid have
been andthe way these have beendone are
not uptothe markforabig country, where we
are proud of maintairing parllamentary
democracy

My submission is this much only

SHRI RAM LAKHAN SINGH YADAV
(Arah) Mr Speaker, Sir, it 1s not necessary
formeto speak, since ShnChandrashekher)
and my fniends havetaken partinthis debate
I am not among those who have taken birth
after August revolution |amalso not among
those who at the time of August revolution
when Netajifought his first battle in which he
raisedthe slogan NA DENGE EK BHAI, NA
DENGE PAI” did not take part in that
movement While on the one hand | worked
underthe guidance of Gandhijifor monthsin
Bihar onthe other hand Itook part in the anti-
compromise conference by being afollower
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of Netay Subhash Chandra Bose. | leamt a

lot by being in the Congress Socialist Party
and under the leadership of Jaiprakash
Narainyi When the people, under the
leadership of Jaiprakash Nrainj escaped
from Hazaribagh jail then two people had
spentone night inthe VikramM L A Hostel
All this History is before me | faced bullets
while unfurling flag on the Patna Secretanat
toregister my oppositionto British rule, when
| was a student Today it has become an
apple of discord here | think that 1t is very
painful for me Whosoever may be
responsiable for it and whatever may be the
mistakes dueto anyone, but Ithinkthat there
1s nothing more sadthenthisthatithas taken
the shape of a debate inthisHouse Allthese
things willgo in athe proceedings and willbe
open for all, | understand that it 1s more
painful to me | understand that there is no
need at all of any debate on that after the
speech of BhaiChandrashekharji, eventhen
my submussion to the House Is to overlook
the misunderstandings at any leve! keeping
In view the sanctity of the August revolution,
its History and everyone knows as to who
were the partyicipants in it Today August
revolution is being celebrated all over the
country by all the parties and everyone
shouldco-operate inthat Everybody, whois
In power In State or in Centre should co-
operate and there should be co-operation of
all I think that 1t 1s made a bone of
contention then it will be a blot on the History
of our country and on the History of the
August-revolution There Is no need at all to
pull tt funther

With these words | beg pardon of my
colleagues and the hon Members since my
emotions are very strong Thatis why I stood
up before you to give vent to
them (Interruptions)

SHRI HARI KISHORE SINGH
(Sheohar) Mr Speaker, Sir, Iwantto say a
few words (Interruptions)

MR SPEAKER His assesment is very
good

(Interruptions)
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SHRI HARI KISHORE SINGH Mr
Speaker, Sir, | come of a family of freedom
fighters There are freedom fighters in my
own village Ibelong to such an area, where
injustone village in 1942 nine people became
martyrs while facing the European military |
am surprised that Ram Lakhan)i has stood
up andthattoo onthe occasion of the golden
Jublee of the August revolution of 1942, he
has performed a revolution
act (Interruptions) | am ashamed at the
discussion on it (/nterruptions)

SHRI RAM LAKHAN SINGH YADAV
Piease talk sensibly by (Interruptions)

SHRI HARI KISHORE SINGH Ram
Lakhanp | am in my senses while
speaking (Interruptions)

SHRIRAM LAKHAN SINGH YADAV f
| say anything about you you will feel bad
about it

SHRIHARIKISHORE SINGH You say
anything you like about me Iwillnotfeel bad
about it (Interruptions)

MR SPEAKER That s why | said that
one should not say anything against the
other

SHRI HARI KISHORE SINGH The
Golden Jubilee Celebratiors of 1942 that we
are observing now Is a national festival But
the manner in which the Government 1s
celebrating it and the way statements are
beingmade inthisregard  They link it with
someoffices (Interruptions)lamdistressed
I would specially Iike to make an appeal to
Kesrjiwhos sitting here and who participated
in the 1942 movement (Interruptions)

MR SPEAKER Please do not stretch
it too far (Interruptions)

SHRI HARI KISHORE SINGH He
supported the movement while in Hazaribag
Jai It was during this period that Shri
Jaiprakash Narayan escaped from the
Hazaribag jail (Interruptions)

MR SPEAKER Different States have
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different Government§, Everyone car
celebrate it

(Interruptions)

SHRIHARIKISHORE SINGH {tshould
alsobediscussed Iwouldliketo request Shri
Chandra Shekhar, at least, not to go into it
It was not a national movement of the
Congress (l) Party as it is being presented
and observed by the Government Ifthereis
any further dispute, we would say that an
effort 1s being made to glorify such a leader
who joined the movement most reluctantly

MR SPEAKER Nothing shouldbe done
tc minimise the glory of that Movement

[English)

SHRI CHITTA BASU (Barasat) | also
want to express my resentment and
unhappiness over the manner in which the
Golden Jubilee celebration of the great
August Revolution has been observed

[Translation)

MR SPEAKER Look, such a talkk may
undermine its dignity

(Interruptions)

[Enghish)

SHRI CHITTA BASU Please listen to
me and then you can answer Sir

SHRI SAIFUDDIN CHOUDHURY
(Katwa) He belongs to Netajy Subhash
Chandra Bose's party

MR SPEAKER Yes, Netaj Subhash
Chandra Bose is the respected leader of the
country and his memory will be wntten inthe
golden letters

SHRI E AHAMED (Manjeri) There is
no mention of Maulana Mohammed Al,
Hakeem Ajmal Khan, Dr Fandi They were
also leaders of the freedom movement
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MR. SPEAKER: Do youwantthiskind of

discussion to go on?

SHRICHITTABASU: You cannotfalsify
the history. It is true and we admit that the
AICC onthe 8th of August, 1942 gave the call
for a countrywide struggle for the liberation
and independence of the country. Mahatma
Gandhi gave a call to the people that the
responsibility of every citizen of the country
was “do ordie”. Itis not Congressmen alone,
but there are other political formations and
groups who responded magnificently to the
call of the nation. it was Forward Block, an
illegal party, it was RSP, another important
revolutionary group of our country and there
were a number of revolutionary groups
working in the country and the Communist
Socialist Party under the leadership of Lok
Nayak Jayaprakash Narain, which had a
very prominent and a virtal role to play. You
should know that there were parallel
Governments running in different parts of
the country.

MR. SPEAKER: On that day | would
have allowed you to make a long speech on
the Resolution.

SHRI CHITTA BASU: | have got the
privilege. | feel proud that Tamra Lipta was
declared afree country underthe leadership
of one of the former members of the House,
Satish Kumar Samanta, Ajay Kumar
Mukhopadhyay and other revolutionary
leaders and Congress leaders of course of
undivided Bengal.

Therefore itis notthe question astowho
gave the call. It is not the question whether
the call was given by the AICC. Ultimately
history has proved that is was the movement
which was launched by the masses and
115685 Sk the responsibility of properly
launching itinthe v ay they liked. As a matter
of fact, the Cc .gress did not provide
lsaveisiip and *nat is my grievance. They
gave the ca. but the Congress did not take
the respor ;ibility of coordinating the
movement, of leading the movement to the
logical conclusion.(Interruptions)
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SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Speaker, Sir, please
hold a separate discussion on it. Others
should also get an opportunity to express
their views during the Zero Hour. it is not
proper that only one hon. Member should
take so much of time...(Interruptions)

SHRICHITTABASU: Therefore, it would
be the endeavour of this House that allthese
things should be borne in mind so that in the
August Revolution, they canbe remembered
by the younger generation of our country in
its proper perspective and in its proper way.
Although very late, | think, the Government
should take into account all these historical
facets and see that it is really observed in a
manner that the people can understand that
it is a national festival and national
responsibility discharged by the Congress.

[ Translation]

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAM NABIAZAD): Mr.
Speaker, Sir, | do not want to go into the
whole dispute but it is a matter of glory forthe
friends of my generation that we got this
opportunity to observe the Golden Jubilee
Celebration of the ‘August Revolution'.

it has been said here that an effort was
made by the Congress Party to distort the
history. Iwould like to assure the leaders and
the hon. Members that there is no question
of distorting the history by the Government
and the Congress Party. The history of the
Congress party is 106-107 years old. The
questicn of distorting its history also does not
arise. Efforts were made to distort the history
of the Congress party but it did not
succeed.(Interruptions)

Mr. Speaker, Sir, we respect Gandhiji,
Subhash Chandra Bose, Jai Prakash
Narayan, Jawaharlal Nehru, Khan Abdul
Gaffar Khan, Maulana Azad, Rajendra
Prasad, Achut Patwardhan, Acharya
Narendra Dev, Dr. Ram Manohar Lohia,
Aruna Asaf Ali.(Interruptions)
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SHRI KALKA DAS (Karol Bagh) Dr
Ambedkar has also made contributions He
has been forgotten

SHRIGHULAM NABI AZAD Please let
me speak Mr Speaker, Sir, you can just
imagine how several other names come up
at my mention of some names Itis a matter
of pride for our country that so many names
associated withthe freedomstruggle of India
are coming up It can just be imagined how
many more names will the Hon Prime
Minister or any other hon Minister may
mention if they do so (Interruptions)

SHRIRAMVILASPASWAN (Rosera)
He I1s trying to put a curtain on the wrongs

SHR! HAR! KISHORE SINGH 1t 1s
nothing (Interruptions)

SHRiI TARA CHAND KHANDELWAL
(Chandni Chowk) Sardar Patel s name has
been neglected by the Congress Party nght
from the beginning (/nterruptions)

SHRIGHULAMNABIAZAD Yourparty
1S new Atleast my teacher did notteach the
history of this party to me (Interruptions)

Mr Speaker Sir, | have already made a
submissionthat I would not like to go into this
dispute We have a regard for the leaders
who participated in the movements of 47, 42
or in the movements that took place before
that OurGovernment and our Party respect
them and will continue to respect them We
will celebrate this function on behalf of the
Government and on behalf of the Congress
Party The Government will keep on
celebrating it and nobody can stop it

[English)

SHRI A CHARLES (Tnvandrum) Srr,
yesterday, whenthehon Ministerfor Welfare
made a statement regarding non-
implementation of the Mandal Commission
Report, you were kind enough to give me a
few minutes for a short intervention Sir, In
the course of the intervention, the only point
which | wanted to highlight was that all the
controversy and delay in implementing the
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Report of the Mandal Commission was
because the then Government andthe former
Prnme Minister did not include a list of
community for which the reservation was
eligible |1 made it very clear that the matter
went to the court of law as there was no list
of communities But, quite unfortunately,
when Doordarshan had telecast the news at
1G 30 PM, there was not even a mention
about that, when my speech was reported

All that was said was that | wanted the
Governmentto prepare a list of communities
including those communities that are omitted

Sir, the whole text of my speech is here |
never mentioned about any community that
hastobe included lonly saidthatsincethere
1s no list and since there has been delay, the
list has to be finalised

13.01 hrs.
[MR DEPUTY SPEAKER in the Chair

Again, | am personally wounded seeing
today s newspapers lamnot accusing either
the newspapers or the Government What |
want to say now Is they should convey the
message which | had tned to convey Sir,
one of the newspapers has said

“ A Charles (Congress-I)
accused the NF Government
headedby ShnV P Singh of not
including any of the trnibal
communities among the
Christians inthe reservationlist ”

But, Sir, there s no mention of Christians
In my speech In another newspaper, it is
sad

“A Charlessblamedthe erstwhile
VP Singh Government of not
including Chnshian in the list of
backward classes while
accepting the  Mandal
Commission Report

Sir, this 1s unfortunate Simply because
I am a Christian they should not convey the
message that | spoke for the Christians in
regard to the implementation of the Mandal
Commussion Report Sir, | represent the
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dignified people of Tnvandrumandwhenever
| speak in this august House, | speak with
conviction and in good faith 1 have no
confusion about my honesty if there is a
detailed discussion on the Mandal
Commission Report, | could expose as to
who Is responsible for the confusion | can
prove that there was political motivation
when the orders were issued and that it was
not for giving the benefit of reservationtothe
backward communities Therefore, Sir, |
would request you to convey the message of
what | had said yesterday and I would appeal
the fourth estate to go into my speech 1
appealtothemto give the correct statement
of what | have spoken yesterday in the
House (/nterruptions)

[Translation]

SHRIDJ TANDEL (Daman and Diu)
Mr Deputy Speaker, Sir,through you | would
like to draw the attention of all MPs The
M Ps belonging to all parties would listen to
me | have been elected from Daman and
D Earlier Daman, Diu and Goa constituted
a single unit After granting statehood to
Goa, Territorial Council was formed in
Daman Earlier we elected M L As to the
Assembly The Terntonal Council has been
set up four years ago

Our Admunistration appoints the
Territorial Council There are 12 members of
Daman in the Terrtonal Council, 8 members
are Chairmen of Panchayats and one each
fromS C andS T, one woman member and
one M P, in all there are 12 members An
incident took place on 18th June, 1991 Our
Terntonal Councillor, Shn Ram Bhai Patel
belongs to an agricultunst family He is very
social The Administrator appointed him as
Chairman of the Council Butthere has been
no oathtaking ceremony even after 11 months
and our Home Ministerwould notgo there on
the Scheduled time The Terrtorial Council
of Daman couldnotbeformed But Territorial
Council of Dadra and Nagar Haveli was set
up When territorial Council of Daman and
Diuwas formed, oathtaking ceremony could
not take place Our hon Minister of Home
Affairs had made programme to preside
over the oath taking ceremony on 31st July
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and all were invited accordingly But on 24th
July (Interruptions) Shri UttambhaiH Patel,
Minister of State in the Ministry of Rural
Development, who s sitting here, and others
wenttothe hon Ministerof Home Affairs and
complaned against the appointment of Shri
Ram Bhai as he belonged to Shri Devji Bhai
group When he was appointed Chairman in
1990, he was in Independent Member, where
as he was the Chairman of Panchayat when
he contested the elections durning 1990 1
was also elected as an M P in the elections
held next time | have been electedan M P

for the second time Some responsibilities
and engagements are always there Many
people complained inthe State Home Ministry
and conspired that this M P was the man of
Dev) Bhai and demarked his removal
immediately And on 24th July, the orders
were cancelledandhewasremoved Agreat
injustice has been done It was done under
the influence of false propaganda, Anything
may happen tomorrow Can you solve it
today? The situat.on in Daman 1s such that
forthe first ime afarmer s son got this office

The entire community and society are in
favour of him On 17th instant | gave notice
to the Ministry of Home Affairs and the
Administration to sit on fast in front of the
office of Administration I will sacnfice my Iife
forthe purpose of needanses (/nterruptions)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) Mr Deputy Speaker, Sir, today |
met the hon Speaker and sought his
permission to place the facts regarding
whatever has been said in the House Tthe
matter relates to Daman and Dw Since
Daman and D 1s a Union Territory, the
Ministry of Homs Affairs is directly
responsiable forit Thereisan Administrator
For the purpose of advising him, Terntoral
Council 1s constituted the declaration of
appointment has been made through
Gazette They have been informed The
implementation process was started They
were nominated as members of serveral
committees, e g, Red Cross Committee
Home Advisory Committee It was decided
that oath taking ceremony would take place
later on Its date was finalised as 31st July
The invitation cards were distributed The
concerned members were informedto come
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on 31st July to witness the oath taking
ceremony But later on, the said ceremony
was completed Why twas cancelled What
is the reason behind insulting any citizen like
this after his appointment?

SHRICHANDRA SHEKHAR Whatwas
the reason given?

SHRI ATAL BIHARI VAJPAYEE The
reason Is that Congress members met the
Administrator and asked him to cancel his
appointment as he seems to be associated
with the Bharatiya Janata Party Would
anybody be insulted like this? Will the
administration of Union Territory be run like
this at the instance of the Central
Government If any consultation was to be
made it should have been made much earlier
Was the appointment of Shrn Patel
necessary? But he is arespectedcitizen and
Chairman of group of Gram Panchayats He
enjoys distinguished place Is that particullar
terntory But it was not good to cancel the
date of oathtaking ceremony after distribution
of invitation cards You see the position of
Government of India The appointment was
published inthe Gazette of India Anythingis
published In the Gazette of India Who 1s
responsible for it? What is the attitude of the
Ministry of Home Affairs in dealing with
Damar: and D and what sense Is there in
treating a ctizen of India lke this? The
government shouldcometorwardandgivea
statement and place all the facts pefore the
House | would advise my hon colleague
thatthere s no needtogo onfast We willset
the Government right in this very House

[English)

SHRI PM SAYEED (Lakshadweep)
Sir, Icome from such an area where there Is
a similar set up Therefore, you may kindly
give me two minutes to speak

MR DEPUTY SPEAKER How are you
concerned?

SHRI CHANDRA SHEKHAR (Ballia)
Mr Deputy Speaker, Sir, the hon Member
has raised a point and hon Atal ji has
endorsed that point It is a very shameful
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incident No Government can share this
view Ifanotificationwasthere inthe Gazette
of Government of India and it was
subsequently changed, | would say that
either the Government has not mind or the
Government s acting under extraneous
influence Boththethings are senousenough
to call for an explanation from the
Government

Union Territory is directly under the
charge of the Home Ministry and the
Government of India No notification about
the union terntory can go into the Gazette
without the consent and concurrence of the
Home Minister The Home Minister shouid
explain what were the circumstances which
led to this incident No Home Minister can
say that he appointed a person without
having full knowledge about he man or that
he did it underthe influence of certain quarter
| do not know whether the man belongs to
BJP or to the Janata Party, janata Dal or to
any other party, but f an honourable citizen
has been appointed by the Government
there should be very valid reasons to cancel
that appointment Under no other
consideration, unless and Until the man i1s
lunatic or there is a charge of reason, the
appointment can be cancelled It 1s a very
serious matter and | fully endorse the
statement made by Atal Ji

SHRIP M SAYEED Sir, | want to say
something in this connection

MR DEPUTY SPEAKER Nobody has
dragged in your name

SHRI P M SAYEED Sur, it is not my
personal explanation that | am owing here |
Jjust wanted to share the circumstances in
which a situation like this has arisen In
Dadra-Nagar Haveli, Daman-Diu,
Lakshadweep and Andaman there Is one
and the same pattern, that 1s a Pradesh
Council is there

Two years back similar elections were
conductedinLakshadweep Candidates were
finalised on the basis of the political parties
and the House was constituted Out of 21
members elected in Lakhshadweep, 18



415 Re. Golden Jubilee

celebration of Aug. Revolution of 1942
Members were elected under the Congress
ticket and three under the Janata Dal.
According to the regulation all the elected
Members are known as Pradesh Council
Members. Out of this, three Members are
appointed by the Administrator as
Counsellors. Their status is similar to that of
the Deputy Minister in the State.

Now, what happens is this. According to
the strength of the majority party, the
Members are nominated by the
Administrator. Here, three members were to
be appointed. The Administrator wanted one
Member to be appointed from the Janata
Dal. I said, you do it at your peril. | will sit in
Dharna infront of your Bungalow. Then, he
said, according to the democratic norms, the
majority must be appointed. Similar is the
situation here also. The House mustknow all
thesethings before youcometoany explosive
situation. Before knowing all these things,
you should not condemn the Government.
Suppose, if a notification had been issued,
then, | would say, that was wrong. If the
majority party happens to be the Congress
orany otherParty, do you expectsome other
Party Member to be nominated? | am not
holding any brief for Congress party alone.
Suppose, Janata Dal is in @ majority, then
what will happen? So, this is what had
happened. Of course, icondemnit. Suppose,
the Administrator notifies a person’s name
as a Counsellor, that was the mistake of the
Administrator. For that act, he has to be
hauled up and not the Government. So, Sir,

fore they know anything fully well, to
condemn the Government is not good.

THEMINISTEROF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD): We
will ascentain the facts.

SHRI LAL K. ADVANI (Gandhi Nagar):
We would like to have an explanation.

[ Transiation)

1 would like that the Minister of Home
Affairs should make a statement on the
speech made by Shri P.M. Sayeed.
[English]

It may have relevance to Lakshadweep.
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[ Translation]

Prior to nomination, Shri P.M. Sayeed
has asked him to nominate a particular
person and not to nominate such and such
persons. It is one Kind of situation. | don*
know whether any election has been held or
not. Who is responsible for it? | only know
that Shri Ramu Bhai Patel was appointed
and it was notified in the Gazette. Later on,
date of oath taking ceremony was announced
sevendays in advance, because four people
visitedthe Ministry of Home affairs tochange
the Gazette. It is not tolerable. As has been
said by Shri Chandra Shekhar...

[English]

Was it without application of mind.
[Translation)

If it was so it was wrong. But in this
matter | would like to say that the Minister of
Home Affairs should explain under which
circumstances the appointment was
concelled. Irealise thatthe plea made by the

concerned M.P. is valid. The appointment of
Shri Ramu Bhai Patel should remain as it is.

[English]

MR.DEPUTY-SPEAKER:Mr. Azad, do
you want to say anything on this?

SHRI GHULAM NABI AZAD: | will take
up this matter with the Home Minister.

MR. DEPUTY SPEAKER: Now,
Message from Rajya Sabha.
13.17 hrs.
MESSAGE FROM RAJAYA SABHA
[English)
SECRETARY-GENERAL: Sir, I have to
report the following message received from

the Secretary-General of Rajya Sabha:-

“In accordance with the
provisions ofrule 127 ofthe Rules
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of Procedure and Conduct of
Busines inthe Rajya Sabha, lam
directed to informthe Lok Sabha
thatthe Rajya Sabha, atts sitting
held on the 10th August, 1992,
agreed without any amendment
to the Capital Issues (Control)
Repeal Bill, 1992, which was
passed by the Lok Sabha at its
sitting held on the 5th August,
1992

13.19 hrs
COMMITTEE OF PRIVILEGES
First Report
[English]

SHRI SHIV CHARAN MATHUR
(Bhilwara) | beg a present the First Report
(Hindiand Englishversions)ofthe Committee
of Pnivileges

COMMITTEE ON GOVERNMENT
ASSURANCES

Sixth Report
[Transiation]

DR LAXMINARAYAN PANDEYA
(Mandsaur) Ibegtopresentthe Sixth Report
(Hindiand Englishversions) ofthe Committee
on Government Assurances

COMMITTEE MON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE

Thrid Report
[Enghsh)

SHRI PROBIN DEKA (Mangaldor) |
beg to present the Third Report (Hindi and
English versions) of the Committee on
Absence of Members fromthe Sittings of the
House
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MATTERS UNDER RULE 377

(1 Need to clear the proposals of
Maharashtra Government for
financing Cooperative Spinning
Mills of that state

[English]

SHRI ANANTRAO DESHMUKH
(Washim) The Government of Maharashtra
has sent proposals of 30 Cooperative
spinning mills to the Union Government
seeking assistance from financial institutions
If these projects are financed, they would
provide employment to at least 30,000
persons inthe State The Union Government
have not responded on this 1ssue so far
Government of Kuwait have also given a
positive indication for financing cooperative
spinning units of Maharashtra | therefore,
request the Union Government to pursue
this matter with the Government of Kuwatt
and clear the proposals of the State
Government of Maharashtra

(1) Need to ensure employment
opportunities for the education
youths of Bolangir, Orissa

SHRI SARAT CHANDRA
PATTANAYAK (Bolangir) Thereis nomajor
industry except an Ordnance Factory at
Bolangir Parliamentaryconstituency Despite
the availability of natural resources there is
noinitiative taken by Centralas well as State
Governments to set up industry n this
region No scheme has been introduced so
far to ensure employmentto urban educated
youths Neither the District Industry Centre
nor the financial institutions are providing
techno-economic support tothese youthsto
be self-reliant by setting up of small scale
industries Unless some drastic steps are
taken, there 1s every possibility that the
youths may be drifted away frommainstream
of society

I, therefore, urge the Central
Government to take necessary steps for
ensuring employment facilities to the



419 Matters under Rule 377
educated youths of Bolangir without further
delay.

(i) Need to strengthen the Public
Distribution Systeminhilly areas

of Uttar Pradesh
[Translation)
MAJ. GEN. (RETD.) BHUWAN

CHANDRA KHANDURI (Garhwal): Mr.
Deputy Speaker, Sir, all the hill districts in
northern Uttar Pradesh have peen covered
under the new Public Distribution System.
However, itis a matter of regret that despite
this, the quantity of wheat and rice being
suppliedto the people has beenrestrictedto
600 gms. only per unit.

Rainfed agriculture isthe primary means
oflivelihood forthe people ofthese hillareas.
The agricuttural production is not adequate
to meet the needs of the people even for
three months. Therefore, people will have to
depend on Public Distribution System to
fulfill their requirements of foodgrains. The
Government should, therefore, take the
following measuresto strengthen the Public
Distribution System in these areas:-

1. Separate quota of foodgrains from
Central Pool should be allocated in
accordance with the requirements
of these districts.

2. The quota of rice should be
increasedto 6 kg andthat of wheat
to 8 kg per unit in these districts

3. Foodgrains should be supplied
adequately as per requirements
on a regular basis through the
Food Corporation of India.

4. Keeping in view the geographical
situation of the area more and
more godowns of foodgrains should
be constructed. Besides,
foodgrains shouldbe storedin large
quantities inthe existing godowns.

AUGUST 11, 1992
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(iv)  Need to set up training Centres
for CottageIndustries in Adivasi
dominated areas of Bihar

SHRI NITISH KUMAR (Barh): Mr.
Deputy Speaker, Sir, there is wide spread
discontent in Adivasi dominated backward
areas of Bihar. Poverty led exploitation and
lack of development projects is the root
cause of this discontent. The Central
Government had formed a committee to
study the matter during the last several
months and the Committee had also
submitted its report on May 18, 1990. The
State Government has also allocated about
25 percent of the total budget allocation for
the financial year 1992-93 for the
development of this area. But the amount is
very meagre. Aproposaltoconnect Jamtara
Dumka-Rampur Hatin Santhal Parganaand
Ranji-Hazaribagh Giridih in Chhota Nagpur
by railway lines is under consideration since
long. It has not been approved so far.
Therefore, through you, Iwould liketoinform
the Government that neither the soil of this
area is fertile not there are ample irrigation
facilities. Hence, the Government should
encourage setting up of cottage industries
there. The Government should not only set
up training centtre for cottage industries but
also provide financial assistance to the
trained youth in order to provide job
opportunities to them.

(v) Need to protect and conserve
ancient temples at Barasuaalo,
in Dhenkanal district, Orissa

[English]

SHRI K. P. SINGH DEO (Dhenkanal):
The 13th Centuary temples of Kapilas;
Kapileswar Mahadev at Barasuaalo,
Astasambhu at Kulals; Ananta Sagan -the
27ft. sand stone reclining statue on the bed
of Brahmaniriverin thedistrict of Dhenkanal,
are decaying, crumbling and are getting
destroyed due to neglect and inadequate
protection, restoration and repairs as well as
abasence of any conservation measures
may be due to financial reasons. They are
under the State Archaeological care at
present.
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The Central Archaeological Survey must
intervene ortake underintsptrotectionthese
valuable cultural heritage in orderto prevent
destruction of them and more specially
preserve themfor posterity as well respect
the sentiments of the people.

(vi)  Need to ensure that workers
engagedin cottonmills in Kanpur
are not retrenched

[English]

SHRI JAGAT VIR SINGH DRONA
(Kanpur): Mr. Deputy Speaker, Sir, | would
like too raise a matter of urgent public
importance under Rule 377. 1 had drawn
the attention of the Government to the
dipiorable condition of cotton mills in Kanpur,
earlier too. But since the Government has
not taken any effective measures in this
connection severe discontent has spread
among the workers. it has become a
permanent problem for the Government.
Not to speak of running the mills, even the
labourers are not getting their salary. Due to
cut in Budgetary provisions neither raw
materials is being made available nor wages
are being paid to the workers. Despite
several announcements and assurances by
the Government in the Lok Sabha the
labourers working for more than last about
15years have been retrenched. Forwarding
the cases of these sick mills to the Board of
Industrial Finance and Reconstruction
(B.I.LF.R.) for examination is nothing but a
step in the direction of closing these mills
from labourers point of view. Thousands of
labourers have been rendered unemployed
thus leading their families on the Verge of
starvation. Anatmosphere of unprecedented
uncetainty prevails and vague policy of the
Government has given rise to feelings of
resentment in labourers which they have
been expressing time and again in one way
orthe other. So much so that the joint efforts
of the hon. Minister of Finance and the hon.
Minister of Textiles have failed to find a
solution to it.

Therefore, I would like the Central
Government to fulfil the assurances and
announcements made on several occasions
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in the House and also ensure that no
labourer is retrenched and those who have
already been retrenched wouldbereinstated.
It is the Government's responsibility to see
that wages are paid timely and a lasting
provision is made for these payments. Atthe
same time it should not only analyse the
administrative and economic situation but
also take effective measures to avoid the
probable unprecendented labourers unrest.

13.27 hrs.

The Lok Sabha then adjourned for Lunch
till thirty minutes past Fourteen of the
Clock.

14.37 hrs.

The Lok Sabha re-assembled after
Lunch at Thirty-seven minutes past
Fourteen of the Clock.

{MR. DEPUTY SPEAKER in the Chair)
PAPERS LAID ON THE TABLE

Annual Report alongwith Audited
Accounts and Review on the Working
of the Rashtriya Manav Sangrahalaya,

Bhopal for the year 1989-90 etc.

[English]

THE DEPUTY MINISTER IN THE
MIN!STRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): On behalf of
Shri Arjun Singh, |begto lay on the Table:-

(1) (i) A copyofthe Annual Report (Hindi
and English versions) of the
Rashtriya Manav Sangrahalaya,
Bhopal, forthe year 1989-90 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and
E.glish versions) by the
Government on the working of the
Rashtriya Manav Sangrahalaya
Bhopal, tor the year 1989-90.
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(2) A statement (Hindi and English
versions)showingreasons fordelay
In laying the papers mentioned at
(1) above
[Placed In Library See No LT
2480/92].
(3) (1) Acopyofthe Annual Report (Hindi
and English versions) of the
Regional Engineering College,
Tiruchirapalll, forthe year 1989-90

A copy of the Annual Accounts
(Hindiand English versions) of the
Regional Engineering College,
Tiruchirapalli, for the year 1989-90
together with an Audit Report
thereon

(m) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Regional Engineering College,
Tiruchirapalli, for the year 1989-
90

A statement (Hindi and English
versions) showing reasons fordelay
In laying the papers mentioned at
(3) above

(4) [PlacedinLibrary SeeNo LT-2481/
92]

Notifications Under Food Corporations
Act, 1964

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED) | beg to lay on the Table a copy
each of the following Notifications (Hindiand
English versions) under sub-section (5) of
section 45 of the Food Corporations Act,
1964 -

(1) The Food Corporation of India
(Staft) (First Amendment)
Regulations, 1992 published n
Nouhicawon No EP 16- 1/92 in
Gazette of India dated the 18th
May, 1992

AUGUST 11, 1992
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(2) The Food Corporation of India
(Staff) (Second Amendment)
Regulations, 1992 published In
Notification No E P 36 (1)/89 in
Gazette of India dated the 16th
July, 1992

(3) The Food Corporation of India
(Staff) (Third Amendment)
Regulations, 1992 published In
Notification No E P 2-6/91 In
Gazette of India dated the 16th
July, 1992
[Placed in Library See No LT -
2482/92)

Statement Correcting reply, to U.S.Q.
No. 4662 dated 6th August, 1992
regarding Government
Accommodations to employees of
political Parties

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM) Ibegtolayon
the Table a statement (Hindi and English
versions) correcting the reply given on the
6th August, 1992 to Unstarred Question No
4662 by Shn Devi Bux Singh and Dr
Ramesh Chand Tomar regarding
Government accommodation to employees
of Political Parties

[Placedn Library SeeNo LT-2483/92)

Notification Under Delhi Municipal
Corporation Act, 1957

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM M
JACOB) Ibeg to lay on the Table a copy of
the Notification No U-14011/160/89 - Delhi
(Hindi and English versions) published in
Gazette of India dated the 4th June, 1992
making certain amendments to Notification
No U-14011/160/89 -Delhi (1), dated the 6th
January, 1990 under sub-section (3) of
section 90 otthe DelhiMunicipal Corporation
Acy, 1957

[Placedin Library SeeNo LT -2484/92)]
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Memorandum of Understanding
between the Container Corporation of
India and the Ministry of Railways for
the year 1992-93

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) | begto lay on the Table a
copy of the Memorandum of Understanding
(Hindi and English versions) between the
Container Corporation of India and the
Ministry of Railways for the year 1992-93

[PlacedinLibrary SeeNo LT - 2485/92)

Notification Under Prevention Food
Adulteration Act, 1954 and reasons our
delay in laying the papers mentioned

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM M

JACOB) On behalf of Shrimati DK
Tharadevi Siddhartha, |beg to lay on the
Table -

(1) Acopy of the Prevention of Food
Adulteration (Fourth Amendment)
Rules 1990 (Hindi and English
versions) published in Notification
No G SR 281 (E) in Gazette of
India dated the 29th May, 1991
under sub-section (2) of section 23
of the Prevention of Food
Adulteration Act, 1954 togetherwith
acorrigendum thereto published in
NotfficationNo G S R648 (E) dated
the 25th October, 1991

(2) A statement (Hindi and English
versions) showing reasonsfordelay
In laying the papers mentioned at
(1) above

[PlacedinLibrary SeeNo LT-2486/
92]

Annual Report, Annual Accounts and
Review on the working of Central
Institute of Hindi, Agra for the year
1990-91 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENTT OF

SRAVAN~ 20, 1914 (SAKA)
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CULTURE) (KUMARI SELJA) |begto lay

on the Table -

(1) (1) Acopy ofthe Annual Report (Hindi
andEnglish versions) ofthe Central
Institute of Hindi (Kendriya Hindi
Shikshan Mandal), Agra, for the
year 1990-91.

(n) A copy of the Annual Accounts
(Hindiand English versions) of the
Central Institute of Hindi (Kendriya
Hindi Shikshan Mandal), Agra, for
the year 1990-91 together with
Audit Report thereon

(m) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Central Institute of Hind! (Kendriya
Hindi Shikshan Mandal), Agra, for
the year 1990-91

(2) A statement (Hindi and English
versions)showingreasons fordelay
in laying the papers mentioned at
(1) above

[Placed in Library See No LT -
2487/92]

A copy of the Annual Accounts
(Hindiand English versions) of the
JamiaMilhalslamia, New Delhi, for
the year 1990-91 together with Audit
Report thereon

(4) A statement (Hindi and English
versions)showing reasons fordelay
In laying the papers mentioned at
(3) above

[PlacedinLibrary SeeNo LT-2488/
92]

A copy of the Annual Report (Hindi
and Englishversions) ofthe Central
Institute of Higher Tibetan Studies,

(%) O
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Sarnath, Varanasi, for the year STATUTORY RESOLUTION RE

1990-91 DISAPPROVAL OF FOREIGN
EXCHANGE CONSERVATION (TRAVEL)

(1) A Copy of the Annual Accounts TAXABOL”‘Z\TDORD'NANCE

(6)

7)

()

0]

()

(Hindiand English) versions of the
Central Institute of Higher Tibetan
Studies, Saranath, Varanasiforthe
year 1990-91 together with an
Audit Report thereon

A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Central Institute of Higher Tibetan
Studies, Saranath, Varanasi for
the year 1990-91

A statement (Hindi and English
versions)showingreasons fordelay
in laying the papers mentioned at
(5) above

[Placedin Library SeeNo LT-2489/
92]

Acopy of the Annual Report (Hindi
and English versions) of the
University Grants Commussion,
New Delh, for the year 1990-91,
under section 18 of the University
Grants Commussion Act, 1956

A copy of the Review (Hindi and
English versions) by the
Government on the working of the
University Grants Commission,
New Delh, for the year 1990-91

/ statement (Hindi and English
v rsions) showingreasons fordelay
in laying the papers mentioned at
(7) above

[Placed in Library See No LT -
2490 /92]

FOREIGN EXCHANGE CONSERVATION
(TRAVEL) TAX ABOLITION BILL) 1992 -
CONTD

[Enghsh]

MR DEPUTY-SPEAKER
Sobhanadreeswara Rao Vadde

Shri

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada) Mr Deputy- Speaker,
Sir, 1 begto move

* That this Housa disapproves of
the Foreign Exchange
Conservation (Travel} Tax Abolition
Ordinance, 1992 (Ordinance No, 8
of 1992) promulgated by the
President on the 29th May, 1992 "

Sir, I feel that this measure of abolition
of foreign ‘ exchange conservation relating
to the travel tax Is premature The reason
astowhythis travel tax was imposedin 1992
was to discourage the foreign travel and
atleastto some extentconserve the precious
foreign exchange Now, abolition of this tax
will negate the objectives with which this
was introduced Now, the ba'ance of
payment's position has improved to some
extent definitely from the situation which
was there some time back, but still t can be
taken as a temporary phenomenon and still
we are not out of the woods We have to
make all-our efforts to increase our foreign
exchange reserves Even the targets for
exports were not realised There is some
gap In the targets and the actual
achievements This year, unfortunately, the
nature 1s not kind enough in different States
and a drought situation is there in different
parts of the country | fear that we have to
import food grains and some other
agricultural products Including edible oils
Because ofthe good results of the technology
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mission cn oll seeds, In recent times out
import bill has come down But, still we may
have to spend some money So In these
circumstances, | feel that abolition of this
Foreign Exchange Conservation (Travel) Tax
Billis not taken at a nght time

Now, the Government I1s going ahead
with the liberalisation programme It has
announced several policy measures in the
econom.c, industnal and trade fronts But,
when we examine the experience of some
other countries where this liberalisation
process has already been attempted one
particular phenomenon that is observed is
that their balance of payments position also
has further worsened There were some
gains in some sectors Butatthe sametime,
it Isalso afact thattheirbalance of payments
position has further accentuated Wa have
to keep that also in mind

As the hon Members are well aware,
from 1985 onwards because of certann
policy measures thathave been takenbythe
then  Government and the subsequent
Governments our foreign exchange
reserves have gone downto the lowest ebb
The value of the rupee also has gone down
In 1980 81 whilethe rupee perUSdollarwas
Rs 7 89,by1985-86 thas gonedown toRs
12/ From 1986-87 to 1991-92, it came
downto Rs 25/-, that means more than 100
per cent So, | hope, the Government will
keep all these factors in mind The growth
rate inforeign exchange earnings fromexport
of goods and services by public sector
undertakings was lowerin1991 Itwas 115
per cent as compared to 30 per cent and
17 1 percent respectively in the two
proceedingyears Now, theforeignexchange
reserve are nearly 6 billion Itcan only give
some consolation that it is better than
earlier But still a small country ke Taiwan
IS now having eighteen bilion dollars in
foreign exchange reserves surpassing Japan
and USA Even our neighbour China I1s
having a huge volume of foreign exchange
reserves the Government has some time
back Iiberalisedthe Foreign Exchange Rules
and may fear is that with this relaxation the
authonsed foreign exchange dealers can
sell foreign exchange to the members of

Bff 430
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various delegations of trade organisations,

etc goingabroad Sothere shouldbe some
restraint on this The rule relating to the
celling on release of foreign exchange for
import of eapital goods was also withdrawn
by the necessary Bank of India on 17th
March, 1992 All these measures which
have been taken by the Government may
lead to depletion of our foreign exchange
reserves

1 urge upon the movement to take all
possible steps to furtherincrease ourexport
earnings No stone should be left unturned
in that endeavour The Government may
contemplate abohshing this Foreign
Exchange Conservation (Travel) Tax onlyat
the point of ime when we have reached the
stage where we need not bother any more
about the balance of payments and where
we have enough offoreignexchange reserves
with us

With these words, | oppose the
Ordinance that was promulgated as
Ordinance No 8 of 1992 Thank you

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR) Sir, this 1s
regarding abolition of Foreign Exchange
Conservation (Travel) Tax Bill, 1992 Thetax
atthe rate offifteen percent was introduced
to the Finance Act, 1987 with a view to
conserve foreign exchange and discourage
foreign travel This came Into force with
effect from 15th October, 1987 Thetaxwas
applicable to foreign exchange releases for
alltypes of travel, except traval inconnection
with medical treatment, higher education
and piignmage

Government have been receiving
representations from time to time for the
abolition/exemption from the said levy In
respect of foreign exchange releases for
travel abroad under various schemes like
Returning Indians Foreign Exchange
Entitlement Scheme, Foreign Travel Scheme,
as also foreign visits for export promotion
etc With the introduction of the Liberalised
Exchange Rate Management System, the
foreign exchange for travel abroad is now
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required at market rate The levy of fifteen
per cent on foreign exchange obtained at
market rate makes the effective cost of the
foreign exchange so obtained quite high It
was, therefore, considered necessary inthe
general public interest and in line with the
new economic policies of the Governmentto
abolishthe levy of fifteen percentonforeign
exchange releases for alitypes of travel with
effect from 1st June, 1992

As Parllament was not in session, the
President promulgated the Ordinance
abolishing the sad Tax The Foreign
Exchange Conservation (Travel) Tax
Abolition Bill 1992 s to replace the said
Ordinance

| beg to move*

That the Bill further to amend the
Finance Act 1987 be taken into
consideration ”

MR DEPUTY SPEAKER Motions
moved

That this House disapproves of
the Foreign Exchange
Conservation (Travel) Tax abolition
Ordinance, 1992 (Ordinance No
8 of 1992) promulgated by the
President on the 29th May 1992”

That the Bill further to amend the
Finance Act, 1987 be taken Into
consideration”

There are amendments to ghe
consideration motion Shri Gindharlal
Bhargava may move his amendment

[Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) Sir [ beg to move

ThatBillbe circulatedtoelicit public
opinion thereon tll November 4
1992 " (1)

AUGUST 11, 1992
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MR DEPUTY SPEAKER Shri Dau
Dayal Joshi 1s not here to move his
amendment Shn Pnthviraj Chavan may
speak now

SHRI PRITHVIRAJ D CHAVAN
(Karad) Mr Deputy Speaker, Sir, Irise to
support this Bill which seeks to abolish the
foreign exchange conservation travel tax
An ordinance was promulgated which had,
Infact, abolished this tax with effectfrom 1st
June, 1992

This tax was introduced in the Finance
Act, 1987 when late Shn Rajv Gandhi
presented the Budget The tax sought to
levy a charge of 15 per cent for all foreign
exchange purchased for purposes of travel
abroad There were some exceptions and
these were for persons going abroad for
medical treatment including to an attendant
if permitted by R B | for people going
abroad for studies and for pilgrimage
purposes, for people travelling for Haj
pilgrimage, travel to Sikh shrines in Pakistan
andBangladeshandalsofor peopletraveling
for visit to Mansarovar

The purpose of this tax was two-fold
One was 1o discourage unnecessary travel
abroad, discourage ostensible spending
abroadand alsotoearn some revenue inthe
process Whenthe Finance Actwas passed
it was anticipated that a revenue of Rs 60
crores wouldbe earned Actually in 1990 91
there was an earning of Rs 73 crores from
this tax and in 1991-92 the earning was Rs
81 crores In 1992-93 Budget the expected
revenue fromthis source was Rs 88crores
Therefore, by abolishing this tax we standto
lose about Rs 88 crores

Butif you look at the rationale forthis tax
which was to discourage travel abroad, we
have to look at the present situation In this
year's Budget we adopted a system of
partial convertibility of rupee and we brought
in the system of liberalised exchange rate
management system, where we have gone
officiallyto a duelexchange rate mechanism

*Moved with the Recommendations of the president
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We have a market rate which 1s determined
by day -to-day markettransactions of demand
and supply and we have an official rate
Continuing this tax would make it a triple-
rate system, because, In effect we, will be
having a third-ties of rate of exchange for
people travelling abroad

Already after the July, 1991 foreign
exchange adjustments, ordevaluation,there
was nearly 23 per cent devaluation with
respectto U S dollar and Pound Sterling
Subsequent to that there was a floating
exchange rate mechanism which gradually
raised the rate of exchange

Let us now see what was the rate of
exchange in 1987 when this tax first was
introduced We will know, dunng the years
of Shri Rajiv Gandht, 1985-1989, there was
a substantial stability of exchange rate
During the entire year 1987-88 the rate of
U S dollar with respect to rupee was about
Rs 1290 That was stable about a year
FromRs 12 90whenthis Billwas introduced
in 1987, what s the situation today?

As a result of devaluation in 1990-91
and as a result of partial convertibility
mechanismand LERMS mechanism, where
wentroducedthe PCRregime, in April, 1992
the marketrate of US dollar had gone to
Rs 31 If you addthe 15 percenttax travel
onthis,itgoes toRs 36per US dollar So
we consider the original cost when this Act
was introduced to discourage unnecessary
foreign travel The rate of dollar was Rs
12 90paise andtoday apersongoing abroad
has topay Rs 36/-a dollar So,the primanly
the purpose of discouraging unnecessary
foreign travel has been at least achieved

The next thing 1s some revenue will be
reduced Rs 90 crore revenue this year On
the one hand we are going for simplification
of precedure We are simplifying everything
where the bureaucratic interference in that
day-to-day life and business is soughttobe
eliminated What this Act did in fact was it
had introduced the whole regime of rules
andthere were powersto exemptthetax and
there were powers to waive the penaity All
sorts of rules and regulations come whenever

Tax Abolition Bill 799
anyspecialsystem isintroduced lwouldlike
to ask the Government, was any one
convicted of this Act because the penalty
was only 100 percent of the tax evasion? |
do not think anybody was really convicted
under this We had a lot of rules and
regulations under this Act So there is full
|ustification both fromthe point of view of the
need to avoid unnecessary travel abroad,
we have already raised the foreign exchange
rateto a situationwheret is aimost prohibitive
to travel abroad by paying Rs 36 to adollar
Whatthe Government has done is that it has
removed this 15 per cent surcharge, people
will have to buy the foreign exchange at
market rate which at present 1s Rs 30to a
dollar for travel abroad

Sir, when india wants to become a
global player, we want to complete with the
international manutacturers businessmen,
the needto travel abroad Is a necessity now
and we cannot penalise foreign travellers
who want to go for justifiable purposes for
doing business and to promote exports
Therefore, there is absolutely full justification
for withdrawal of this tax which simplifies the
exchange rate mechanism also

Sir, this Bill gives us an opportunity to
examine the working of the partial
convertibility of the rupee and the LERMS
mechanism which came into being in the
budget of 1992 Sir, foreign exchange
reserves as of June 1992 are nearly six
billondollars This was up fromalowof 1 2
billlon dollars in September 1990 dunng the
Gulf war It hadfurther gone down to about
1 1 biliondollars in June 1891 But Sur, this
1s deceptive The figure i1s very healthy but
it consists of about 1 6 billion dollars which
has come inthe formof India Development
Bonds, 0 8 billion doliars are through the
immunity scheme which we had launched
last year andthe netaid less the debt service
and amortisation costs is 1 8 billion dollars
which includes 300 million dollars of World
Bank’s structural adjustment loan So, the
amount of nearly 4 2bilion dollars 1sinterms
ofeither India Development Bond forthe aid
which 1s a loan The net Increase in the
foreign exchange by merchandise trade s
not very healthy, but still the figures of six
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billion dollars of foreign exchange shows
very clearly the confidence In India’s
economy Unfortunately, Sir, wheneverthere
1s trouble in the country either in the form of
socially disturbed conditions due to the
religious fevour, the mandir agitation or
whatever, the NRI deposits tend to flow out
of the country Last month we had serious
problems on hand, thanks to the Prime
Minister, we have resolvedthis problemand
we hope to come out with an amicable
solution to the mandir i1ssue -there was a net
outflow of foreign exchange, flight of capital
from the country A lct of proposals for
foreign Investment which were under way
got stalled onthe way It is very important,
Sir, that this new policy seeks to attract
toreign investment, but if social conditions
are not conductive foreign capital will not
come and as a matter of fact, the NRI
depositswillfly away laisowould like to take
this opportunity to draw the attention of the
Houseto anothertraveltax Wehave foreign
travel tax which imposes atax of Rs 300 on
every ticketon trave! abroad and Rs 1500n
travel to neighbouring countries

15. 00 hrs

This tax also needs to be reviewed | think if
we are going to waive or abolish the Foreign
Exchange Conservation Tax, even this
foreigntraveltax also naeds to be looked at
We earned Rs 90 crores in 1990-91
through this tax | think, there s a full
justification for withdrawal of this tax

My last point 1s about the partal
convertibility problem We have a regime of
partial convertibility, but there are disturbing
reports that the World Bank will not release
the nexttranche of loan, unless we move to
full convertibility immediately Yesterday or
day-before yesterday, there was a report in
the papers that some high official of the RBI
has gone on record and told the people that
we will been moving to full convertibility very
soon We need a clarffication from the
Government as to what the Government is
thinking on the full convertibility Are we
working under pressure from somebody or
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can the Government convince us thatmoving

to a regime of full convertibility very soonis
In the national interest?

Finally, | commend the Bill o the House
and | except that there will be unwersal
support for this Bill which is in the nature of
simplification of procedure

SHRI KARIYA MUNDA (Khunti) Mr
Deputy Speaker, Sir, onbehalf of ourgroup
ofJanataDal, lwantto knowthe time allotted
to our group which consists of four hon
Members of this House | also want to know
the time allotted for all the parties

MR DEPUTY SPEAKER Thetotaltime
allottedforthis temis two hours Inthat, the
Congress () gets 51 minutes, BJP gets 25
minutes, Janata Dal gets 12 minutes, CPI
(M) gets 7 minutes, etc

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD)
Mr Deputy Speaker Sir, today we had a
meeting of the Whips of all the political
parties and keeping In view the paucity of
time and the number of Bills pending before
the House, we have unanimously agreed
upon to finish the business as perthe time
aliotted by the Business Advisory Committee
That 1s the unanimous decision of all the
Whips (Interruptions)

[ Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) Mr, Deputy Speaker, Sir, |am on
my legs to express my opinion on this Bill in
two respects First, | want to oppose the
ordinance through which hon Minister has
sought to abolish 15 per cent tax and
secondly, | would like to support the Bill
intfroduced by the hon Minister | am
submitting that during 1987-88 the then
Pnme Minister late Shn Rajv Gandhi who
was at that time holding the charge of
Finance Ministry also had imposed tax in
this very Lok Sabha

[English)

“I propose to levy a modest tax of 15 per
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cent on foreign exchange released in India
for foreign travel

[Translation)

Moreover concession was given to
those whowant togo abroadforthe purpose
of medical treatment and education It was
estimated that this tax would realise Rs 60
crore Now, the hon Minister should tell us
whether the amount of money recovered Is
Rs 60 crore or more The hon Minister
shouldclarfy whetherthe amount deposited
bythe peoplein fareignexchange afterissue
of this ordinance will be returned or will be
utilized 1n the national interest after with
drawing this ordinance

If somebody wished to seek foreign
exchange work Rs 10,000 he hadto pay an
extra amount of Rs 1500 Now the
Government has decided to abolish this
practice |supportthis Billon behalf of my
party Bharatiya Janata Party, but | do not
support the ordinance |am talking about
the ordinance because the Government has
said that it will abolish it from June 1,1992
Thistax was imposedon 15th October 1987
The Government continued to realise this
tax from October 15 1987 to June 1 1992
Now It says that

15.06 hrs.
[MR TARA SINGH m the Charr
[English]

The decision to abolish the tax has been
taken following the introduction of partial
convertibility of rupee and the liberalised
Exchange Rate Management System
(LERMS) under which foreign exchange for
travel has to be ootained at market rate ”

[Transiation)

Theretore, you are goingto abolishit A
provision has been made to charge fine
from the defaulters Moreover, it has been
said that the Government proposes to
Impose a negligible 15percenttax of onthe
foreign exchange released in Indiato those

persons who go abroad withview to earn
revenue and save foreign exchange The
foreign exchange released for the purpose
ofeducation andtreatmentinforeign country
will be exempted from this tax This
notification will be enforced from the date of
its issue This is estimated to earn revenue
of Rs 60 crore Provision was made to
charge fine fromthose who failed to pay it
The foreign exchange became partially
convertible and it was made obligatory for
foreign visitors to obtain foreign exchange at
market rate From this point of view 15 per
cent tax should have been abolished rnight
from the date the Government issued this
order In my view the amount recovered by
the Gowernment during that period Is
improper This ordinance was issued very
late

[English)

*An ad hoc tax 15 per cent on foreign
exchange drawn by Indian travellers was
introduced a couple of years back With the
partial convertibility of the rupee and making
it obligatory for travellers to buy foreign
exchange inthe open market, thistax should
have been removed on the same day

[ Translation)

This tax should have been abolished
with effect from the date of its issuing My
submission isthatin view of the convertibility
of the rupee at devaluated market rate, If a
foreign wisitor or mutfti-national comes to
India, he enjoys every sort of concessions,
but Indian businessmen enjoy no
concessions It means that the Indian have
norelaxation inforeign exchange Regulation
Act but foreign visitors who come to India
enjoy it The conclusion of this whole thing
i1s one should come her as atouristonly In
my view this was the case My submission is
that you have displayed gs bberalised view
regarding economic policy in #s Budget-
speech on the 28th February Youcontinued
to realise this tax even upto the month of
June In other words, the Govemment went
onrealising tax fourmonths What happened*
to # after all these declarations? I the
Government was determinedto do 1t as it
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stated in the Budget, that it was going to
abolish quota, permit and licence system,
give exemptions in privatization and it would
provide all sort of encouragement to private
" sector and the public sectors too and not
even this the Government permitted the
NRI's to bring gold from foreign countries.
What was the purposeto levy tax onforeign
exchange? The Government should
definitely clarify it. My submission now is
whether the position of foreign exchange
reserves has improved for which it ievied tax
from October, 15, 1987 and promulgated an
ordinance on June 1, 1992. it would have
been better if all these things would have
appeared in its Budget-speech raade on the
29th February. Its consequence too would
have been better. Since the Government
has declared allthese thingstoo late through
its ordinances on 1stJune. | have moved a
motion to repeal this ordinance. Since, the
Government introduced this ordinance after
realizing tax four months, | oppose it.
Moreover, has the position of foreign
exchange reserves been improved due to
callection of this tax in this period? How this
money realised as the above saidtax willbe
utilised? Will the Government return, the
money, inform the persons concerned or
* how you will utlise this money collected as
tax through unfair way during four months?
It should certainly clarify all this in its reply.
Thesecondthingisthat since Ict of relaxation
has been given in the foreign exchange
rules, no person, whether he is agovernment
official, public sector official, or an
Organisation or an individual going abroad,
should get foreign exchange at the control
rate. A lot of discussion has been going on
in the country regarding stock market.
Foreign exchange worth Rs. 110 crore has
gone out of the country. What is the
government doing about the foreign
exchange which is going out-this should also
be clarified by the Government. That is why
loppose this ordinance. Throughthis Billthe
honoratle minister has made a provision of
15% exemption which we also have been
demanding. Several associations have also
been making this demand. So we welcome
it whole-heatedly, cn hebalf of our party, |
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would like to know fromthe Government as
to how much amount has been received
illegally during the period of four months,
whether this amount would be returned to
thé people or it would be utlised in a better
way. The hon’ble ministershouldclarify these
points in his reply in a positive manner.

I think you for giving me time to speak

_and conclude my speech.

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, | thank you for giving me an
opportunity to speak on this bill, and | would
like to express my views on this bill. What
was the reason for impoesing a 15% tax on
those who usedto go abroad after obtaining
foreign exchange from the Government
while presenting the Budget in 19877 The
then Prime Minister and Finance Minister
ShriRajiv Gandhihad statedtworeasonsfor
imposing this 15% tax. The 1 rst reason was
that persons going onforeign trips should be
discouraged from going cn foreign trips
unnecessary, and augment the foreign
exchange reserve of ourcountry. The second
objective was that by imposing thistax, our
foreign exchange reserve would increase to
some extentand thus he envisaged thatthe
country would gain €0 crore of rupees every
year. But as per the latest reports, this
amount has gone up to Rs. 90-91 crore
instead of Rs. 60 crore. By abolishing thistax
nowthere may betwolosses. Firstly, youwil!
lose the revenue of Rs. 93-81 crores in your

"Reserve found and sezondly the foreign

exchange Reserve of Indis will decline
automatically due to adverse balance of
payment. The people shall automatically get
encouragement to go on foreign tours and
they will try to get foreign exchange from
your Reserve. So atfirst, lwould like to know
from the Government whether it has any
such plan, any criteria on any method cf
control through which it can introduce a
system which may remove the difference
betweenthe official rate and the market rate
of foreign currencies. If * Hu are not able to
remove this difference and the market rate

. is 8-10 rupees more than the cfficial rate of

exchange, is it necessaly to continue this
scheme? If this is not so, the government
should devise aprocess sothatthere should
be no ¢ifference between the official rate
and the market rale of exchange and it
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should betha same. If itis not like this, then
I suggest that this tax should be continued.

Secondly, | would like to point out that
the government is giving this argument that
now the balance of payment position is all
right. | would like to tell you in polite words
that till a year back, our country sold abroad
66 tons of gold to maintain the balance of
payment position in return we got 600
million U.S dollars. It shows our critical
condition in this respect, and even at that
time we had a reserve of only 3077 million
dollars. The Government claims thatwithin
a period of one year the position of foreign
exchange reserve has become all right and
we have a reserve of nearly 5700 million
dollars now in ourforeign exchange reserve
fund. if some people want to go on foreign
trips and make request for releasing some
foreign exchange, it will not have any effect
on our foreign exchange reserve.

In this connection, | would like to point
out that it is not our hard eamed foreign
exchange reserve, , which has increased
from three thousand million dollars to 5,700
million, dollars this is not the money earmed

. by us through our hard work, sxpoft or by
setting up industries and expanding our
occupations in foreign countries. I this
government wants to create this kind of an
atmosphere in the country, then | think it is
absolutely wrong. What kind of money do
you have today? This amount has been
given as a loan by I. M. F. and you call it as
aid, while we are paying interest on this
amount. lfthe Govemment terms it as an aid
| have strong objection to use of this word.

The Government should state clearly
under what extraordinary circumstances, it
took so much loan from the Intemnational
Monetary Fund, what istherate of intereston
#t and in how many instalments it has to be
repaid. If we consider it as eamed money,
through our own hard work or through
certain schemes and take it as our foreign
exchange reserve, then | think it is wrong.

Secondly, the other source was the
money received through india Development
Bonds which added a sum of 1605 million
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dollars to Reserve fund. The third source of
contribution as due to certain relaxation
which we provided in some of our schemes
i.e. Immunity Scheme etc. This source
added a sum of 793 million dollars to our
foreign Exchange Reserve. It means
whatever reserve we have got today it is not
our hard earned money. If we consideritas
our hard earned money and spend lavishly
like this, then we will be taking a wrong step.
If we borrow money from the Non-resident
Indians through some schemes by giving
them certain relaxations and inflate our
reserve through these means and consider
it as ourown hard eamed money, andspend
it lavishly, then it is certainly a wrong and
immoral step.

That is why | opposa this bill on two or
three grounds and | would like to demand
three things fromthe government thatinthe
matter of spending foreign exchange, there
is a need to create an atmosphere of
simplicity in our country. Those people who
go abroad for the purpose of certain special
kind of enjoyment, should not be allowed to
takeforeign exchangefromthe Government
atany cost. The Government should impose
a ban on providing any amount from our
foreign exchange Reserve. This is my
demand from the Government that if such
people want to go abroad for enjoyment,
they may take foreign exchange from the
market. If they do so we have no objection.

A few days back a question was raised
in this House. It was asked whether any
ordinary person or a person who is living
beiow the poverty line, had gone abroad in
connection with his treatment, then wewere
told that no such person went abroad to get
treatment. So such people are unabletoget
the benefit of foreign exchange release. This
facility is only given to those who belong to
the elite class; they are the only ones who go
to foreign countries for their treatment.
Although all kinds of treatment facilities are
available in our country yet some members
of the elite class go abroad for treatment.
Thus to sent some people of the elite and
affluentclass abroad and provide themtoreign
exchange at cheaper rates for getting
treatment there is a big mockery of the
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resources of our country.

Mr. Chairman, Sir, thirdly | would like to
saythatthere is alot of difference between
the market rate and the official exchange
rate. Such arrangements should be made to
remove the difference between these two
rates so that the elite class of this country
buys foreign exchange fromforeign countries

. to go abroad for the purpose of enjoyment
and exiravagance.

Withthese words | conclude my speech.
[English]

SHRI SUDHIR GIRI (Contai): Mr.
Chairman, Sir, the other day, | charged the
Government as the Government of
Ordinances. | told that there were so many
instances. There is the example of how the
Government by passing or avoiding the
Parliament has promulgated Ordinances and
thereafter has come forward with a Bill. Ifthe
Govemment says that people’s grievances
were being emphasised and expressed, in
express terms, then | say that why did not
the Government come forward earlier.
However, tne Bill seeks to abolishthe 15 per
cent levey of taxes onthe personswhotravel
abroad.

Sir, the provision of 15 per cent levy of
taxes on the rupee equivalent of the foreign
+ exchange released to the persons traveliing
abroad was first introduced in 1987 as a
monetary measure. Chapter Vofthe Finance
Bill 1987, deals with that provision. What
was the background of inviting such aclause
in the Finance Bill?

In the course of the debate on the
budget proposals and on the Finance Bill in
1987, the reasons for introducing such a
provision have been given.

In the year 1986-87, the import was
increasedby 26 percentwhereas the export
wasincreasedby 17 percent only. Therefore,
balance of trade was unfavourable and #
was below the expected level. The foreign
debt was accelerating at a greater pace;
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administrative expenditure was being
incurred at a much higher level and this was
criticed by the oposition in the Budget
debate. The Budget deficit was tothe tune of
Rs. 5688 crores, although the actual deficit
was of a much higher order. The service
financialcrunchwasfelt andthe Government
came forward with necessary steps for
eaming more revenue. Further RajivGandhi,
while replying to the debate on the Finance
Bill has said that “We are looking for a strong
self -reliant economy”. Therefore these are
reasons thatthe Government inthose days
tried to impose the tax in order to enhance
the Government revenue | think the
conditions have not disappeared. The
conditions in which such a provisions was
made have aggravated. So | think it proper
not to dispense with the provision, but to
vigorously increase the efforts to collect
such taxes.

We understand the psychology of the
Government In  abolishing the tax. The
exporters and some other business
magnates have brought pressure on the
Government to abolish the 15 per cent levy
of taxes In its pursuit of Iiberalisation the
Government I1s compelled to oblige the
business magnates and traders. | say so
because If the Government is willing to
exempt some of the persons travelling
abroad, then there i1s the provision as laid
down under Clause 101 of the Finance Act,
1987. If any person travels abroad for the
purpose of gamning education or having
training In sciences or other technologles,
the Government was free to exempt such
people from paying taxes, Even if anyone
was travelling for medical treatment, there
was the provision that the Government can
exempt him from paying taxes But the
Governmentdidnotresortto enforcingthose
provisions, rather they have come forward
to abolish the provision itself It is because
the pressure brought by the rich people of
our country has borne fruit

Foreign currency is very scaree in our
country; it 1s very important, we all know.
Even the prestige and sovereignty of our
country have been mortgaged with the IMF
and the World Bank for earning foreign
exchanges. So itwas anghtsteptodissuade
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the people fromresortingtoforeigntravels at

the cost of the poor people of our country

Productivity 1shamperedbecause import
could not be made ontime, prices have gone
-tip, rupee has been devalued, the need for
the foreign currency at present is very high,
we want to conserve foreign exchange We
should, therefore, restrictthe foreign currency
spending Al that we need at the present
moment is to conserve foreign currency for
the development of our country

Many States have been compelled to
forestall the development work because of
dearth of money But the Centre is not
providing them with money So | think this
provision should not have been abolished,
but rather implemented in a vigorous way

One of the principles of taxation Is that
those who have the ability to pay, should pay
the taxes Those who are travelling abroad
arerichpeople They havethe capacity, they
have the ability to pay taxes Why should
they be exempted at all? Ido not understand
the reasons or the rationale behind the
abolition of this provision

Sir,due tothe abolition ofthis provision,
the burden wiil devolve on the comrson
people in the form of collection of other
taxes So, I think, it is proper not to burden
the common people (Interruptions) The
common people should not be burdened
furtherand they should be relieved |, onthis
ground, oppose the Bill Those who want to
travel abroad for medical treatment, | want
to allow them, but those who want to travel
abroad to fulfil their own wills at the cost of
the common people, | oppose that So, |
oppose the Bill and | hope that the
Government will withdraw the Bill

[Translation)

SHRI ANNA JOSH! (Pune) Mr
Chairman, Sir, although the proposal to
reduce thetax s awel@ome stepbut | can not
appreciatethe procedure adoptedfor bringing
this proposal it shows that our Finance
Ministry does not care much about losing or
gaining crores of rupees Just now one of the
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hon Members has revealed here that we
couldhave earned Rs 88crores asrevenue
in the 1992-93 budget through this tax Mr
Chairman, Sir, through you, | would like to
know asto how you will adjust this expected
eamnings of Rs 88 crore or 90 crore after
withdrawing this tax? The hon Minister
should also reply to this query in his answer
You are notgoing to provide any reliefto the
poor by withdrawing this tax It will benelit
only those people who have capacity to pay
You are giving this relief to those people
who go abroad not for the purpose of
education, medical treatment or for
piigrimage but for trade, tourism or
smuggling You are providing them 15 per
cent tax ‘deduction In the objects and
reasons of the Bill the hon minister has
stated that many demands and
representations were made by the people to
withdraw this tax  Who were those people?
There are so many other taxes for which
many people have requested you to
reconsider the matter but you have not
obliged them But you have acceded the
demand of elitist class of the society and
have withdrawn thistax This is not going to
benefit in a big way You promulgated a
special ordinance | do not see any
consideration in it for the poor the nation or
fiscal policy of the nation According to me
relief iIn some other form could have proved
more beneficial rather than losing Rs eighty
eight crore as revenue At present income-
tax rebate has been grantedtotwo categores
of people on the profits that are earned by
trading in any foreign country or launching
any projectorany such acuvity - the exporters
and the project launchers People who are
doing the same type of business have not
been given this concession in foreign
countries | had submitted that foreign
exchanges reserves can rise if sections 80
HHB and 80 HH C and Income Tax Act
are brought on par and that can provide a
relief to the country and it can raise the
foreign exchange reserves But you are not
ready to consider it

You are ready to bear a loss of eighty-
eight crore rupees 50 revenue for a petty
thing about which nobody bothers much
The hon Minister may express his views in
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this regard in his speech.

This proposal providing relief in taxes
so | welcome the step. But | request that it
should be considered more seriously and a
balanced approach should be adopted and
it should be examined which of the taxes are
more necessary and which can be reduced
and where relief is needed more such
proposals would benefitthe Government as
also the people.

With this request | conclude my speech.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): Mr. Chairman,
Sirhon. Members have welcomed the Billin
general but have sought clarification ontwo

points.

Firstly, why ordinance has been
promulgated in this regard rather than
introducing it in the form of a Bill in Lok
Sabha. Secondly, would the amounts which
have been charges in the previous years be
returned? Thirdly, are the foreign exchange
reserves to improve our currency. As the
hon. Minister had said in his budget speech
of 1992-93, the partial convertibility rate of
rupee had been revised. The convertibility
rate of foreign exchange was rescheduled
forty percent at official rate and sixty
percent at market determined rate. Soforall
foreign travel foreign exchange to obtained
to market rate andthere is no Concession on
that. Government has restricted foreign
travel barring for two-three purposes, such
as for holding consultations with foreign
agencies for seeking economic aids or for
participating in some international
conferences or for negotiating some
agreement for trade and commerce. ltis not
allowed in othercases. It has been decided
that the Indians who undertake foreign trips
will have to get the foreign exchange at the
market rate itself. The hon. Members of
Parliament go abroad and the Government
delegations do also makeforeigntrips. They
to used to buy foreign exchange at market
rate. It was decided too bring about a
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in the market rate which was already more
thanthe Government rate. ltwasconsidered
to be very high and hon. Members of both
the Houses as also several institutions sent
representations for reconsideration. The
Government ultimately stopped charging
this 15 percenttax afterreconsideration. As
the two Houses were not in session, the
Govemnmenthadto promulgate an ordinance
which has now been placed beforethe House.

it is right that foreign exchange should
be saved and simplicity should be adopted.
We have restricted foreign travel. Citizens
get 500 dollars in three years. No
concessions has been granted to them and
all paople have to buy foreign currency at
market rate. This ban would indirectly make
the people to spend least on foreign travel.
As Shri Sudhir ji has submitted and has also
askedaquestion whether we have improved
our foreign exchange position to such an
extent that we are in a condition to grant
concessions. This is not a concession, we
have decided market rate. It has been
decided to avoid other unnecessary taxes.
When our Government came into powerthe
foreign exchange reserves were to the tune
of 2300 crore Rupees, 1.1 billion dollar while
hon. Member had mentioned the figures of
three thousand. At present we have
approximately seventeen thousand crore
rupees from all sources and funds which
Members have mentioned as Indian
Developmeant Bond Remitances Scheme,
commerce and foreign assistance. This is
equivalent to foreign exchange of about 6.8
billion. The Government does not believe
that our foreign exchange position is so
soundthat we can spend as we desire. There
is need to improve the foreign exchange
position specially through foreign trade i.e.
by increasing our exports. But we have not
achieved desired progress in this direction.
We accept that imports have increased in
orderto promote some core industries. We
have to import those essential goods which
are necessary for our agriculture and
industry. Butwe havetoincrease ourexports
also. We want cooperation from all sectors
in this direction. We hope that exemption of
15 per cent in the tax structure is a small
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amount and now the people will not have to
pay extra tax on this account So far as the
question of the amount which was taken
earlieris concerned the hon Member might
be aware it was neither an advance nor a
deposit Hon Member Shri Bhargavaj
suggested that it should be utilised only in
national interest | would like to inform the
hon MemberthatRs 23crores wererealized
In 87-88, Rs crores in 88-89 Rs 60 crores
In 89-90, Rs 73 crores in 90-91, Rs 81
crores in 91-92 and estimated amount 1n 92-
93 1s Rs 88 crores The entire amount is
included In our general account It has been
utiised In activities on national interest So
there 1s no provision to get it back But
people have got concession later and it will
continue |hopethateverybodywillcooperate
inthe endeavour of mobilising andincreasing
foreign exchange and therefore | appeal to
the people not to waste foreign exchange or
indulge In wreckless expenditure

Wriththese words |hopethatallMembers
will support it

[Enghsh]
MR CHAIRMAN | shall now put the
Statutory  Resolution moved by Shn

Sobhanadreeswara Rao Vadde to the vote
of the House

The question is

‘That this House disapproves of
the Foreign Exchange
Conservation (Travel) Tax Abolition
Ordinance 1992 (Ordinance No 8
of 1992) promulgated by the
President on the 29th May, 1992 "

The motion was negatived
MR CHAIRMAN | shall now put
Amendment No 1 to the consideration
Motion moved by Shn Girdhar Lal Bhargava
to the vote of the House

Amendment No 1 was Put and
Negatived

MR CHAIRMAN Now I shall put the

TaxAbomon B 199
Consideration Motion to the vote of the
House

The question i1s
“That the Bill furtherto amend the
Finance Act, 1987, be taken into
consideration ”

The motion was adopted

MR CHAIRMAN The House will now
take up clause by clause consideration

The questions Is

“That Clauses 2 and 3 stand part of
the Bill ”

The motion was adopted
Clauses 2 and 3 stand part of the Bill
MR CHAIRMAN The question is

‘That Clause 1, Enacting Formula

;r‘\"cz the long Title stand part if the

The motion was adopted

Clause 1, Enacting Formula and the long
Title were added to the Bill

SHRI RAMESHWAR THAKUR
to move

| beg

“That the Bill be passed ”
MR CHAIRMAN Motion moved

“That the Bill be passed *

[Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur) Mr Charrman Sir | would
like to point out two things regarding this Bill
The hon Minister has just told how our
foreign exchange reserve position has
improved and how our position is getting
strong and sound
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Mr Chairman, Sir, | wantto express my
concern about foreign exchange reserve
The figures of last three months 1@ March,
April, May show that we have suffered a loss
of Rs 3 25 thousand crore In foreign trade
It is many times more than the lastyear This
Iscausing usgrave concern The Rupee was
not devalued last year It was devalued in
July So from March to May we were getting
foreign exchange at the normal value of
Rupee before devaluation, for the goods
exported Earlier the adverse trade balance
used to be to the tune of Rs 700 800 crore
but it touched Rs 3000 crore mark In May
this year | want to know from the hon
Minister the factual position in this regard |
also want to know specially how he would
face this challenge in the coming days
because keeping in view the international
trade and specially foreign trade situation it
seems that we would have to suffer loss in
severalfields The oll prices are again going
up Keeping in view the forthcoming
Presidential elections in America the
American President is again trying to start a
warwithiraq Twoyears backhe hadadopted
the same tactics At that time it had
devastating effect on our foreign exchange
position | would like to know how the
Government would overcome this situation

My second concern is related to NRI
deposits Since last year we are observing.
that NRI deposits instead of flowing into the
country are flowing out of the country |
remember when Congress came to power
again last year the Pnme Minister and the
Finance Minister called a rieeting of
opposition leaders in July | was present in
thatmeeting The Hon Finance Minister has
insisted upon this and later on in the House
as well as outside he repeatedly said to
defame the opposition that due to instability
in the country NRI's were withdrawing their
deposites fromcountry and now these NRI's
are ready to invest in India So much so, he
also said that the representative of NRl's
held discussions with him that they, are
ready to invest in India If stability 1s ensured
inthe country | have detas of April and May
with me The reserve bank of India has just

and Fore, ,/’7 gxﬁragg? 452
Tax Abo m%n Bill ? }

released the datas of Apnl and May 1992
These data shows that NRI outflow was 2
crore 64 million dollors In these two months
and this is a contineous process We would
like to know from the Hon Finance Minister
as to what situation of instability has been
created due to which today there 1s more
outflow of money from India by NRI’s than it
is deposited by them

Thethndthing which Iwould like to know
fromthe Hon Minister To some extent this
issue Is related to that scam and has been
discussed comprehensively in the House |
would like the reply on one issue only which
1s relatedto the inflow of money from abroad
There are two foreign banks in Bombay the
first s the Standard Chartered Bank and the
other 1s AN Z Grnindlays When this scam
came to light these two banks tried to show
that they have brough 1 billion U S dollaror
3thousand crores rupees of NRI's deposits
from abroad as the repatriable depostts of
theforeign nationals But afterthe scamthey
have shown minimumdeficit and to cover up
that asked the Reserve Bank of India to
bring the moneyfromabroad andthatmoney
should be brought here as capital money
They said that this money should not be
broughtin India as deposittemporarytransfer
of resources a but as capital This was an
order 1ssued by the Reserve bank of India
We wouldliketo know fromthe hon Finance
Minister whether his order has been obeyed
Is it not a fact that ANZ Grindlays and
Standard Chartered Bank brought foreign
deposits in India, disobeying the orders of
Reserve Bank of India Which i1s repraitiable
money after using sometime in India Inthis
way these foriegn banks don't follow the
rules formulated by the Government and
orders iIssued by the Reserve Bank of India
Iwould like to know as to what is the reply to
this situation withthe Government Youhave
said that this foreign money is about 6 billion
dollor

SHRI RAMESHWAR THAKUR | have
said 6 8 billion dollor

SHRI GEORGE FERNANDES The
Hon Finance Minister Is saying 6 8 billion
dollorandthe ruling party is propogating that
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everywhere with proud This whole amount
is a loan and the Government has to pay
interest on this loan Interest is increasing
day by day and the country is proceeding
towards indebtness In this situation the
IMF will also not be able to save the
crediblity of the country We wantthe proper
reply of all these quastions from the hon
Finance Minister

16.00 hrs

SHR! RAMESHWAR THAKUR The
Hon Member has naturally expressed his
concern regarding foreign money, in which
he has drawn attention towards three things,
foreign trade, people of Indian ongin living
abroad (N R Is) andforeign banks working in
India and their handling of foreign fundings
Inthe beginning Ihave said aboutthe situation
offoreign currency Ihave also analysedthe
source of that money We do not consider it
more Unless our position in foreign trade
has not become strong the export will not
increase and we can't increase our foreign
reserve temporarily You have presented
the datas of last two months It s right that
there1s decrease due to many reasons Hon
Member know it well that there is decrease
In our rupee trade and business with the
USSR The hon Finance Minister has
already told the reasons

On the other hand In comparison to the
last year, at present there Is an increase of
6 percent in our foreign trade in dollar area
Butthatis notenough Butitis worthy to note
that according to the economic condition of
othercountries there I1s also decrease inthe
foreign trade of other countries, and we are
also affected by this decrease But we are
trying to Increase the foreign trade and
making every possible effort to promote
export Our hon finance Minister has also
expressed his confidence thatwe will increase
our foreign trade during coming months of
the current year while will feciitate us In
regard to the foreign currency

So far as the people of Indian ongin
lving in abroad (NRIs) are concerned they
have 11 billion dollar deposits in India In
different tems You have nightly said that
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there I1s a decrease of 260 million dollars
dunng lasttwo months This decrease is not
anaturalone Generally, decrease do occur.
The first reason Is the differential rate of
interest, there 1s a decrease In the market
rate The second reason is that their money
comes in various forms from time to time
only one thing which is worthy to note Is that
there 1s an increase in NR | depostts in
comparison to last year's deposits on which
we have to pay interest t has also increased
There I1s a twelve time increase In foreign
investment in comparision to last year We
hope that it will increase in the current year
also for which we will not have to pay any
interest This is the special feature of this In
this direction we hope thatthere is an increase
in foreign currency from three sources i1 e
foreign trade, foreign investmentand N R |
deposits Though, at present NR I's are
interested in purchasing gold, | have already
mentioned that N R Is bring gold because
they think that it 1s more profitable Now you
canbring gold upto 5kg inthe country which
you have possessed for six months In any
foreign country We have made a good
progress In this regard About 33 tonnes of
gold has come (n our country 35 tonnes of
gold was expected to come In the country
upto March, 93 but we have got 33 tonnes
only upto 7th August Inthetax formRs 75
crore was expected to be recewved upto
March, 93, but we have received Rs 78
crore upto 7th August We have made a
progress In this direction The amount
received in foreign currency Is also high

AN HON MEMBER Why are you not
telling about silver

SHRI RAMESHWAR THAKUR The
Government 1s also considenng seriously
about silver We have received the result of
ournew goldpolicy itishelpingusinreceiving
foreign currency You have also mentioned
some particular foreign banks | think the
hon Member himself will be a member of
JP C where all these matters will be
discussed very minutely Atpresent | would
like to say only this that all the foreign banks
which are doing their business in our country
will have to do all their business according to
ourlaws Itis notsothattheywillbe givenany



A
nservation

455.7 Fn‘es dais roval
ra inance

VB /ﬂIODn

[Sh. Rameshwar Thakur]

special concessions and if any NRI who had
brought money at thattime then naturally his
dealings would have beenthroughthe foreign
banks only. The money was broughtthrough
these banks only. That is a different issue
andto compensatethemforthe loss incurred
in this scam, which recently took place is a
different thing. Money brought by Indian
people is kept in separate account but |
would like that it is not proper to say any
decisive thing in this regard. All these things

will be placed before the J.P.C. and the

matters relating to data, money brought by

N.R.l., deficit, willbe discussedby the J.P.C.

and its decision will be accepted by the

Government.

SHRI GEORGE FERNANDES: | had
said a concrete thing. It has no relation with
J.P.C. The Reserve bank and two foreign
Banks have conducted their business
according to their will and suffered the so
calleddeficit. Inmy opinionthey do not suffer
any loss.

MR. CHAIRMAN: This is the statement
given by the hon. Minister.

SHRI GEORGE FERNANDES: The
hon. Minister is not saying this. | would like to
saythatthe Reserve bank has ordered them
and said

[English)

You must go in for capital infusion. You
bring in capital.

[ Translation)

You have tried to augment your capital
in India. Who is responsible for all that has
been exposed? Now what happened is that
they brought money into India. It is a
controversial issue as to how much money
they brought and at what time they brought
it; whether they bought enough money or
less money. But it is certain that they did not
bring the money as a capital infusion, it was
brought in the form of repatriation and they

UGUST 11, 1992
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violated the directives of the Reserve Bank
inthis regard. It is the matterto be investigated
by the Govemment and not by the J.P.C.

SHRI RAMESHWAR THAKUR: Mr.
Chairman, sir, | was saying that our J.P.C.
will ponder over all the aspects.

SHRI GEORGE FERNANDES: Then
let the Government also be in our hands.

SHRIRAMESHWAR THAKUR: Please
listen what | say. | have said that all the
foreign banks will have to abide by the
directions of the Reserve Bank of India. The
Reserve Bank will take the decision after
going through the facts as to how much
money was brought, how it was brought or
whether it was invested in the capital or not.

SHRIGEORGE FERNANDES: Yougive
me the assuranca that it will be investigated.

SHRI RAMESHWAR THAKUR: It is to
be done by the committee now (/nterruptions)

SHRI ANIL BASU: Can’t the hon.
Minister give an assurance .to hold and
enquiry?

SHRI GEORGE FERNANDES: It is an
administrative matter of the Reserve Bank.
(Interruptions)

SHRIRAMESHWAR THAKUR: Please
listen, | am saying to you only and | am not
replying to him.

[English]

SHRIANIL BASU: He shouldtak through
you, Mr. Chairman. He is speaking to alithe
Members.

SHRI MUMTAZ ANSARI (Kodarma):
There must be Internal audit and inspection
of accounts.

SHRI RAMESHWAR THAKUR: | am
aware of allthosethings. Iwill reply everybody.
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SHRI RAJESH KUMAR (Gaya): Are
you informing to all the hon. Members or
giving reply to the question of one hon.
Member only.

MR. CHAIRMAN: Everybody will be
informed, please sit down.

(Interruptions)

SHRI RAMESHWAR THAKUR: As per
the query made by the hon. Member | would
like to state thatthe money was brought here
on the directive of the Reserve Bank. | have
just said that | have no detailed information
whetherthe amount which has been brought
will have tobeinvested orshould be invested
and how much amount they brought and
where it was invested. But | have said that
our laws and the directives of the Reserve
Bank must be followed by all the foreign
banks. As soon as we have the detailed
information the Reserve bank will take
suitable necessary action on that.
(Interruptions)

SHRI RAJESH KUMAR: Every hon.
Memberhas righttoknowwhetherthe enquiry
willbe made or not. The answer given by you
is not correct.

SHRI RAMESHWAR THAKUR: | am
giving the right answer, please listen.
(Interruptions) Please ask you
question.(/nterruptions)

SHRI RAJESH KUMAR: One of our
hon. Members has asked whetheryouwillgo
for the enquiry or not. The hon. Minister
should have answered the question in one
sentence.

MR. CHAIRMAN: Yes, the answer will
be given. Please sit down. The hon. Minister

is giving reply.

SHRI ANIL BASU: The hon. Minister
should give a clear cut reply.(/nterruptions)

SHRIRAJESHKUMAR:1amonapoint
of order that just now the hon. Member Shri
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George Femandes has asked whether yoL
will go for the enquiry or not but the hon.
Minister is not giving a clear reply. He is
giving a vague reply and going into details.
He should reply in one sentence whether he
will go for an enquiry or not (Interruptions)

SHRI RAMESHWAR THAKUR: What
answershould I give, how should [reply, this
is my responsibility. What | feel right | am
doing the same. The hon. members are
understanding the same. This is beyond
your understanding.

MR. CHAIRMAN: Hon. Minister, please
address the chair directly while replying.

SHRI RAMESHWAR THAKUR: | have
given a straight forward reply to the question
raised by Shri George Fernandes that alithe
Banks will have to abide by all the directives
of the Reserve Bank under the laws. The
Reserve Bank will take necessary steps
after enquring into the facts about it. With
these words |wantto give youthe assurance
that(/nterruptions)

SHRI GEORGE FERNANDES: You
have not replied to one of my questions as to
how much interest is being paid on the
currency amount of 6.8 million dollar which
you have. This has not been told by you.

SHRI RAMESHWAR THAKUR: | have
said that the rate of interest is different at
different amounts. All of you know that the
rate of interest is fixed and our India
Development Bonds...(Interruptions) There
is a fixed amount for India Development
Bonds, and there is no interest on the
remittances which we have received. There
is aservice charge atthe rate of 0.75 percent
on the amount which receive from the other
countries as foreign aid. it has to be repaid
with a period of 40 years and bears no
interest. If the hon. Members like to know the
details, it can be suppliedtothem, but itis not
sothatthe rate of interestis the same on the
whole of the amount. So you know that the
amount is taken from different countries so
the terms and conditions may be different.
Therate of interest variesfrom3to 4 percent
on the amount taken from some countries
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but it is for long term In case of other
amounts In most of the cases, there Is no
Interest lfthe hon Members wnat adetailed
information the same can it be placed before
them

SHRIGEORGE FERNANDES Yes,we
would like to know the detalls

SHRI RAMESHWAR THAKUR Give
notice of a separate question for that

SHR!I MOHAMMAD ALI ASHRAF
FATMI(Darbhanga) Sir, Iwantaclanfication
Just now the hon Minister has made a
reference to the bonds, | want to know that
a bond scheme was started in 1988 named
as 'dollar bond"there was a condition in that
scheme that at the time of maturity 1 e after
6 or 7 years, the purchasers of dollar bonds
will get the payment in rupees equal to the
prevailing dohar convertibility rate

Mr Chairman, Sir | would iike to know
as to who is responsible for the loss which
has resulted from issue ¢ this bond | want
to put it In this way that in 1988 when this
bonds were issued, the rate of dollar was
t4 850r 15rupees, which is atpresent about
30 rupees per dollar which 1s mo.e than
double of the then prevailing rate If the
tendency of and the rate at price rise goes on
atthe existing speed, itcan be wellimagined
that at the time of the payment it will be more
than 3times So what provisions have been
made for the accumulative interest and the
hike in the va ue of dollar? At the time of
maturity when one will get the repayment in
rupees, the value of dollar will be 50 55
ruppes per dollar then how the Government
will make the repayment of these bonds

SHRI RAMESHWAR THAKUR Mr
Chairman, Sir, since independence, there
has never been the sl'ghtest delay on our
part, in making the repayment of foreign debt
and whatever conditions were imposed on
us at the time of borrowing, we have been
complying with those conditions and never
any cccasion arose when we did ask for any
rescheduling of loans, we will make the

payment of the loans in time and on the very
conditions on which we have got the dollar
loans it is difficult to say that the rate will be
the same as you have calculated They will
be pad at the then prevailing rates The
Government has provisions for that

[English]
MR CHAIRMAN The Question Is
That the Bill be passed ”
The motion was adopted

STATUTORY RESOLUTION RE
APPROVAL Or CONTINUANCE IN
FORCE OF PROCLAMATION IN
RESPECT OF JAMMU AND KASHMIR
AND
DEMANDS FOR GRANTS (JAMMU AND
KASHMIR), 1992-93

[Enghsh]

MR CHAIRMAN We will take up item
no 16 ShriS B Chavan Sir Ibegto move

THE MINISTER OF HOME AFAIRS
(SHRIS B CHAVAN)

“Thatthis House approvesthe
continuance in force of the
Proclamation dated the 18th
July, 1990:n respectof Jammu
and Kashmir, issued under
Article 356 of the Constitution
by the President, for a further
period of sixmonths with effect
fromthe 3rd September, 1992 "

As the House I1s aware, Iin view of the
then prevailing situaton In Jammu and
Kashmir, a Proclamation under Article 356 ot
the Constitution in relation to the State of
Jammu and Kashmir was issued by the
President on the 18th July, 1990 on the
recommendation of the Governor Earlier
on 1911990 the Governor, Jammu and
Kashmir, assumed to himself the powers of
the State Executive and Legislature placing
the Legislative Assembly of the State under
suspension under the provisions of the
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Constitution of Jammu and Kashmir Amonth
later, on 19.2.1990 the State Assembly was
dissolved by the Govoemor, in exercise of
his powers under the State Constitution

Asthe lawthe order and securty situation
inthe State of Jammu and Kashmircontinued
to be gnm, aproval of both the Houses of
Parliament was obtained for continuance in
force of the Proclamation dated 18th July,
1990, in relation to the State of Jammu and
Kashmir for a further penod of six months,
three times with effect from 3 3 1991, again
from3 9 1991,andonce againfrom3 3 1992
The current spell of President’s Rule in the
State will expire on 2 9 1992

In a recent report, the Governor of
Jammu and Kashmir has informed that the
overall situation in the State continued to
remaindifficultand challenging theterronsts

» who appear to have better training in the use
of automatic weapons and explosives
guerrilla warfare tactics and wirless
operations have managed to infiltate into the
State of late With the opening of passes
after of onset of summer, renewed efforts
are being made by Pakistan to push in
maximumnumber of the remaining Kashmin
Youth, from Pakistan occupied Kashmir

The Governor has stated that while
there have been successes of the operations
of the secunty forces, largley due to the
improvement in inteiligence collection and
coordination andbetterplanning andtactics,
the militants still retain significant striking
capability and the fear of the gun persists
amongthe people While thecommon people
in the valley appear to be getting more and
more tired of the militants’ activities and
terrornistviolence, fear of the gun still prevents
people from coming out openly against the
militants

Referring to the political situation in the
'State, the Governor has stated that there
continues to be a political vacuum In the
State The leaders of the traditional political
parties have been unable to muster courage
to come and activate their cadres In the
Valley in spite of the repeated assurances of
the government for providing reascnable
security. A State Advisory Councilcomprising
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selected public figures, cuttlng across party
lines, was set up to inform and advise the
Governor on important political, social and
economic and developmental Issues.
However, the impact of the Council has so
far been imited and 1t has not yet led to the
resumption of any meaningful political activity
in the valley.

There 1s apolitical vacuuminthe Valley
There has hardly been any effort by the
political elements to consolidate and build
upon the earlier change In the mood of the
people and in the thinking of sections of the
terrorts While the admiristrative channe's
andthe security forces are trying to win back
theconfidence and cooperat cn ofthe pecple
through developmental activities and relef
measures, the situation in the State is not
conducive to holding of eiectionstothe State
Legislative Assembly and no demand for
such election I1s being presently voiced by
any major pohtical party in the State
Moreover, the Governor has infermed that
the Delimitation Commission has stil not
completed the work of fresh delimitation of
constituencies Anamendmentofsection47
of the State Constitution increasing the
number of Assembly seats by 11, has also
made 1t legally untenable to hold Assembly
electionsonthebasisoftheearl erdelimitation
of constituencies

According to the provisions of Article
356 ofthe Constitution of Inc a, asapplicable
to the State of Jammu and Kashmir, the
President’s Proclamation under Article 356
may continue in the State for three years
subjecttosixmonthapproval cfboth Houses
of Parliament

Keeping in view the s tue’ on preva ling
in the State and taking a'l re'evant factors
Into consideration, there seems o be no
alternative but to continue the President s
Proclamationdatea 18 7 1550 The Goverror
hasalsorecommendeathis course of action
Itistherefore, proposedthat Pres.dent srule
inJammu and Kashmir may be continuedfor
afurtherperiod of six moni~swith effectform
391992

In view of the position explanied, Isolict
the approval of this august House to the
Resolution.
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MR. CHAIRMAN: Motions moved:

“Thatthis House approvesthe
continuance inforce of the
Proclamation dated the 18th
July, 1990in respect of Jammu
and Kashmir, issued under
article 356 of the Constitution
by the President, for a further
period of six months with effect
fromthe 3rd September, 1992.”

“That the respective sums not
exceeding the amounts on

BeRea roriand 454
(J & K), 1992-93
Revenue Account and Capital
Account shown in the Fourth
column of the Order Paper be
grantedtothe President out of
the Cenrsolidated Fund of the
State of Jammu and Kashmir
to complete the sums
necessary to defray the
chargesthatwillcomeincourse
of payment during the year
ending the 31st day of March,
1993, in respect of the heads
of demands entered in the
secondcolumnthereof against

Demands 11to27".
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[ Transhation)

SHRI MADAN LAL KHURANA (South
Delhi)* Mr. Chairman, Sir, just now the Union
Minister of Home Affairs talked about
extenssion of the President’s Rulefor another
six months under Article 356. A discussion
on Budget wiil also be held | thank you for
giving me time to speak on this important
issue | consider this Budget a joke | will
cometoitlater Butitisamaterofgratfication
that we are getting an opportunity to discuss
the deteriorating sttuation in Jammu and
Kashmir on the pretext of discussion on
Budget which was inttiated by the Minister of
Home Affairs Now the time has come when
we have to make clear taiks on Kashmir
cutting across party lines Itis notthe question
of scoring paints from political point of view
We should have an open discussion In the
House about the way the anti-national and
foreign forces are hatching a conspiracy
jointly to secede KashmirfromIndia Today,
wrtt it of terronst is running In Kashmir The
Kashmin newspapers only give Government
advertisements but news In these papers
come at the instance of terrorists Today all
political activities and the administration of
the state have been paralysed in this part of
our country and the recovery of taxes has
been stopped The terronists have not kept
therr activities confined to Kashmir valley
only but have spread it to Doda, Bhaderwah
RajaunandPoonchareas The past incidents
are a proof of t The traditional route for
Amarnath Yatra' had to be changed When
the Union Ministerforcommunications visited
there, bombs were thrown at his convoy Six
Innocent people were killed n the attack

| have definite information that the
terroritsts have decided to shift their training
camps from Pakictan to Kashmir Valley Is it
a fact that the Ministry of Home Affairs has
convened a Joint meeting of the officials of
both Punjab and Jammu and Kashmir
Governments last week to discuss this
problem? We should have a clear talk on
such a grave sttuation in Kashmir.

“ Hmmat Se Sacha Kaho To
Bura Manate Hain Log,
Ro-Ro Ke Bat Kame Ki Adat
Nahi Rahi.”

Where have the funds been spent by
the government in Kashmir in last three
years? | would like to cite two or three
examples 140bndges were blownupbythe
terronists These have not so far been
constructed till now The BSF and the
Army cannot reach there 250 schoul
buildings were set ablaze These have notso
far been repaired The engineers prepare
bogusbills andreceivepayment theterronsts
movement 1s being run with the help of
Government funds Recovery of taxes has
been stopped How much money has been
collected in the valley by way of Income Tax,
Sales Tax, Excise Duty, Waterandelectricity
charges? Ithink it 1s negligible it proves that
no recovery Is being made there But the
Governmentof India s allocating huge funds
which are not utilised properly Now-a-days
the Government has no authority Is the
Valley but the writ of terrorists run there Ad
Hoc appointments have been made in place
of Government employees who have been
d'splaced from Srinagar They have been
appointedwithouttests andinterviews They
dont fulfil the requisite qualifactions But
they are appointed atthe behest of terrorists

16.29 hrs.
[SHRI SHARAD DIGHE in the Chai

A few days ago many people died Iin
Srinagardue tocollapse of ahcuseroof The
hon Minister visited there he went there in
abulletproofvan There were 30 40 vehicles
for his security Even innocent people were
gunned down | don't want to repeat the
incident thattook place onthe 26th January,
1992 In Srinagar, an attack was made on
the family of Shn Sohan Lal, his wife and
daughter during June The daughter was
raped In the presence of her parents and
murdered thereafter Then her mother was
murdered Mr Sohanlalwas also murdered
Everybodyknows ofthe incidentthat occurred
in Doda and Bhaderwah inthe month of July
Ihave got the stat'stics During 1971 war, 37
Army Jawans had become martyrs at Kashmir
Front Thenumber of para-miltary jawans
killed in Kashmir 1s 337 and about 600
personne have become disable This is the
report Today the Government does not
have a clear cut policy on Kashmir The
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situation in Kashmiris very grave OurPrime
Minister, the Minister of Home Affairs and
other Ministers issue separate statements in
Delhi First of all, | would like to know as to
who is the In charge of Kashmir Affairs Is he
the hon Home Ministerorsome other Minister
who visits there or the Governor, because
differenttalks are being made Sometimes it
1s said that elections are going to be held
there now The Government has sought six
month extension On the other hand, you
have said that the situation is very bad and
out of control As per the report received
from the Governor, elections can't be held
there But|have read your statement some
days ago You said that elections to local
bodies would be conducted The you said
that electicns to Asembly would be held
When the elections are going to be held
actually? As per my information you say that
elections would be held, but the messages
does not reach there Onthe otherhand, the
security personnel who are fighting at the
risk of their life become demoralised
Therefore, Iwould like to say that a clear-cut
policy should be devised in the regard

Then, | would like to say that a step-
motherly treatment is being meted out to
Jammu AsumofRs 500 crores were spent
onpowerdurnngthe Seventh Plan Aspermy
information, out of this amount only Rs 40
core were spent In Jammu and remaining
amount of Rs 460 crores were spent in
Kashmir valley Every year Rs 125-150
crores are spent ontourism Thetourists are
not visiting the vailey forthe last three years
But in Jammu, 40 lakh people visit Vaishno
Devievery year The Governmenthas spent
10 percentin Jammu while 90 percent have
been spent in the valley Technical
Institutions, Engineering Colleges are located
in the Valley But the students of Jammu
can't go there Agriculture college and
university are in Srinagar Thereareanumber
of such cases The people ot Jammu are
annoyedand agitated Jammu is attachedto
national mainstream It s not getting proper
treatment

| would like to ask two-three questions
The Minister of Home Aftairs has just now
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informed the House about the number of
cases registered against the terrorists and
challans in respect of terronsts’ have been
submitted | have got this information You
please correct me About 300 cases have
been registered Out of them only 10 cases
were given to the CB | | want to have 1t
confmed Out of these 10 cases, C B | has
submitted only 4 challans, 1 e one I1s Rubia
Case, seccndis Lasa Kaul case, third is the
case of Inspector Ishwar Singh and the
fourth one s relating to Vice-Chancellor, J &
K University You have given only 4 cases
What happend to Kashmir Cell to be
constituted by the C B | | would like to say
thatthecases are notbeing pursuedproperly
in the absence of a CBl cell in Kashmir

| would like to say one more thing On
24th January, 1991, there was a bomb blast
andthe Director General of Police and other
senior officers were injured It 1s very
interestingthattt 2 office has been closed for
eversince thatincident The DirectorGeneral
carries on his work from a bunglow Please
tell me whether we are afraid of terrorists
We abandoned the office after their single
attack? What does 1t indicate? What does
the manner in which the Director General of
Police left the office show It 1s a matter of
great significance that we have left our
headquarters because of fearfromterrorists
and we are operating from a bunglow 1if this
message Is giventotheterrorists, it willboost
their morale

Apart from this, | will come to my
suggestions after making two points Iwould
like to say about I S| But ime Is short |
would like to say one thing about Laddakh |
would like that the Government should
declare that laddakh 1s very important from
strategic point of view There has been no
development, there I1s no college there
NehrudJee promised the formation of a
separate Ministry for Laddakh There were
serveral recommendations of the Gajendra
Gadkar Commission in 1967 and the Sikn
Commussion in 19/9 Atripartite agreement
among the Central Government, the State
Government and the Laddakh Buddhist
Association was reached on 20th October,
1989 Atthattime ShriButa Singh was in his
place There was a proposal of constituting
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acouncillike Gorkha Hill Councilbutthatwas
notimplemented | have heard Just now that
the Government had given them an
assurance In writing a few days or few
months back They are making allegation
that due to some pressure the Government
1s not implementing that decision Thereis a
deep resentment among them Their
argument, that their patriotism should not be
treated as weakness, i1s wrong The
Government should announce and
implement the decision 1t has already taken

It will have a very good impact

Secondly, | would ke to submit
somethingaboutthe displacedpersons One
and a half lakh displaced persons of our own
countryhave come fromthere andare leading
aninfernallifeincamps There have been as
many as four Pnme Ministers, but none of
them has so far gone to see their condition
| would like to submit to you that either the
hon Minister or the hon Prime Minister
should go to those camps to see as to how
as many as three families are living in single
rooms and single tents for years together
The members of their family are dying and
they are meeting ruination The marriages of
their wards are not being performed Therr
children are being denied admission The
Governmenthadpromisedthatthese people
leading an infernal life would be rehabilitated
on asemi-permanent level | would like to
ask as to what is the plan of the Government
torehabiltatethem Irememberthe promise
of the then Home Minister while we were
supporting the Janata Dal Government We
have been listening that but there has been
noimprovementintheir pight Iwould appeal
10 you that on humanitanian ground justice
shouldbe meted outtothem Theirdemands
are quite petty and they should be fulfilled

Lastly, | would like to make some
suggestions My first suggestion s thatstern
action should be taken against the terrorists
| would like to refer to the cases when at
times, directives are sent to jails for the
release of some detainees | am having all
the reports as to how and which terrorists
were released for having talks with them |
can give their names but now they have
become theirleaders Itshouldtherefore, be
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ascertained well before the release whether
the man being released is sincere and helpful
to bring about peace There I1s an
indiscriminate release of terrorists and wrong
signals are given whether talks are being
held with the terrorists, whether election 1s
being held or not There should be a direct
announcement They challenged the unity
and integrity of the country The law and
order situation 1s bad here and Government
would control the situation bravely But |
would like to mention that their intention is
very clear They are trying to disintegrate
India In collusion with Pakistan They have
taken this issue to an international forum
Therefore the Government should make an
announcement that there cannot be any
negotiation with them unless they agree to
talk within the frame work of the constitution
and unless they surrender arms and renounce
the path of violence

My second suggestionisithasjustbeen
stated by the Government that the world 1s
aware of what Pakistan 1s doing and at the
same time the Government is taking of Simla
Agreement here This double traffic will not
do | would iike to submit that now the time
has cometo talk ir clear terms with Pakistan
In the Secretary level talks sheduled to be
held on 16th August This goody, goody will
not do There should be talk in clear terms
There should a talk to remove the training
camps operating Is Pakistan

My third suggestion is he has said that
the democratic process should be begun |
would like to submit that there should first be
anelectiontothe Corporation andthe District
Councilinstead of talking to hold an election
to Assembly If this goes well, then the
election to Assembly can be hold The
frequentannouncementfor holding Assembly
actions leaves a bad impact

My fourth suggestionis regional councils
for Jammu, Laddakh and Kashmir valley
shouldbe established sothattheycan ensure
the development of their respective regions

The displaced persons should be
rehabilitated on war footing on quasi
permanent level A special cell should be
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made for the heanng of their complaints and
they shouid not be sent to the Kashmirvalley
unsless the situation there i1s normal

Next, a Coordination Committee should
be made by calling the Chief Ministers of
those States that are facing the problem of
terronsm The hon Prime Minister should
himself go to Kashmir to the camps of
displaced person That alone willgive himan
idea of the seriousness of the problem

“ | would like to say one thing
about Kahsmir

Main Bepanah Andheron Ko
Subah Kaise Kahoon,

Main In Nazaron Ka Andha
Tamashbin Nahin”

1 would, therefore, like to submit that a
clear cut reply should be given regarding the
condition of Kashmir amthankfulto you for
lending ear to what | have said

[English]

SHR!I RAMESH CHENNITHALA
(Kottayam) Mr Chairman, Sir, the hon
Home Minister is again in the House for
seeking permission for the continuance Iin
force of the President s Rule in Jammu &
Kashmir for another six menths | know that
he 1s not doing a pleasant job Actually, it is
very unfortunate that we are discussing the
Budget of Jammu & Kashmir in this august
House

Sir, the situation in Jammu & Kashmir,
though difficult and challenging, has shown
some qualitative change for the better The
situation 1s gnm but there are certain
silverlinings There are visible signs of
improvement which warrants cautious
optimism A growing public awarencess
which 1s visible even in the Valley, Anti-
miltant demonstrations are frequent in the
State of Jammu & Kashmir Further,
heightened inter-gang clashesd resulting in
cwvilian casualties and repeated calls for
hartals definitely create trouble for the
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common man in the State In this troubled
state, the Secutity Forces are doing a
commendable job The Security Forces,
despite this gun-power and all these
problems, aretryingto create an atmosphere
of peace and amity They are giving sheiter
and protection to the common, Innocent
people of the State We have with us the
newspaper reports By June this year, it
states that 315 terrorists have been killed
1266 were arrested These Include many
top-leaders of the terrornsts outfits Further,
large quantities of arms, ammunition including
about 216 A K Rifles, 125 machine-guns,
417 pistols and revolvers, 342 rocket-
launchers etc , 1356 bombs and 110 mines,
besides large quantities of arms, ammunition
and explosives have been recovered The
Intelligence Agencies and other networks
are alsodoing avery commendable job inthe
area Therefore, we are getting the tactical
information so that we can be able to meet
the challenges eventhough tis very d fficult

Iwanted to mention one important point
tothe hon Home Minister There are certain
cases of excesses done by the para military
forces against the innocents peop'e of the
State Iwanttoknowfromthe Home Mirster
how many cases were reported about the
excesses done by the para miltary forces?
How many of them are punished? At the
outset, | had mentioned about the
commendable workdonebythepara mi'tary
forces But there are certain incident where
these para military forces are doing some
excesses It 1s affecting the common man
andthey will definitely lose the confidence of
these para milttary forces myrequesttothe
Government Is to take stringent measures
and punish the guilty so that people can get
telief in this difficult situation from the para
military forces

As Shri Khuranaj mentioned, Pakistan
1Iscreating trouble inthe Jammu and Kashmir
Indians are not cowards Recently | read a
statement of the Pnime Minister of Pakistan
In the newspaper when he visited Pakistan
occupied Kashmir He made a statement,
“Kashmir is an integral part of Pakistan and
sooner Kashmir will be with Pakistan ™ we
are not cowards We have got strength to
fight out Pakistan The business activity and
the normal functioing of the Government
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offices is very difficult in the State. We are all
aware about the fact. But it is improving
slightly. The programmes launched by the
security forces of providing all civic services
and medical aid in border areas have earned
goodwillandconfidence of the people. There
is anincreased realisation among the people
against the gun culture. So, lot of militants
are coming forward and militants are
surrendering and lot of parents are coming
out and they are forcing their children to
surrender. Out of the reports appearedin the
press, 612 of them have surrendered with
armsin 1991-92 over 306 this year. However,
we have to see this silver line. In this grim
situaiton people are totally againstthis militant
activities. They wantedto curb this terrorism.
The innocent people, the common man
wanted to isolate the terrorists and militants
are +.reating havoc in the State of Jammu
and Kashmir.

lamation

One unfortunate part is, as the hon.

* Home Minister mentioned here, the political
parties are notin a positionto mustercourage
to fight against terrorist and militant activists.
We are all speaking about political initiatives.
But unfortunately, we could not muster
enough courage among our party workers all
overthe State. And they are running camps,
they are giving training to the Kashmiri Youth
and then they are sending them across the
border and thus they are creating all these
troubles. Actually, Pakistan is playing with
fire. The Prime minister, the other day,
mentioned that Secretary level talks are
going to be held in the next week. What is the
use of the Secretary level talks if the prime
Minister of Pakistan is threatening India and
itthey are giving more training to the kashmiri
youth and are ring that kashmir is an
integral part of Pakistan? We want to know
whether Pakistan is accepting the Simla
Agreementand whether they will respectthe
Simia Agreement. Now, they are trying to
internationalise the issue. So our endeavour
must be to muster more international opinion
on our side. Our hon. home Minister as well
as the External Affairs Ministry should take
care of this. Strong signals must be sent to
Pakistan that they are creating all these
troubles. And | do not know what is the use
of the Secretary level meetings which will be
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heldin the nextweek when the Prime Minister
of Pakistan is threatening India and

“threatening the peace loving people of

Jammu and Kashmir. So, India must muster
internaitonal opinion and we must take care
of all these activities and we must send
strong signals to Pakistan authorities
especially to the leadership of Pakistan that
India’s patience is notacoward’s actandthat
we want-a negotiated settlement only onthe
spirit of Simla Agreement. Our position must
be strong and strong signals must go.

Shri Khurana just now mentioned about
the elections. We are all welcoming the
elections. Butthe only pointisthatconducive
atmosphere should be created. Ademocratic
government can only solve the issues and
problems of the people.

In Punjabelections were conducted. Lot
of opinions arethere onthat and |do notwant
to go into those details. But now, the
government of Punjab is doing a
commendable work. Recently, i personally
visited two or three districts of Punjab and |
hadalsovisitedthe Secretariat inChandigarh

‘where | saw with my naked eyes that

thousands of people are pouring into
Chandigarh for meeting Ministers and they
aretyringto sort outtheirgrievances through
democratic ways.

[ Translation)

SHRINITISHKUMAR (Barh): How many
security guards were there with you.

SHRI RAMESH CHENNITHALA: We
had the Security Guards of youth Congress
with us. There was therefore no need of
police. The Youth Congress workers are
working in Punjab. Iwould like to request the
men of the C.P.I. and the C.P.M. to come
forward for work.

[English)
So, | request the Home Minister to

please think aboutelections. The percentage
of voting-is not a question. All the political

.parties should come forward and associate

with the democratic process because we are
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all feeling now that no political initiative was
taken by any political party. | am not blaming
any political party because we could not
muster any cousage in our rank and file to
meetthe changes ofthe militants. So, please
think about the elections and try to create
conducive atmoshpere to hold elections so
that democratic process canbe startedthere.
People can represent their grievances before
the Government and their problems can be
settled. Of course, thereis alot of grievances
with the people. The official machinery cannot
solve all their problems. My eamest request
to the Home Minister is that he should think
about the election and take necessary steps
on that score.

Now the militants are trying to create
more trouble in the Jammu area. They are
extending their militant activities inthe Jammu
region. Recently there was a serious attempt
onthe part of Pakistan andterrorist outfits to
extend the art of violence to Jammu region.
There was an exchange of fire in Doda on
July 18thinwhich two security personneland
two civilians were killed and six houses and
28 shops in the area were damaged. The
incident generated serious tension in Doda
and curfew was imposed. Now they are
trying to create more confusion and more
chaos in the Jammu region also.

In another incident of explosion at the
general bus-stand in Jammu on July 22nd,
15 persons suffered minor injuries and five
vehicles were damaged. Subsequently in
Banihaltown apatrolling party was attacked.
These are all very serious incidents; |do not
want to go into the details.

The point is, now they are trying to
extend their activities in the Jammu region.
A lot of refugees are coming from the valley
and they are settled down in the Jammu
region. | personally visited some of the tents.
They are staying in a very filthy condition.
Some ofthemare not getting ration properly.
Some of their children were not given
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admission in schools some of them are not
getting their pensions and salary regularly.
there is a Relief Commissioner who is sitting
in Jammu. | want to point out that the Relief
Commissioner and other officials are least
bothered about the problems of the people

who are staying in the tents in very filthy

conditions. - There are certain Advisory
Councils which were formed. Definitely these
advisory Councils are helping to look after
the refugees and their other problems.

The Home Minister mentioned in his
speech ‘that developmental activities are
taking place. of course certian developmental
activities ‘are being carried out; but
unfortunately corruption is atthe peak. There
is no democratic Governmentthere. There is
nobody to cross-Check. At official level
rampantcorruption canbe seenthere. People
are frustrated with this. So my requestto the
hon. Home Minister is to take immediate
steps, so that these officials who are corrupt
and who are bungling with the people’s
money for developmental activities can be
booked.

Shri Khurana was saying that the

. Government has no policy. Definitely, asthe

Home Minister has mentioned the
Government is reviewing the situation and
the Government is trying to isolate the
militants and is trying to create a conducive
atmosphere. But | want the communal
elements to be kept away. Especially the
BJP is playing havoc and is creating division
among the people of the state. They are
creating trouble and they are trying to divide
the people of Jammu and Kashmir. In a
turbulent State Like Jammu and Kashmir
please donotplay yourpolitics. We all should
cometogether. Allthe political parties should
come together and work for a solution
becausethisis anintegral part of the country.
so shed all your political differences and
come forward. We should work together and
find out a solution and prepare a condutive
atmosphere for helding an early election.
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17.00 hrs

STATEMENT BY MINISTER
TURN AROUND STRATEGY FOR THE
NATIONAL TEXTILE CORPORATION,

AND THE BRITISH INDIA
CORPORATIONS

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT) Hon'’ble Members have onvanous
occaslons expressedtheirconcernregarding
the mounting losses In National Textile
Corporationandthe British India Corporation
and have emphasised the need for taking
steps to revitalise these undertakings The
situation In both these Undertakings Is
extremlygrave National Textile Corporation
had incurred accumulated losses of fover
Rs 23000 crores, while the cotton units of
BIC had losses of Rs 155 crores It was
therefore, essential to take some new
intiatives, otherwise thesecompanies would
have come to a gnnding halt entailing a loss
of about 1,70,000 jobs

In view of the above background and
with the hope of a bright future for these
undertakings, the Government have now
given approval to a comprehensive
turnaround strategy The key elements of
this strategy would be selective
modemisation, financial and managerial
restructuring and rationalisation of surplus
work-force through the Voluntary Retirement
Scheme VRS will also be offered to the
officers, staff and workers of such chronically
sick mills, which have no possibility of viability
and which may have to be closed down or
merged with adjacent unitsto ensure viability

In case of NTC the strategy envisages
an investment of Rs 532 crores in
modernisation in Eighth Plan, most of the
funds coming throughthe financialinstitution,
provision of Rs 200 cores to provide for
liquidity duning the period of transition and
under the Voluntary Retirement Scheme,
Rs 689 crores would be made available
through the National Renewal Fund to cover
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over 79000 officers, employees and workers
gradually over the next three years The
voluntary Retirement Scheme Is In vogue In
NTC since 1988 and about, 7000 officer
employees and wrorkers have avail of this In
the Past and a large number are even now
willing to availed of the same Due to the
paucity of funds we had not been able to
implement this programme more effectively

For the cotton units of BIC, investment
inmodernisation wouldbe Rs 29crores, Rs
44 crores would be made available forintenm
hquidity and under VRS over 6700 persons
would be rationalised by spending aruond
Rs 79 crores

Avery significance feature of this revival
strategy 1s the creation of a Rehabilitation
Fund with a corpus of Rs 50 crores for
rutraining andredeployment of these workers
of NTC and BIC The government have, In
principle, also decided on selective
disinvestment on a case to case basis, the
timing pace and modalities of which will be
decided In due course

Iam confident that with the support and
cooperation of all Members of this august
House and our Trade Unions and worker
brethren and all other parties concerned, we
shall he able to transtorm these ailing
companies Iinto vibrant economic entities

17.04 hrs.

RE STATEMENT BY MINISTER ON
TURN AROUND STRATEGY FOR THE
NATIONAL TEXTILES CORPORATION

LTD AND THE BRITISH INDIA

CORPORATION

[English]
SHRIBASUDEB ACHARIA (Bankura)
Sir, a specialcommittee was formedto study

the viability of NTC Mills (Interruptions)

MR CHAIRMAN Iamnot allowing any
question

(Interruptions)
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SHRIBASUDEB ACHARIA : Sir, Iwant
to seek an important clarification
(Interruptions)

MR. CHAIRMAN: We do not allow any
clarification.

(Interruptions)

SHRIBASUDEB ACHARIA: Sometimes
it is allowed, Sir.(Interruptions)

MR. CHAIRMAN: We do not allow
seeking any clarification, putting any question
or statement etc. after the Statement is
made.

(Interruptions)

SHRI BASUDEB ACHARIA: There are
precedents, Sir. (Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, you are not allowing to seek
clarification; | am asking for an
information.(Interruptions)

MR. CHAIRMAN: No information, no
clarification and no question is allowed. You
ask for a discussion.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
Mohini Cotton Mills was run by NTC...*

MR. CHAIRMAN: Not allowed.
(Interruptions)

MR. CHAIRMAN: What can | do? The
rule does not allow. (Interruptions)

MR. CHAIRMAN: | do not allow any
question.

[Transiation)]

SHRI HARI KISHORE SINGH
(Sheohar): Mr. Chairman, Sir, it is alright if
you are not allowing me to ask a question but
pleaselet nie seekclarification.(Interruptions)
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SHRI BASUDEB ACHARIA (Bankura):
A sub-committee has been constituted for
N.T.C. Could you not walt till its report Iis
submitted?(Interruptions)

SHRI HARI KISORE SINGH: Mr.
Chairman, Sir, there are many textile mills in
Bombay and Indore. Where a large number
of workers would be retrenched. What is
this? (Interruptions)

SHRI NITISH KUMAR (Barh): Mr.
Chairman, Sir, 80 thousand workers would
be on the roads and you are not allowing us
to ask the question related to this matter.
What should we do then? (Interruptions)

SHRI HARI KISHORE SINGH: Mr.
Chairman, Sir, all this is happening in your
area. Most of the people who are being
retrenched reside near Bombay. So you
please allow a discussion on it.

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chariman, Sir, What will be the
Fate of these 80 thousand workers?

SHRI NITISH KUMAR: Mr. Chairman,
Sir, inreply to my question on this subjectthe
Government had stated some days back
that nodecision has beentakenyet. And now
a statement has been made rendering 80
thousand workers out of job. In spite of this
you are not allowing us to ask a question.
(Interruptions)

[English)

SHRIBASUDEB ACHARIA (Bankura):
They are throwing out 80,000
workers.(Interruptions) A special tripartite
committee has been constituted to study the
viability of NTC also.(Interruptions)

MR.CHAIRMAN: [knowthe procedure.
(Interruptions)As long as this rule is thers, |
would now allow.

(Interruptions)

SHRI BASUDEB ACHARIA: Eighty
thousand workers are being thrown out and

*Not recorded.
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you are showing the rule. Sir, you allow a
discussion.

MR. CHAIRMAN: Discussion will be
allowed. Give a notice of discussion.

(Interruptions)

SHRI BASUDEB ACHARIA: Who has
prepared this report? (Interruptions)in order
to make the NTC mills viable, are you to
throw out 80,000 workers?

MR. CHAIRMAN: That is all please.

SHRI BASUDER ACHARIA: Why were
the trade unions not consulted? We were
told that sub-committee on textiles has been
constituted under specialtripartite committee
and this sub-committee has to submit a
report. Before that, why has he come out
with this statement to throw out 80,000
workers?

MR. CHAIRMAN: That's right.
(Interruptions)l do not allow anything further
now.

SHRI BASUDEB ACHARIA: Why are
you not allowing?

MR. CHAIRMAN: Because of the rule.

SHRI BASUDEB ACHARIA: There are
precedents.

(Interruptions)

MR. CHAIRMAN: Mr. Sayeed, please
sit down.

(Interruptions)

SHRI BASUDEB ACHARIA: You allow
a discussion on this.

MR. CHAIRMAN: Discussion will be
allowed.

SHRIBASUDEB ACHARIA: They have
planed to throw out 80,000 workers.

(Interruptions)
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MR. CHAIRMAN: | am with you that a
discussion should be held because my
constituency is also affected.

SHRISOMNATHCHATTERJEE:When
the future of 80,000 workers is affected and
somany undertakings are involved, con’tthe
Minister give information on one or two
paints?

MR. CHAIRMAN: No please. | do not
allow.

SHRIBASUDEB ACHARIA: As you are
in the Chair, you should allow because you
also raised that day the problems of textile
workers.

MR. CHAIRMAN: We do notwant o lay
down another precedent.

SHRIBASUDEB ACHARIA: As you are
In the Chair, you should allow.

MR. CHAIRMAN: | Sympathise with
you. But | cannot allow.

(Interruptions)

SHRI BASUDEB ACHARIA: It pertains
to your constituency also.

SHRI SOMNATH CHATTERJEE
Human lives have no value in this country.
Parliament cannot sit like a sphinx. We are
not here just to go by these dry rules. What
will happen to this? How do we answet
them? This is not the way to deal with this.
(Interruptions)Human lives have no meaning
in this country. Jobs have no
meaning(/nterruptions)

SHRIBASUDEBACHARIA:Whenthers
was a bank robbery in Delhi, there was a
statement form the Home Minister and we
were allowedto ask questions (Interruptions)

MR. CHAIRMAN: Ng allowed.
SHRI BASUDEB ACHARIA: There are

precedents. You can remember.
(Interruptions)
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SHRIBASUDEBACHARIA: Wewantto
know who has prepared this report?
...(Interruptions)... The Labour Minister, Mr.
Sangma told us. . (Interruptions)..

[ Translation)

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): Mr. Chairman, Sir, you are
yourself associated with the workers and
youknowthe whole problem. In my statement
I have nowhere said that we are retrenching
80 thousand workers. | have told that we
have made this provision under voluntary
retirement scheme. It is not a new
thing.(Interruptions)

[English)
MR. CHAIRMAN: Why not ask for a
discussion instead of shouting like this?

(Interruptions)

MR." CHAIRMAN: Please ask for a
discussion. | would also like to participate in
it.

(Interruptions)

SHRI BASUDEB ACHARIA: Why can't
you wait for the sub-Committee’s report?

MR. CHAIRMAN: Not like this. You give
a notice for discussion . That is all.

(Interruptions)

MR. CHAIRMAN: Let us go according to
rules.

(Interruptions)

SHRI BASUDEB ACHARIA: Sir, the
sub-Committee is seized of the matter but
suddenly, the Textiles Minister has come out
with a statement to throw away 80,000
workers out of their jobs.(Interruptions)
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MR. CHAIRMAN: Please sit down. You
have protested sufficiently. Let us go ahead
now.

(Interruptions)

SHRI BASUDEB ACHARIA: Sir, you
had also asked a supplementary the other
day. So, you can also rememebr what the
Minister said on that day. We cannot expect
this from the Textiles Minister.

MR. CHAIRMAN: Please give a notice
for discussion.

SHRI BASUDEB ACHARIA: Why then
the sub-Committee has been constituted?
Why should there be a special Tripartite
Committee? What are they doing?
(Interruptions)

[Transiation)

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): There is a difference between
word and deed of the Government.......
(Interruptions)

SHRI VIRENDRA SINGH (Mirzapur):
The labour Minister had made a statment
that no employee would be retrenched. The
Minister of the same Government are making
contradictory statement. The House is being
misled...(Interruptions)

SHRI NITISH KUMAR: In reply to my
question last week the Labour Minister told
that Tripartite Committee had not arrived at
any conclusion so far. Only All India Trade
Union Congress had expressed its opinion.
The Central Trade Union Organisation is
about to express its opinion. People are
being retrenched in such a large number
without taking the labour organisation into
confidence.

[English)

SHRI BASUDEB ACHARIA: The other
day, the Labour Minister had stated clearly,
in reply to our supplementary, that a sub-
committee has been constitutedunder special
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Tnpartite Committee to study the viability of
NTC mills and today, the Textiles Minister
has come out with a statement to throw away
80,000 workers out of their jobs
(Interruptions)

MR CHAIRMAN lthinkthisis sufficient

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands) Do not try
to malign this Government

MR CHAIRMAN Let us proceed now
Mr Mumtaz Ansari

(Interruptions)

SHRI SOMNATH CHATTERJEE How
doesthis Governmentfunction, Sir? Thereis
no indication in the list of business that there
wllbe astatementto be madetoday Andyou
are confronting us suddenly at 5 PM Onthe
other hand, the information was that it will be
considered by the Tripartite Committee and
also that the Central Trade Union should be
consulted on this matter Nothing 1s there
Suddenly the Tharr allows the statement to
be made and we are confronting with the
statement where thousands of workers,
future 1s involved Is this the way this
Government s functioning here?
(Interruptions)

[ Translation]

SHRI MADAN LAL KHURANA (South
Delhi) Mr Chairman, Sir, | am on a point of
order There was no Indication that a
statement would be made in today’s agenda
which has been circulated We did not know
that he had to make a statement otherwise
we would have sent In wrting earlier
According to the rules the Minister has to
submit his statement which he has to make
in the House, to the Speaker first in writing
(Interruptions)

Have you received that statement in
writing or not, and have you gone through it
(Interruptions)
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[English)

MR CHAIRMAN It is the order of the
Speaker The Speaker has allowed 1t

SHRI SOMNATH CHATTERJEE But
there is no supplementary list

MR CHAIRMAN | am bound by the
order of the Speaker and the Speaker has
allowed 1t

SHRI SOMNATH CHATTERJEE We
have not been Informed about it The
supplementary list of business Is noi
circulated

SHRI BASUDEB ACHARIA Please do
not treat this House In this fashion They
have scant respect for the House We
demand that the Minister should withdraw
the statement

SHR! SUDARSAN RAY CHAUDHURI
(Seraupore) The statement is invalid Only
last week, the Labour Minister has stated
that the Central Trade Union Leaders’ views
have to be ascertained, before arnving at a
decision (Interruptions)

SHRI BASUDEB ACHARIA The
Minister should withdraw the statement
Where isthe supplementary listof business?

SHRI SUDARSAN RAY CHAUDHURI
The Textiles Minister 1s going against the
assurance given by the Labour Minister
Moreover, this news has already appeared
intoday’s Economic Times The Minister has
disclosed the news to the
press (Interruptions)

MR CHAIRMAN Order please What
do you want now?

SHRI BASUDEB ACHARIA Sir, you
please expunge the entire statement We
will not allow the House to continue until the
statement is withdrawn(/Interruptions)

On Fnday, the Finance Minister was
here We met him and he assured us that no
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sick industry or mill would be closed down.
He told us that they would wait for the
recommendations of the Special Tripartite
Committee. A Special tripartite committee
was constituted to study the viability of NTC
mill. Without waiting for the report of the
special tripartite committee, how did the
Government come out with an orderto close
down the mill? some 80,000 workers have
been thrown out of job(/nterruptions)

Why could not the Government wait for
the report of the special tripartite
committee?(Interruptions)

[Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Chairman, Sir, B.J.P. has
repeatedly said that the condition of N.T.C.
should be improved. Instead of improving, it
was closed down. It is not proper. This
question relates to the fate of 80 thousand
employees.(Interruptions)

MR. CHAIRMAN: The House stands
adjourned for fifteen minutes.

17.21 hrs.

The Lok Sabha then adjourned till
thirty-six minutes past Seventeen of the
Clock.

The Lok Sabha re-assembled at forty
minutes past seventeen of the clock.

[SHRI SHARAD DIGHE in the Chain

MR. CHAIRMAN: The hon. Speaker
has agreed to allow a discussion on this as
early as possible. That will be decided in the
Business Advisory Committee tomorrow.

THEMINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): it
will be discussed in the Business Advisory
Committee tomorrow viz. the time to be
allotted for this discussion.

SHRI TARIT BARAN TOPDAR
(Barrackpore): Till then, what will be the fate

of the statement?

SHRI BASUDEB ACHARIA(Bankura):
It is still born!

SHRIMATIMALINIBHATTACHARAYA
(Jadavpur): | hope, the Government is not
sending an order before Monday.

MR. CHAIRMAN: It is a long drawn out
process.

SHRI GHULAM NABI AZAD: This is a
voluntary scheme. It is spread over a period
of three years. So, | do not think anybody is
so keen about this(/Interruptions)

MR. CHAIRMAN: Why should. we
discuss it now?

SHRI GHULAM NABI AZAD: You will
excuse me. We have already decided to
have a discussion on this. There is no fun in

having a discussion now.

MR. CHAIRMAN: Please don’t open
discussion now, then, there will be further
trouble.

SHRI CHITTA BASU (Barasat). No.
Order should be transmitted.
17.42, hrs.

STATUTORY RESOLUTION RE.
APPROVAL OF THE CONTINUANCE IN
FORCE OF THE PROCLAMATION IN
RESPECT OF JAMMU AND KASHMIR
AND

DEMANDS -CONTD.FOR GRANTS -
JAMMU AND KASHMIR 1992-93

[English]

SHRI MUMTAZ ANSARI (Kodarma):
Mr. Chairman, Sir, | am very much thankful

"to you that time and again you are calling my

namewhenthe House is very much turbulent
and disturbed. it looks as if a very stormy Bill
has been placedbefore the House regarding.
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the Resolution which i1s going to be passed
for the extension of the President’s rule In
Jammu and Kashmir So, it is a very stormy
Bill Afterthe placement of this Bill, the whole
House has become very muchturbulent and
disturbed

So, I nse to supportthis Billwith a heavy
heart and with all vacillations and all doubts
and hesttations 1n my mind There 1s no
togetherwayout Thereisnootheralternative
but to support his Bill But, at the same time,
Imustpointout, Sir, thatJammu andKashmr,
which was earlier considered to be just iike a
paradise on earth it has now become very
much turbulent and disturbed as a result of
militants’ out’, disturbances and stormy
situation prevailing inthat part of the country

Sir, everybody is afraid of that situation
Even the tourist are very much afraid of the
situation The visitors, the iInnocent people
living n that part of the territory are very
much afraid there So, people are afraid of
the state of affairs in that par of the country
Foreign exchange whichwasthe main source
of income forthatpan of thne country, thathas
also depleted and that has gone down also
considerably That has come to a nougat
So 1tis avery sernous matter But, there is
one question Who is responsible for such a
sorry state of affairs prevailing in that part of
the country? This Iwouldliketoask fromthe
hon Home Minister It i1s because, now he
has also come to know guite reasonably the
points and also understcod the implication of
hoiding elections 1t 1s because, on 6th May,
the hon Home Minister had announced that
General Election will be held in that part of
the country and on the same day,
simultaneously, once incident took place viz
an attempt on the life of Shri Pilot was made
So, 1t 1s very much ironical and a matter of
confusion thatthe Government is very much
confused on this point what to do and what
nottodo The government s suffering from
Hamlet's complex It is because, the
Government 1s not clear in its mind what
steps should be taken in this regard

Sir, | must say this thing openly that
Congress Government must be held entirely
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and squarely responsible for such a somry
state of affairs prevailing in that part of the
country because a popularGovernment was
unsettied and removed That Government
was headed by Shri Farookh Abdullah

And the puppet Government was
Installed by the Congress Government here
at the Centre (Interruptions) This was a
fundametalist Government, | must say so,
as my friend is telling here, this Is a fact; and
it has been corroborated by all the facts and
figures afterwards that the popular
Government headed by Farooq Abdullah
was unsettled, it was removed by the
Congress regime (Interruptions)

SHRI GHULAM NABI AZAD When
Farooq Abdullah was removed we were In
Opposttion (Interruptions)

SHRIMUMTAZ ANSARI That was the
source of trouble (/nterruptions)The
Congress Government must be held
responsible forthat thing because the puppet
Government was installed and the Popular
Governmentwas removed headedby Farooq
Abdullah

After that, on 18th July, 1990, on that
day President’s Rule was promulgated and
proclaimed, and since that day the
Government i1s asking for extension of the
President’s Rule in that part of the country
time and again But there Is no way out, |
must say frankly here But | must appeal to
the Governmentandthe hon home Minister
that, fordemocratisation anddecentralisation
of power and for restoration of normalcy and
all the democratic set up of that State, must
be done by the hon Home minister and by
the Government of the country because i
the democratic set up will not be restored, if
all the decentralisation of the power will not
be restored in that part of the country, we
cannot think of normalcy, as has been
advocated by my finends sitting on that side
As twas statedby ShnRamesh Chennithala,
esteemed colleague of the Congress Party,
that situation 1s improving in that pan of the
State, it might be improving in his heart and
mind, but, actually the situation is not
improving on the solil of that State
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[Sh Mumtaz Ansari]

| must cite certain examples In this
regard For example, on 5th may, BSF DIG
and |G, high officials of this para military wing
were involved in misappropriation and
embezzlement of certain articles recovered
from the militant outfits of hideouts and they
were taking all the booty and shares of that,
and | must thank the Government that one
enquiry was set up into the whole affairs and
high officials were also removed from these
sensitive places So, this is a state of affairs,
this 1s an Inactivity on the part of the
Governement, howthe Central Government
is handling the whole affairs prevailing inthat
part of the State, it I1s clear form such
circumstances because such high officials,
who are hoiding the high positions, who are
atthe helm of affarrs, they are misuring and
misexensing and mishandling the whole
affairs, this I1s not just going to improve the
situaton, rather the situation prevailing in
that part of the State will further deteriorate

Imustsay frankly thatthe Home Minister
declared on 6th May that election willbe held,
but, now, he has come to his senses and in
his own statement he has said that election
cannot be held in such an atmosphere |
thank him, but, atthe same time, | must say
that unless and untill the government s
making a dialogue with all the militants and
terrorist outsfits, the situation cannot be
restored, normalcy cannotbe restored, peace
and tranquillity cannot be restored , and it i1s
useless to talk about election

My friends, who were just now speaking
onthis very Billtold the housethatthis is right
andripe timeto hold election but Idiffer here,
election I1s a must because no miltary rule
can be allowed to perpetuate for ever, and
we can Just take a lesson from the
neighbouring countries also justlike Pakistan,
Just ke Bangladesh, just like Nepal, just
recently, all these States were declared
democratic and the rmusrule of the military
regime collapsed like a house of , cards
Similarly, the situaiton and the military rule
and the police rule cannot be allowed to
perpetuate In that part of the State The
condition of the people Is also not improving
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The people are very much unpeaceful The
people are teased by the police and the
military actions. ‘Miltary actions are not
impartial. Military actions are taken
indiscniminately and that become as very
much partial. Sometimes innocent people
are put to let of harassment and troubles.
Thatiswhy, sooneryougo forthe restroation
of democratisation and decentralisation of
power in the part of the State, better it will be
forthe fate of the people who are living inthe
part of the State

Similarly, | must say that certain
conditions must be made conducive for the
peaceful political climate and which must be
created by the hon Home Minister and the
Central Government For example, | must
suggest that there must be a of some MPs
which must be sent to that part of the State
and that MPs delegation must make on the
spot verification, must go Into the detalls of
the malady, must go into the detalls of allthe
aspects which are there in that part of the
State, they must come to a conclusion and
they must make and render valuable
suggestions to this House

Similarly those persons who have been
harassed orwhowere putbehindthe bars or
whose lives were lost or whose properties
were lost, for them there must be certain
compensatory method, which must be
adopted by the Government here at the
Centre and an adequate compensation must
be paid to the persons suffered

Sofar as anticle 370 Is concerned, time
and again, the people have cast an eye of
suspicion on this article But we must
remember that this special status for that
partofthe country was created under special
circumstances which were created at the
time of the partition and which were created
under certain agreement reached between
the late Shn Abdullah and the Central
Governmenthere at Delhi So, Imustsuggest
that let us try to maintain this article 370 also
and there should not be any sort of doubts
and confusion in the minds of the people
living In that part of the valley

As Shnt M L Khurana has cited certain
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les, you are earmarking huge amount
ey and you are just making budgetary
pvisions for the development, and for the
nelioration andforthe welfare of the people
ing in that p it of the valley He has also
nkly adm:ii d that tiiece amounts are
ing eaten away Ly the aristocrats ‘and
reaucrats and those pe:sons who are just
’;; g the roost. So naturally, there must be
me sort of power which must devolve te
 regional and autonomous bodies.

“'_Uitimately, there must be certain/ steps
' democratisation because there is no
lernative to the democratic set up. Police
e cannot be allowed to continue for ever;
itary rule cannot be allowedto continuefor
er: President’s rule cannot be allowed to
ipetuate for ever. That is why the Home
lister must consider that this step which
§ been taken and this appeal which has
en made to the House forthe extension of
3 President’s Rule, must be a final steps
J after that a peaceful dialogue and
gotiations rnust be started between the
forists and militant out-fits and the bosses
ing here atthe Centralgovernment. Once
1’process of democratisation is delayed,
situation willbe going out of hand and this
lgo out of your control. You cannot put a
ckafter deterioration and after going and
)ssing certain limits.

' This is my appeal that certain
elioratory measures should also be taken,
taindevelopmental measures shouldalso
ltaken and certain concrete steps must be
‘ nbythe Government forthe development
jupliftment of the people living in that part

| must say with all humility that the
ple are harassed there; their economic
nditicn is deteriorating; the fruits are also
. selling and thus not bringing forth
a riate foreign exchange; the income is
accruing to the needy people.

‘The benefits of development are not
hing the downtrodden and those who
iving in the higher reaches of the Valley
se who are living in the mountains,
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these benefits. These benefits are not

perocolating to those downtrodden people.

Imust appealtothe Central Government
that whatever money that is being asked for
the Government has asked for certain
budgetary provision of Rs. 3070 crores of
rupees or something like that to defray the
daily expenditure on that part of the State
should be spent properly. It is a right thing
and it must be spend out of the Consolidated
Fund of the State. | must not dispute but at
the same time the Government must see to
it that all the amount which is being spent
should be spent for the improvement of the
living conditions of the people The benefits
should reach the needy people, the real
beneficiaries, the downtrodden and the poor
people who are living in that part of the
Valley.

Secondly, | must appeal to the Home
Minister that those people who are coming
form that part of the Valley as a result of the
agreatturbulence and disturbances, as also
the grtatese harassment, should be looked
after properly, by the Central Government
without any consideration of caste or colour
or creed . The people must be treated alike
andthey should notbe discriminated against
on grounds of colour, caste or creed. Those
people who are coming from the Valley to
Jammu are now living in very crowded tents.
Their welfare and well-being must be looked
after by the Central Government and proper
relief should reach them at the proper time.

I must also say that certain
developmental schemes or certain
developmentalplans should also be launched
and the Government should concentrate on
them. Because, unless and untill certain
developmental schemes are put through,
executed and implemented nothing is going
to happen. The people who are living in that
part of the Valley, all of them, should not be
considered as militants, all cannot be
considered insurgents, and all cannot be
considered as disturbers of peace. Rather,
90 per cent of the people living in that part of
the Valley want peace and tranquillity and
they want to live with India.
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examples, you are earmarking huge amount
of money and you are just making budgetary
provisions for the development, and for the
amelioration andforthe welfare of the people
living in that p -t of the vallay He has also
frankly adr  J that & amounts are
being eaten «*ay , '  nstocrats and
bureaucrats and those pe -uns who are just
ruling the roost So nu.urally, there must be
some sort of power which must devolve to
the regional and autonomous bodies

Ultimately, there must be certain/ steps
for democratisation because there is no
alternative to the democratic set up Police
rule cannot be allowed to continue for ever,
military rule cannotbe allowedto continuefor
ever, President s rule cannot be allowed to
perpetuate for ever That is why the Home
Minister must consider that this step which
has been taken and this appeal which has
been made to the House for the extension of
the President s Rule, must be a final steps
and after that a peaceful dialogue and
negotiations must be started between the
terrorists and militant out-fits and the bosses
sitting here atthe Centralgovernment Once
the process of democratisation is delayed,
the situation willbe going outof handandthis
will go out of your control You cannot put a
check afterdeterioration and aftergoing and
crossing certain limits

This 1s my appeal that certain
amelioratory measures should also be taken,
certaindevelopmentalmeasures shouldalso
be taken and certain concrete steps must be
takenbythe Governmentforthe development
an upliftment of the people living in that part
of the country

| must say with all humility that the
people are harassed there their economic
condition 1s deteriorating, the fruits are also
not selling and thus not bringing forth
appropriate foreign exchange, the income I1s
not accruing to the needy people

The benefits of development are not
reaching the downtrodden and those who
are living in the higher reaches of the Valley
and those who are living in the mountains,
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these benefits These benefits are not
perocolating to those downtrodden people

Imust appealto the Central Government
that whatever money that Is being asked for
the Government has asked for certain
budgetary provision of Rs 3070 crores of
rupees or something like that to defray the
dally expenditure on that part of the State
should be spent properly It is a nght thing
and it must be spend out of the Consolidated
Fund of the State | must not dispute but at
the same time the Government must see to
it that all the amount which 1s being spent
should be spent for the improvement of the
living conditions of the people The benefits
should reach the needy people, the real
beneficiaries, the downtrodden and the poor
people who are living 1n that part of the
Valley

Secondly, | must appeal to the Home
Minister that those people who are coming
formthat part of the Valley as a result of the
agreatturbulence and disturbances, as also
the grtatese harassment, should be looked
after properly, by the Central Government
without any consideration of caste or colour
orcreed The people must be treated alike
andthey should notbe disciminated against
on grounds of colour, caste orcreed Those
people who are coming from the Valley to
Jammu are now living in very crowded tents
Their welfare and well-being must be looked
after by the Central Government and proper
relief should reach them at the proper time

I must also say that certain
developmental schemes or certain
developmentalplans should also be launched
and the Government should concentrate on
them Because, unless and untill certain
developmental schemes are put through,
executed and implemented nothing I1s going
to happen The people who are living in that
part of the Valley, all of them, should not be
considered as militants, all cannot be
considered Insurgents, and all cannot be
considered as disturbers of peace Rather,
90 per cent of the people living in that part of
the Valley want peace and tranquility and
they want to live with India
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The Kashmirissue cannot be just taken
away [thasbeenfinallydeclaredthat Kashmir
1s an integral part of the country and no
power on earth can change the status of the
Kashmir Valley

So, this is my humble submissicn to the
Home Minsiter that certain developmental
measures should be taken and the lot of the
Kashmiris should be improved Agricultural
activities should be set nght There must be
proper Industrialisation in that part of the
Valley Educational and literacy mission
schemes shouldbe executed orimplemented
to full stature and to the full sextent

All the persons who are involved In
miitancy and insurgency should be called to
the negotiating table and peace must be
ensuredatthe negotiatingtable Ifindasilver
hning to the clouds that one aay we shall be
Inapositionto achieve peace andtranquility
Inthatpart ofthe State Once we achievethis
peace and tranguilly then we can hold the
elections there We are never afraid of
elections Our panrty 1s never afraid of
eiections All the oppositon parities also
wellcome eiections and | am su e that the
ruling party s 1also interested in
democratrsation and holding of elections
But fake elections should not be held as it
happened in Punjab In Pun,ab elections
were held which were not worth the name
andwe are very much ashamedofthat That
type of elections should notbe held n Kashmir
also

Everybody knows, we also know, you
alsokrow, thatundercertainmilitary pressure
elections were held in Punjab So, a similar
things shculd not be done and resorted to In
that part of the Valley aiso There must be
free and farr elections We also welcome
them First let us try to restore normalcy,
peace and tranquillity The we can hold the
elections We welcome that measure We
welcome such steps We welcome themand
we shall be extending ourfullest cooperation
to you

val AUGUST 11, 1992
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But before holding elections, you will
have to resort to all these measures, which
| have pointed out one by one

MR CHAIRMAN Are we extending the
time of the House?

SHRI PAWAN KUMAR BANSAL
(Chandigarh) Sir, inthe meeting of Whips of
various parties thattook place inthe morning,
it was decided that in view of the long list of
pending business, which has tc be disposed
of in the remaining three or four days of this
Session, we wili sit upto 8 pm So, let us
extend the time of the House by two hcurs

MR CHAIRMAN So, the time of the
House 15 extended upto 8 O’ Clock shn
Masudal Hussain

[Translation)

SHRI SYED MASUDAL HUSSAIN
(Murshgidabad) Mr Cnairman, Sir, a
discussion Is going on such an issue which
cannot be supported by my party and myself
as a matter of principle This Government
and its party isresponsibleforthe deteriorating
situationthere Inthe interest of the country,
we haveto support you against our principles
We are opposed to Article 356 The
Government has come here to extend the
period of President'srule Weare supporting
this, keeping in mind this situation, On the
one hand, you want to extend your intention
istoholdelections Youwanttogetelections
concuctedinJammu-Kashmir, but underthe
present condition, If you get elections
conducted in Kashmir, it may perhaps
engender a more precarious situation lfthe
militants boycott the elections, then only 1 or
2 per cent people will cast vote and the
representatives will form the Government
butthat Governmentwill notbe aGovernment
of people If the miltants participate in the
elections, then they will capture 90% votes at
gun point and they will grab all the seats in
Kashmir ard eight seats in Jammu and then
they will dominate the valley | believe that
youshouldnot get elections conducted under
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You saythatthe situation has improved
| would not like to reiterate what | had said
earlier otherwise Gulam Nabi will get
displeased After removing the Farooq
Abdullah Government, when you got Gul
Muhammad installed in power, he sowed
thorns in the entire valley instead of doing
something good He got the members of
Jamatt-e-Islam inducted into police and
administration We are having to face the
consequences Whetheryouagreetothator
not this 1s a reality No matter if you get
displeased, butlamcompelledto speak that
it Gul Muhammad had not taken over rule in
Kashmir Kashmir valley would not have
faced such abadsituation Now you say that
the condition in Kashnurvalley has improved
Iwouldliketotellyou howfarithas improved
I would also like to tell you one by one as to
what extent your political process has
succeeded or Is succeeding

| shall begin my first point with food
Food 1s most essential for the life of an
individual You are well aware of the growth
rate offood production inthe valley Thefood
which goes there form the Central pool
indicates howfarthe condition has improved
In 1988, the allocation of rice and wheat,
which you had made, was 4 lakh 52,000
metnc tonnes In 1989 you increased that
allocation and made it 4 lakhs 92,000 metric
tonnes In 1990, t was futther increased and
made 6 lakhs, 60,000 metric tonnes and In
1991 you made the allocation of § lakh,
17,000 metnic tonnes it means the total
allocation, which you Iincreased, was one
lakh eight thousand metnc tones, but the
figures of lifting that foodgrains are 7 lakhs
71 000 metnctones in 1988, it reduced to 3
lakhs 69,000 metnc tonnes in 1989, in 1990
it further reduced to two lakh 75,000 metric
tonnes and in 1991 it further reduced to 2
lakh 46,000 metric tonnes, | e , the off-take
reduced to 2 lakh 25,000 metric tonnes in
four years, in other words, your off -take was
reduced to 50%

This leads to two things - firstly, in the
valley, where most people reside, yourgoods
are not reaching the Godowns of F C | and
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secondly, the Financial condition of those
people is so bad that they are not able to buy
any goods, which go from there, and in my
understanding, both the conditioned are
correct The rations which you are sending
there, do not reach the valley, it only reaches
Jammu, 1t is not able to reach the valley and
whatever is going there, 1s beyond the
purchasing power of the people of that area
and this is the reality

Inthe apple seas on | have myself seen,
I had gone there, in Anantnag district, there
was no one to buy apples forone runee akg
The condition of walnuts I1s that for four
rupees 100 walnuts are available, the price
of which must be at least 60 rupees here In
Delht what | meanto say is that first of al you
have not made proper arrangements for
marketing of the produce, which are being
grown there, even today there i1s no
arrangement The handicraft of that areat’s
quite famous but today Is condition Is
completely worsening Thetounsmhascome
to a standstil for the past one year | am
telling you the remedy for it

| just told you the condition of food and
fruits, other than this, are you aware that
contractors are cutting down the tress in
forests in that area, and what has happened
to the money you are sending there, do you
know who has taken the contract of the
development, for which you sent s, much
money from here Do you know as to who
has taken contract for the development In
whose hands the contract 1s? It is in the
hands of the entire miltantgroup The entire
contract has beentaken by the miltant group
and no work Is being done No one is there
to check it The Govemnor never gets out of
the Raj Bhavan to se the condition and he is
not even aware of it

Recently, money came from the World
Bank forthe development ofthe Dal lake, but
it was not utilized for any work there, do you
know that (Interruptions)

A lot of money Is sent from here for
setting up new industnes, many subsidies
are given to set up new industnes, can you
tell whether even a single new industry has
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beensetupthere Where didthat moneygo?
Where are the money, given for new
Industries, as wellas the subsidies are going?
The problem of unemployment exists there,
butthe mostsadthingisthat although we talk
about sealing the border in the House, but
the border is lying open How many militants
have you caught by now on the border, how
militants are coming from across the border
after getting training in Pakistan, have you
arrested them There 1s some difference
between the groups which come after being
trained in Pakistan to Kashmirand Punjab It
creates doubts in my mind You are not able
to apprehend the militants in Punjab They
never give a statement before the T V But
the Kashmir militant i1s apprehended They
make a statement before the T\ They
confess to therr crime There 1s a secret
behind this In reality either the Pakistan
militants are killed, or they are not caught In
my opinion, the figures given by you are not
correct There is a some bungling in it Your
miltary BSF andthe CRP F are there

The military andthe para military are the two
wings of it What kind of mutual coordination
do they have? No one coordinates These
three forces performtheir duties intheir own
ways We do not have any information
whether there I1s any mutual co-ordination
among them If it exists, you must tell us At
the same time, the military also indulges in
some cases Had it not been involved in nay
case, thentherewouldhave beenno ‘Bandh’
in Kashmiron the 9th of the last month What
was the question of Kashmir Bandh on the
9th of last month? A case of rape was behind
it kmeansthe personnelofmilitary, CR P F

and B S F certainly involve themselves in
some case You should tell us how many
cases are registered against them There 1s
no arrangement for their prosecution You
saythatf miltary personnel are proedsucuted
Inopen courts then, the morale of the military
personnel will come down |accept this fact,
but | also want to say that if this takes place
in acertain locaiity, and people do not come
to know as to what punishment was given to
the guilty, it will bnng down the morale of

~ those people then
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Mr Chairman, Sir, some refugees have
come to Delhi from Kahsmir | am not aware
of the number, but my BJP members
sometimes give the figures as one and a half
lakh, and sometimes two lakhs lunderstand
that their number is on high side What
facilities have you given to those refugees?
| am not talking of relilef What have you
decided about rehabilitating them in their
locaities? When will you rehabilitate them
and how will you do so-do you have any
concrete plan in this regard? How long they
will ive in tents? They will suffer from rainy
season andfromheatin summer season It
should not be allowedto go on You have to
seek Its solution as soon as possible |
request you and hope that you will certainly
pay your attention In this regard

Just now shri Indarjit Gupta was sitting
here He asked me as to whatis its solution
Icannottell its solution | am notinthe Govt
You are in the power so you have to seek 1ts
solution | can only ask question from you

The government has constituted the
State Advisory Council How many meetings
of this council have taken place and what
were its recommendations and out of them
how many recommendations have been
implemented | would also like to know
whether the government is cooperating with
the Counclil or not or the State Advisory
Council is cooperating with the Government
or not Political process will not be stdte
rmerely uttering the words, it needs action
Alongwnmhepolmcalprocess,theeconor?'c
process should also be started

In the end, | would like to appeal to my
calleagues of B J P sitting by my rnght side
that itis better notto raise certain points To
raise voice against Article 370, inthe existing
situation of Kashmur, 1s not out of danger
Keeping in view the interests of the country
youhavetostop it Inyourwords Ekta-Yatra
organisedbyB J P hasbeen very successful
It 1s your clam BJP knows as to how it
completed its Ekta-Yatra | will not level
allegations against any leader However, |
will definitely point out whether this Ekta-
Yatra has been successful or not.in uniting
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the country oryour party, butthese Yatrahas
decidedly helped In uniting the two militant
groups 1 e HizbulgroupandJKLF Inthis
way your Ekta-Yatra certainly made two
militant groups united

I will request you that there 1s a time
when some works should not be undertaken
1 would like to tell the Government that so
much craze for power is not a good thing
Dismissing the Governments of Punjab and
Kashmir, the Government has created
restlessness In these States And the
Government Is still continuing this process
Since yesterday we are alsowitnessinguproar
in the House, and outside as well Lest the
situation in Bihar should not become like that
of Punjab and Kashmir It appears that your
Intention is to dismiss the Bihar Government
also lamopenlytelling youthatsuch activities
should be stopped andfollow some principles,
My suggestion s that in the existing
circumstances, it you have any intention of
holding elections in Kashmir please leave
that idea for the present and take initiatives
to improve the economic and political
condition of the State If you adopt these
measures then only the situation in Kashmir
may Improve

In the end, | would definitely like to
mention about our relations with Pakistan
Pakistan 1s designing against India on the
1ssue of Kashmir and you make statements
inthe House about it Sometimes you make
such a strong statement as we afraid of it
But you nevertake any positive action in this
regard

What s your response to the statement
made by the Prime Minister of Pakistan Will
they agree to the provisions of Shimla
Agreement or not? Wil they stop imparting
training tothe militants ornot? What concrete
stepsthe Governmentistaking inthis rggard?
You will have to tell it to the people of the
country If you fail in giving the details of
these Issues, we will have to think that the
Government is weak and inactive and afraid
of dealing with any issue strictly, You should
work In the interest of the country Contrary
to the principles, | am supporting the
Government Intheinterest of the nation, we
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willalways support the Government in need
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18.19 hrs.
[English]

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur) Mr Chairman, Sir, we are
again going to extend the President’s rule in
Kashmir Ithink nobody willoppose it, But we
only ask one question - how long will it
continue? | want to know whether the
Government will break the way they have
beenbehaving orwilithey continue tobehave
and keep Kashmir under perpetual
President’s rule That I1s the question

The Kashmirquestionis notthe question
that relates to the whole country’s politics it
also relates to the international situation It
alsorelatesto Pakistan Pakistanhasaclear
strategy Pakistan-not today but from the
beginning - wants to grab Kashmir Withthat
objective, Pakistan i1s consistently working
and our Government of india has not taken
this aspectintoconsideration We arecreating
conditions everyday in Kashmir to give an
opportunityto Pakistantoexploitthe situation
Onlyonthe 1stof August, the Prime Minister
declared in Vishakhapatnam that there will
be elections In Kashmirandthe Home Minister
alsosaidthattherewillbeelections in Kashmir
But, what was their assessment? Have their
assessment provedtrue? Theirassessment
1s completely not true But, even then they
are saying that the condition has improved
there |do not agree w.ththe Government's
view because the Home Minister himself
admits that there i1s a guerilla-war like
situation Since our policy and strategy could
not win over the people of Kashmir, they
have been alienated and it has created
favourable conditions for the militants and
also for Pakistan We should not forget that

It 1s not the question of Pakistan only,
recently, the American President, Mr Bush
has said in Washington that there I1s ethnic
and communal strife in Kashmir for fifty
years and the Government of India must
respect the human nghts | want to know
whether it 1s a fact there 1s ethnic and
communal strife in Kashmir for the last 50
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years This is what Mr Bush says and that
means the Americans also wantto show that
there Is strife for the last 50 years The strife
was never there, the strife 1s rather our
creation

Therefore, In order to bnng normally
there, we will have tothink differently We will
havetounderstandthe problemindepth No
doubt, our military expenditure 1s Increasing
Now, you have increased the number of
security forces Can you bring normally in
Kashmir with the help of the Army and with
the help of the security forces? If you do not
change your policy, then you will not be able
to win over Kashmir Now, the alienation of
the peopie of Kashmir is almost complete

In our country, some political parties are
saying that Article 370 of the Constitution
should be scrapped As the hon Member
has said, the Ekta Yatra might have helped
onlythe militants, the Congress Government
inordertodiffuse the situation airlifted Joshi
to Srinagar to hoist the National Flag They
have given a wrong signal to the people of
Kashmir by doing this The Government
should seriously think about it When the
Instrument of Accession was signed, it was
stated clearlythat three subjects will remain
withCentralGovernment t e External Affairs,
communatcations and Defence The other
subjects, and the other Indian laws would be
implemented ir: consultation withthe Kashmir
Government That was a special type of
autonomy givento Kashmir Butsince 1956,
withour consulting the Kashmir Assembly or
the Constituent Assembly there, we have
been implementing the Indian laws there

THE MINISTER OF AFFAIRS (SHRI
SB CHAVAN) 1t is not correct Please
vernfy your facts

SHRI LOKANATH CHOUDHURY 1Itis
true The way Congress Government
dismissedthe Govts Theresthe one simple
important fact of their practice Therefore, |
want to submitthat our first approach should
betowin overa secttion of the militants How
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can it be done? It can only be dnnk if the
Governmentof Indiagives acleardeclaration
that Article 370 would be respected, all their
laws would be respected and the autonomy
that has been given to the Kashmin people
will continue and with the coming up of the
popular Government, the Government will
implement 1t in consultation with the
Government there | think this assurance
should be given as a first thing but the
Government of India has not so far done it

My secondquestionts How long willthe
secunty forces be there? No doubt, they are
bold in checking the militants They should
be boid enough to face the militants But at
the same time, their training, their approach
should be a different one They should not
thinkthatthey have gone toconquerthe land
ordiscipline the people there The other pan
of their understanding should be that they
have gone there to win over the people of
Kashmir This sense, this motive shouid be
there with our secunty forces, with our Army

The next pointthat Iwant to make is that
you are thinking of election tn Kashmir But
there are two lakhs of Kashmiri people living
outside valley in Jammu and Delhi These
Kashmiri people have come out from
Kashmir No doubt, there were not so much
of communal riots there In 1989, when Shn
Jagmohanwentthere, he created acondition
there What mistake has Shn Jaghmohan
committed? The history will say about it
Withoutconsolation, without anything, those
who are responsible have dismissed the
Faroog Abdullah Government there Even
Shri Jagmohan went to the extent of saying
certainthings ltisallegedthat ShriJagmohan
alsocamedcampargn forthe Hindus, coming
to Jammu and Delhi It is also said that it1s
Shn Jaghmohan who said Kashmry/
Musalman 1s a potential Pakistani That
alienated the Kashmin people and wounded
the feelings of the people of Kashmir With
this end In view, | want to say one thing

SHRIE AHAMED (Manjeri) May |just
put a question?

Is that why the Janata Dal Government
nominated him to the Rajya Sabha?
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SHRILOKANATHCHOUDHURY That
Is a question that should be addressed to
them |come to my point now There should
be elections in Kashmir. For creating such
conditions, | suggest that firstthe Government
of India should clearly announce that all the
provisions of Article 370 will be implemented
and Kashmir will given the autonomy that
has been assured to them when Kashmir
signed the Instrument of accession There
should be negotiation with those sections of
the militants who are scanty We know
miltants are divided The Government of
India has failed to utilise the difference Why
they have failedto do this should be analysed
Among the miltants there are two sections -
one which wants the Kashmir should go to
Pakistan and the second section Is the one
which wants that Kashmir should remain 1n
India That s a section with whom we should
carry out negotiations

Thirdly, correct atmosphere should be
created Lot of things have been said The
BJP in Jammu, | would say, Is further
complicating t They are saying that more
money Is being given to Kashmir Valley -the
Jammu region | have seen the allotment of
money Rs 97 croras was given to Kashmir
Valley in 1991-92 Budget and the smae
amount was given to Jammu Division and
Rs 30crore was givento Ladakh Therefore

, by propagating the B J P 1s dividing Jammu
and Kashmir and thereby complicating the
situation further and alienating the people of
Kashmir Therefore, | request the BJ P
frendsthatinthe present intemational context
they should give up therr slogan to abrogate
Article 370 and the tactics of dividing the
Kashmir valley and Jammu Therefore, a
national consensus should be there and all
national parties should come together to
give the assurance to the Kashmir people
that their autonomy will be respected That
will create a favorable condition Pakistan
will exploit t No doubt but we have to deal
with Pakistan at a different level We should
replyto the Pakistan correctly In ourcountry
tself, we must create that psychosis, that it
Is no more an issue which the Government
will solve alone Isay the Issue has come to
such apointthat itshould it should be treated
as a national issue, it should be treated as if

Behands for Grams '
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it 1s the duty of every party to see that
Kashmir remains with India and every party
shouldsacrifice to win over the confidence of
the Kashmirpeople Therebywe mustcreate
a favorable condttions for elections

As regards development works, | think
developmental work will be there Butt the
only question Is to win over the minds of our
Kashmir people because tt Is those Kashmir
people who remain in India will have to be
remembered We have to respect them
That is lagging Therefore, | request that in
the changing situation, the Government
should not continue in the same way that
started from 1989 from the time of Shn
Jaghmohan The Government's strategy and
approach and everything should undergo a
change so that there will be a break through
and the polttical sttuation will be created for
elections, In which case, Kashmir will be with
us With these words, | thank you

[Translation)

SHRI AYUB KHAN (Jhunjhunu) Mr
Chairman, Sir, | nse here to support the Bill
introduced by the hon Minister regarding
extension of the President s rule in Jammu
and Kashmir

First of all iwould ke tocongratulatethe
hon Home Minister for having visit of such a
sensitive area with full zeal He has himself
examinedthe situation by vistingthese places
and created a sense of confidence among
thepeople Thushe hasdone acommandable
Job But what was the condition of Shri Muft
Mohammad Sayeed, the then Home Minister
In the Janata Dal Government, when his
daughterhadbeen kidnappedbythe militants
He did not care for the interest of the country
forthe sake of the Iife of his daughter Atthat
time If he would have taken this stand that |
havenot only one daughterbut crores of girls
of this country are also my daughters Iflhad
to sacrifice crores of my daughters even
then, twould not bow down If he had taken
this stand, perhaps, the present condition
would not have ansen in Kashmir

The second point | would Iike to state
that t was a wrong step to dismiss the
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elected Government of Farukh Abdula by
the then Govegnor Shri Jag Mohan He
divided the Kashmin people He forced the
people belonging to a particular community
to go to Jammu and adopted a policy that
they commit on mistake, you should commit
hundreds of mistakes and torture the
hundreds of people for one mistake

Iwould like to tellto Khurana Saheb that
he talks of Kashmir by sitting inside an air-
conditioned room | am aware of every inch
ofland of Kashmir He talks only sitting under
a fan and in an air-conditioned room We
have defended Kashmir by sacrificing our
lives | wouid like to tell you how faithful the
Kashmirt people are in comparison to you
people The lkving in the cities in Kashmir
supported our country in the wars of 1948,
1965 and 1971 They are for this country |
am also a Muslimand it is a characteristic of
muslims that they cannot be traitors We
nave our integnty you merely believe in
talk'ng Our religion teaches us to be a
faithfulto one scountry lfwethinkof any bad
tning for our country Our Islamic may
excommunicate us

You teil me whether this one is not an
incitirg speech? Does it not pincn he people
when you speak in favour of abolishing the
article 3707 What will be the use of the Ekta
Ya‘raand Rathyathra undersuch conditions?

Some peopiecome hereclad in Bhagwa
dresses and they delives the inciting
speeches Does the Constitution of our
country allow anyone to attack on someone’s
soul in this way? They compel others that
either they should do so or go to Pakistan
Are we not the citizens of this country? Why
should anyone speak with us in this way?
While the Shila-Pooja was going on in every
nook and corner of the country, what sort of
the tapes were being played and what sort of
speeches were being delivered? Does the
Constitution of our country allow al! these
things? Does the constitution allow to deliver
such speeches while undertaking the Rath
Yatra? It 1s only because of Shahi imam and
your people are sitting here in such alarge
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number In 1984, only twopersons belonging
to your party were elected - one from Andgra
Pradesh andthe otherfromGujarat ftisonly
because of themthat you have come in such
a large number It is only because of them
that you have come in such a large number
You always exploit the situation through
which people could be united

My submission to you is that ourcountry
should be saved from being disintegrated
The supporters of Mandir-Masjid issue should
tell if the country 1s disintegrated where
wouldthey go? Today we should understand
that for us the temple 1s as holy a place as Is
aMas)d If someone discriminates between
aMandir and Mas)id, then difference cannot
be created We are Indians andwe converted
our religion in India Take the case of my
dynasty we are Kankhanis and Khankhahis
were Chauhan Rajputs tilithe 7thgeneration
of Prithvi Ra; Today the Bhats go from
village to village and recite sougs related to
ourforefathers, this does not mean that if we
have changedourreligion, we have changed
our blood We still have the same Indian
blood In our venis

But what 1s going on today They are
trying to incite the people and are trying to
disintegrate the country Please note that
during the 1962 war, none of us ran away
fromthefield Khurana Sahib, |lamthe same
Ayub Khanwho had defeatedthe Pakistan's,
Ayub Khan When we entered the boundary
of Pakistan we had prayed to God to
safeguard us and to grant victory to our
country Khurana Sahib we did not say
anything as you say in your speeches and as
your big leaders say in therr speeches You
try to harass a particularcommunity You try
too de suchthings But | appeal youto leave
such things and rise above all such things for
the unity and integrity of the country

Mr Chairman, Sir, at least | will submtt
tothe hon Home Minister that last year Rs
1400 crore were allocated in the budget but
today the position is that the employees are
not getting salaries | hope that you will pay
attentiontowards it andthe budget allocation
will be made at the earliest so that the
employees, can get their wages My other
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submission I1s that corruption 1s rampant
there The money, which goes there Is
swallowed by the engineers and the
extremiststhere My appealisthatthe money
which is allotted for development should be
utiised properly and education upto B A
should be given free and arrangements
should be made to provide free food and
clothing to each and everyone You create
such a situation that the local people could
make progress and youth could get
employment If you succeed on providing
employment to the youth, you will win their
confidence Ithink that o one can everwin at
the gun point | think that the police force
deployedthere should also bereducedsince
the State Government has to bear therr
burden The local people should also not be
harassed Theyshould notbetortured Peopie
may not be compelled to feel that injustices
is being done to them The Hindu brothers,
who have come fromthere to Jammu should
be sent back They should be given full
protection and their houses and places of
worship, which have been damaged, should
be repaired All these arrangements should
be made by the Government |appealtothe
hon Home Minister | had also submitted to
the former Home Minister Shri Mufti
Mohammed Sayed that we can sacrifice not
one but crores of girls for the sake of the
country (Interruptions)

| would hike to submit that the people of
BharatiyaJanataParty should notbe allowed
in future to undertake any Sort of Ekta Yatra
or Rath Yatra or any other Yatra so thatthe
condition of the country may not deteriorate
turther (Interruptions)

Khurana Sahib, it has been the culture
of our country That the commander of
Akbar's army was a Rajput, Maharana
Pratap’s commander was a Muslim, the
Chiet of the C I D of Shivays army was a
Mushm and the Chief of the gunmen of Rani
Jhansiwas alsoaMushm, fthe sametradition
Is followed, only then we will be able to save
the country

At last, | support these demands and
hopethatthe condition of Kashmirwillimprove
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and God will grant wisdom to the people of
Bhartiya Janata Party (Interruptions)

PROF PREM DHUMAL (Hamrpur)
Mr Charman, Sir, the Minister of Home
Affairs has brought a statutory resolution
and discussion is going on regarding it and
on the budget of Jammu and Kashmir After
hearing deliberations of the hon Members
who spoke before me, it seems as if Jammu
and Kashmir i1s not being discussed Our
colleagues whether they are communists or
Mr Ayub Khan, are not worried about the
activities of miltants there They are not
worried as to what extent the Pakistan 1s
involved in the matter They are repeating
only one thing that what the Bhartiya Janata
Party hasdoneforit Fromthe verybeginning
we have been sayingthatthere is adifference
between the deolegy of ours and yours You
were against the Ekta Yatra You are in
favourof continuance of Article 370 whereas
we are against it In a democracy you have
full nght to express your views and we have
also full nght to express our views The
matter can be discussed but what 1s the real
1issue? Would you like to discuss leaving
aside the real 1ssues”?

lwas listening to my fnend who is an ex-
servicemen alsc | thought that he will say
something about Pakistan and activities of
terrorists But he did not mention anything
about it, rather cnticised * Ekta Yatra * Has
the Ekta Yatra created this problem? Has
this problem been created due to Impcsition
of Article 3707 If it 1s so, then only you are
responsibleforit You have mposedit What
1s our demand? We are not in power today
andthis Article 3701s not going to be revoked
on our demand The people of India will
decide tt If they give us majonty, we will
revoke it The people have given you majority
youcontinueit Butyou are notworried about
the activities of Pakistan and terronists, you
can attack on Bhartiya Janata Party only
Some poet has rightly said

“Mana Ki Tabahi Me Kuch Hath Hai
Dushman Ka,

® Par Kuchh Kayamat Ki Chal Aap Bhito
Chalte Hain *
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It would not be proper to hold BJP
responsible everytime One thing is being
said repeatedly by your side that a great
qualitative changes has come What
qualitative change has developed Would
you please spell it out? The Kashmir visit of
the Minister of Home Affairs has beenreferred
to Afterimposingcurfewforthree consecutive
days, he visited three areas there Earlier
too, whenthe Minister of Home Affairsvisited
that area six innocent persons were killed
afterthat, the DIG (CID) was kidnapped and
youcouldnottrace himfortwo months What
happened In June, 1990 in Doda district
After a visit to Doda district the three MP’s
belonging to Bhartiya Janata Party wrote to
you that the situation there is very bad We
had gone to Bhaderwah, Doda proper and
Kishtwar Our report has been proved true
word by word But according to the reports
which came afterwards that the jawans of
para military force had conducted a rail to
arresttheterronst Hewas unarmed He was
asked to come out his house but instead ot
that a girl came with a tiffin box in which she
was carrying a hand-grenade She threw
that grenade on the police force The police
personnelraninamad, helter-skeltertashion
and thus could not control the situation In
the meanwhile the terrorist escaped through
the roofs of adjacenthouses Mr D P Yadav,
Commandant, B S F, was murdered near
Nishatlakelastdaysbyterronsts Thebuilding
of J &K Assembly was attacked by the rocket
laucher But you are continuously saying a
qualtative change has come there The
terronists are controlling the administration
there Budget isbeing aiscussednow There
has been an increase in salary bills last days
as compared to estimated budget Why it
has been increased Because you are not
aware of the total number of your employees
there

Some employees have been recruited
at the instance ofterronsts The things which
have been said by the speakers who spoke
prior to me must be considered You are
getting more reports You have more
resources The money which has been
released from here, the terronsts utilise 1t 1t
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mustbe lookedinto Allmoney is going Inthe
hands of miltant forces and recrutment is
being made at the instance of terronsts You
should hold your control over administration
and it must be maintained Last days, a
D S P waskilled Whenthe security people
were coming back after his creamation
another DS P was killed despite heavy
security Even ifyou see aqualitativechange
therethenitis very strange Some colleagues
have saidthat some military and para-miitary
personnels are indulged in committing
atrocities If it is true then action should be
taken against them But you can not blame
the whole forces because they are working
there in a very difficult situation They are
fighting there for the unity and integrity of the
country A message should go from here in
this regard because it is very difficult to fight
when there is internal sabotage also You
can'tholdthe entire force responsible forthis
situation

| would like to request that the
Government is going to extend the period of
President's Rule for another six months |
have been repeatedly raising this problem
Hon Shn Loknath Chaudhary was saying
that Shri Jagmohan had said to leave the
valley and come to Jammu or Delhi | asked
him to come to Punjab We will allot a big
piece of land to him Who would like to leave
his house You may visit the refugees tents
in Delhi Itis very easy to deliver a lecture in
Parliament But nobody leaves his house at
the instance of any Governor If my hon
colleague passes two nights in the tent in
Jammu or Delhi, he would come go know
why these people have left their houses Itis
wrong to say about a particular class of
peoplethatthey have come here attheirown
will because Governor had said so | would
like to ask my colleagues of the Congress
partythatwhythey aiways starttheirtalk with
the name of Shri Jagmohan every time by
saying that Jagmohan had done so He was
sentthere during 1983 atthe instance of the
Congress party Government First of all the
Government of Gulam Mohammad was
suspended The same Farukh Abdullah who
was branded as atraitor earlier had become
greatest patriot now You change the
definitioneverytime Owingtoit, agreatloss
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has Seen fncurr The father of Farukh
Abdullah was Sheik Abdullah He was
armested as Chief Minister and was detained
for 13years Thenacompromise was made
First you compromise and then make arrest
The results of your policies are coming
before you |would like to draw the attention
of the hon Minister of Home Affairs to the
problems of refugees Their first problem i1s
the admission of their children in schools
Some of them have appeared In the
examinations of KashmirUniversity Itis said
that there the terronsts are running the
administration and they are not allowing to
declare results and issue the certificates
Shn Rajesh Pilot has come here The people
of his Department are also present They
have not been able to provide salanes tothe
number of employees of Post and Telegraph
Department particularly the extra
departmental employees have not been
adjusted The mainproblemis of rehabilitation
of displaced persons We wish that you may
getsuccess Inrestonng normaly in the valley
andpeople maygobacktotheirhomes Itwill
be a great achievement But, upto when this
situation 1s not created there you will have to
make sincere effforts in this regard so that
those may be rehabiltated

| would like to reiterate our party’s and
my personnel stand regarding Article 370
that it should be revoked You may continue
it so long as you are in power One thing has
been said by Mohmmad Ayub Khan He said
that he was the Ayub Khan who made the
Ayub Khan of Pakistan to lick the ground |
would like to request you to ask Mr Sharief
who s in your Cabinet to give the same
treatmentto Nawa) Shanef of Pakistan Hels
the Prime Minister of Pakistan Whenever
our Pnme Minister holds talks with him
whether 1t is in Davos or anywhere else a
message comes fromthere that negotiations
were held in a very cordial atmosphere But
onthe other hand the Government of Pakistan
declares from there complete strike In
Pakistan Slogans areraised nearthe border
The Pnme Minister of Pakistan says that
Kashmir should be annexed to Pakistan
Now Secretary level negotiations are going

unities) Bill

on, but at such a time when these talks are
going on this type of statement given by the
Pnme Minister of Pakistan and our Prime
Minister’s repeated statement that the talks
will continue and friendly relations will be
established are contradictory to each other

How long this one waytraffic would continue

Until and unless you will not take a definte
stand against Pakistan they will continue to
give training to the terronsts and keep on
giving support to them and subversive
activities You must tellthemcilearly thatthey
must refrain from these activities, otherwise
we will not hold talks with them Pakistan will
not understandthe language otherthanthis

Hon Minister of Home Affairs, | don't
know how far it 1s true that discussions are
being initiated to change, the present
Governor as | have read In the newspapers
last days A lobby I1s working behind it A
proposal to bring General Hoon i1s being
considered If it 1s so, you kindly explan us
the factual position Are you again going to
appoint a Governor on experimental basis

| would like to repeat once again that
military and para-military forces are
performing their duties and facing great
difficulties there No suchthingshould happen
from our side which may help to demoralise
them Control the administration Your
politicians give few statements Whenever
situation improves, the elections should be
held The Government have full nght to hold
elections But you should not act upon like
this

With these words | conclude
18.59 hrs.

SPECIAL COURT (TRIAL OF OFFENCES
RELATING TO TRANSACTIONS IN
SECURITIES, BILL

[English]
THE MINISTER OF FINANCE (SHRI

MANMOHAN SINGH) | beg to move " for
leave to introduce a Bill to provide for the

*Published in Gazette of India, Extracrdinary, Part-ll, Section 2, dated 11 8 92
“*Moved with the Recommedations of the President
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establishment of a Special Court forthe tnal
of offences relating to transactions in
securities and for matters connected
therewith or incidental thereto

MR CHAIRMAN The question Is

Thatleave be grantedtointroduce
aBillto providgforthe establishment
of a Special Court for the trial of
offences relating to transactions in
securties andformatters connected
therewith or incidental thereto “

The motion was adopted

SHRIMANMOHAN SINGH lintroduce
the Bill

18.59 1/2 hrs.
STATEMENT GIVING REASONS FOR

Immediate Legislation by the Speciai
Court (Trial of Offences Relating to
Transactions in Securities Ordinance,
1992

[Enghish)

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH) | beg to lay on the
Table an expianatory statement (Hindi and
English versions) giving reasons for
immediate legislation by the Special Coun
(Tnalof Cffences Relatingto Transactions in
Securities) Ordinance, 1992

STATUTORY RESOLUTION RE
APPROVAL OF THE CONTINUANCE IN
FORCE OF THE PROCLAMATION
DATED THE 18TH JULY, 1990 IN
RESPECT OF JAMMU AND KASHMIR

AND

DEMANDS FOR GRANTS JAMMU AND
KASHMIR 1992-93 (CONTD )

[Enghsh]

SHRI B RAJARAVIVARMA (Pollachi)
Mr Chairman, Sir, thank you very much for
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permitting me to participate inthe discussion

onthe Jammu and Kashmir Budget on behalf
of AIADMK

Sir, the President’s Rule in Jammu and
Kashmir is continuing for the last two years
and before that the State was under
Governor's rule of six months

Today the biggest threat tothe nation’s
Integnty isterronsm Terrorists are infiltrating
into the country In large numbers from
across the border, Pakistan 1s actively
engaged inassistingterrorisminindia Unless
Indiatakes specific stepstocounterterrorism,
one by one, all the States will be falling
victims to terrorism

In Jammu and Kashmir -, democratic
insututions are also in danger because of
terrorist activities The Government must
take up mass awareness programmes In
Jammu and Kashmir to preach Hindu -
Muslimunity andto spread secularismin the
Valley Special TV programrnes should be
telecast in the Valley emphasising the need
ofthe fellow countrymento be always united

Special funds and grants should be
maae available to the Governor and
particularly children should be the targets for
teaching national integration The
Government should take steps to remove
unemployment probleminthe Kashmir Valley
so that the unempioyed youth do not take to
terronsm out of frustration

Sir, in this connection, | would like to
point out that the dynamic leader Puratchi
Thalavi in Tamil Nadu has taken a senes of
steps to wipe out LTTE militants in Tamil
Nadu Several steps have been taken to
remove unemployment among the masses
and she has etfectively used the iaws of the
country to suppress the forces of
disintegration. Her job deserves
commendation and all the States in India
should follow Puratchi Thalalvi

S, lastly, | would like to appeal to the
Governmentto provide the necessary special
assistance sought by the Tamil Nadu
Government for tackling terronsm | hope
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the Government would consider my request

With these words, | support the Jammu
& Kashmir Budget

SHRI SOBHANADREESWARA RAO
VADDE (Vyjayawada) Mr Chairman Sir,
while supporting the proposal for extension
of the President’s Rule for a further penod of
six months with effect from 3 September
1992, | would like to say a few words

19.03 hrs.

[SHRIPETER G MARBANIANG in the
Chairl

Sir, 1 do not agree with the statements
made by the hon Prime Minister and the
hon Home Minister that the srtuation In
Jammu & Kashmir has improved
considerably The very factthatthe militants
could attack the Assembly Building and the
Secretariat in capital city Srinagar by
launching rockers itself s aclear indication of
the extentto which the militants have gained
ground andstrength inspite of the presence
of our military  Sir, the situation Is still very
grave Isuggestthatthe Governmentshould
continue the efforts to curtail the activities of
the militants, if necessary, by further
strengthening the para military forces in the
valley and by providing much more
sophisticated arms to them to fight the
miltants who are receiving arms and
ammunition most probably, from Pakistan
andalsofromothersources These militants
are already In pos3session of very
sophisticated arms

lalso appealthatthisis notthe righttime
for conducting elections n that State
Elections should be conducted only when
the situation is quite conductive for holding
elections in a far manner Meanwhile what
all efforts could be made to create such an
atmosphere mustbe made The Government
should give an impression to the people In
the Valley that they will not tinker with Article
370 It will protect Article 370 and that it will
take allpossible steps to nculcate confidence
in them Over a period of time because of
some omissions and commussions of either
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the State Governments which were in power
in Kashmir or of the Central Government, a
good number of Kashmiri people have come
to feel that the Government of India 1s not
stnictly implementing Article 370 Article 370
keeps theiridentity intact, which theycharish
more than anything else

Inthis context | may be pardoned by my
BJP friends for appealing to them to desist
from the view which they proiess for doing
away with Article 370 | came across a good
number of youths in  my area, who without
knowing the histoncal background which
nacessitated the incorporation of Article 370
say that Kashmiris the part and parcel of our
country and for this why do you need Article
370 They are quite unaware of the situation
When one partition took place, the veteran
Kashmiri leader, Shere-e Kashmir, Sheikh
Abdullah and the than ruler Shri Han Singh
agreedto accede Kashmirto India A written
agreement was signed in this regard Many
youths do not know this and they think that
1t1s night to do away with Article 370 A good
number of Kashmin people, leave alone the
militants who are inspired by Pakistan for it
want to split the country and take some
political advantage out of the disturbed
condition in Kashmur, feel that Article 370 1s
not sincerely implemented

So, underthese circumstances abolition
of Article 370 will not be in the interest of the
nation and in the interest of the unity and
integnity of this country The Kashmiripeople
should remain with our country |requestthe
BJP fnends to give up their demand for the
abolition of Article 370

Shn Ayub Khan was refermng to the
release of some militants by Shri Mutti
Mohammad Sayed when his daughter was
captured by some militants | would like to
ask my hon friend which party has
encouraged such types of elements in our
country Is it not a fact that the Congress
party has given tickets to some persons who
hijacked the plane? Is it not a fact that it was
your party which had encouraged Mr
Bhinderawalle toweaken own the Akaliparty?

So, what | want to say Is that instead of
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criticsing the various political parties let us
put our heads and hearts together, do some
heart searching and speak the truth. Let us
desist from such criticisms and try to do
something good for the country’s future.
Forgetting the mistakes which we had
committed earlier, simply for our own narrow
patrisan ends, we should give the first priority
to the cause of national interest.

I hope, the Government will do away
with such type of wrong deeds and create
positive circumstances in Jammu and
Kashmirinfuture to hold elections andto see
that the militancy is put an end to.

[Transiation) *

SHRIPIUS T IRKEY (Alipurduars): Mr.
Chairman, Sir, there has been a proposal to
extend the President’s rule in Kashmir. This
is not good. But the situation has taken such
a turn that every countrymen and all the
parties have to accept this decision. This is
simply because the Government has not
been able to generate a congenial
atmosphere for holdingelections.

Mr. Chairman, Sir, all the three parts of
Kashmir have their own different problems.
There is one occupied Kashmir about which
it has not so far been ascertained whether it
will be a part of India or it will go to Pakistar.
The countrymen do not know even this
much. | would therefore like to submit that if
this occupied Kashmir has notbeen annexed
to Pakistan what then the Government is
doing to take it back. The next issue relates
to Jammu. There is not much problem in
Jammu. ltis a bit peaceful. The third part of
Kashmiris Laddakh. The situationin Lddakh
is different. The people living there have their
own culture. In this way taking Laddakh,
Jammu and Kashmirtogether allthese three
parts have their own different problems.

The whole area of Jammu, Kashmir and
Laddakh is not disturbed. It is the duty of the
Governmentto provide helpinthe areas that
are disturbed and where there are problems
incarrying outdevelopment work. Something
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shouldbedoneinthis regard. Whatis required
is to have control over Jammu and Kashmir
then to play politics. It is the politics bging
played there that is responsible for
woresening the situation.

Reportedly the border is to be sealed
there. But the Government has not been
able to do it so far. It is good that we should
maintain agoodrelationwiththe neighbouring
countries; but the way Pakistan is inflicting
troubles toourcountry andis sending militants
and is running training camps for them is
causing concern. Keeping these facts in
mind what are the steps being taken by the
Government to prevent such activities of the
Government of Pakistan. People should also
be informed as to by what time the boarders
will be sealed. Then comes the problem of
Laddakh. The people there have their own
customs, language and culture. They are
tribals. What are the steps taken by the
Governmentto protecttheircuiture, language
etc. There is a danger of losing the whole of
Kashmir just for the cause of Jammu and
Kashmir issue. Care should be taken to
prevent the spreading of one anc the same
trouble in all the areas of Jammu, Kashmir
and Laddakh.

Iwould, therefore, like to say that special
attention should be paid by the Government
inthe sensitive areas. Specialtraining should
be imported to the employees and then they
should be sent inthose areas to prevent the
chances communal riots and to spread an
atmosphere of fellow feeling. The problem
will not be solved there unless that
atmosphereisgenerated and unless Pakistan
is beaten by its very weapon. It is the
responsibility of the Government to dispel
soon the kind of atmosphere taking shape in
India. lf the Government likes, the members
of Parliament can extended help, they can
be consulted. Frequent extension of its period
will not serve any purpose. There should be
a limit to it.

I would like to submit to the hon., Home
Minister that the period should now be
extended for the last time and such an
atmosphere should be created in the six
months that electronics may be held there to
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form a popular Government
[Enghsh]

SHRI E AHAMED (Manjer)) Mr
Chairman, without fear of contradiction, |
submit before the House that Kashmir is not
merely a law and order problem which can
bee solved by wielding a big stick or with
some bullet against the trigger happy
militants, the problem 1s more of a political
nature andalso one ofthe alienated psyches
of the Kashmin people

My hon colleagues have been
mentioning about election There was also a
proposal to conduct election in Kashmir
May | submit here before going In for an
election the Government should take all
steps to create a congenial poltical
atmosphere in Kashmir Inthis connection, |
may mention what the hon Prime Minister
has observed In an interview with the
Hindustan Times It reads as follows

I some peoplethinkthatwithinthe
Indian Constitution an amount of
autonomy which meets with the
aspirations is possible, then that i1s
what we have to explore”

The Prime Minister has mentioned that
he has to discuss with the militants or those
who have the aspirations of acertain amount
of autonomy for the people of Kashmir is
preparedforit This isthe crux of the matter
Therefore, the first thing, according to me, is
thatthe Governmentof India shouldconvince
the people of Kashmir the bonafides of the
Government of India Is to provide a certain
amount of autonomy

The Government should also convince
thetactthat they will protectthere Kashmirate
of Kashmir society by the effective
implementation of Article 370 and bring back
the misguided youths who have been misled
by the trigger happy militants, who have
been the supporters, of Pakisfan
Government Pakistan isreally doing agreat
harm to their own country, according to me,
because the people of Kashmir wanted to
identity with the rest of the country We shall
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notstandintheirway and weshouldalsogive
themcorrect signalthatthe people of the rest
of the country will always stand by them In
this connection, | would like to urge upon the
hon Home Minister to make an enquiry
about the reported conflict between the
security forces and the civillian people there

Here | am mentioning about it only for the
Home Minister to make necessary
investigation That one woman in a locality
near Srinagar/who delivered a baby a couple
of weeks ago has been arrested by the
security persons There was a scuffle
between the local women and the secunty
forces and as a result of which 20 women
have been injured Later this young woman
was released on humanitarian grounds It
was reportedthatshe has been described as
a Pakistan trained terronst, but she has
denied it The local people told the press
people that it was her husband who was a
militant Evenawoman has been arrested by
the police talking every other Kashmin as a
militant This 1s a matter to be deplored

Another matter which | would like to
bnng to the attention of the hon Minister is
that one of the Members has referred about
the corruption in some offices It is said that
some of the officers have misappropnated
nfles, machine guns and a lot of gold which
they gotered while making raids on Ikhwanul
Muslimhideouts Of course the Government
have taken prompt action by placing these
people under suspension So these are the
problems which we have to look into

At the same time, | urge upon the
Government to take care of those migrants
who have been forced to go out of the
territory | would also urge upon the
Governmentthat the people shouldbe given
aconvincing message that the Government
of India I1s sincere to respect their feelings,
their aspirations, their honour, their wishes
and the psyche of the Kashmins

At the same time, | also urge upon the
Government to constitute a Parliamentary
Committee to go to Kashmir and enquire into
the grievances or any excesses If any that
have been committed on the people of
Kashmir The Kashmin people will always



531 Sat. Res. re. mval
S’a u%uance force of proclamation

[Sh E Ahamed]

stand for India and Kashmir 1s a testing
ground for secular India

No doubt Kashmin people will realise
that India’s secular democracy Is much better
forthe people of Kashmirthan the hegemonic
regime of Pakistan | hope all the people in
this country wil nse to the occasion to do
whatever necessary so that people of the
Kashmir valley be with rest of India, if india
has to be the real secular India

With these few words, | conclude hope
that the hon Home Minister will take
appropriate steps In this matter

SHRI CHITTA BASU (Barasat) With
much reluctance, I rise to supportthe motion
moved by the hon Home Minister The
reason for my reluctance Is two folds, which
Ihavebeen articulating whenever opportunty
1s provided to speak on the problem of
Jammu and Kashmir

One ofthereasonisthatthe Government
suffers from absolute lack of firm Kashmir
Policy | do not know whether the Home
Minister himself knows what have been the
policy contours of Government of India In
regard to Kashmir

Second ground of my reluctance Is that
the Government’s actions very often emit
conflicting signals both to the people of
Kashmir, to our hostile nation and also the
international opinion It is high time that the
Government of India formulated its Kashmir
Policyin avery comprehensive and integrated
manner, so that the people of Kashmir can
understand us properly so that out enemies
can understand us properly, so that the
international community can also understand
us properly and make appropnate response
to India’s pecular stance

| suggest and | am convinced, that
India’s Kashmir policy should be based on
two fundamentals One is, we are not to
conquer miltarily a particular part of India
We have to win the mind, head and heart of
the Kashmin people It is not our objectiveto
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keep under occupatlon a pamcular terrtory
belonging to India The fundamentals of
India’s Kashmir policy should be to recognise
to the psyche of the Kashmin people, to
recognise the distinctive personality of the
people of Kashmir This should be the major
area of the two pillars of India’s Kahmir

policy

| have not got much time, therefore, |
shall haten

During these two months — | mean
June and July — conflicting signals have
been emitting from here | quote only two
sentences

‘The Governor of Jammu and Kashmir
said on June 20 last

“Militancy has been on the slide for the
last eight months *

Again in July he said

* The militants are losing ground The
trend I1s Irreversible”

But f you allow me to quote certain
figures available fromthe Governmentand a
very important figure which has been
published today in the Times of India which
gives graphically and comparatively figures
of Incidents of violence, number of persons
killed, number of innocents killed number of
militants killed, they will prove that the
incidence of violence has increased over the
months

Therefore, the statement or the clam
which has been made by the Governor of
Jammu and Kashmir and the Home Minister
Is to based on the ground reality of the
situation as I1s obtaining there

My last point and that i1s my final point
The Kashmir policy should not be the policy
of tngger-happy police personnel or security
personnel It has got certain international
ramifications and unless we consider the
Kashmir problem n the context of the
international ramifications and our response
Is notappropriate to that |, think we are going
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to lose the battle in Kashmir Of course, |
shallnot use the word, we may lose the attle
but | convinced that we shall not lose the war
of Kashmir

A section of the Army has assessed, |
am told, that Pakistan in heading for a more
direct and open support to the militants
Naturally, there should be an appropriate
response from india and in order to have an
internationally  proper response,
internationally we have to activate our
diplomatic efforts | think there are
shortcomings In that regard Pakistan has
made its point very much clear It says, only
inJune, thatPakistanextends moral, political
and diplomatic support for the Kashminis in
their struggle for self-determination

Therefore, so far as Fakistan’s policy is
concerned 1t is clear and for that | tnink
diplomatically we should mobilise the
internationalcommunity to see that Pakistan
Is i1solated and the people of Kashmir are
won over so that the national unity and
integrity are preserved and we can ultimately
win the war 1n Kashmir properly

[Translation]

SHRI CHHEDI PASWAN (Sasaram)
Mr Chairman, Sir, there has been ademand
to keep In force the proclamation issued on
10July, 1990for afurther period of 6 months
e wef 3rd December, 1992 Besides, |
rise to speak In support of the Demands for
Grant, 1992-93

Although, | support this budget, but |
would strongly question as to how long the
Governmentwould keep passing this budget
Why the democratic process has not begun
in Jammu -Kashmir so that the people there
may pass their own budget The period of
President’s rule isextended again andagain
Itis not good We are supporting the budget
under forced circumstances Placing of this
budget is just a formality, because now we
can only repeag what was said by the him
Members while peacing the last budget |
would like to know from the Government
about the performance report of the last
budget The performance report of any
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budget shows as to how much of allocated
money Is spent and for what purpose it is
spent This discussion will be meaningful
only when we obtainthat performance report
I would therefore like to know from the hon
Minister as to how much money was spent

Mr Chairman, Sir, | would like to cite a
few examples The hon Minister is sitting
here As has been told by Shri Madan Lal
Khurana, 140 bndges and 250 schools were
eitherblown up orseton fire by three terronsts
In the last the years Now will the hon
Minister make 1t clear in his reply as to how
the money allocated for it in the last budget
was spent? Why those schools have not
been repaired sofar? Moreover, terrorismis
ramp In the valiey of Jammu-Kashmir K we
go Inte its background we will find that it 1s a
state of total terronsm This is all because of
the wrong policies of the Congress The
example of it 1s the spread of terronsm in
Punjab So long the Congress were getting
benefit fromthe Akali Dal, Bhiis the situation
thndrawale was called a patriot but when
Bhindrawale went out of their control, the
same person started to be called aterrorist
The same Is the situation that prevails in
Jammu-Kashmir GhulamMohammad Shah
was installed as Chief Minister by replacing
Farookh Abdulla in 1983 It was during this
period terronsm increased Similarly, the
leader of the opposition In Bihar sold the
GandhiMaidan, Patna Railway Junction and
now they are demanding dismissal of the
Government of Bihar If even by mistake the
Government of Bihar is dismissed by the
Central Government, the situation there will
become the same as prevails In Jammu-
Kashmir and Punjab The same situation
may eruptin Bihar, |wouldtherefore demand
to the Central Government that it must
consider all these factors before declaring
the president rule in Bihar by dismissing the
Government of Bihar so that it does not give
way to terronsm Thanks

SHRI RAMASHRAY SINGH
(Jahanabad) Mr Chairman, Sir, there in no
way out except supporting the resolution
presented by the Minister for extending the
President’'s Rule in Jammu and Kashmir |
would lke to say that for how long this
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process of extending the President’s Rule
would continue. Listening to all these
speeches made by the members of all the
parties was very painful for me because
Kashmir does not belong to any partia
Kashmirbelongstothe entire nation. In such
a situation, if we intend to solve the problem
of Kashmir, all political parties should pave a
way to this effect untidely. We should
condemn outside interference maximum.
We should suggest as to what measures are
required to be taken which would prove
helpful in solving the problem of Kashmir.
Our army personnel's are fighting bravely
against the terrorists there. But the
Government has to keep a vigil on them, so
thatthey may notcommit mistake sothatthe
situation may not be deteriorated further
because there the waris going onin a critical
situation.

Thirdly, | would like to say that we
should not be in a hurryto hold the elections
there. There is no use of holding elections
there unless normal situation is restored.

| would like to urge upon the Minister of
Home Affairs to look into the problem and
ensure that Kashmir may remain an integral
part of India forever. it should not be
disintegrated. The provision of Article 370 in
the Constitution was made after much
deliberations. Thus, all clauses of the Article
should be followed. | conclude with these
words.

[English)

THE MINISTER OF HOME AFFAIRS (
SHRI.S.B. CHAVAN): Mr. Chairman, Sir, |
wish to express my gratitude to all the hon.
Members who spoke while supporting this
Resolution for extension of President's Rule
inJammu and Kashmir. Every hon. Member
has his own suggestions to offer as to how
this Jammu and Kashmir problem needs to
be solved. Every hon. Member has been
speaking here that we should have a national
approachtothisprobiem. The problemcannot
be cor: xiered from a partisan point of view.
But, at the same time, most of the hon.
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Members who have spoken have remlnded
us of some of the old stories wherein they
have been asking all kinds of questions to
me. | do not think that | will be able too
maintain the atmosphere in the House, if |
wereto reply to some of the points which the
hon. Members have made. We have to
forget all the past and approach the problem
inarealisticandin anational spirit. But, atthe
sametime, we have alsoto remind ourselves
that there are some fundamentals involved.
If you say that ‘ we agree with you that this
has to be solved as a national problem, but
our party's point of view is that we had taken
adecision that we are goingto follow this line
andwe are notgoing todepartfromit’, if that
be the case, then, of course, | have my own
doubts as to whether you will be able to
contribute to the extent possible because
some ofthe hon. Members, who spoke here,
have diametrically opposite views. One is
abrogation of Article 370 and another is
giving atullautonomy. When Article 370 was
incorporated in the Constitution, whatever
was the position you have to restore the
position. | do not know whether the hon.
Members have been able to appreicate it.
Some of the hon. Members have made
submissions that in spirit of the Article 370
the Government has been deeparting from
the spirit of the Article 370, and has made
applicable all the laws which were passed in
India. | do not think that this is borne out of
those facts. If the hon. Members who spoke
atgreat length that in spite off Article 370 we
made certain laws which were passedby this
Parliament. applicable to Jammu and
Kashmir, without following procedure which
has been laid down, | would like to be
enlightened on that. According to my
information there is not even a single case
wherein the procedure, which has been laid
down in the 1954 order, specially meant for
Jammu and Kashmir, has been violated.
According to this, if a law is passed by
Parliament, the President has to issue a
special order andbefore the President issues
that order, the Jammu and Kashmir
Government has to be conducied. Aftertheir
concurrence only, we issue the order. This
procedure hasbeen riyfollowedsofar.
| do not think that there has been even a
single case wherein there has been a
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departure from the kind of procedure that |
have just now stated. But, when some of the
responsible hon. members made their
submissions, | was myself perplexed and
surprised.

Now, these are the two diametrical
opposite views that we have on this problem
and stillwe say that we would like to approach
this problem with a spirit to maintain the unity
andintegrity of this country andwe are trying
to find a solution to the problem. You have to
a spirit of give and task. Without that | do not
think we can ever think in terms of finding a
solution to the problem.

There was another of view which was
placed very forcefully by some of the hon.
Members that are we going to speak to the
militants and try to find a solution to the
problem. Certainly we are not averse to
having any kind of dialogue provided the
dialogue is within parameters of the
Constitution. Constitutional provisions are
essential before we have any kind of dialogue.
Also, those who would like to have the
dialogue, should give an undertaking that
they will abjure violence. These are the two
basic fundamentals on which certainly we
are going to emphasis. We are not against
any kind of dialogue. | know there are large
number of youths who actually have been
forced to go out of Jammu and Kashmir.
They have been trained there. They are
given money, They are provided weapons
and also the logistic support. Pakistan so far
has been denying this, saying that they
never done such a thing, that they have
never encouragedterrorismin either Punjab
orJammu and Kashmir. Fortunately for me,
the Pakistan Prime Minister has made a
statement and that statement clearly brings
out what is the policy of Pakistan. He as
clearly and openly said that those who are
agitating for self-determination will get full;
support, both moral and material.

SHRI INDER JIT (Darjesling): Political
also.

SHRIS.B. CHAVAN: So, this statement
is very unequivocal. There is no ambiguity
left... (Interruptions) But when Shri Chitta

Basu says ' haan’, | am also tempted to put
that question to him.

Some hon. Members said that we know
very will that camps are being conducted by
Pakistan and they wanted to know what is
the policy of the Government of India in this
respect. Shri Chitta Basu, or for that matter
any other Member, has bgaei pleading that
we have to take very effective steps to see
that these camps are demolished. But how

. tobring aboutthat s the main point. lamsure

that hon. Members are nottrying to force the
Government of India to take steps which will
unnecessarily create a situation which we
would like to avoid. Pakistan and India would
like to be every good friends, very good
neighbours each one trying to understand
the difficulty of other. But there are countries
which have their own problems. Whenever
Pakistan has a problem and a very major
problem, Kashmir issue comes very handy
forthem. Iknow the problems whichthey are
confronted with. |would not like to go into the
details of the same but our position is

. absolutely clear on this point. Shri Bhutto,

the then Prime Minister of Pakistan, and
Shrimati Indira Ghandi entered into an
agreement in Shimla. So, that Shimla
Agreement is a binding on both
parties...(Interruptions).

SHRI MADAN LAL KHURANA (South
Delhi): Not one-way traffic.

SHRIS.B.CHAVAN:Of course, itcannot

- be one-waytraffic. Whenwe say agreement,

agreement hasto be betweenthe two parties.
So, when both the parties ave agreed,
according to my interpretatior, this has an
overriding effect on the previous Resolution
of the Security Council. So, the latest position
is that we are bound by Shimla Agreement
and Shimla Agreement contemplates that
this is a bilateral issue which we have to
bilaterally decide. The efforts of Pakistan
have always been to internationalise the
issue. They have been pleading with the
OIC. They have been pleading with all the

other countries.

But even American Govemment also
has been clearly stated that this issue hasto
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be solved according to the Shimla
Agreement Thatis the first policy statement
thatthey have made Similarkind of statement
was also made by UK Government and
they have come out pointedly that this issue
needs to be solved only according to the
Shimla Agreement So, we have to consider
it and apply our mind and create necessary
atmosphere so that bilaterally we are in a
position to find an amicable solution to this
problem

When we begin any exercise and If
provocative statements are made and
provocative acttons are being taken - lwould
not like to refer to any particular action - this
goes againstthe atmosphere whichwe would
like togenerate, |, therefore, appealto allthe
political parties You have the rest of India
where you can fight all kinds of political
iIssues and discuss them and fully explott
them for political purposes But let us
approach this Jammu and Kashmir problem
-which, infact, is avery delicate problemand
which needs to be handled very delicately —
with all seriousness Please do nottrytogive
an impresston to the world that we are not
one | am sure that every one of us is
motivated with a national spirit Every one of
us believe in the integrity of the country | do
not accuse any political party that some of
the political considerations are sought out of
this 1ssue (Interruptions)

SHRIAACHARLES (Trivandrum) Wha
about the B J P ?(Interruptions)

SHRIS B CHAVAN Please do not try
to vitiate what lam saying My only appealto
all the political parties wil be that we are all
interested In the solution of the problem of
Jammu and Kashmir According to me
Jammu and Kashmir 1s a symbol of
secularism Seculansminasymbolictormis
being projected in Jammu and Kashmir And
from that point of view we have to approach
this problem and try to find a solution to it

A point was raised that the Government
has been giving conflicting signals in this
matter | must say, without any fear of

R

contradiction, thatthere has been no conflict
at all

[ Translation]

We have been approachingthe problem
with all seriousness as one

SHRI MADAN LAL KHURANA Your
Minister makes a different statement

[Enghsh}

SHRIS B CHAVAN Sir, asregardsthe
situation in Jammu and Kashmir | will say
that there has been a qualitative change
Even one | assert it | have gone there so
many times andthis 1s my assessment of the
situation that there has been a qualtative
improvement

Take the case of Punjab When we
declared that we are holding elections In
Punjab, the dictates of the masters of militants
from across the border was that the
Government of India should not be allowed
to hold elections in Punjab If they were to
succeed in holding the elections in Punjab,
they will not get the money and all other
material supportthatthey have beengetting
This was the dictate They were responsible
for almost foreseeing Akali Dal not to
participate in the election

Similarly, in Jammu and Kashmir also,
as far as my information goes, there i1s no
harm in informing this August House- that
the militants have very clear instructions not
to allow elections to be held in Jammu and
Kashmir also

If we can hold elections in Punjab, | do
not find any reason as to why we should not
be able to hold elections in Jammu and
Kashmiralso lholdthe viewthatthereis no
difficulty in holding the elections in Jammu
and Kashmir The only point will be, we will
have to choose a proper time for the same
It 1s a question of choosing a proper time
because whatever people might say, | hold
the viewthatin spite of alithe best efforts that
the Governor and his Advisers and all other
officers are making, they might be attending
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to the problems of the local people. After all
there is a kind of remote control.

SHRI TARIT BARAN TOPDAR
(Barrackpore): What is the percentage of
polling you expect in Kashmir?

SHRIS.B. CHAVAN: Whatever bethe
percentage, if you do not participate in the
elections inJammu and Kashmir, | willnot be
responsibleforthe same. In Punjabelections,
if you were not to participate, who was
responsible? | cannot force upon you to go
and participate in the elections. In Jammu
and Kashmir also if you think you cannot win
the elections and decide not to participate,
you cannot hold me responsible. In Punjab
the percentage hadgone down because you
did not participate. That is not my concern. |
will give an undertaking. Unfortunately
Jammu and Kashmir has been having a
history wherein people have very grave doubt
whether the elections are going to be fair in
that area and | can assure all the hon.
Members and throughthis Housethe Jammu
and Kashmir people  arge that here is a
Governmentwhichtakesthe full responsibility
or having a fair and very objective election,
nobody should have any doubt about it.
Similarly, | must say that in Jammu and
Kashmir....(Interruptions). Please. | do not
want any interruption. .(Interruptions). No
interruption please. | have tofinishmy speech.
I am not yieiding. .(Interruptions). After |
finish my speech, you can ask me. If any
clarification is sought.. | will try to give the
clarification. Butin Jammu and Kashmir also
we would like to hold the election in a proper
atmosphere. It is the responsibility of all the
political parties to create congenial
atmosphere in which elections can be held.

Now, the State Advisory Committee has
been appointed, District Committees have
been appointed, one of the hon. Members
was quick to ask. How many meetings have
been held? What was the decision, | do not
have allthe details with me.’ | can merely say
that there was a time when people were not
preparedto come tothe Advisory Committee
meetings, but now they are regularly
attending the meetings; the meetings are
being held, matters are being discussed and
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last time when | had been to Baramulla and
otherareas, |foundthatthere was aqualitative
difference as what | said, people did not ask
me that ‘ this was the atrocity which was
committed by para military forces.’ This time
the question was, as some hon. Members
said, that some of the bridges have been
destroyed, some of the bridges have been
damaged and the money which has been
provided in the Budget should be utilised for
the repairs of these bridges or school
buildings. They we interested in having good
roads, they were interested in having the
electricity in that area. So, there has been a
definite change in the attitude of the people,
but unfortunately nopolitical party is prepared
to go over there, take the responsibility and
take the courage in both the hands and go
and mix with the people. If they do, |am sure
they will find that there is a tremendous is
change.

One more point and | have done, Sir,
and that is about the human rights aspects
which Fas been raised by some of the hon.
Members. | must say that this is a kind of
proxy war and in very difficult conditions our
Armed Forces, the para military forces have
been discharging their responsibility and we
feel quite proudthatthese Forces have been
doing their work exceliently, nobody should
have any doubt about it. But | can also say
that there have been stray incidents. As
Pakistani Forces or some of the militants
have been raising this issue, they have been
only emphasising the atrocities committed
by some of the miilitants. | will not rule out the
possibility of such staryincidents happening;
incidents do happen, but the only point is, if
the incidents happen and if we are trying to
cover it up, then centainly we are responsible
for the same. The Army is having their own
course, the para-military forces have been
also subjecting their officers to all the trials
which are laid down under the Act. They
have been punished, some of the officers
have been removed from the service, some
officers have been plowered in rank and
punishments have been awarded. But, even
then nobody is prepared to accept that this
thing had happened, but they are merely
going on reporting that atrocities have been
committed. '
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Sir, the incident was mentioned by some
hon. Member. | would not like to go into the
details, but the fact remains that when in a
hide out if you tryto go andfind out where the
militants are hiding, after getting the
information and if they were to raid the
house, in the cross firing some innocent
people are bound to be killed. There is no
doubt about it. | can understand if purposely
and deliberately some innocent people are
killed. The, of course, those officers are
responsible and we are not going to spare
them. Definitely, | can assure you that. Butin
the cross tiring if somebody comes in and
merely to safeguatd that person if we allow
the dreaded terrorist to run away from that
area, then that officer will be held guilty of
dereliction of duty. He cannot behave the
way in which we ask him to behave. He has
a particular responsibilty and he as to
discharge his duty. | am quite sure the way
in which the armed forces, the para-military
forces and the police have been discharging
their duties, it is commendable in the
atmosphere inwhichthey have been working.

Then, our friends, the Amnesty
International, | do not know why they are
interested in maligning the Government of
India and creating an atmosphere as if there
is alaw of jungle prevailing in India; there are
no Courts, there is no Assembly or there is
no Parliament and nobody seems to bother
about it; this is the kind of atmosphere which
some of these people would like to create.
But, at the same time, | understand that
some of these people have become so
powerfulthatit has become a powerful lobby
that it is difficult to improve the opinion of
some of the major countries. So, we are
trying to find a way out as to low either set up
a Human Rights Commissior. or form the
Amnesty. International itself, if some of the
members who are not so much prejudiced as
some of the members who are not so much
prejudiced as some of them are and if they
are objective and impartial, certainly we
have no objection in asking them to come
over and visit Kashmir. There are a large
number of foreigners who are going to
Kashmir. So, there is no reason why we
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should object to some of the people going to
Jammu and Kashmir and try to find the
situation as it is prevailing. For the time
being, we hav been allowing only in Punjab,
but so far as Jammu and Kashmir is
concerned, we do not like to get the existing
situation aggravated turther. That is the only
thing that we have in our mind. Otherwise,
there is no reasons as to why some of the
Amnestry International people should notgo
there. If they were to go there, my only
requesttothemis, if they go there and come
across any kind of atrocity, then they should
at least have the decency to discuss the
matter with the Governor there or the
Government of India. Theycanjustbringitto
our notice that these are the things which
have come to out notice that and what have
you for to say about it? So, aftelistening to
what the Jammu and Kashmir Government
hasto say orthe Government of India has to
say, thereafter they are free to publish their
report. | do not have any objection to it. But
if it is a totally one-sided report within giving
an opportunity to the other side to put forth
its point of view, then it will be considered as
a kind of prejudicial report which, according
to me, will not be in the interest of the
Amnesty International itself. So, my request
to them will be that if they are prepared to
follow all these conditions, certainly we can
consider as to how we can bring them here.

20.00 hrs.

Wae are notinterested in hiding anything
from any one. Those people who would like
to come there, letthem come over there and
see things for themselves and if we have
committed a mistake, certainly we are
interestedin corrected the same. We are not
interested in covering up anything which, in
fact, has happened and whichrequires some
kind of corrective action in our lives.

There have been some other issues
which have been raised. .(Interruptions) |
have finished.

MR. CHAIRMAN: Do Itake itthatitisthe
sense of the House that the House will
continue to listen to this issue whatever be
the time?
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SEVERAL HON MEMBERS Yes

lamation

SHRI SB CHAVAN There are two
points raised by Shn Madan Lal Khurana
One was about the step-motherly treatment
given to Jammu area | have not been able
to quite understand Jammu Ladakh andthe
Vauc ¥S In these three parts and let me make
position absoiutely clear that we would not
ke to encourage any kind of rivalry among
the people Problemsarethere lunderstand
the problem Problem needs to be solved
Some of the gnevances have to be attended
to | have no gnevance on that point In
regard to Ladakh also, In fact, | was on the
point of almost coming to a conclusion on a
particular matter But unfortunately they are
not trying to help us in the situation in which
that problem has to be solved But | have
been requesting the Buddhist Association
They have been having a social boycott and
I have been to Leh So, | know what kind of
boycott is there in that area If this kind of
communal atmosphere Is being spread, that
will notbe Inthe interest of the peoplie of Leh,
the Buddhist Association and also, for that
matter, even Kargil Kargil and Leh have to
live together in a spint of amity and
understanding If communal hatred is being
spread andinthat atmosphere, if Iwould say
that a hill Statehood Is being granted in spite
of what the other people might be saying, my
condition precedent will be, you first remove
this social boycott create a feeling of amity
between different communities and there
shouldbe no problem Whatever Government
of India has accepted, certainly there will be
no problem In 'mplementing it We will
definitely implement whatever we have
promised them

There have been some issues which
have been raised by some hon Members
QurYouth Congress President raised certain
iIssues | have covered in a general way
almost all the points which he had raised
{Interruptions)

SEVERAL HON MEMBERS Allpoints
are covered

SHRI S B CHAVAN | understand you
are now in the hurry The other point | have
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taken note andtothe extentpossible, iwilitry
to attend to the same | quite appreciate the
difficulties of the refugees 1947 regugees
andthosewhohavefledfrom Valley and who
had to come over to Jammu or to Delh
Conditions needto be improved andcertainly
Governmentwillapply its mindto see thatwe
create conditions Iin which permanent
rehabilitation so ruled out Iwill neverthink in
terms of permanent rehabiitation But the
kind of relief that we can give them are that
sanitation conditions willhave to be improved
The students have been given alithe facilties
If there 1s any problem of implementation cf
the same, certainly we will aftend to them so
thai the students at large should not feel that
they have not been properly treated

There are some of the issues that It
thougnt necessary that | should reply |
would request the House to give assent to
this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE) M¢ Chairman,
Sir, afterthe hon Home Minister has replied
to this debate, | have nothing more to say
about it Only one thing | would like to say
that Kashmir is going through tremendous
financial strains and there are financial
difficulties also | want to tell the honourable
House that the Planning Commission has
approved the Eighth Five Year Plan for
Kashmir to the tune of Rs 4000 crores
Central Assistance to this Plan is Rs 3256
crores The Jammu and Kashmir Annual
Plan for the current year is to the tune of Rs
800 crores that is Rs 100 crores-more than
last year

Sir,Jammu and Kashmir has come under
the Special Category since 1991-92 The
Central grant 1s 90 per cent and the loan
portion 1s to the tune of 10 per cent

About Ladak, | want to say that underthe
Eighth Plan, an allocation of Rs 100 crores
has been provided for the development of
Khargil and Leh

With this | would Iike to request the hon
House 1o pass the Budget of Jammu and
Kashmir
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MR. CHAIRMAN: The question is:

* That this House approves the
continuance in force of the
Proclamation dated the 18th July,
1990 in respect of Jammu and
Kashmir, issued under article 356
ofthe Constitution by the President,
for a further period of six months
with effect fromthe 3rd September,
1992 «

The motion was adopted

MR. CHAIRMAN: | shall now put the
Demands for Grants in respect of Budget
(Jammu and Kashmir) for 1992-93 to vote:

The question is:

That the respective sums not
exceeding the amountson Revenue
Accountand Capital Account shown
in the Forth column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Jammu and Kashmir to
complete the sums necessary to
cefraythechargesthat willcomein
course of payment during the year
endingthe 31stdayof March, 1993,
in respect of the heads of Demands
entered in the second column
thereof against Demand Nos. 1 to
27 -

The motion was adopted.
MR. CHAIRMAN: The Demands for
Grants in respect of the Budget - (Jammu
and Kashmir) for 1992-93 are passed.
20.00 hrs.

JAMMU AND KASHMIR
APPROPRIATION (NO.2) BILL"

[English]
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): Sir, | beg to
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moveforleavetointroduce aBillto authorities
payment and appropriation of certain sums
fromand out of the Consolidated Fund of the
State of Jammu and Kashmirforthe services
of the financial year 1992-93.

MR. CHAIRMAN: The question is:

“Thatleave be grantedtointroduce
a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund
ofthe State of Jammu and Kashmir
forthe services of the financial year
1992-93 “.

The motion was adopted.

SHRI SHANTARAM POTUDKHE: |
introduce the Bill.

Sir, | beg to move.

* Thatthe Billto authorise payment
and appropriation of certain sums
form and out of the Consolidated
Fund of the State of Jammu and
Kashmirforthe services of financial
year 1992-93, be taken into
consideration. *

MR. CHAIRMAN: The question is:

“ That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Jammu and
Kashmir for the services of the
financial year 1992-93, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House shall now

take up clause by clauses consideration of
the Bill.

The question is:

“That Clauses 2 and 3 stand part of the

Bifl. *

The motion was adopted”

*Published in Gazette of india Extra ordinary Part -ll, Section 2, dated 11.8.92
*Introduced Mcved with the recommendations of the President.
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Clauses 2 and 3 were added to the Bill

MR. CHAIRMAN: The question is

“Thatthe Schedule, Clause, |, Enacting
formula and the Long Title stand part of the
Bill

The motion was adopted

The Schedule, Clause 1, Enacting

Formula and the Long Title were added to
the Bill

SHRISHANTARAMPOTDUKHE: Ibeg
to move:

“ That the Bill be passed *

MR. CHAIRMAN: The question is:
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“That the Bill be passed “.

The motion is adopted
MR. CHAIRMAN: Is the House in any
mood to take up the next item?

SEVERAL HON. MEMBERS: No,
please.

CHAIRMAN: The House stands
adjourned to meet tomorrow at 11.00 a.m.

20.11 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, August, 12,
1992/Sravana 21, 1914 (Saka)
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